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LOK SABHA DEBATES

LOK SABHA

Wednesday, June 18, 1980/Jyaistha 28,
1902, (Saka).

The Lok Sabha met at Eleven of the
Clock

[Mr, SpeAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Consultation with State Governments
Regarding Sixth Plan

*142. SHRI A. K. BALAN: Wil] the
Minister of PLANNING be pleased to
state:

(a) whether any schedule has been
prepared for <onsulting the various
State Governments before finalising the
Sixth Plan;

(b) whether Govenment of West Ben-
gal and Kerala have submifted any
alternative guidelines for formulating
the economic plans in India; and

(¢) if so, whether Government pro-
pose to consider them while finalising
the Sixth Plan?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) Consulta-
tion with the State Governments for the
Sixth Five-Year Plan (1980-81 to 1984-
85) are expected to start from Sep-
tember, 1980 onwards and the draft of
the Plan may be ready by the end of
December, 1980; so that it is submitted
to the National Development Council
early next year,

(b) NO, Sir.

(¢) Does not grise.
586=T78—1

SHRI A, K. BALAN: I would like
to know whethey the statement issued
by the Chief Minister .of Kerala that
Chief Minister-level discussions were
held in evolving the Plan, has been
brought to the notice of the Minister.

SHRI NARAYAN DATT TIWARI:
Sir, I have not received any communi-
cation from the Kerala Chief Minister
recently to this effect.

DR, SUBRAMANIAM SWAMY: Sir,
we dno’t understand the question.

MR. SPEAKER; I think a corrigen-
dum must be issued.

(Interruptions).

SHRI A, K. BALAN: Sir, the pro-
posed plan outlay of the Kerala State
during the year 1980-81 is Rs 290
crores. Although analysis of the pre-
sent day resources position of the
Kerala State has revealed that without
adequate Central assistance it will not
be possible o increase the annual plan
size beyond the level of Rs. 265 crores.
I would like to know from the hon.
Minister whether the Central Govern-
ment ig in a position to assist the
Kerala State in the marginal increase
of the amount. Secondly, before finali-
sing the draft Sixth Plan, I would like
to know whether the Government of
India is ready to stress the job-oriented
education in the Sixth Five Year Plan.

SHRI NARAYAN DATT TIWARIL:
Sir, as and when we received the
necessary request from the Kerala Gov
ernment to review the Sixth plan for
the State of Kerla, we will be very
happy to review the whole situation,
but till now we did not have any such
communication as the hon. Member
refers to.

SHRI CHITTA BASU: Sir, pending
the finalisation o¢ the draft Sixth Five
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Year Plan, consulations have already
been held with regard to the finalisa-
tion of the gnnual plan ot 1.,80-81.
Now, the complaint o the Finance
Minister of West Bengal, who is alsv
the Planning Minister of West Benga,
is that there has been gradual dechine
in the Central assistance to the West
Bengal Plan. He mentioned that 1t
Was 34 per cent in 1978-79 which was
dropped to 26 per cent in 1979-80 and it
has further peen dropped to 22 per
cent in 1880-81, In view of this, may
1 know from the hon, Minister whether
the Government proposes to make up
the resources gap of Rs. 26 crores to
West Bengal plan, which has been
framed on the basis of 26 per cent
Central assistance as in the last year,
for the year 1980-817.

SHRI NARAYAN DATT TIWARI:
Even though thig particular question
does not flow exactly out of the main
question, yet I will try to answer it.

We have been in correspondence with
the West Bengal Government, They
have asked ys that we should arrange
for a plan review. They have asked
for further and fresh allocations as
far as Central assistance goes. They
have also told ys that they are going
to raise additional resources as far as
the State component goes. We have
asked for furthe, information from the
Finance Minister of West Bengal and
we have yet to receive hig reply. I may
assure the hon. Member that when-
ever we have guch information, we are
ready for further discussions with the
Government op West Bengal.

SHRI XAVIER ARAKAL: This ques
tion relates to West Bengal ang Kerala
Governments. Hag it come' to the
notice of the Centra}l Government that
the Chief Secretary of the Kerala Stat,
has issued 5 communication asxing
the heads of various department to have
contacts with thejr West Bengal coun-
terparts and exchange the orders,
notifications and bye-laws? If it has
not come to the notice of the Govern-
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ment will the Government take notice
of it and take appropriate action?

SHRI NARAYAN DATT TIWARI:
Such orders of Kerala Governiment
have not come to our notice, It the
hon, Member feels that it is such an
important issue that communication
it deserves our attention I will request
him to forward a copy of that to us.
We on our part will make further
enquiries, if so necessary.

SHRI NIREN GHOSH: The alloca-
tion of assistance or resources has been
evolved on the basis of unanimity in
the National Development Council.
But there are allegatlons of disparity,
For instance, when Maharashtra contri-
butes to the Central Exchequer about
Rs. 1800 crores and West Bengal about
Rs. 1200 crores a year, the assistance to
the State of Maharashtra is Rs. 333
crores and to West Bengal Rs. 66
crores. So, these allegations of disparty
are there. Would he clarify the
position and whether the Government
will consider to reserve 75 par cent of
the revenue of the Central Budget for
division amongst the States of India
particularly to the backward States of
Indjia?

SHRI NARAYAN DATT TIWARL
As is well known to the hon, Member,
whatever Central plan assistance is
made available to the ‘States, that is
done in gccordance with the Gadgil
Formula. The Planning Commission
has not deviated from this principle of
Gadgil Formula, Last year, as the
Member is well aware, the National
Development Council had evolved an-
othey formula for additional funds
which came out of the extrg block of
funds allotted to the States out of the
cuts on the cetrally sponsored schemes,
Perhaps, the hon. Member is referring
to the devolutions recommended by
the Finance Commission for non-plan
expenditure. The hon. Member will
agree that the Planning Commission is
not directly concerned with the devo-
lutions recommended by the Finance
Commission. We are bound by the
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decision teken by the Tinaice (Com-

mission.

Shoriage of Technical and Managerial
Man Power

*143. SHRI K. T. KOSALRAM: Will
the PRIME MINISTER bc p.eased to
state:

(a) steps proposed to be taken for
removing the shortage of technical and
managerial manpower in all the facets
of computer networks;

(b) whether any arrangements has
been made for bringing Indian-born
experts working .n USA for short
assignments of training for this pur-
pose; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C, P
N. SINGH): (a) A Joint Panel of the
Department of Electronics and the
University Grants Commission has
bcen constituted on Computer Man-
power Deveiopment to suggest mea-
sureg to overcome shortage of com-
puter manpower, the Pane] is expect-
ed to submit its report by the end of
August, 1980,

(b) and (c¢). No formal arrange-
ments have been made to bring Indian-
born experts working in USA for short
assignments af training. However,
programmeg of exchange of Indian-
born faculty between Universities 1n

, the USA and Indian institutions, have

b

been tried gt various IITs. At ¢
UNDP-asgisted National Informatics
Centre of the Department of Electro-
nics also, Indian-born faculty have
been invited for short assignments,

SHRI K. T. KOSALRAM: I want to
knew from the hon. Prime Minister

{ whether it is a fact that the former

‘ Indian Ambassador in the USA, Shri
Palklvala, had prepared a scheme for
short assignments for scientists of
Indian origin in the USA and submit-
ted it to the Government of India. In
one of his speeches at a public meet-
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ing in Bombay recently, he has claim-
ed credit for such a nevel scheme. 5
it a fact?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): This has
not been brought to my notice. In fact,
this is the Airst time I am hearing
about it, but we can look into it.

SHRI K. T. KOSALRAM: 1 also
want to know whether the Government
of India have any scheme of incen-
tives for these scientists to come and
werk in India.

SHRIMATI INDIRA GANDHI: There
1s no specific scheme. We are very
anxious that those who have gone
abroad should come back and that
those who are being trained should
remain here and not go abroad. As
yeu know, there is considerable brain
drain which is very costly to countries
like ours. The best incentive is to
create conditions in the country and
in the offices and factories where they
feel they can do their work in a peace-
ful atmosphecre and have good working
and living conditions

SHRI SATYASADHAN CHAKRA-
BORTY: The question is this. Brain
drain has been going on, and it will
not be possible for a country like India
to compete with the USA or West Ger-
many. We are training our beys here.
The money is paid by the poor people,
but they are serving those developed
countries. We will not be able to
create here in the near future condi-
tions obtaining in the advanced coun-
tries. So, shculd we not compel these
people to work in India for our nation,
should we not impoése certain condi-
tions?

SHRIMATI INDIRA GANDHI: It is
difficult to compel them, but certainly
some conditions can be created. Every-
body does not go out and I am not
prepared to believe that they are at-
tracted only by the financial aspect of
it. That is why I said we have to
create proper conditions. So far es I
know, about 400 persons are trained
every year, the present demand is
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from 800 to 900, and about 150 people
have been going out of the country
out of this 400.

Production, Import and Export of
Cement

*144. SHRI T. R. SHAMANNA: Will
the Minister of INDUSTRY be pieased
to state:

(a) the quantity of cement produced
in the country during the last four
years; and

(b) the quantity of cement imported
and exported during the past four
years?

THE MINISTER OF STEEL IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and

(b). A statement is laid on the Table
of the House.

STATEMENT

Year Production

(Lakh
tonnes)

—

a)
1976-79 . . . . . 1385

1977-78 . . . . . T4t
1978-79 . . . . . g0

1979-80 . . . . . 1502

(In lakh tonnes)

Quuntity  Ouantitv
Taprted Exporte !

T e SN S,

(b)
1976-77 . . . NIT, 9 96
1977-78 42 5 39

1978-79 . . . 16 5 o Oy

1979-80 . . . 15 17 0

70

SHRI T. R. SHAMANNA: It is un-
fortunate that in recent years the
problem of cement has become chronic,
causing concern to one and all. The
demand has been rapidly increasing,
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whereas production has been coming
down. We have got the raw materials
and labour, we got a big market, but
the bottleneck iis either power or coal
or transport or lack of co-operation
from labour. In view of cement being
an essential commodity, cannot Govern
ment take serious action? I suggest
that a high power Cabinet Committee
consisting of the Ministers of Industry,
Power, Coal Railways and Labour be
formed to co-crdinate the work of pro-
duction and distribution of cement.
Furthermore, it is not possible to
streamline the distribution and econo-
mise the use of cement?

Mr. SPEAKER: Are you putting a
question? Please be pointed in your
question, That is how a suppiemen-
tary should be.

SHRI T. R. SHAMANNA: My ques-
tion is whether it is not possible for
the Government to see that the pro-
blem: of shortage in cement is solved as
early as possible.

SHRI CHARANJIT CHANANA: I
would even reply to the hon. member’s
earlier preface te his question because
that is quite meaningful. But that
would be only for his information. We
appreciate the hon. member’s concern
for the situation in our country as far
as the supply and production of cement
is concerned. 1 am glad that the hon.
member himself gave the reasons. As
far as the setting up of a Committee ~
of the Economic Ministries, mentioned
by the hon, member is concrened, I
may say that there jis already a Cab-°
inet Committee on economic iafra-
structure, which ig working on it and
every week we meet tg review the si-
tuation and cement is one of the most’
important items that we discuss in that
Committee,

SHRI T. R. SHAMANNA: My next,
question is about distribution. Cement
is now being used for all purposes.
Lime morter and mud are not being
used. Can we not economise the use
of cement and see that cement is used
for economic purposes where it is ab-
solutely necessary and also increase
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the production? Will the Minister see
to it that his problem is somehow so-
lved this year, without causing undue
difficulties to the consuming public?

SHRI CHARANJIT CHANANA: The
States are allocated cement and they
are advised to evolve a priority sche-
dule according to the need of each
State and they are already resorting
to that particular thing. As far as the
increase in the production of cement is
concerned, we are taking up the whole
issue, There are g few things which are
infra-structural bottlenecks and we ar-
giving due consideration to the whole
thing at ithe highest level.

SHRI RAJESH PILOT: I would
like to know whether it is a fact that
the Government hag authorised the
STC to import about 2 million ton-
nes of cement last year It is also
learnt that some quantity of cement
has not yet arived. What are the
reasong for non-arrival of cement?
The monsoon is going to cause ship-
ment problem and the price of
cement jg rising in the international
market. Why is it that the Govern-
ment has npt gone in for the import
of cement a year or two bhefore?

SHRI CHARANJIT CHANANA:
The hon. member is talking of yester-
days. Unfortunately, I cannot give
him a reply tp that particular thing.
I would only agree with the desirabi-
lity of what should have been done
at that time As far as the import
of 2 million tonnes is concerned, I
mMay say that gnother one million ton
ig gtill in the pipeline. It is a running
cycle and we do try to see that the
\time between the contract and deli-
very jg shortened and as far as the
rainfall is concerned, we gre already
taking precautionary measures for
the delivery of fthe cement,
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SHRI SANJAY GANDHI; Up til]
1976, when there was Congrss Gov-
ernment, India wag an exporting
country in cement and India wag gur-
plus in cement. Why is it that the
production of cement has dwindled
so much? The insalied capacity has
gone up, but the production has
come down and now we are short
of cement, What are the reasong )jor
this?

SHRI CHARANJIT CHANANA: We
must appreciate the laughter from
the Opposition side, which should be
probed into. The statistics given by
the hon, member would depict a very
sad story. We inheriteq a damaged
economic infra-structure gnd that ex-
plains the whole thing, The very in-
fra-structura] inputs in the whole in-
dustry including cement have in fact
become infra-structura] bottlenecks.

That js the reason, As far as the
cure is concerned, we are taking the
whole thing on a war footing to
remedy the situation.

Mo qWE TG TwqGr : : TA AT
W § Y THISAAL ANE & a7 § 9g Qv
S1gdr § 5 feaet 9 gw @ydT & WA
T oo 9O g g @ 994 2, Yo% AH-
fodre €1 awq & S gy & @@ wrAr
g7 & wwar g °

SHRI CHARANJIT CHANANA: The
hon, Membey has raised a very im-
portant question. I would only like
to draw her king attention to the
fact about the gap which is there to-
day between the production and the
demand. We are going to make an
effort to reduce that. In the year
1980-81, the gap between demand
and production is 5.9 million tonnes
and by 1981-82, we are planning to
reduce it to 4.9 million tonnes. Ss far
as her question about self-sufficiency
is concerned. within the existing frame
work and, presuming that it wil] be
al] operational by 1984-85 we should
be reaching the gap of 0.81 miilion
tonnes, We are making an effort in
spite of that at different 1levels to .
achieve gelf-sufficiencv
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off amwEre TeA : o wsw W, A
awgsy feafcwr fwar war §, 99@ waw <=
g Fe 1978-77 ¥ 1885 wrw Wfyw ==
Wite wr gwTE gur af, I 197879 ¥
writ vyt WfFT 1979-80 ¥ wE IWIEA W
w3 1762 W Wifes T qUMT war | oAy
qe® o ST ayr (6T 1762 & € w4l |
ok vy wreor § 7 qe0 A ag fw st
At WY e ot Frafe feay 0 @ sAr
wrgar ¢ T e 2wt oY ag Frafe feor
g ve  wrae@sar w6 qfr 7

MR, SPEAKER: He wants export
figures.

SHRI CHARANJIT CHANANA: It
was exported to Iran, Gulf countries,
Pakistan, Bangladesh, Maladives, Ku-
wait besides Nepal and Bhutan.

Modern Aircraft for use by V.VILPs.

*147. SHRI N. E, HORO: Will the
Ministey of DEFENCE be pleased to
state:

(a) whether it is a fact that India
is not in gy position to become self
sufficient in respect of modern air-
craft for the use of very very impor-
tant persons; and

(b) whether Government have
made efforts to geek technical assist-
ance of some foreign engineerg in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR]I C. P. N. SINGH: (a) The
number of aircraft required for
VVIP flights being very small, it will
be uneconomical to build them indi-
genously.

(b) No, Sir.
SHRI N. B HORO: It is very

strange that India being such a big
country and there are 50 many very
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very important persons, how ig it
that it hag not occurred to the Gov-
ernment to go in for pjore aircraft
for quick transport? They have been
using air force planeg and also heli-
copters very often. I think it is advis-
able that they should acquire more
planeg for their travel in the entire
country so that they can look after the
people spread over the entire coun-
try.

SHRI C. P. N. SINGH: This is a
suggestion made by the hon, member.
We will definitely consider hig valueq
suggestion,

DR. SUBRAMANIAM SWAMY:
The present aircraft, the Ilyushin
aircraft which wag supplied by the
Soviet Union. ... (Interruption). He
objects to anything I say about
Russia.

MR, SPEAKER: Shall I mediate?
You put your question.

DR, SUBRAMANI!AM SWAMY:
I would like to know whether the
Minister hag analysed the Report on
the air crash that took place of the
VIP plane near Jorhat and whether
he does not consider the present air-
craft as unserviceable ang whether
Government will consider importing
a fresh air-craft for VIP travel.

SHRI C. P. N, SINGH: The Hon.
Member has put up a very valid
point. It is quite correct that these
air-crafts which we acquired some-
time in 1966 are rather obsolete, and
they are going to be phased out.

Now, there were just six 2124¢ that
we are talking about and the HS|48
end these were together eight air-
craft, out of which one crashed in
Jorhat, We wil]} definitely look into
this. A committee hag been set up
and the recommendations of the Com-~
mittee, whatever they are, wil] Dbe
congidered. We will also take into
consideration the Hon. Member’s ideg
about fresh air-craft,
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Setting up of Minj Cement PFlants
+148. SHRI P. M. SAYEED:

SHRI GHULAM  RASOOL

KOCHACK:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether there is an ambilious
scheme to promote mini cement
plants in the country in order to step
up cement output;

(b) whether many proposals of
mini cement plants were cleared by
Government in the last two years
and only three units have been set
up so far;

(¢) whether any units Jocated in
Gujarat, Rajasthan and Tami)y Nadu
are yet to start production;

(d) whether the main reasong for
non-starting production is the non-
availability of funds from financial
institutions;

(e) what are the other main rea-
sons for not setting up these mini
cement plants; and

(f) what steps are being taken by
Government to help these mini
cement plants to grow?

THE MINISER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (f). A Statement is laid on
the Table of the House.

Statement
(a) Yes Sir,

(b) and (c). Of the 82 approved
§chemes 21 units are in Gujarat, 12
In Rajasthan, 11 in Karnataka end 1
In Tami] Nadu, One unit located in
Gujarat commenced production in
March, 1980 and another in Karna-
taka is expected to start production
in Augunst, 1980.

JYAISTHA 28, 1902 (SAKA)
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(d) and (e). In the main, doubts
about the economic/financiay viability
and lack of financial assistance are
the reasong for the slow progress of
the scheme of establishment of mini
cement plants. In a few cases diffi-
cultieg in the matter of obtaining mi-
ning leases have mlso been reported.

(f) The matter is being pursued
with the financial institutions to re-
view the pending applications and
take positive steps for promoting the
setting up of mini cement plants,
provided they are viable in the long
run.

SHRI P M. SAYEED: From the
hon, Minister's statement it is clear
that out of 82 unitg approved, only
one unit hag gone intp production
another unit may go into production
in August this year in Karnataka. in
1979 the production in the country
was 28 million tons and by 1982-83
1t may go up to 30 million tons, The
very purpose of Government'’s ap-
proval of these mini cement plants
was. ...

MR. SPEAKER:
question.

You pul your

SHRI P. M, SAYEED: I am com-
ing to the question. .

In his statement he hag gaid that
economic and financial viability and
also some  difficulties in obtaining
mining leases for these plants are
the reasons for the delay in their
going into production. From the news
papers we know that the vertical
shaft technology hag been developed
in the Regiona] Research Laboratory
in Jorhat and the financial....

MR. SPEAKER: You are explain-
ing certain things; you are not put-
ting the question,

SHRI P, M. SAYEED: The flnan-
cial institutions are shy of investing
money because they feel it may not
be viable and satisfactory Iz that
the reason for the non-going into
production of these 82 unitgy If so,
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what concrete step is Government
going to take to tackle this problem?

SHRI CHARANJIT CHANANA:
The Hon, Member’s question about
the vertica) and horizontal shafting
system was definitely under question.
This only needs one clarification and
that is that the technology to be ado-
pted for the minj steel plant, accord-
the two Working Groups appointed
by the Ministry, is correlated to the
size of the unit, For units of 100 tons
per day, it is always advised that the
vertical ghafting should be adopted.

Secondly, the wavailability of raw
material; and mining leaseg is ano-
ther factor which determineg these.
There was some gap in the orienta-
tion of the whole thing. The Minis-
try has been keeping close monitor-
ing touch with financial institutions
like he IDRI IFCI gnd other State
bodies also, and this question ig no
more there now, So, the hitch the
Hon. Member hag raised, about the
vertical ghaft is not there, We are
in fact trying to orient them related
to size.

SHRI P. M, SAYEED: 1 come
from the Union territory of Laksha-
dweep. According to expert opinion,
there are 288 million tonnes of
calcareous sand which is used as raw
material in the production of white
cement. May I know from the hon,
Minister whether, taking into account
the availability of raw material,
Government will put up a white
cement factory in the Union territory
of Lakshadweep?

SHRI CHARANJIT CHANANA.
We would welcome setting up ol any
cement plant. We would welcome
an application for a letter of intent
for this particular thing, if it has not
already come. If it has come, then I
would let the hon, Member know.
We will consider it with all jts plus
points.

SHRI, DIGVIJAY SINGH: Consi-
dering that mini gteel plants to make
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them viable units, must have two
concessions, one, concession in tax
and the other, concession in con-
trolled distribution, what is the Gov-
ernment’s plan to . give these two
concessions in order to make the
mini  steel plants economically
viable?

SHRI CHARANJIT CHANANA:
The hon. Member will be glad to
know that both these incentives are
already built in the policy of promot-
ing mini stee] plants.

SHRI GHULAM NAB1 AZAD:
There is a great demand for mini
steel plants in the north-western
States, particularly in Jammu and
Kashmir. May I request the hon.
Minister to tell us what steps Gov-
ernment of India are going to take
in this behalf?

SHRI CHARANJIT CHANANA:
The hon. Member was thens in the
Committee meeting which considered
this question at Srinagar only three
days back. But, for the information
of the House, I would say this. I
would like the hon, Member to
appreciate one thing which was
appreciated there also, that two
factors are very important to decide
the location of a unit, more so, a
cement plant, one the technical
viability and the other, the economic
viability. But for Jammu and
Kashmir, the Chief Minisber, Jammu
and Kashmir, also appreciated that
we should not promote a unit which
would generate pollution in the
environment, especially in the border.
But we welcome setting up of a
cement plant in Jammu & Kashmir
wherever technical viability is there.

SHRI HARIKESH BAHADUR:
There is a serious crisis of cement
throughout the country, but parti-
cularly in U.P, it is acute. Therefore,
1 would like to ask the hon, Minister
whether Government is planning to
set up new cement plants in U.P.

SHRI CHARANJIT CHANANA:
State-wise description, I may not be
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able to give to the hon, Member at
this time. Butl there is no limitation
on any State at all. All over the
country, wherever there are techincal
viability and economic viability, we
will not mind having a plant. But
1 would like the hon. Member to
know one thing, that the existing
installed capacily of cement industry
is such that once they are operated
to an optimum level, they can feed
the demand of the country in cement.
When we take 85 per cent of the
installed capacity as the operational
one, we would welcome any techni-
cally and economically viable plant
to cime up.

Crisis in Asansol-Durgapur Swmnall
Scale Units

*149. SHRI NIREN GHOSH: Will
the Minister of INDUSTRY be
pleased to state:

(a) whether Government are
aware that the small scale and ancil-
lary units of Asansol-Durgapur
area are facing crisis mainly due to
raw material shortage and want of
adequate orders from big industries;
and

(b) if so, steps taken by Goveru-
ment fo save these units zs well as
to solve the vast unemployment
problem?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Government are generally aware
of the difficulties faced by the smal
scale units due to shortage of certain
raw materials like steel, pig 1iron,
aluminium, copper and copper alloys.

(b) Government have taken the
following steps to mitigate the diffi-
culties of the smal] scale industries in
general arising out of raw material
shortage:

(i) The distribution of raw
material through the Smal] Indus-
tries Corporations in the State is
being enlarged and streamlined,
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(ii) Imports have been liberalis-
ed for actusl userg of industrial
raw material,

(iii) The Canalising Agencies
have been asked to import more
material during the current year.

(iv) For helping the ancillary
units, Committees have been set
up at the Plant level, State level
and Central leve]l to monitor the
distribution of scarce raw-materials
through the State Small Industries
Corporations and to look com-
prehensively into the development
of ancillary units.

SHRI NIREN GHOSH: I want to
know whether the Government of
West Bengal has written to the Centre
about this lack of critical raw materi-
als generally prevailing for over a
number of years—I1 can say, over a
decade I want an assurance, if you can
give, that those raw materials would
be made available and the distributive
agencies would be the Small Scale
Industries Corporation of the Govern-
ment of West Bengal. If that would
be done that way or through a chan-
nel directly to them, that would help.

SHRI CHARANJIT CHANANA: In
reply to his question 1 have already
mentioned that it is always done
thre.oh the State Small Scale Indus-
tries Corporation and West Bengal is
no exception at all.

*

SHRI NIREN GHOSH: The question
1s: how the quota allotment is distri-
buted among the different States of
India. Secondly, is it not a fact that
these big industries farm out t(heir
orders outside the State, when the
ancillary units are available there t{o
manufacture and supply to the big
units ail those items and, thereby, they
enhance the cost of production of the
big industries systematically over a
number of years. I want to know
whether this defect would be remedied.

SHRI CHARANJIT CHANANA: Even
with regard to the existing net work
of ancillaries around, for example—I
can give the example of Asansol-
Durgapur and if you want details that
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also I can give you—the principle of
utilisiag’'the ancillary units or feeding
the ancillary units with the orders cf
the nucleus of the central units is al-
ways based on (1) past offtake, (2)
the orders in hand and (3) likely orders
and the effort is always that an opti-
mum utilisation of ancillaries is
catered to.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister has just stated that
it is not a fact. I repeatedly asked this
question of his predecessors and I am
asking him also, to take up the issue
with the Steel Ministry and the Minis-
try of Coal and Energy. You know
Agansol and Durgapur is the Ruhr of
India. The Raniganj coalfield is there.
The Burnpur Steel Industry is there.
The Durgapur Steel Mili, the Alloy
Steel, MAMC, Durgapur Fertilisers
are all there. I come from Durgapur
and my experience is that excepting
the MAMC, all the other public sector
undertakings of the Central Govern-
ment place orders outside the State.
So, may I ask the Minister that there
should be more co-ordination with the
Steel Ministry and the Ministry of Coal
and Energy so that the small and ancil-
lary industries get orders from those
public undertakings and they can sur-
vive and grow and alsc the acute un-
employment problem of West Benga!
can be solved to some extent. 1 wantl
a categorical answer from the Minister.

SHRI CHARANJIT CHANANA: The
hon. Member has raised a very valid
question. My reply to him is this. I
can speak of the ten public sector units
which are feeding the ancillaries 1.
Durgapur-Asansol which we are refer-
ring to —belonging tc the different
Ministries of the Government of India
and the State Governments. The Minis-
try does do the co-ordination work for
feeding the small scale industries and
the ancillary units in those industries
and everywhere through its own net-
work cof Development Commissioners.
But, if the hon. Member has any soeci-
fic case in mind we will definitely look
into it, to solve the problem of smali-
scale industries.
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SHRI SOMNATH CHATTERJEE:
Mr. Speaker Sir, so far as smaliscale
industries are concerned, there are two
types of difficulties. One is that there
is a general complaint—I say this with-
out being parochigl—that there is a
difference in allocation between dif-
ferent States. Now, that assessment
is made at the Centre. I am not mak-
ing any charge or blaming anybody.
But, this is a complaint.

The other difficuity is that even
though a particular quota is sanctioned
for a State, supply is not made to that
extent. There are smallscale indus-
tries on the basis of whose demands
an assessment is made. But they sre
told that this much gquantity will be
alletted for West Bengal for develop-
ment of smallscale industries. Whert.
that quantity is not actually made
available, then, there is a clamour;
then there is a shortage and then there
is a scope for blackmarketing and all
that. Therefore may I find out from
the hon. Minister why these vital
scarce raw materials intended to be
supplied to weaker units in the indus-
trial field are not given to them? Why
are these industries not given the raw
materials and infrasturctural facilities?
At the same time we are now encour-
aging undesirable practices thereby
killing those industries. Thereforc,
once an assessment is made of the:r
requirements, then the Industry Minis-
try here in Delhi should try to give
that power to the small industries Cor-
poration, the State Government agen-
cies directly to make import from qut-
side the country where imports have to
be made. But, once the canalisation is
made, then that supply is interrupted.
Sir, this is a very important thing.
That is why I ask the hon. Minister
whether any exercise is being made on
that? What are the bottlenecks in not
supplying the raw materials to the ¢x-
tent of the allotteg quota? What steps
are being taken in that regard?

SHRI CHARANJIT CHANANA: His
question relates to the smallscale in-
dustries as such whereas this parti-
cular question relates to ancillaries.
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But, I would reply to the hon. Mem-
ver's question. He would appreciate
that there cannot be an egual distribu-
tion of raw materials to States. There
is a formula based cn which equitable
distribution of raw materials for the
small scale industries is done through
the State Industries Development Cor-
poration. We are only glving them
guidelines on the distribution pattern.
But the State Industries Development
Corporaticn does this distribution. So,
I would suggest that the hon. Member
should put the pointed question to the
State Government. But wherever the
Central Government comes, if you have
some case kindly bring that to us
and we would solve that preblem.

SHRI SOMNATH CHATTERJEE: Sir
this is about the gquota. That is very
important.

SHRI CHARANJIT CHANANA: T+ is.
the quota which is distributed.

MR. SPEAKER: Next question—Q.
No. 151. Not here. A Member tables
a question. When the question comes
up for reply, he is not present in the
House. I think I shall have to take the
names and see what can be Jdone.
There are so many absentees to-aay.
Q. No. 151, Shri Krishnan.

Welfare measures for Policemen

*151. SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Centre has advised the States to
take speedy action to remove the
genuine grievances of policemen and
also to improve welfare measures
for them, particularly in regard to
housing;

(b) if so, the details regarding
the facilities and allowances which
are given to the Constable, Head
Constable, Assistant sub-Inspector,
Inspector and other high ranking offi-

cers;
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(c) whether some extra allowances
etc. are paid to the police officers
who are in security or C1.D, C.B.I.
and in Intelligence Branthes, etc.;
and

(d) if so, the details of the facilities
such as housing, medical and other
facilitiegs given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) to (d). In so far as Central In-
‘telligence Bureau and Central Bu—2ul
of Investigation are concerned, a slate-
ment giving the required information
is laid on the Table of the Sabha.

As regards States the required in-
formation is being ccllected from them
and will be laid on the Table of the
Sabha as soon as received.

Statement
(1) Central Intelligence Bureau (LB,)

The State Police Officers on deputa-
tion to the Intelligence Bureau are paid
special pay, deputation allowances, etc.
in addition to their pay as per their
State Scale as indicated below:—

Y. Deputation (local) allowances at the follow-
ng rafes i .

(a) DCIOs . Rs. 150/-p.m.
(b) ACIO.I . . Rs. 150/-p.m.
(¢) ACIO-11 . . Rs. 100/-p.m.
(d) J10-1 . . Rs. 8o/-n.m,
(e) J10O-11 . . Rs. 60/-p.m.
(f)y SA . . . Rs. s0/«p.m.

I1. Special Pay at the jfollowing rates :—

(a) DCIOs . . Rs. 100/-p.m.
(b) ACIO-1 . . Rs. 95/-p.m.
(c) ACIO-II . Rs. 50/-p.m.
(d) JI1O-1 . . Rs. 30/-p.m.
(e) JIO-IX . . Rs, g20/-p.m.

(f) SA . . . Rs., 15/ep.m.
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II1. The Police Officers on deputation in the
IB. who are required to main-
“tain their uniform and may be called
) ypon to wear it at short notice, are
are being paid a consolidated uniform
allowancc at the foollowing rates :—

(a) DCIOs . . Rs. 115/-p.a.
(5 AC'O-1 . Rs. 100/-p.a.
(c) ACIO.I1 . Ra. 75/-p.~.
d) JIO-1 . Re. ro/-p.a.
(e) JIO-II . Rs. go0/=p.a.
(fy SA . Rs. go/-p.a.
(¢) JIO-II Rs. 40/- p.a.
(f) SA Rs, 30/- p.a.

1V. House Rent Allowance:—

The executive officers cf I.B. both
direct and deputationists have heen
allowed to claim compensation in lieu
of rent free accommodation if Govern-
ment accommodation is not allotted
and if their conferere are entitled to
rent free accommodation.

V. Police Officers on deputation to
the I.B. are entitled to such other
facilities and allowances as are ad-
missible to Central Government em-
ployees, such as medical {facilities,
frontier allowance, remote locality
allowance, winter allowance, heating
concession and special compensatory
allowance.

V1. The Intelligence Bureau also
have Benevolent Fund which was con-
stituted with the help of “Grants-in-
aid” from the National Defence Fund.
This Fund has been providing financial
assistance to the families of I.B. per-
sonnel who die or are declared missing
while on duty on the International
Border or cease-fire line, any opera-
tional area in India. The financial
assistance is also provided in case of
death as a result of adverse climate or
terrain. conditions, on sustaining in-
juries in batlle or on being invalidat-
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ed out of service or disabled as a result
of their posting in these areas.

(2) Central Bureau of Investigation

(CB1)

I. In so far as CBI is concerned,
deputationist officers draw deputation
aliowance, Special Pay, Uniform Allow-
ance etc. and house rent allowance on
conferere basis. The Government
have sanctioned special pay to both
deputationist and non-deputatinnist
officers also of the rank of S.P. to Con-
stables. Deputationist DIGs are also
in receipt of special pay like in other
Central Police Organisations. The rates
of special pay and deputation allow-
ance admissible to these officers while
working in C.B.I. are as shown in the
annexure. In additicn they draw
Dearness Allowance and Cermpansatory
allowance. Deputationists draw D.A, at
the State rate and non-deputationists
(direct recruits) at the Central Govt.
rates. City Compansatory Allowances
are drawn both by deputationists and
non-deputationists.

II. Central Bureau of Investigation
employees in Delhi and outside are en-
titled to accommodation from the
genera] pool where such arrangements
exist. In places where no such ar-
rangements are available, they can
draw house rent allowance either at
the State rate or at the Central Gov-
ernment rate, whichever is more ad-
vantageous to them.

III. As far medical facilities are zon.
cerned, the staff of C.B.I. is governed
by the Central Services Medical Atten-
dance Rules as well as by All India
Services Medical Rules in case of
1.P.S. Officers.

IV. There is also a Benevolent Fynd
in this Organisation from which 2s-
sistance is provided in case of need
like sudden death, marriage in the
family, education of children, medical
treatment to the officers and staff
working in this Organisation.
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SHRI G. Y. KRISHNAN: Sir, it is
stated that stwtes have been informea
cof the welfare measures to be taken by
the officers, officials. When they were
informed of these, may I know from
the Minister how long will the States
take to report on the matter about the
welfare measures taken by them to ‘he
Centre?,

SHRI YOGENDRA MAKWANA: Sir,
in a meeting of the Chief Minister it
was decided. ... (Interruptions).

PROF. N. G. RANGA: When was it
decided?

SHRI YOGENDRA MAKWANA: 1
shall give yvou the date.

MR. SPEAKER: Mr. Ranga is very
keen.

SHRI YOGENDRA MAKWANA: He
is very keen abcut the date. I do not
remember that. 1 will give you the
date later on. About the States of
Andhra Pradesh, Assam Bihar, Guja-
rat, Haryana, Jammu and Kashmir,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Meghalaya,
Nagaland and Orissa I can say that
they have taken some action. Puniab
and Rajasthan also have taken some
action. The process is still going on.
On certain matters they have taken
action. On certain matters they are
taking some action. That is under
study, As soon as this is completed,
we are also going to give some dire:-
tives to the States.

SHRI G. Y. KRISHNAN: Whether
government is trying to maintain uni-
formity in respect of the scales of pay
end social welfare measures in respect
of the police?

SHRI YOGENDRA MAKWANA:
From time to time the Central Govern-
ment is giving directions to the State
Governments. We are suggesting it but
it is for the State Governments to take
action. Even then the Centre is giv-
ing directions. So far as the date is
concerned it is 6th June, 1979.
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PROF. N. G. RANGA: In view of the
great importance of the guestion abput
their terms of employment, conveni-
ences provided to them and the manner
in which they behave and in view of
the siress laid by the Prime Minister
about the need for giving them special
training to make them behave in a
more humane manner, would Gevern-
ment take some special steps to see
that the IGs of police and Home Minis-
ters of the States are called into con-
sultation by the Centre and prodded
to ensure that the minimum facilities,
living conditions and all these things
which are being made available to the
police cadres are improved and im-
proved fast?

SHRI YOGENDRA MAKWANA: Sur,
as I have already peinted out three
national police commissions have been
appoin‘:d and they have given three
reports We have studied the first re-
port and given directions in respect of
their puy, orderly system welfare
measur:s, enquiries against the police
grievances and their redressal, etc.
The second and third reports have been
received and the same are still under
consideration of the Gevernment. Sir,
we are giving directions to the State
Governments from time to time. We
also cal]l them and instruct them. We
are very keen on improving our police
force.

SHRI INDRAJIT GUPTA: Sir, many
cf the grievances which are being
sought to be redressed now and many
of the demands of the policemen which
are now considered to be justified and
Teasonable these were the grounds last
year in 1979 during the Janata regime
who were at the Centre for g very
wide-spread agitation by policemen in
almost all the States. Subsequently
acticn is being taken. It is a good
thing. But I would like to know in
the advice given by the Centre to the
States what is the advice given, if any,
regarding the necessity for a lenient
approach towards hundreds and theqg-
sands of policemen who were at that
time either removed from gervice or
arrested or victimised for having taken
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part in the strike. Have the Ceutre
suggester any guidelineg to them
parallel with the guidelines that they
have themselves formulated for the
treatment of CRP and CISF who werc
engaged in the same agitation?

SHRI YOGENDRA MAKWANA: The
Police Force (Restriction of Rights)
Act provides certain guidelines. In the
light of the provisions of this Act ihe
.State Governments take action. How-
ever, as the hon’ble Member pointed
out, I have taken note of his sugges-
tion.

(Interruptions)

MR. SPEAKER: He has taken note
of your suggestion.

ot WHA IO © WEGW AT, WA T
qoEl Hga @Y, ot I F AB0 A
a0 F ¢ faarfeat M1 o&sh & = ¥ w@d
& @ wowr OF1 & O wred &40 Swrw fa
g ? wr a4 fowma Y wrow gar g 7

(Interruptions)

SHRI YOGENDRA MAKWANA: As
I said in the beginning the Third Na-
tional Police Commission in their re-
pert have given certain  guidelines
about the orderly system certain States
have removed some of them and cer-
tain States have restricted certeir
activities by the organisation.

St S WM ORI R FW C AR
St garg & &, ag FEA wArg & anh ar
& gEd W ?

Mt WNAE wERT
qrHA |

wAR aq (A,

MR. SPEAKER: Last supplamentary.

SHRI MANORANJAN BHAKTA:
Right now the Minister said that he
‘has seant these guidelines to the States
and he is awaiting reply from the State
Governments 1 would like to know
this. I want to put a pertinent ques-
tion., Wahat has he done about the
Union Territories which are directly

JUNE 18, 1980

Oral Answers 32

administered by the Central Govern-
ment?, What measures and what action
has been taken in this regard?

MR. SPEAKER: Same thing.

AN HON. MEMBER: Like Andaman
and Nicobar islands....

SHRI YOGENDRA MAKWANA: The
matter is very important. The hon.
Member may repeat the guestion. But,
as I said in the beginning, the Central
Government is interested in the wel-
fare of the police force. They have
to maintain discipline in the State. And
fer that we have taken action. We
have offered certain facilities s0d
amenities to the police force for mat-
ters like housing and Rs. 82 crores
have been spent by the Centre. We are
again reviving certain schemes also.

wEAT wA ¥ wrew-fagan

153, 5t waa”  IOM T I w7
TZ TN AT g wW fE o

(%) = wia g@@rd &TO% F wTHA F
7l % grefaie T g 7

(@) afz g, & wfa av g fwaw
9T FT w@A QA F10o wrara frar s @r g ?

(1) A ® wEATY W & fEmad
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far aeFTTarT T 79 I W E 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(d). A statement is laid on the Table
of the House.

Statement

(a) As the demand for newsprint
is in excess of domestic production, it
has been necessary to resort to im-
ports,
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(b) The value of newsprint im-
ported during the last 8 years is ap-
proximately as follows:—

STATEMENT

YE4R Value of
imported
newsprint

(Rs. in
Crores)
1977-78 . . . . . 62 53
197773 . . . . . 79 22
157780 . . . . . 112 60

— - o

(¢) The National Newsprint and
Paper Mills, Nepanagar, Madhya Pra-
desh is the only unit in the country
producing newsprint.

(d) In order to meet the gap bet-
ween domestic production and demand
adequate quantity of newsprint is be-
ing 1imported. Government have issued
the following letters of intent for sett-
ing up various newsprint projects in
the country:—

Caja-ity
tonn s/
yeor
1. M s Century Pulp Mij Is . 20,000
2. 'hri B D. Son a-i . . . 50,600
3. Mi/s Tamil Nadu Ncwsprmt
& P pers Ltd. . . 83,0t 0

Apart from the above, M/s. Hindus-
tan Paper Corporation are setting up
a newsprint project with a capacity
of 80,000 tonnes per annum in Kerala
State which is likely to go into pro-
duction in 1981-82.

M/s. Mysore Paper Mills, Bhadravati
are putting up a newsprint project
for a capacity of 75,000 tonnes per
annum in Karnataka which is likely
to go into production in 1982-83. The
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Nationa]l Newsprint & Paper Mills,
Nepanagar which ig the only unit pro-
ducing newsprint at present, is under-
taking g balancing-cum-renovation
scheme for achieving a capacity of
75,000 tonnes per annum,

oY weww v . weaw  wgwRd, v
7T ¥ S IR fmt,'mi @1 TN
o xa aTAw & R F w7 a%  wa-fade
& st Wi wrew fsik €1 & A |
Fw awer wrg § 7

Al AR WAAT . WA WEN o,
sgl a dem-anfwdd N @ g, uw e

We have only one newsprint factory
and that is functioning in Nepa, What
we have done is this, We have already
issued a letter of intent to three units,
the names of which I need not repeat
here, After thesy units come into pro=
duction we are also welcoming more
units to come up in manufacture of
newsprint to bridge the gap. Unfor-
tunately for the next 5 years we have
to depend upon the import. But as
our own production goes up, the im-
ports will keep on going down.

Wi FAE TOW LW 112 FAT To
e T 39T 1 w9 w1 @ § & quAr
e & ®WOR St wITX wIE ¥eT faam
Fg &9 fagr mar W %S % I I F(
FAATE Y TE ? mmr@z qwT &
a‘-swﬁt;ﬁw?r T g4y ¥ 1 w9 qE ger
@ adr ?

s WOl WA (Yo @ T
qeq, I RW FT 20 NN A # dX
Y% Fee fear war a1, s & 18~-5-1975
w faar war g7, = I g O s
gid ddrgde siow $oifem i @ &)

St qEE AT werw  wEy, S rad
o T 75 ¥ famy v, dfew o9 amw
§ w1 N9 g€, ag wTew g gur 1 & qo
arger Efiv At wre e X Mz A3
@Y § arge s v g7

SHRI CHARANJIT CHANANA: In
fact the Ministry does the monitoring
alsp after the letter of intent is issued.

.a.

-And I can tell you that for the last 5

months we are going on accelerating
this monitoring of the letter of intent
to be translateq into practice,

’
L J
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asaw . ww ; gaTe T o oy Wy &
f& warae Iawy SR & welt wordn

SHRI. CHARANJIT CHANANA:
The Tamil Nadu Newsprint Paper
Mills were issueq the Letter of Intent
on 3-7-1979, After the Letter of Intent
ig issued, they have to do a lot of
things to put it into practice, The third
letter of Intent was igsued to Shri
B. D. Somani on 31-12-1976. In this
case no appreciable progress has been
made, Then I have added that we are
welcoming any additional projects to
come in and you must have seen my
statement on this particular thing that
we are trying to promote more and
more paper mills in the country even
based on commercia] afforestation.

. wiywew ¥M: wgY 1975-76 A
%t are v feX, wicd e Al wex ¥
ar grer A @ o s W 7

SHRI COHARANJIT CHANANA:
There cannot be a general statement
on this,

it firw Fare fag s1g¢ : wsaa Ageg, gark
m & gt FT B w4 ¥ gaw ﬁgm
qe § o 2w A oY @ AT faear a8
€ § | AU AT FT IR W\ wRIEw A
frar &1 % oz afi &y A *
fRd ofsqs & ¥ oferar & 57 ¥ T
o< fael & & oF € dfwa a@t 9 W oe-
fafrder ard sy & & 93 wrfe wo
Guo wifrad ¥ & faasr ga w1 & wé
pfre SAWT Af @ & & et
AgEw A AT Agar g fF & s ge "@aw
# w1 FIw ISEAT 7

st wvawla wrAw @ S AT WEe Qo
oFo wifFus *Y quaTgde &Y i &, Eww
Iy g g1 ¥ fw fag &1 o amd, d3ade
qAwe  gEAr wifEd

We do not have anything against
them and they do not have any plus
point also, The important considera-
tion is that the person should be cap-
able of managing the whole unit effi-
ciently, It is the management part of
it which is given more consideration

than X, Y. or Z being identified be-

longing to one cadre or the other.

sft Tiv R ;. o mfrg Sr oft ¥
AMAAT WETN— W@ H FrOowr A w47 w1 Ay

JUNE 18, 1980

Oral Answers 36

N wn # Bl “err wred § o mrw
® @ ¥y weh § e wg o
gw gRTe Avfegr waar ¥ 14 9T
A

i1

frer )
forg &Y g & agt wow gy foea
q & ¥ aC qg wgn  fawar

Wt fawar §-—wr wra 2afar ¥

& o gor w4

M

¢
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SHR]I CHARANJIT CHANANA: We
will welcome any project application
coming from Deoria. We would defi-
nitely welcome bagass to be used
as raw material for the manufacture
of paper. The only question to be
seen is: Can we give ap alternative
fuel to the sugar mills? The hon. Mem-
ber should, in fact promote any such
units and we would welcome that.

SHRI BHAGWAT JHA AZAD: Lest
the Minister’s statement he interpreteg
as a support to the delay, may I knaw
what progress has been made so far
in respect of the Letterg of Intent js-
sueq in 1975 and 1976? There has been
constant monitoring by the Depart-
ment and the Ministry, What is the
position in these twgo particular cases?
Why is no action taken against such
units which after having been issued
the Letterg of Intent do not take pro-
per action and make guitable progress?

SHRI CHARANJIT CHANANA:
The hon. Member has raised a very
helpful question regarding the trans-
lation of Letters of Intent into prac-
tice after these have been issued, As
far as these three units are concern-
ed, I would not be able to give you
the details anq the reasons why from
1975 till today, they have not been
able to come up. I have of course
told you about Shri B. D. Somani that
no appreciable progress has been
made. I would draw your kind atten-
tion to my earlier statement that the
Ministry is now laying more stress
and attaching more importance to the
monitoring part of it. We have stated
monitoring only five months back and
#f any particular unit - you have talk-
eq about the issue of Letter of Intent
and its being translateq into practice
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in a geperal way - does not make pro-
per Ppro

SHRI BHAGWAT JHA AZAD: If
the delay is not justified why don’t
you cancel that?

SHRI CHARANJIT CHANANA:
We do that, The hon. Member must
know that that ig done,. ,That is a
process of the Letter of Intent and
licensing. It is done. But when some
extensions. ..

R RE R

DR. RAJENDRA KUMARI BAJPALI:
Why not then go in for public sector?

SHRI CHARANJIIT CHANANA:
The public sector is already. .......

MR. SPEAKER: The Question Hour
ig over.

WRITTEN ANSWERS TO QUESTION
Allocation of Diesel

*145, SHRI ARJUN SETHI: Will
the Minister of INDUSTRY be pleas-
ed state:

(a) whether the Association of
Indian Engineering Industry has
urged Government to evolve a 8ys-
tem of allocating scarce diesel tak-
ing intp account the varying extent
of power cuts in different States and
Districts; and

(b) if so, the reaction of Govern-
ment thereto?

TYE MINISTER OF STATE IN THE
MINISTRY OF NDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). The DGTD has been receiving
representations from time to time
from the Association of Indian En-
gineering Industry for assistance in
obtaining high spead diesel oil by its
members for operating stand-by gen-
erating gets in view of the difficult
pPower siuation, In its representation
dateq 14th March 1980, the Associa-
tion has suggested a review of the

existing distribution arrahgetnents so
that the engineering industry could
receive additiong] quantity, of diesel
oil to maintain production. Specifical-
ly, the Association hag suggested that
the earlier distributiopn system should
be re-introduced under which alloca-
tion of diesel oil to DGTD units was
made by DGTD itself, Further, the
Association algo suggested the alloca-
tion of a special quota for engineering
exporters.

2. The Deptt, of Petroleum, which
is concerned with gllocation and dis-
tribution of petroleum products is
making monthly allocations of HSD to
each State and Union Territory, State
Governmentgs and Union Territory
Administrationg have been requested
to ensure that HSD jis distributed
amongst various categories of consu-
merg in accordance with prescribed
priorities, Industrial units also get
their requirement of HSD for power
generation from the State Govern-
ment/Union Territory Administration
concerned. Export-orienteg engineer-
ing units are entitleg to a higher prio-
rity as for agriculture.

3. The suggestiong made by the As-
sociation of Indiap Engineering Indus-
try in the representation of 14th
March have been considered by the
DGTD and in consonance with the pre-
sent policy of the Deptt, of Petroleum,
the following action has been taken
by DGTD:—

(1) Based on certain parametres,
applications for release of
HSD from industrial units
would be recommended to the
State Government/Union
Territory Administration for
consideration of such applica-
tions on priority basis; and

(2) Deptt. of Petroleum has also
requested to advise State
Government/Union Territory
Administration to consider
su¢h requests on priority bas-
is,
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Report of Site Selection Committee
for Atomic Power Stations

*150, SHRI  AHMAD M. PATEL:
Wil] the PRIME MINISTER be pleas-
ed to state:

(a) whether the Site Selection
Committee in regard to setting up of
atomic power stations in the country
has submitted its report; and

(b) if so, the details of the main
recommer dations made therein and
the actic: taken by Government
thereon?

JUNE 18, 1930
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THE PRIME MINISTER (SHRI-
MATI INDIRA GANDED): (a) and
(b). Yes, Sir. An atomic power sta-
tion is being set up in Narora in Uttar
Pradesh after considering the commit—
tee’s recommendatioas on the Northern
Region. The Committee’s reports on
the other regions are under considera-
tion.

Setting up of Naval Academy

*152, SHRI E. X, IMBICHIBAVA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether any decision has beew
taken on the location of Naval
Academy;

(b) what was the finding of the
experts cQommittee which went
around for a suitable site; and

(c) are they satisfied with the
Government of Kerala's offers?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL
C.. P. N. SINGH): (a) No, Sir.

(b) and (c¢). The report of the Ex-
pert Committee is under consideration
of the Government,

Infrastructure for Industrial’
production

*154. SHRI V. KISHORE CHAN-
DRA S. DEO: Will the Minister of
PLANNING be pleased tp state,

(a) whether Government are con-
sidering a proposal to impraove the
management of infrastructure—
power, fuel, transportation and
banking in order to boost industriak
production; and

(b) if so, the details thereof?

THE MINISTER OF PLANNING
(SHRI N, D. TEWARI): (a) and (b)-
The Government are taking every
possible step to improve the industrial
infrastructure, particularly the suppiyg
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of power, the production and move-
ment of coal as wel] ag the supply of
other inputs in order to step up
industrial production, The immediate
steps being taken to improve power
generation are augmentation of coal
supply to thermal power stations and
measures to improve their capacity
utilisation. Concerted measures are
also being taken to step up coal pro-
duction. Power supply to coal mines
jn Eastern region has been stepped
up and priority has also been given
to meet the diesel oil requirements of
coal industry. The impact of these
measures is already reflected in higher
production of coal in April and May
1980 showing an increase of about 2
million tonnes compared with the cor-
responding monthg of 1979.

In addition to bringing about im-
provement in the supply of wagons
for the movement of coal, coastal ship-
ping is being revived to supplement
rail transport of coal; port congestion
bas been almost cleared and detention
time for ships reduced.

Medium and long term measures for
ensuring power generation and coal

production as well ag railway trans-
Pport commensurate with demand are
also in hand,

Pecision to stop production of HS-
748 Avro by HAL

*155, SHRI JANARDHANA POO-
JARY:

SHRI K. RAMAMURTHY:

Will the Minister of DEFENCE be
pleazed to state:

(a) whether Hindustan Aeronautics
Limited, has decideq to stop the
production of HS-748 Avrp aircraft
in about two years;

(b) if so, the therefor;

ang

reasons

(c) the proposals contemplated by
‘Government on the future utilisation
of the Kanpur HAL Unit?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C.
P. N. SINGH): (a) and (b). The
current order for HS-748 AVRO air-
craft is likely to be completed by the
end of 1982-83, Thereafter, HAL will
stop production of this aircraft, as
there is no further requirement for
either defence or ecivil use.

(c) The facilities of the Kanpur
Division are proposed to be utilized
for manufacture of other suitable types
of transport and light aircrafts.

Military Pact with U.S.S.R.

*156. DR. FAROCOQ ABDULLAH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Union Government
have any such type of agreement
with other countries alsp ag recent-
ly entered into with U.S.S.R,; and

(b) if so, what are the countries?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH). (a) Yes_ Sir,

(b) It is not advisable in the nation-
al interest anq in the interest of fri-
endly relations with foreign countries
to reveal further details.

Enquiry into Tihar Jail, Delhi

*157. SHRIMATI GEETA
MUKHERJEE;

SHRI NGANGOM MOHEN-
DRA:

Will the Ministey of HOME AFF-
AIRS be pleased to state:

(a) whether the Supreme Court
had suggested an open enquiry by a
Sessions Judge to bring out the full
facts on the conditions of the pri-
soners in the Tihar Jail ip Delhi;

(b) if s0, whether such an enquiry
was made; and

(¢) it so, the details thereof?
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THE MINISTER OF .STATE IN THE (b) when this recommendation wag

MINISTRY " OF HOME AFFAIRS
(SHHRI YOGENDRA MAKWANA):
(g) Yes, Sir,

(b) and (c). As per direc¢tions of the
Supreme Cotirt the enquiry, to be held
by the Distt, & Sessions Judge, Delhi,
is to be completed within a period of
3 months with effect from 30,4.80. The
enquiry is still in progress.

Budgetary Provision for Office of
Development Commisgsioner of
Small Indusiries

*158. SHRI CHHITUBHAI GAMIT:
Wil] the Minister of INDUSTRY: be
pleased to state:

(a) what i3 -the budgetary provi-

sion to run office of Development
Commissiorner of small industries;
and

(b) how much from that amount
is at present being spent on actual
development and how much for ad-
ministrative purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA). (a) The
total budgetary provision for the Small
Industries Development Organisation
for the year 1980-81 is Rs. 252852
lakhg (Plan & Non-Plan).

(b) Out of the total budgetary pro-
vision, an amount of Rs. 2034 lakhs
approximately is for developmental
activities and the remaining amount of
Rs, 495.52 lakhs can be broadly con-
sidered as administrative expenses.

Setting up of an Atomic Power Station
in Saurashtra Region

*159. SHRI D, P. JADEJA. Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that Gujarat
Government have made recommenda-
tion for the erection of an atomic power
stationn some-where in Saurashtra
region;

made; and

(c) the steps taken by Government
thereon?

THE PRIME MINISTER (SHRI-

'MAT] INDIRA GANDHI): (a) to (a).

Yes, Sir. In 1971-72 the Government
of Gujarat suggested some sites in
Gujarat including the Saurashira re-
gion, The Site Selection Committee
appointed by Government for Selec-
tion of suitable sites for the purpose,
has taken note of these suggestions
in making its recommendations, which
are now under Government’s consi-
deration.

Shortage of Raw Materials for Farida-
bad Industries

*160. SHR SUSHIL BHATTAC-
HARYA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are aware
that the raw materials shortage has hit
Faridabad Industries particularly Engi-
neering and chemical industries; end

(b) if so, steps taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA). (a)y Some
categories of raw materials like iron
and steel, pig iron, aluminium, soda
ash, caustic soda etc. are generally in
short supply. This has also affected
industrial units, particularly epgineer-
ing and chemical units. in Faridabad.

(b) Apart from increasing indigen-
ous production of basic raw materials,
Government have alsp taken steps to
augment supplies by liberalising the
import policy for actual users of in-
dustrial raw materials and goods; in-
creasing the import of basic raw ma-
terials e.g. ferrous and non-ferrous
metals, chemicals, ete, through canalis-
ing agencies; and making bulk alloca-
tions of iron and steel items to State
Small Industries Corporationg for dis-
tribution to individual units in the
small scale sector.
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Costs of Fist and Ambagsador Cars

+161. SHRI PIUS TIRKEY: Wil the
Minister of INDUSTRY be pleased to
state:

(a) the present cost of Fiat/Ambassa-
dor Cars in India;

(b) increase in the prices of these
cars during the last 5 years;

(c) whether it is also a fact that
Fiat Car is not easily available at pre-
sent in the market; and

(d) if so, the steps taken by Go,vgrn-
ment to ease the position and bring
down the prices?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) As
reported by the manufacturers the
ex-factory net dealer price of the Pre-
mier (Fiat) and the Ambassador Cars
is Rs. 35064|- and Rs. 35862|- respec-
tively.

(b) The manufacturers have report-
ed that since 1.1,1975, the ex-factory
net dealer prices of the Premier and
Ambassador cars have increased by
Rs. 14354|- and Rs. 14374|- respectively

(¢) and (d). The manufacturers
have reported that Premier Cars are
not available in the market at present
due to stoppage of production on ac-
count of a strike at their Kurla Plant
since the 10th of April, 1980. Ag re-
gards the prices of cars there is no
Government control on it.

Crisis in Engineering Industries

*162. SHRI DINEN BHATTA-
CHARYA.: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are uware
that the Engineering industries all over
the country are facing a crisis; and

(b) if so, steps taken by Government
to remove the crisis?
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THE MINISTER OF STATE IN THE
MINISTRY .OF INDUSTRY -(SHRI
CHARANJIT CHANANA): (a) In-
dustry in general, including thé en-
gineering industry, is facing difficul-
ties on account of infrastructural eon-
straints in respect of power and coals
shortage of raw materials, transport
problems ete,

(b) The steps being taken by Gov-
ernment include close monitoring to
achieve targets, ensuring timely avai-
lability of requisite inputs where
necegsary through imports of raw
materials, stress on power generation
and distribution and quick implemen-
tation of projects including diversifica-
tion generation of exports etc.

Functioning of Cement Industiries

1081. SHRI K, A. RAJAN: Will the
Minister of INDUSTRY be pleased to
lay on the Table a statement giving
the following details: —

(a) the total number of workers en-
gaged in cement industry during the
yearg 1976-77, 1979-80;

(b) the total] wage bills paid to
workers in the said industry for each
of the above years;

(c) the total amoumnt which had
been invested in the said industry at
the close of each of the above years;
and

(d) the profit index of the cement
industry for the above years, with
1970-71 as the base?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a)

Yeo Aprovi-
mate num-
ber of
worl ers
eng qed.

P e

48-470

o—

1976-77 .

1979-fo . 54,000
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(b) and (c¢), The Information 1s
being collected and will be laid on the
Table of the House.

(d) The specific information on pro-
fit index of the industry of reach year
in questjon is not available. However,
as per the report of the High Level
Committee on the Cement Industry
submitteq to the Government in De-
cember, 1978 a study of the profitabi-
lity of 19 selected factories in 1977/77-
78 indicates that only 4 made profits
in excess of 10 per cent post-tax return
on net worth, the profits of 7 ranged
from 1 per cent to 10 per cent post
tax return on net worth and as many
as 8 suffered losses Data collected by
the Committee glsp indicated that the
profit of cement companiegs has been
generally lower than of those engaged
in other industrial activities.
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Drinking water facilities during
1980—85 Plan

1083. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PLANN-
ING be pleased to state:

(a) whether it is a fact that the
facilities of drinking water in the rural
areas could not adequately be provid-
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ed during the previous Five Year Plans;
and

(b) if so, what measures are being
contemplated by the Government to
provide such facilities to all the vil-
lages during the 1980—85 Plan?

THE MINISTER OF PLANNING
(SHRI N. D, TEWARI): (a) Yes, Sir.
Keeping in view the overall financial
constraints, it was decided during the
previous Five Year Plans that the
Rural Water Supply Programme would
attempt, in the first jnstance, to deal
‘with ‘problem’ villages falling in any
of the following categories:

(i) Those which do not have an
assured source of drinking water
within a reasonable distance (say, 1.6
kmJ); or

(ii) Those where the sources of
‘water supply are endemic to water-
borne diseases like cholera, or
guinea-worm-infestation; or

(iii) Those which suffer from ex-
cess of salinity iron or fluorides or
other toxic elementg hazardous to
health.

A survey undertaken at the instance
of the Central Government in 1971-72
had identified 1,52,475 villages (out of
about 5.76 villages in the country) as
conforming to the above criteria,

The provision of polable drinking
water in the rural areas was also
included in the ‘Minimum Needs Pro-
gramme’ in the Fifth Five Year Plan.
Though substantial investments have
been made for this nrogramme all the
problem villages could not so far he
covered during the previous Five Year
Plans.

Most of the State Governments have
also reported that the earlier survey
was incomplete and that due to natural
causes the 'water table had subsequent-
ly gnne down in some greas or the
sources had dried up, thereby increas-
ing the number of ‘problem’ villages
which gatisfied the aforesaid criteria.
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(b) The New Sixth Plan (1980—85)
perspective envisages the coverage of
all the problem villages with safe
drinking water supply subject to the
overal]l availability of resources, The
Plan is in the preparatory stage and
the details of the Plan are yet o be
finalised.

Sending of Indian Cosmonaut into
Space

1084. SHRI S. M. KRISHNA: Will
the PRIME MINISTER be pleased to
state:

(a) whether India has agreed to
send an Indian cosmonaut into space;

(b) if so, the manner in which the
cosmonaut is being selected and where
he wil] be trained; gnd

{c) whether he will bg a space scien-
tist or belonging to some other profes-
sion?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) The
Soviet Union has offered to fly an
Indian cosmonaut in space. We have
agreed in principle, No details have
been ‘worked out.

(b) and (¢). Do not arise.

Piane crash at Udhoke Village
(Amritsar)

1085, SHRI K. MALLANNA: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that an Air
Force Plane crashed near Udhoke vil-
lage (Amritsar) on 21st May, 1980 and
the pilot who was a sole occupant and
on a practice flight, died on the spot;

(b) if so, the defails thereof; and

(c) whether any inquiry has been
instituted to know the reasons and if
80, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH):. (a) Yes, Sir.

(b) An Air Force aircraft crashed
10 Kms, South of Batala on 21st May,
1980. The pilot who was the sole
occupant died on the spot.

(¢c) A Court{ of Inquiry has been
ordered. The details will be known
only after the Court of Inquiry pro-
ceedings are finalised.

Representation for abolition of tax on
Beedl

1086. SHR]I E. BALANANDAN: Wwill
the Minister of INDUSTRY be pleased
1o state-

(a) whether Government have re-
ceived any representation from Kerala
Dinezh Beedi Workers Co-operative
Society requesting to abolish tax on
labelled Beedis; and

(b) steps taken by Government there-
on?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRT CHARANJIT CHANANA):
(a) Yes, Sir.

The maijn pointg raised in the repre-
sentation relate to:

(i) Withdrawal of Centiral Excise
Duty on Beedis and introducing ap
equal amount of duty on tobacco;

(i1) jntroducing Banderoll system
on Beedis like match boxes, so as 10
distinguish between duty paid and
non duty paid beedis,

(iii) strengthening the machinery
for detecting illegal production of
spurioug beedis.

(iv) granting financial assistance
of Rs. 2 croreg by way of loan and
grant for construction of offices and
work centres.

(b) The points relating ‘o excise duty
are under examination, Regarding the
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grant of funds for the varioug societies
for construction of office building and
working centres, the Government of
India does not have any scheme of
giving such assistance.

Promotion te the Posts of Engineers
in N.LD.C.

1087. SHRI K. LAKKAPPA .

SHRI CHANDRADEO
PRASAD VERMA:

SHRI SATISH PRASAD
SINGH ;

Will the Minister of INDUSTRY be
pleased to state:

(a) qualifications and experience etc.
for departmental promotion from Assis-
tant Engineer to Engineer in National
Industrial Development Corporation;

(b) whether minimum qualifications
for a Junior Engineer required was
Degree in Engineering and Diploma
Holders (Engineering) could only be
considered for Junior Engineer's post
after they had acquired degree in En-
gineerlag;

(c) whether ap Assistant Engineer
with Degree in Engineering and 4 years
experience is eligible for promotion to
the post of Engineer;

(d) whether an Assistant Engineer
having Diploma in Draftsmanship can
be equated with an Assistant Engineer
having Diploma in Engineering for
promotion to an Engineer, and jf so,
the basis thereof; and

(e) if not, whether one Assistant
Engineer holding Diploma in Drafts-
manship without having any other
qualifications hag been promoted as
Engineer and if so, concrete reasons
for a deviation from the prescribed
qualifications and order dated the 24th
April, 19797

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (e). The qualificationg and ex-
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perience etc. for departmental promo-
tion from Assistant Engineer to Engi-
neer in the National Industrial Deve-
lopment Corporation is by Selection on
merit from amongst the category of
Assistant Engineers with a minimum
of 4 years service as Assistant Engi-
neer in the case of those who possess
a qualification equivalent to a Degree
in Engineering and 8 years service in
the case of those who possess a qualifi-
cation equivalent to Diploma. The
cases of all the Assistant Engineers
fulfilling the conditions of eligibility
as laid down in the Rules for promo-
tion to the post of Engineer are consi-
dered by a duly constituted Depart-
mental Promotion Committee and as
recommended by them and approved
by the Chairman-cum-Managing Direc-
tor of the Corporation a selection list
of Assistant Engineers for promotion
to the post of Engineer is finalised.
One Assistant Engineer who
possessed a Diploma jn Craftsmanship
(Draftsmanship—Civil) and has com-
pleted more than 8 years service as
Assistant Engineer has also been in-
cluded in the select list for promotion
as an Engineer as he qualifies for con-
sideration for promotion as Assistant
Engineer He has, however, not yet
been promoted to the post of Engineer.

BARC device to check Radio Activity

1088. PROF. MADHU DANDAVATE -
Will the PRIME MINISTER be pleas-
ed to state.

(a) whether the Bhabha Atomic Re-
search Centre, Bombay has developed
a device to monitor the extent of
radio activity and its absorption by
workers engaged in production of
radio active materials for use in fields
like medicine, industry, agriculture
ete.; and

(b) if so, the salient features of ithe
device and its utility?

THE PRIME MINISTER (SHRI-

MAT] INDIRA GANDHI): (a) Yes,
Sir, The thermoluminiscent dosimeters

have been developed for this purpose.
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(b) The salient features of these

dosimeters are:

(i) These are more sensitive than

film badges, and

(ii) Unlike film badges these can

be used again and again.
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Representation from Foreman Ins-—
tructors of College of Military Engl-
neéering

1090. SHRI R, K. MHALGI: Will the
Minister of DEFENCE be pleased to
state.

(a) whether Government have re-
ceived in the month of January, 1979
any representation from the Foreman
Instructors of College of Military
Engineering, Pupe (Maharashtra);

(b) if so, what are their demands;

(c¢) what action Government have
taken in regard to each demand in
the said representation; and

(d) if no action taken so far, the
reasons of delay thereof and when
the action will be completed thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N, SINGH): (a) to (d)-
The information is being collected and
wil] be placed on the Table of the
House.

Financial Assistance for Development
of Coir Indusiry in Kerala

1092, SHRI B. K. NAIR: Will the
Minijster of INDUSTRY be pleased to

state .

(a) whether any request has been
received from the Government of
Kerala for financia) assistance for the
development of Coir Industry in that
State;
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(b) whether Government have
.made an assessment as to how far
the assistance already given has
helped the producer and benefited the
workers;

(c) whether complaints have been
.received from various quarters about
the misuse of funds and mal-func-
tioning of the cooperatives engaged in
‘husk collection and distribution; and

(d) whether Government propose
“to arrange for a thorough inquiry
into the functioning of the coopera-
tives at the wvonidus levels and the
progress of the development scheme
and also the complaints referred to
in (c) above?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir, The Government of
Kerala have sent a scheme for deve-
lopment of Coir Indusiry during the
five year period 1978-79 to 1982-83, in-
volving an outlay of Rs. 61.62 crores
«consisting of Rs. 24.24 croreg as assist-
ance from the Centre, Rs. 32.38 crores
as institutiona) finance and Rs. 5 crores
‘ag the State Government's contribu-
tion under the plan,

(b A total of 270 Coir Primary So-
cieties, 13 Manufacturing Societies and
four Central Coir Marketing Societlies
have been restructured and brought
under the Coir Development Scheme.

(¢) No, Sir.

{d) Does not grise.

Clashes between High Castes and
Harijans

1093, sSHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of cases in all
States where clasheg between high
castes and Harijans took place during
‘the last six months;
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(b) the number of cases in which
clashes were violent and persons
killed therein; and

(¢) the remedial measures taken by
Siate (Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1]  YOGENDRA MAKWANA):
(a) Ag per the information received
from the State Governments the num-
ber of cases where clashes betwesn
high castes and Harijans took place for
the period December, 1979 to March,
1980 wag 3706.

(b) As per the information received
from the State Governments the num-
ber of cases in which the clashes were
violent and persons killed therein was
127.

(¢) The Home Minister hag 'written
on 10th March 1980 to the Chief Mi-
nisters/Governors of States, where
crimeg against members of Scheduled
Castes have been occurring, conveying
to the State Governments guidelines
of precaulionary and preventive, puni-
tive and rehabilitative measureg to be
taken for effectively dealing with
crimes against them. Steps to be taken
to prevent and deal effectively with
atrocities on Scheduled Castes and
for their economic development were
also discussed in detail jn the Confer-
ence of Chief Ministers/Governors held
on 8th April, 1980, The State Govern-
ments have been in full agreement
with the approach suggested by the
Government of India and endorsed at
the Conference on 8th April 1980.

Dismissal of (Canteen Employees at
Calcutta

1094. SHRI SATYA SADHAN
CHAKRABORTY:. Will the Minister
of INDUSTRY be pleased to state:

(a) whether 52 canteen employees
of Nationa] Instruments Ltd., Cal-
cutta were dismissed from service in
1971;
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(b) if so, have they been issued any
dismissal order and paid their legal
dues; and

(c) if not, the reasons why they
have been prevented from joining their
duties since 1971?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). The canteen 'workers of the
canteen of National Instruments Limit-
ed Calcutta are not the employees ot
the Company but of the Canteen Ma-
naging Committee, The question,
therefore, of dismissal of any canteen
worker by the Company does not
arise.

Inflitration from Bangladesh

1095. SHRI INDRAJIT GUPTA :
SHRI P. K. KODIYAN
SHRI P. M. SAYEED:

SHRI M. V. CHANDRASHE-
KHARA MURTHY .

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that the flow of illegal immigrants
from Bangladesh to the north-eastern
region of the country has been conti-
nuing unabated;

(b) if so, the number of such
people who came during the last
three months; and

(c) what steps are being taken by
Government to prevent such illegal

immigration to the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI] YOGENDRA MAKWANA):
(a) and (b). Attempts by Bangladesh
nationalg to enter North-Eastern Re-
gion clandestinely are continuing. A
total of 1573 persons were sent back
by BSF deployed on the border during
the period 1st February to 30th April,
1980,

(c) Government have already
strengthened vigilance on the border
by intensifying land and riverine pat-
rolling along the Indo-Bangladesh bor-
der and deployment of additional bor-
der forces. Government of Bangladesh
have also been requested for their co-
operation in putting a stop to illegal®
infiltration.
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Solar Pumps

1099. SHRI K, PRADHANI:
SHRI ARJUN SETHI:

Will the PRIME MINISTER be
pleased to gstate:

(a) whether the Solar pumps have
been found useful for small farmers;

(b) if so, the details regarding its
price production etc.; and

(c) the details regarding its per-
formanceg in various States?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR]I C. P. N. SINGH): (a) to (c).
Solarpumpg are still at the experi-
mental and demonstration stage in
India. The performance so far indi-
cates that the lechnical feas:bility
has been dJdemonstrated; however,
further developmental work is requir-
ed to bring down the costs to esta-
blish reliability and arrange for pro-
duction, Research and development
is being pursued keeping in view re-
quirements of irrigation, including
those of small and margina] farmers,
ag 1lso for rural drinking water sup-
ply. The immediate plang are to fabri-
cate and field test a number of solar
pumps in different States as part of
a major demonstration programme.
The scale of subseguent indigenous
production wil] depend on the extent
of economic competitiveness achieved
during the demonstration programme.
The importance of these pumps will
be in the large areas of the country
that are not electrified and in view
of the shortage and increasing price
of oil,
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Representation from Employees of
Border Roads Organisation

1100. SHRI CHITTA BASU: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government are aware
of the fact that the employees >f tne
Border Roads Organisation have been
agitating for the redressal of their
grievances;

(b) if so, whether Government
have received any representation re-
garding their grievances;

(c) it so, the nature of the
grievances;

(d) the steps taken to redress them,

(e) whether Government propose
to have discussions with All India
Border Roads Employees’ Association
which has been formed recently; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N SINGH): (a) and (b). Yes, Sir

{c) and (d). A statement is attached.

(e) and (f). No, Sir. The so-
called “All India Border Roads
Employees’ Association” is an unlaw-
ful body.

Statement

The main grievance of the employ-
ees of the Border Roads Organisation
(known as the General Reserve Engi-
neer Force) is that the existing terms
and conditions cf their service are
not adequate having regard to their
role, functiong and arduoug tasks as-
signed to them in remote border areas.
Their demands are mainly as follows:

(i) Since they are at present gov-
erned for purpose of discipline
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by the provisions of the Army
Act and Rules, in addition
to the CCS (CC&A) Rules.
they should be allowed the
same benefits as are admissi-
ble to the Army personnel;

(ii) In case this is not acceptable,
their terms and conditions of
service be improved and regu-
lated by a separate statute as
in the case of para-military
forces, such as B. S. R, C.R.P.F

etc.

(iii) In case however they are a
purely civilian Force, the ap-
plication of the Army Act be
revoked, their right to form
associations and unions like
other civilian Central Gov-
ernment employeeg recoghis-
ed and their conditions of
service improved consistent
with their role, functions and
arduouys nature of duties.

2 These demands haver been exa-
mined having regard to the role and
functions ¢f the Border Roads Orga-
nisation which operates mostly in re-
mote and sensitive border areas. It is
considered necessary that its employ-
ees continue to be governed by the
provisions of the Army Act and Rules
relating to discipline and as such they
cannot be allowed to form Associations
and Unions. However, GREF as at
present organised is a civilian Cons-
truction Force; and as such it is not
considered expedient or appropriate to
extend to its employees the same terms
and conditions of service as for the
Army personnel. An inter-departmen-
ta] Committee has been apppinted to
examine and recommend modificationg
and improvements to the terms and
conditions of service, having due re-
gard to their regimental life and du-
ties and their deployment in difficult
and remote areas. Pending finalisa-
tion of the Committee’s Report cer-
tain specific proposals relating to mat-
ters that are prima facie reasonable
and merit urgent relief have been iden-
tified and are under active considera-
tion.
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Sale of Fake Beedies and Cigarettes

1101. SHRI R. P. YADAV: Will the
the Minister of INDUSTRY be pleased
to state:

(a) whether fake beedies and ciga-
rettes are being sold in various mar-
kets of the country; and

(b) if so, the steps taken by Gov-
ernment to stop selling such beedies
and cigarettes and details of action
taken against the offenders?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No
specific case of marketing of fake ciga-
rettes has been brought to the notice
of the Government. Representations
from bidi manufacturers and their
associations have been recerved stating
that bidis with imitation labels of
brand holders are being sold in various
markets of the country.

(b) If a brand name is imitated or
infringed, it is for the owmer of the
registered brand name to take appro-
priate legal action. The Central Ex-
cise authorities are also keeping a
watch to ensure that unbranded bidis,
on which there is a concessional excise
leVy, do not pass into consumption after
being labelleg with a brand name
without payment of appropriate Cen-
tral Excise duty.

Manufacture gf colour Television Sets

1102. SHRI CHANDRABHAN AT-
HARE PATIL: Will the PRIME MINIS-
TER be pleased to state:

(a) whether Government have de-
cided to encourage manufacture of
coloured Television sets indigenously;

(b) if so, what steps are being {aken
to ensure standardisation and quality
control in the manufacture of colour-
ed T.V, sets; and

(¢) how much time it will take to
have Indian made coloured T.V. sets
at reasonable prices in the country?
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Written Answers 64

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to
(c). Government has set up a Work-
ing Group to formulate strategy for
introduction of colour T.V, in the
country and for production of colour
T.V. receivers, components and parts
together with investment implica-
tions. The Working Group is yet to
submit its report,

. Ex-Servicemen provided Jobs

1103. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) the number of ex-servicemen who
have been provided jobs by the Direc-
torate of Resettlement and Rehabilita-
tion, Government of India, year-wise
for the last three years;

(b) the number of ex-servicemen who
stand registered with the Directorste
at the beginning of the each one uf the
previous three financial years i.e, l-4-
1978 1-4-1979 and 1-4-1980;

(c) the break up, State-wise, for those
who have been provided jobs as per
(a) above, year-wise; and

(d) whether the Direcforate propose
to set up its Regional Office at the
State Capitals to be within easy reach
of poor ex-servicemen?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) The number of
ex-servicemen including officers and
disabled ex-servicemen who were
provided jobs through the Directorate
General Resettlement during the last 3
calendar years is as under:—

1977 — 3590
1978 — 3413
1979 — 3084

(b) The number of ex-servicemen
including officers and war disabled ex-
servicemen who stood registered with
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the Directorate General Reseitlement
at the beginning of each one of the
last 3 calendar years is as under:—

1-1-78 - 43462
1-1-79 - 63883
1-1-80 —_ 79140

(c) No state-wise break-up to ex-
servicemen whe have  been provided
jobs through the Directorate General
Resettlement is maintained.

(d) There are four Zonal Offices of
the Directorate General Resettlement
situated at Southern, Central, Eastern
and the Western Commands to look
after the resettlement and welfare of
ex-servicemen. In  addftion, each
State Government has set up a Rajya
Sainik Board at its capital and Zila
Sainik Boards at many Disirict Head-
quarterg to look after the reseltlement
of ex-servicemen,

{») The position is as under:—

Amount Available to West Bengal for
the 1980-81 Annual Plan

1104, SHR1 PIUS TIRKEY: Will the
Minister o PLANNING be pleased to
state:

(a) the total amount made available
to West Bengal for Plan expenditure
for the year 1980-81;

(b) how much amount was sanc-
tioned for the Plan during the last
three years (year-wise);

(¢) whether some additional amount
has been sanctioned for this purpose;
and

(d) the details in this regard?

THE MINISTER OF PLANNING
(SHRI N, D. TEWARI): (a) The ap-
proved Plan outlay for West Bengal
for 1980-81 is Rs. 534.14 crores of which
Central assistance is Rs. 130.97 crores.

(Rs «iare )

Year Approved Outl v Cier ty: | assistance
out of Col. (2)
— bt e = - - — — i_?;) e e e e -E,T‘—M- —_
1979-8p . . . . 480 ©o 115 45
1958-59 %L 40 130 40
1977-78 310 92 72 97

(c) and (d). Yes, Sir. The detalls are given below:—

— ——

[ten

1. Additional assdstance for IDA aided projects

=)

To cover gap in resources

e

Major & Medium Irrigati n schemes

Minor Irrigation Projects

(82

Advance Plan assistance for Natural Calamities

(Ra. crores)
1977-73 1975-79 16,44y
1 19 16 17
17 50 — —
1 83 88 93 12° 66
5 €O — —
¢ 39 — -

-

Item 2 to 5 above are advance Plan gssistance

586 LS—8.

.
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Nehru Formula on Foreigmers

1105. SHRI P. M. SAYEED:

SHRI M. V. CHANDRA SHEK-
HARAMURTHY:

Will the Minister of HOME
AFFAIRS be pieased to state;

(a) whether some of the important
leaders have pointed out to Govern-
ment to act on the formula prepared
by Shri Jawahar Lal Nehru on
foreigners;

(b) it so, whether Government are
considering to introduce the formula
so that the tension in Assam and the
question of foreigners is settled at an
early date; and

(¢) the main features of the formula;
and

(d) the reasons for not introducing
the formula so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No Sir.

(b) to (d). Do not arise.

Export of Tribal Girls from Chota-
Nagpur

1106. SHRI HANNAN MOLLAH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that Tribal Girls are exported from
Chotanagpur;

(b) whether it is also a fact that
these exported girls are working as
bonded labour in various parts of the
country; and

(¢) if so, the steps which Govern-
ment have taken to check it?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Government of Bihar have
formed that they are aware that tri-
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ba] men and women are being taken
from Chotanagpur to various parts of
the country for employment.

(b) Cases have come to the notice
of the State Government where the
tribals taken outside have been sub-
jected to ill-treatment and exploita-
tion,

(c) Whenever specific cases have
come to the notice of the State Go-
vernment, steps have been taken by
them to contact the Government of
the State in which the place to which
the tribals have been taken is locat-
ed. In March, 1980 at the initiative
of the Bihar Government, the Govern-
ment of Tripura took steps to stop
exploitation and sent the tribals back
to Bihar. The Government of U.P.
were also contacted by them. The
Inter-State Migrant Workmen (Regu-
lation of Empleyment & Condition of
Service) Act 1979 is likely to come
into force soon and this will help
regulate the employment of inter-
State migrant workmen providing for
their conditions of service.

State-wise Allotment of cement

1107. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of IN-
DUSTRY be pleased to state:

(a) state-wise allotment of cement
during the last three years; year-wise;
and

(b) the criteria basis for fixing
allotment of cement?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
A Statement showing allocations of
cement made to the States/Union
Territories during the years 1977,
1978, 1979 is annexed.

(b) The States are given alloca-
tions every quarter on the norms of
past consumption and overall avail-
ability of cement,
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Statement
Allocations to the States/Union Territories during the years 1977, 1678 zrd 195¢
Sl. No. Name of the State/Union Territory 1977 1048 1950
1 Cha;:iigarh 77000 82c00 84900
2 Delhi 505CCO 5395C0 536550
3 Haryana 628000 69gcco 6Lcs8s
4 Himachal Pradesh 116000 132000 135250
Jammu & Kashmir 183800 18250¢ 196025
6 Punjab 942000 1000000 985125
7 Rajasthan . 564000 607c00 629268
8 Uttar Pradesh 20478000 214750C0 2238500
9 Assam 200000 235000 253R25
10 Arunachal Pradesh 2000 7000 45CC 0
11 Bihar 1082000 11160c0 1109150
12 Meghalaya . 38000 45000 64500
13 Mizoram 9000 20600 258c0
14 Manipur 31000 38000 43000
15 Nagaland . 276C0 310C0 43000
16 Orissa 336000 s620c0 304000
17 Sikkim . . 28000 34000 450
18 Tripura 25000 31200 430
19 West Bengal 1157000 1318cco 141¢€ 25,
20 Dadar Nagar Havali 6600 8500 Cacn
21 Gora Daman Diu 90000 112000 127950
22 G jjarat 385000 1462500 192500
23 Midhya Pradesh 7360c0 827000 284100
24 Maharashtra 204000 2412400 2215500
25 Andhra Pradesh 1476000 1555500 1533500
26 Andaman & Nicobar 12000 12000 12G00
27 Karnataka . 961000 1142600 1232125
28 Kerala 8320c0 57500 L86u2b
29 Laceadives . 6000 5100 650
30 Pondicherry 34000 39000 430CcC
31 Tamilnadu 1463000 1467000 1523870
TorAaL . . 170(";9000 18442800 1904643
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Revenue-cum-Police Cells for Aasist-
ance to Harijans

1108. SHRI LAKSHMAN MALLICK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up revenue-cum-police cells in all
the districts to grant special assistance
as well as to check atrocities on the
Scheduleq Castes and Scheduled
Tribes; and

(b) if so, the details thereof and by
when these cells are likely to be set
up?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
The Government of India have sug-
gested to the State Governments/
Union Territory Administrations for
setting up Revenue-cum-Police Cells/
Teams in the districts to ensure that
the Scheduled Castes are put in effec-
tive possession of lands belonging to
them or aldotted to thum and are able
to carry on cultivation wherever
there are disputes and obstructions.
It will be possible for the teams con-
cerned to identify villages and lands
in respect of which there is a possi-
bility of interference by others and
in such cases full and effective police
protection should be given to Sche-
duled Castes.

(b) The Government of Gujarat
have created six Revenue-cum-Police
Cells for six Districts of the State.
The proposal is under consideration
of the remaining State Governments.

Increase in Dowry Deaths
1109. SHRI K.P. SINGH DEO:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a). whether it is a fact that cases
of suicide by newly married girls over
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th¥ quarrels arising out of dowry all
over the country are on the increase;

(b) if so, whether Government have
considered the desirability of introduec-
ing any change in the existing law to
combat the situation; and

(c) whether any change in court
procedure is also contemplated to try
these cases expeditiously?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c¢). The requisite information is
being collected and will be placed on
the Table of the House as soon as it
is received.

Achievement of 5 per cent Growth
Rate

1110. SHRI SOMNATH CHATTER-
JEE: Will the Minister of PLANNING
be pleased tc state:

(a) whether the Centre wanted to
achieve five percent growth rate;

(b) if so, how;

(c) whether the States have been
given direction as to how to achieve
this rate of growth; and

(d) if so, the details thereof?

THE MINISTER OF PLANNING
(SHRI N. D. TEWARI): (a) Yes, Sir.

(b) Details are being worked out.

(¢) and (d). Planning Commission
has written to the State Governments
for drawing up the Sixth Five Year
Plan 1980—85. They have been in-
formed that pending a daélailed ana-
lysis of available financial resources
and of the implications of constraints
beyond our contrel, plan exercises
may proceed on the assumption that
we should work for an average annual
growth rate of 5 per cent during the
plan period. At the same time, pos-
sibilities of raising the growth rate
to a figure higher than 5 per cent will
also be explored “while formulating
the plan.
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Setting - up of Autemobily Anciiexy
Units

151 SHRI M. RAMGQRAL RED-
DY: Wil the Minister of INDUBTRY
“be pleaged to state:

(a) whether there is any proposal
under the comsideration of Govern-
ment for setting up mere units in
automobile ancillary industry; anmd

(b) if so, what are the -details in
this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
{b). There is no proposal to set up
any Public Sector Unit under the Cen-
iral Government for the manufac-
ture of Automobile Ancillaries. How-
ever a number cf proposals for seiting
up units for manufacture of various
items o! autnmobile ancillary from
private secter as  well as State Sec-
for are under consideration of the
Government.

Reversion in Delhi State Inudstrial
PDevelopment Corporation

1112, SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of INDUS-
TRY be pleased to refer to the reply
given tg Unstarred Question No, 10235
on the 9th May, 1979 regarding rever-
sion of officers in Delhi State Industrial
Development Corporation and to
state:

(a) whether all the employees of
Delhi State Industrial Development
Corporation adversely affected by the
abolition of EPI pattern, have been
fitted in corresponding categories of
pusts as decided by Board of Direc-
tors;

(b) if not, reasons for the inordi-
nate delay;

(¢) whether the officers who had
reverted them were competent to do
so, if not the action teken against
them;

(d) whether the matter was again
placed before the Board. of  Directors:
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(e) if 80, ;$he repsqns . the latest
decision of kaoard; e

(f) whether any time-bound pro-

grarome has hegn prepared; if not the
reasons; and

(g) whether gemiority of all affected
persons has been restored and the
incumbents informed; if not reasons

therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(g). Between November, 1976 and
March, 1977 certain officers were giv-
en contractual terms of appointment
on fixed pay under Engineering pro-
jects (India) Ltd. pattern in the Delhi
State Industrial Development Cor-
poration. On receipt of a large num-
ber of representations against such
appointment_the Staff Review Com-
mittee recommended in June, 1973
that the functionaries concerned be
fitteg 1into running scales applicable to
corresponding categories of posts,
which were interpreted by the Mana-
gement to be the posts at the Jevel
from which the functionaries concern-
ed had been elevated at the time of
actual appointment,

This decision was taken on Septem-
ber 1, 1978 which was considered
again by the Board of Directors on
November 7, 1979 on receipt of vari-
ous representations. The Board decid-
ed to cancel the orders issued on Sen-
tember 1, 1978 and restoreq the st1-
tus-quo upto 31.1279 and further de-
cided that these cases be reviewed bv
a Committee of Officers in the light
of guidelines laid-down by the Board.

Accordingly the Committee examin-
ed some cases and gave its recommen-
dation which was ratified by the Board
on 4th February, 1980. The remainin¢
cases detailed examination is yet to b»
done by the Committee but it has
been decided that the Committee’s
recommendations will be implemente
with retrospective effect from Januarsy
1, 1690.
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Crimes in Delhi

1118, SHRI NARAYAN CHOUBEY

SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of cases of robbery,
chain snatching, pick pocketing, da-
coity, murders, suicides, road acei-
dents and death/injury on account of
demand of dowry reported in Delhi
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during first four months of 1980,
month-wise;

(b) whether it is a fact that in many
cases of murders, Delhi Police has
failed to arrest the culprits; and

(c) if so, details of the cases in
which police has not been able to
arrest the culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The figures are indicated below: —

Crime Head January February March April
Robhery | . . . . . 36 38 32 21
Cniin-snatching 4 4 6 12
Pj:k-poackating 189 156 152 134
Dacaity 5 6 5 3
Murder . . . . . . 16 18 13 18
Suicide 16 7 13 20
Road Accidents 319 343 354 345

D:ath/Injuty on account of demand of
dowry .

(b) Out of 65 cases of murders, 17
have not been solved so far.

(c) The detailsy of unsolved cases
are given in the statement attached.

Statement
Details of cases in which
were not arrested.

1. Case FIR No. 175 dated 30-3-80
u/s 302 IPC, P.S. Seelampur.

accused

On receiving a telephonic call from
Shri Chakervarty on 30.3.1980 at 3.15
PM. about a dead body of a male ly-
ing behind the wall of Hing Packet
Book, G.T. Road, Shahdara, S. I
Shyam La] of P, S. Seemapuri reached

the spot and took possession of the
dead body. All efforts were made to
fix the identity of the deceased but
the same has not so far been identi-
fied. There is no clue of the case.

2. Case FIR No. 287 dated 10-4-80
u/s 302 IPC P.S. Seelampur.

This case wag registered on the
statement of one Ram Lal r/o village
Gari Mando that on 10,4.80 at about
9 AM. he went to his fields situated
along Yamuna Pushta. He saw a dead
dead body was visible while the other
deal body was visible while the other
portion was covered with soil. A case
wag registered. The deceased has not
so far been identified and there is no
clue of this case,
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3. Case FIR No, 198 dated 1-2-80u/s
457/304/302 IPC, P.S. Gandhi
Nuagar.

This case was registered on the
statement of Shri Chuher Dass r|o H-2
Krishna Nagar that his son Madan
Mohan Mukheja opened hig factory and
found a charreg dead body in the room
and a bag containing transistor parts
near the deag body. A case u|s 457|
304 IPC was registered. The post mor-
tem report revealeq that the death of
the deceased was due to asphyxia
resulting from strangulation and gag-
ging. The section of law was changed
to 302 IPC. The deceased hag not so
far been identifieq and there is no
clue to thig case.

4. Case FIR No. 206 dated 2-2-80 u/s
307/302 IPC, P.S, Gandhi Nagar.

In this case, one Kailash Chand r|o
Kailash Nagar was stabbed by some-
body. He was removed to J.P.N. Hos-
pital where he was declared unfit to
give a statement. S. I. Rama Nand got
a case registered U/S 307 IPC on the
basis of M.L.C. report. The injured
succumbed to injurieg on 5.2.80 and
the section was changeq to 302 IPC.
The investigation revealeg that the
crime was committeq by Pavan Kumar
and Bhagwan. Bhagwan has been ar-
rested while efforts are being made
to arrest Pawan Kumar, who is a
vagabond and his present whereabouts
are not known,

5. Case FIR No. 33 dated 18-1-80 u/s
3n2/34 IPC, P.S. Railways,
Delhi.

The dead body of a male from a box
in the compartment of the Toofan Ex-
press on 18.1.80 was found at Rly.
Station Delhi Main., The body was
sent for post mortem examination,
and the M.O. opined that the death
was due to strangulation. During the
course of investigation all out efforts
were made to fix the identity of the
deceased but the body could not be
identifieq and the case wag filed as
untraced..

6. Case FIR No. 91 dated 21-3-80
u/s 302 IPC, P.S. Badarpur.

The case relates to the murder of
Shri Gautam Jaisinghani, g 19 years’

student of St. Stepheng College, whose
dead body was founq burried in the
jungle near Tughlakabag Fort. So far
there is no break through in the case
and no body has been arrested.

7. Case FIR No. 197 dated 8-2-80
u/s 302 IPC, P, S. Kalkaji.

Shri Ram Dhan r/o H-258, Dakhs-
hanpuri, New Delhi reported at Police
Station Kalkaji on 8-2-80 that a dead
body ot a child was noticed in a de-
serteq well in the jungle behind
Chanderlok Cinema. On this_ the local
police rusheq to the spot and summon-
ed the Fire Brigade. But due to dark-
ness, the dead body could not be taken
out on that day (8,2.80), and it was
taken out the next day (9.2.80). The
dead body was identifieq at that of
Ram Kumar Babloo (about 4 years)
s|o Shri Madan Lal r|o L-2/66 Madan-
gir. It hag a broken skull, a wound
and cuts in the abdomen caused by
sharp edged weapon. As it appeared
to be a case of murder, the case noted
above was registered. All out efforts
are being made vigorously to find out
the accused involved in the case but
there is no clue so far. Investigation
of the case is in Progress.

8. Case FIR No. 273 dated 1-4-80
w/s 302 IPC, P.S. Moti Nagar.

In this case a deag body of a male
aged about 40 years wag found lying
in a pit near the Railway Lines be-
hind Furniture Block Kirtj Nagar, New
Delhi with stab wounds in the sto-
mach, A case was registered and in-
vestigation taken up. The dead body
was later identified to be of one Vidya
Bhushan s|o Asa Nand r|o 2/27-A Motij
Nagar, Delhi, No arrest in the case has
been made so far ang the case is still
under investigation.

9. Case FIR No. 167 dated 17-4-80
u/s 302 IPC, P.S. Najafgarh.

A dead body of a women in a de-
composed state wag found from a well
near village Dichaon Kalan on 15.4.80.
The body was subjected to poste
mortem examination and the medi-
cal officer opined that the death was



and mvmhcatmn teken up. No ar-
vest in the case has been made 50
far and investigdtion is in progress.

A9. Case¢ FIR No. 47 dated 15-1-80
u/s 318/302 IPC, P.S. Mol
Nagar.

On 15-1-80 at 11.05 AM, a tele-
phonic message was received frem
S.B, Mills that newly born child is
lying near the back boundery wall
of $B. Milts Higher Secondary
School. This iaformation was in-
corporated in the Daily Diary dated
15-1-80 of the Police Station and
ASI Dhanpal 8ingh wag detailed for
spot enquiries.

A spot inspection revealed that a
dead body of a newly bornp child
wrapped in a gunny bag was lying
#there. There wag no apparent ex-
ternal injury on the dead body of
the child As such a ¢~ u Jder sec-
tion 318 TPC was got registered keep-
ing in view the fact that some body
has thrown away tha childg with the
fintention of concea.ing the birth.
The inquest wag held by the 1.O. and
the body was sent for post mortem
examination to ascertain the cause of
death,

The post mortem report was 1re-
ceived aid the cauwse of death was
given by the doctor s death due to
Asphyxia recu'ting + om strzn- 1la-
tion. The seclion of law was amend-
ed to 302 IPC and nwvastigation
taken up. Local enquiries from the
persons residing in the  premises
were made but were of no avail. All
out efforts were made to work out
the casz but no clue could be found
and the case has been sent as un-
traced on 31-3-80.

11. Case FIR No. 25 dated 16-1-80
U/s 302 IPC, P.S. Sarai Rohilla.

Some unknown ©person informed
P.S. Saraj Rohilla that a dead body

was lying in a drain near Shehzada
Bagh wall Karnal Canal SHO Sarai
Rohilla ryshed to the spot and found
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the dead hody of 4 ¥oung man aged
30 _gears with multiple glab W
on his head and face wilh
wounds, lying in the drain. Wide
pwblicity Was given through Nice
Caomtxo] Room. and othes madia
esiahlish the ideptity of the dond
body, which could not he identified
8o far. The result of finger peint
hay been receiveqd 98 wotraced frem
PTC phillayr. The case is still under
investigatian,

12. Case FIR No. 23 dated 1-2-80
U/s 302 IPC, P.S. Alipur, Delhi.

On 1+2.80, at 10 A.M. an informa-
tion was received through P.C.R.
at P.8S. Alipur that a dead bedy is lying
on the road side at G.T. Karnal near
Nengali-Poona Village, SHO Alipur
Tushed to the spot and found the
dead body of a female, aged about
22 years, lying in the bushes by the
road side. There were 17/18 stab
wounds all over the body, which
established the commission of offence
U/s 302 IPC ang accordingly this
case was registered. Despite best
efforts, there has been no clue of the
culprits nor the body has been iden-
fied.

13. Case FIR No_, 72 dateq 4-2-80
U/s 302/34 IPC, P.5. Adrash
Nagar, Dethi.

Shri Parmesh Kumar reported at
PP Jahangir Puri that he is working
as helper and residing at 38, Rajas-
than Udhyog Nagar G.T. Karnal
Road, On 4-2-80 at about 10.30 P.M,
he heard the voice of Jag Mohan,
Chowkidar shouting ‘“Bachao-
Bachao”. He alongwith Ram Dev
cama out of th room and noticed
that 3/4 persons were assaulting Jag
Mohan. At this, he raised an galarm
due to which the culprits ran away.
There were incised wounds on the
neck, face and head of Jagmehan und
a lot of blood had qozed qut. The
complaipant said he coylg identify
the assailants, On this, a case was
registered anq investigation taken
up, Despite best efforts, there has
fbeen no clue of thg culprits. "The
cese is still wnder investigation.
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4. Cage ‘PIR No. 106 duted 24-2-80
- e ‘908 .MPC, P8. Kingsway
Cemp,

Shri Laxmi Chapd Sharma r/o
Ganegh Puri Meerut (UP) reported
on 24-2-80, that op 23-2.80 at about
10.30 PM, a friend of Vingd Kumar
r/o D-137, New Police Lines, K. W.
Camp (hjs son-in-law) informed
him that his daughter $mt, Pushpa
Ranj (20) had died due to burns, He
further stated that his daughter was
married in December, 1978, Soon
after the marriage, hig son-in-law
and hig father, etc. used to maltreat
her dque to less dowry which she
brought in the marriage. Vinod
Kumar was pressing hard for
Rs. 2,000/- for the purchase of Motor
Cycle but he (complainant) could
not arrange the ameount. His daugh-
ter Dbesides complaining to him
orally, had also written him 5 letter.
He suspected that his dayghter had
been done away with by Vinod,
Radhey Shyam (his brother) Smt,
Laxmi (mother) and Naubat Rai
(father) on this count by setting her
ablaze. So far no evidence has
come on file against the suspects.
However, result of exhibits f{rom
C.FSL. is gtill] awaited, The case
is under investigation.

15. Case FIR No. 47 dated 4-2-80 U/s
302 IPC, Bara Hindu Rao,

Shri Kallu Mal v/o H. No. 4677,
Gali Umrao, Pahari Dhiraj, reported
that he runs a milkshop at 4121, Gali
Mandir Wali., On 4-2-80 at akou*
5.15 AM. Shri Puran Singh came to
his shop and jn the mean-time they
saw Shri Kishan Lal knocking at the
door of Shri Chokhe Lal, Shop No,
3842 in front of his shop. Shri
Kishan Lal then came to him and
they all entered shop No. 3842 to
fing Chokbey Lal lying dead covered
with a quilt and his meuth wag gag-
gad. 'Blood was oozing from  his
vight temple benme. ©On this report,
the above case was registered. There
is no.clue. of the eulprily so far. The
case is still under imwvectigation

18. Case FIR No. 766 dated 20-3-80
W/ 307/364/308-IPC, P.§. Ciwil
Lines, Relhi.

The case was registered on the state-
ment of Shri Babhua r/o0 Jhuggi,
Jamuna Ka Khadar Near Village
Burari, Delhi the brother of the de-
ceased, He stated that on 28-3-80 at
about 7 P.M. his brother Nanak (the
deceased) was watching hig fields
when same persons armed with lathies
and other weapons came from the gide
of the Jamuna. His brother Nanak
objectad their entry in the field. On
this, the culprits fired on his brother
and they (assailants) took out his
brother forcibly with them. The body
pf Nanak was found later on the
Jamuna. Initially the case was regis-
terad u/s 364/307-IPC but Sections of
law were amended following the re-
covery of dead body. There is no clue
of the case. However, investigation is
in progress.

17. Case FIR No. 626 dated 24-4-80
U/s 302-IPC, P.S. Kotwali, Delhi,

Briefly the facts of the case are that
on 24-4-80, at 10.15 A M., a dead bady
of a male, aged about 50 years, highly
decomposed was found lying in the
bushes near Shahbarg Masjid. Ring
Road. The face and legs were found
eaten by insects ete, and as such the
deaj body was beyond identification.
Keeniig in view 1he circumstances in
which the dead bedy was lying, a
case was registered but there is no
break through so far and the case is
still undeer investigation,
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News Item “Basti Bhikham Singh
Jahan Saawp Palte Hain”

1115. KUMARI KAMLA KUMARI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Gov-
ernment has beep drawn towards the
news item appearing in “Hindustan”
dated the 27th May, 1980 under the
caption “Basti Bhikham Singh, Jahan
saanp Palte Hain”;

(b) if so, the reaction of Govern-
ment thereto; ang

(¢) whether Government propose
1o take some effectiviz steps to pro-
vide them with essential services?

THE MINISTER OF STATE N THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The Government are
aware of the pnews-item. The M.C.D.
have reported that Basti Bhikam Singh
is an unauthorised colony buily on
Government/acquired land. In such
colonies the M.C.D, provide basic
amenities such as earth filling, brick
payments, cheap type open drains and
approach roads. The M.C.D. spent a
sum of Rs. 46,000/- and Rs. 40,000/-
during the year 1978-79 and 1979-80
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respectively for-carrying out improve-
ments in this colony, The gurface-
drains exist in the colony and are
under repair where they are damaged.
The present staff deployed for sanita-
tion work consists of four Sweepers.
Besides special sanitation is also ar-
ranged periodically. Civil Hospital,
Shahadara situated at a distance of
1 Km. caters to the medical needs.
Water supply lines have not been laid
for want of payment of the required
minimum initial deposits by the resi-
dents.

2, The Law and Order situation is
well under control. No cases of
gambling or boot-legging nor any cri-
minal who may have taken shelter in
the colony has come to the potice of
the police. Police presence by way of
patrolling on Motorcycle and Cycles
has been ensured. A Control Room
Van is also periodically stationed in
the Colony. The incident of burning
mentioned in the news item was g case
of accidental burning.

Crimes inspired by Hindi Films

1116. PROF, AJIT KUMAR
MEHTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a num-
ber of cases such ag thefts robberies,
cheating etc, are committed by the
persons who are influenced and in-
spirad by Hindi Films;

(b) if so, the instanceg which have
come to the notice of Government in
this regard; ang

(c) whether Government propose
to issue any directiop in thig behailf to
avoid recurrence of such cases and if
50, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The requisite information
is being collected and no receipt of the
same a statement will be laid on the
Table of the House,
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‘Present Growth Rate of Economy

1117. SHRI AMAR ROY PRA-
DHAN: Will the Minister of PLAN-
NING be pleased to state the present
growth rate of the Indian Economy
ang steps taken by Government to
check its sharp decline in the second
half of the year?

THE MINISTER OF PLANNING
(SHRI N. D. TEWARI): The national
income of India has been estimated to
havia declined by over 2 per cent
during 1979-80.

The fall in National Income during
1979-80 wag due largely to a decline
in agricultural output on account of
widespread drought in large partg of
the country, Some other areas were
also affected py floods. As a result,
agricultural production receiveq a set
back. Similarly. constraints of raw
materials and inadequacy of infra-
structural inputs like power, coal, rail
transport etc., industria] unrest were
responsible for decline in industrial
production. While initiating steps to
augment agricultural production, stress
will continue to be giwen to increase
agricultural production and special ac-
tion plans are already underway for
raising the output of oilseeds, pulses
and sugarcane, In the field of indus-
try, larger outlays have been provided
for steel, coal, non-ferrous metals and
fertilisers in the Annual Plan 1980-81
to overcome the constraints jn the in-
dustrial production. Greater attention
is also being paid to bring about nece-
ssary coordination in the provision of
infra structural services of essential
sactors of the economy as well as to
the monitoring of projects. Assuming
normal weather conditions, it is ex-
pected that d11 these measures would
lead to a significant increase in natio-
mal income during 1980-81.

BHRL-Siemens (Collaboration

1118. ¥HRI NAVIN RAVANI: Will
the Minister of INDUSTRY be pleased
to state:

- (a) whether there is another move
by BHEL authorities to enter into

collaboration agreement with West
German multinational company
Siemens for the manufacture of con-
densors for 220-MW generators;

(b) if so, the details thereof;

(¢) whether R&D unit has success-
fully developed such condensorg in
India and if so, whether it was a fact
that this information was not given
to BARC authorities before taking
their O.K. for collaboration;

(d) whether BHEL management
had consulted R&D unit before making
such a collaboration proposal; and

(e) if not. what actions were taken
against these responsible officers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Early this month Government
have received an appliaction from
Bharat Heavy Electricals Ltd. for en-
tering into a technical collaboration
agreement with M/s. KWU of West
Germany (a wholly owned subsidiary
of Siemens AG) for the manufacture
of steam surface condensors and auxi-
liaries to match steam turbines of
capacities upto 1000 MW. Government
are yet to examine the proposal.

(¢) No Sir, does not arise.

(d) Corporate R. & D has always
been associated in the process of ac-
quisition and development of techno-

logy.

(e) Does not arise.

Right to strike to Central Government
Employees

1119, SHRIMATI PRAMILA DAN-
DAVATE: Wil] the Minister of HOME
AFFAIRS M pleased to state:

(a) whether Government have tak-
en note of the recent changes made
by the West Bengal Government in
the Service Conduct Rules giving
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«democratic trade unien rights inclyd-
ing -the sight to strike fo its ample-
yees; and

(b) whether Government have any

proposal %o extend these rights to
‘Central Government employees?

MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH):
(8) Yes Sir. However the service rules
governing the employees of a State
Government are thy exclusive concern
of that Governmaent.

(b) So far as Central Government
employees are concermned, there is no
such proposal under consideration.
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Production of Soap in Ozxanised Speler

1121. SHRI JYQTIRMOY BOSUY:
Will the Minister of INDUSTRY bhe
pieased o state:

(a) fatal soap production in the
country jin the organised sector for
the latest available year;

(b) share of Hindustan Lever, Tata
oil, €&odrej companies in this total;

(c) total turn over of soap Ly
manufacturing uniis in the organised
sector for the latest avai'able year;
and

(d) share of Hindustan Lever, Tata
and Godre) in this total?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a)
2,89,431 tonnes during 1979.

(b) 78.24 per cent,

(¢) & (d) Information about turn-
over is not being collected from in-
dividual units by the Ministry of In-
dustry.

Reconstruction of National Register of
citizenship for TI.E. Ctlates

1122. SHRI P. A. SANGMA: Will
the Minister of HOME AFFAIRS be
pleasad to state:

(1) whether Govornm nt have de-
cideq to reconstruct National Reg:ster

_of citizenship for the North-Eusicrn

States;

(b) if so, the detaiis thercof;

(e¢) whether Government have also
decided to issue identity cards for the
voters in the North Eastern Region;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) ang (). No, Sir. However, it is
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pfoposed to prepare a Hougsehold Re-
gister, the details of whith are being
worked out,

(c) Yes, Sir.

(d) The details are being worked
out.

Issup of caste certificate to S.C. & S.T.
in Delhi

1123. SHRI UTTAMRAO PATIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether 3 number of applica-
tions for issue of caste certificate to
persons belonging to Scheduleq Cas'e
and Scheduled Tribes have been turn-
ed down on the ground that the appli-
cant’s parents have migrateq to Delh
after 1950;

(b) if so, the number of applica-
tions so turned down during ‘he
months from March, to May, 1980 oy
the Delhi Administration, zone-wise
and month-wise:
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in- Delni sinte birth are not eligible
to have casté certifitéte from {he
States from where their parents have
migrated to Delhi during the period
from 1950 to 1985 since neither the
applicants nor their parents reside in
their original States; and

(d) if so, whether the Delhi Ad-
ministrdation propose to review the
applications so turned down during
the last 3 months and issue caste certi-
ficate to the concerned applicants?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFARS
(SHRI YOGENDRA MAKWANA):
(a) A Scheduled Caste person who
migrated to Delhi after 20-9-1951, i.e.
the date of notification of Presidential
Order, schraduling castes in nelation to
the Union Territory of Dellli, is not
entitled to obtain the caste certificate
from the Delhi Administration. The
question of issuing Scheduled Tribe
certificatey does not arise as no tribe
has been scheduled in relation to the
Union Territory of Delhi,

(¢) whether Government are aware (b) Details of the applications so
that such applicants who ar. living turned down are as follows:—-
March, April, Mav,
Zone 1980 1980 1980
1. T s Hazan 48 87 102
2. Shahdra 30 25 15
3. Par rament Street 30 22 28
TorAL @ 138 134 175

(c) The Scheduled Caste certificates been staying in Delhi continuously

are issued by the Delhi Administra-
tion to (i) the Scheduled Caste per-
sons who were born in Delhi and are
residing permanently in Delhi and
(ii) the children born to the Schedul-
ed Caste persons who migrateq to
Delhi pefore/on 20-9-1951, and have

and declared Delhi as their perma-
nent residence.

(d) Question of reviewing the ap-
plications so turned down and issuing
caste certificate to the concerned ap-
plicants doeg not arise.
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Benefits to Employees of Communica-~
tion Wing in 1IB.

1124,-SHRI A. NEELALOHITHA
DASAN: Will the Minister of HOME
AFFAIRS be pleased to state whe-
ther Government are giving the
same benefits to ithe employees of
the communication wing in Intelligence
Bureau who have to spend 75 per
cent of their service on the boarders
aloen without family ag that is given
to army personnel who have to spend
only 50 per cent of their gervice on
borders?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK.
WANA): The employees of the com
munication wing of the I, B, are not
subject to the same terms and con-
ditions as applicabie to the employees
of the Defence forces. They are on
civil pattern of pay and allowances.
In certain sectors in border areas,
the I, B. employees, whether belong-
ing to communication or other wings,
have been sanctioned rations and
clothing on the Army scales. Further
measure to improve the facilities and
working conditions in the border
areas are under consideration.

Setting up of heavy industries in
Andhra Pradesh

1125, SHRI P RAJAGOPALA
NAIDU: Wil]l the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have de-
cided to set up heavy industries in
Andhra Pradesh, this year; and

(b) if so, the names of industries
likely to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The information is be-
ing collected and will be laid on
the Tab'e of the House.
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Concentration of poverty population
fn major States

1126, SHRI CHINTAMANI PAWI-
GRAHI: Will the Minister of PLAN.
NING be pleased to state:

(a) whether Government are aware
that about 72 per cent of the total
poverty population of major states is
concentrated in Orissa, U.P. Bihar,
West Bengal, Madhya Pradesh, Maha-
rashtra, Tamil Nadu and Andhra Pra-

desh; and

(b) if so, what speclal attention is
being paid to reduce poverty in these
States?

THE MINISTER OF PLANNING
(SYIRI N, D. TIWARI): (a) In fact,
about 80 per cent of the total poor
population of the country is concen-
trated in these eight States. In esti-
mating the percentage of people be-
low poverty line, the Nationa! Sample
Survey data on household consumer
expenditure of 27th round {(October
1972 to September 1973) have been
used,

(b) The new Sixth Five Year Plan
would give high priority to the Pro-
grammes for the weaker sections of
the society. The 20-Point Program-
me, the Minimum Needs Programme,
the food for work programme, etc,
would be accorded a high priority.
In addition, special area programmes
like Small Farmers Development
Agency (SFDA). Marginal Farmers
and Agriculture Lakourers Prog-
rammes (MFALP), Command Area
Development Programme {CADP),
Drought Prone Area Programme
(DPAP), and Hill areas development
programme wil] be strengthened so
as to assist in faster growth as well
as reduction in poverty, Programmes
for the development of scheduled
castes and Scheduled Tribes will
also be revamped so as to add to
their  effectiveness in  raising the
standard of living of the weaker sec-
tions of society. The public distribu-
tion system too is being strengthen-
ed, These programmes would help
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considerably in ameliorating the po.
verty conditiong in the various States
and Union Territories.

Deposity of lime stone in Bastar Distt.

1127, SHRI ARVIND NETAM:
Will the Minister of INDUSTRY be
pieased to state:

(a) whether there are extensive
deposits of limestone which have been
found suitable for cement factory by
the Cement Corporation of India in
Bastar district of Madhya Pradesh;
and

(b) if so, reaction of Governmont
of India thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) Concrete proposals as and
when received from the Cement Cor-
poration of India will be considered
on merits,
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Dacoity in Ashok Vibar, Delhi

1130. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that hne
visited Ashok Vihar Delhi to consele
the residents who were victims of
daring dacoities etc. in January/
February, K 1980;

(b) whether the said residents have
represented to him requesting to ask
DDA to allow them to fix iron rods
in the Dbackyard of their flats as a
measure of safety against dacoities/
thefts and burglaries; and

(c) if so, what action has hLeen
taken on the residents’ representa-
tions?

THE MINISTEXR OF STATE IN
THE  MINISTkY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir,

(b) Yes, Sir.

(¢) The representation is under
consideration of the Delhi Develop-
ment Authority, The question being
considered by them is whether the
fixing of iron rods in the backyard
can be allowed under the existing
bye-laws.
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Demand for giving gtatug of a State
tor Delhj

1131, SHRI G. M. BANATWALLA:
SHRI NAVIN RAVANI:

Will the Minister of HOME AF-
FAIRS be pleased to refer io0 the
reply given to Unstarred Question No
1848 on the 26th March, 1580 re; de-

mand for giving status of a State for
Delhi and state;

(b) whether any decision has since
been taken to bring forward legisla-

tion to give Delhi the status of a
State;

(b) if so, the details of the deci-
sion; and

(c) if not, when the decision is
likely te be taken®

THE MINISTER OF STATE IN
THE MINISTRY OF JIOME AF-
FAIRS (SHRI YOGENDRA MATK.
WANA): (a) ‘o (). Governm._at
have decided that Delhi will continue
to remain a Union T:..iory,

Expansion of Hcavy Industries in
India with Soviet Aid

1132. DR, VASANT KUMAR PAN-
DIT: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether during recent aiscus-
sion in March, 1980 the Soviet Dy.
Prime Minister Mr. I, V. Arkhipov,
the subject of USSR aid for expan-
sion of heavy industries in India was
discussed; and

(b) if so, the details of the aid by
USSR to Indiz during the last five
years and plans drawn for the next
three years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir.

(b) Does not arise,
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Opening of a Special Cell for Welfare
BSFE/LTBYF.

1133. SHRI T. S. NEGI: WwWill the
Minister of HOME AFFAIRS be pleas-
ed to state:

{a) whether a special cell is being
opened in the Ministry of Home
Affairs for the welfare of Border
Security Force; Indian Tibetan
Border Force etc. ; and

(b) if so, what are the welfare
measures that are being envisaged
under this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
No, Sir.

(b) Does not arise. However, wel-
fare measures for the Central Police
personnel are revised by Government
cn continuous basis, and appropriate
decisions taken to improve their ser-
vice conditiong from time to time

Vori shop assembling trucks illegally
in Delhi

1134. SHRI ARVIND NETAM: Will
the Minisier of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Delhi
Police have seized a workshop wheie
Tata Mercedes trucks were being as-
sembled illegally; and

(b) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Three trucks being assembled illegally
at the workshops of two vehicle body
builders have been seized.

(b) A case FIR No. 580, dated 4th
June 1980 u/s 420/468/109/114 IPC at
Police Station Subzi Mandi has been
registered and investigation ig in pro-
gress.
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MMI to oonstraet plant fer
Harvester Combine Units

1136. SHRI P. J. KURIEN: Wil
the Minister of PLANNING be pleased
to state:

(a) Whether the Punjab Govern-
ment submitted a proposal to the
Planning Commission to comstruct a
big plant for making harvester com-
bine units; and

(b) if 50, when and the présent
position of the same?

THE MINISTER OF PLANNING
(SHRI N. D. TEWARI): (a) and (b).
In their Annual Plan proposals for
1977-78  the Punjab Government had,
inter-alia, included a project for the
manufacture of combine harvesters
within the programmes of the Punjab
Industrial Development  Corporation.
The Planning Commission does not
make specific allocaion of funds for
individual schemes of the State Indus-
irial Development Corporations. Sub-
ject to the overall policies of the Gov-
ernment and the required approvals
from the appropriate autho-
rilies, the Siate Industrial Development
Corporations have the flexibility to
take up projecls within the overall aj-
location made in the Annual and Five
Year Plans. It is for the Industrial
Development Corporation to obtain
such apprevals and to declde on  f{ts
investment programme.

Pensions through Public Sector Banks
to Defence Pensioners

1136. SHRI N. E. HORO: Will the
Minister of DEFENCE be pleasea tlo
state:

(a) whether it is a fact that the
combatant defence pensioners are not
permitted to draw their pensions
through public sector banks; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) and (b). Com-
batant Defence Persioners are already
permitted to draw their pénsions

586 LS—4

through public sector banks in places
where pensions are drawn through
Treasuries and pension Pay masters.
However, even after their switch over
t{o Bank Scheme, certain residual ser-
vices are required to bé rendered by
Tre:zsuries/pension paymasters, In the
States ¢f Punjab Haryana, Himachal
Pradesh, Jammu and Xashmir and
Union Territories of Delhi, Chandigarh
and Compbell Bay (Greater Nicobar),
where the pemsion is paid through the
Post Office, the facility to draw pension
through banks has not so far been ax-
tended as the question as to who will
render such residua) services after the
switch-over tc the bank smeme, has
nol been settled.
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Setting up of a Cement factery in
Bilaspur, H.P.

1138. PROF. NARAIN CHAND-
PARASHAR: Will the Minister of
INDUSTRY be pieased to state:

(a) whether a Cement factory has
been sanciioned near  Bilaspur in
Himachal Pradesh; and

(b) if so, the latest progress made
in setting up of this fartory alongwith
total capacily for production and the
likely daic by which the factory is
expected to go into production, keep-~
ing in view the serious shortage of
cement in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHABANJIT CHANANA): (a) and
(b). M/s. Associated Cement Co. Limit~
ed have been issued a letter of intent
on the 23rd March, 1979 for setting up
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of a cement plant for an annual capa-
city of 5.6 lakh tonnes at Gagal, Distt.
Bilaspur in the State of Himachal Pra-
desh. The firm has acquired land and
have also placed orders for machinery
whese installation is expected to be
completed by the second quarter of
1982. They are likely to go into pro-
durction by July, 1982.

Removal of disparity in pensions of
Army Personnel

1139. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government have re-
ceived any representation from Ex-
servicemen for the removal of dis-
parity in the pensions of retiring
Army personnel; and

(b) if so, the action taken by Gov-
ernment on this demand?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir.

(b) With a view to removing the dis-
parity between the old and new rates
of pension  Government have sanc-
tioned te the pensioners who retired
prior to 1-1-1973 an ad-hoc relief
ranging from Rs. 15 to Rs. 35 p.m,, in
addition ty the periodic relief ranging
from Rs. 45 to Rs. 225 p.m., admissi-

le to those who retired on or after
1-1-1973. Further, those who are in
receipt of reviseq rates of pension
arising out of the recent merger of
dearncgs  allowance with pay get
ieduced relief ranging from Rs. 25
ts Rs 125 p.m.

Chonge ir s heme sf pramication for
YAS and Allied Services by UPSC

1140. PROF. NARATN CHAND PA-
RASHAR: Will the Minister of HOME
AFFAIRS he pleased to state:

(a) whether the Union Public
Service Commission has changed its
scheme of examination for the IAS and
other allied services during the last
3 years;
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(b) if so, the salient features of the
change alongwith the . protest, if
any, against this change received by
Government; and

(¢) the action taken by Govern-
ment on the protest?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir. The scheme of the examina-
tion for recruitment to All-India and
("ent-al Secvices has heen tevised from
the year 1979 on the recommendations
of the Cormmitlee on Reccruilment and
Selertion Methods  (popularly known
as the Kothari Committee) appointe:]
by the Union Public Service Commis-
sion.

(h) and (c). Salient features of the
revised scheme of the examination are
contained in Statement I. The nature
of the protest and the action taken oy
the Government are indicated in State-
ment II.

Statement-1

SALIENT FEATUKES OF THE REVISED
ScHEME oF EXAMINATION

I. Examination

(a) In place of three separate ex-
aminations for Category 1 (IAS &
IFS), Cuategory II (IPS & Police Ser-
vices) and Calegory 1II (Central Ser-
vices), there is a single Civil Services
Examination for the All India Services
and Ceuntral Ser ices.

(hy The Civil Services Examination
consists o, iwo parts, a qualifying pre-
liminary examinatien (objective type)

avd the main  examination (wrilien
an‘d interview test)
II. Paperg

(a) The preliminary examination

consists of iwo papers  the first in
General Studies (150 marks) and the
Second in an optional subject (300
marks), The General Studies paper is
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of the objective type with a sufficiently
wide choice of questions.

(b) The main examination consists
of two parts, the written examinaticn
and the interview test. The written éx-
amination consists of cight papers uis
under:—

indian L.anguage
Eng'ish

Geuera’ Stud’os
First Opt'cual
Scc d Opti nal

Paper

Paper it

Pape. 1" & 'V
Paper V&VI
Pa,er VI'&VIIL.

in addition there is {0 be an inter-
«jey test. The marks for the inter-
view arte 250 (with no minimum quali-
fying marks as at preseni) and for the
written papers 2400 (300 marks for
earh paper).

The marks in the paper in Englsh
and the paper in the Indian Language
for the main examination are not be
counted for the competitive ranking
of the candidates but it is necessary
for the candidates to get qualifying
marks in these subjects.

Paper I on Indian Language is not
compulsory for candidates hailing from
the North Eastern States/Union Terri-
tories of Manipur, Meghalaya, Naga-
land, Mizoram and Arunachal Pradesh
in respect of examination to be held
an ualiy between 1979 and 1982 and .or
these from Sikkim in respect of exa-
mination to he held hetween 1980 and
1982

For the compulsory paper on Enaz-
lish  the candidates are reguired to
ancwer questions designed to test their
undoers{acding of the lansuage and the
wo iman like use of words, with cre-
it © 1 4 ziven for concise and effec-
five cxpression.  U.ipceros.orily  Ligh
standards are notl set in this paper as
this might pese a handicap for candi-
dales from rural communitics and weca-
ker rections of society.

III. Subjects

For the Preliminary Examination,
the list of optional subjects proposed
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by the Kothari Committee, which had
been accepted by the Commission, kas
been approved

Fer the Main Examination the list
of optional subjects proposed by the
Kothari Committee has been accepted
with the following modifications:—

(a) International Relations and
Political Science need not be treat-
ed as separate subjects, they should
be combined as ‘Political Science
and International Relaions’ with
one paper in each subject;

(b) Management and Public Ad-
ministration need not be separate
suvjects, they should be combined
as ‘Management and Public Ad-
ministration’, with one paper in
each subject;

(c) Commerce and Accountancy
should be combined with one paper
in each subject.

Iv. MEDIUM OF EXAMINATION

Candidates are given the choice to
write their papers, other than English
and the language paper in any language
mentioned in the Eighth Schedule to
the Constitution or in English. How-
ever, lue gueslion papers, whether for
the preiiminary or main examination
are set in English and Hindi only.

V. Conditions of Eligibility of candi-
dates for Admission to the Preli-
minary and Main Exgqminations

(a) The minimum educational qua-
lification for appearing at the Main
Examination is a University Degree.
Candidates are, however, be permit-
ted to take the Preliminary Examina-
tion while studying for their degree.

(b) The age limits are 21—28 years,
with the usual relaxation of the upper
age 'imit for the candidates belong-
iIng {o the Scheduled Castes and Sche-
duled Tribes.

JUNE 18, 1980
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VI. Number of  Attempty to be
Allowed .te Candidates for Ap-
pearing in the Examination

The candidates for the Civil Ser-
vices Examination are allowed three
chances both at the Preliminary Ex-
amination and the Main Examination,
Scheduled Caste and Scheduled Tribe
candidates are allowed to take the ex-
amination without any restriction on
number of chances, subject to the pres-
cribed age limits.

VII. Whether g candidate who Choos-
es to write the Examination
again be Compelled to Resign
from the Service to which he
was Allocated on the Result of
the Previous Examination

The present practice regarding can-
didates choosing to write the examin-
ation again having already been ap-
poinied to a Service on the basis of
the results of a previous examination
continues.

VIII. Allocation of Candidates to the
Varioyg Services

The present system of allecation ot
candidales to the different Services on
the lLasis of the competitive examina-
tion continues for the present.

IX. Introduction of the New Scheme
of Civil Services Examination

The new scheme of the Civil Services
Examination has been introduced with
eftect from the 1979 Examination.

X. Stage III of the Civil Services
Examination

Consideration of the whole question
of Stage III of the Civil Services Ex-
amination as recommended by the
Kothari Committee, has been deferred
for the time being.
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Statement-11

NATURE OF PROTESTS AND ACTION
TAREN BY GOVERNMENT

The report of the Kothari Committee
was laid on the Table of both the
Houses of Parliament on the 14th De-
cember, 1977. The main recommenda-
tions were also widely publicized
through the national dailies and re-
gional Press so as to elicit public opi-
nion. The reaction of the Presg and
individuals was taken care of in taking

final view of the recommendation of
the Committee. Suggestion/representa-
tions on the important aspects of the
revised scheme of the examination re-
ceived from the varicus quarters are
indicated below:—

1. Inclusion of one compulsory paper
on India Language includedq in the
English Schedule,

A large number of representalions,
particularly from the Nerth-East region,
were received sgainst the introduction
of compulscry paper in  any Indian
TLanguage included in the Eighth Sche-
dule to the Constitution.

The Government is of the view that
the language paper is a very simple
one of matriculation or equivalent
standard and is only qualifying in
Character. The marks obtained in this
paper will, therefore not be counted
for coempetitive raking. The three lan-
guage formula has now been in opera-
tion in schools for well over a decade.
The All India Competitive examina-
tion also serves as a pace setter in
our academic system, Taking both
these factors into account it is felt that
it should not be difficult for graduates
from the North-East or candidates
hailing from other parts or the coun-
try whose language does not find place
in the Eighth Schedule to the Consti-
tution to acquire this simple profici-
ency in a Indian Language. However,
it Nas been decided that the Language
paper would noct be compulsory for
candidates  hailing from  Manijpur,
Meghalays, Nagaland  Mizoram and
Arunschal Pradeslr In respect of tlge

examination to be held annually bet-
ween 1979 and 1982. This facility has
also been extended tp candidates hail-
ing from Sikkim in the examinations to
he held between 1980 and 1982.

2. Mediym of Examination

Candidates have option to weite their
papers, other than English and the
language paper, in any Language men-
ticned in the Eighth Schedule to the
Constitution. This was resented by 55
Members of Parliament. This matter
was raised in the Lok Sabha on the
21st March, 1980 through an Unstarred
Question No. 4030 by Shri Subhash
Chandra Hose Aluri, Member of Par-
liament.

3. Setting of Question papers in
English and Hindi only.

There was some criticism of the de-
cision taken to set questicn papers for
the Civil Services Examination from
1979 onwards in English and Hindi
and not in the other languages
listed in the Eighth Schedule
to the Constitution. Every candidate
appearing at the Civil Services Exa-
mination is required to qualify in the
compulsory English paper, designed (o
test his understanding of the language.
Such a candidate will be able tc com-
rrehend question papers set in English.
As such no difficulty is expected to be
encountered by a candidate desiring
to answer in 5 scheduled language of
his choice. Government does not there.
fore, consider that in actual practice the
interests of candidates answering in
scheduled languages will suffer,

Further, setting of question papers
in all the scheduled languages is im-
practical because of the following di-
fiiculties:

(i) Ensiwing accuracy in the
translatien of all test booklets and
question papers partieularly in fech-
nical and science subjects;

(ii) printing of around s thousand
tanguage versions of papers and ar-
ranging for their distribution to dif-
ferent examination centres and to
a large number of tcandidates; and

(iji), ensuring the secrecy of the
papers in the gxamipation because
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of the association of a large num-
ber of translators, typists and print-
ing presses.

4. Exclusion of optional subject
on Statistics.

Statistics was one of the lower op-
tional subjects under the old scheme
of [.A.S. etc. Examination (i). In the
new scheme it does not find a place
as a separate subject but has been in-
cluded in the Mathematics paper for
the Main Examination. It is consider-
ed not feasible to include each and
every subject taught in the TUniversi-
tieg in the Civil Services Examination
because of wide variety of subjects
taught in colleges and universi-
ties. The Kothari Committee or Re-
cruitment  Policy and Selection
Methods for appointment to All India
and Central Services, Clasg I recom-
mended as follows in this regard:—

“In drawing up the list of optional
subjects for the Civil Services Exa-
mination we face a major problem.
As discussed in Chapter I the list,
both  for the Preliminary and
the Main Examinations, should
not  be SO restrictive in
itg coverage of subjects as
would teng to deter promising
candidates from offering themselves
for selection. On the other hand, if
the list is too large, it would hardly
be feasible to maintain any reasona-
ple uniformity of standards. Also,
with a very large list of optional
subjects the number of candidates
in several subjects would be too
small.

The examination in that case would
split, as it were, into a large number
of separate examinations. Therefore
subjects in which the number of com-
peting candidates is relatively small
should be avoided wunless there are
strong reasons to the contrary. It is
apparent that there can be no clear cut
criteria for determining optional sub-
Jjects for the Civil Services Examination.
We have trieq to includ for the Main
Examination all of the more “common”
subjects, excluding those which are
specifically professional or technical.
We have also kept in view the general
needs of the services.

JUNE 18, 1880
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“It is the nature of things that
a list cof this nature has to be a com-
promise between several conflicting
claims and considerations. We believe
that the lists recommended by us for
the Preliminary and Main Examina-
tions, prepared on the basis of detail-
ed discussions with experts should be
found generally satisfactory. The
lists should be reviewed by the Com-
mission from time tc time in consul-
tation with the University Grants
Commission and the Universities.”

The Commission will be reviewing the
list of optional subjects for the Civil
Services Examination from time to
time.

Setting up of a Newsprint Factory in
Neilla Bhakra Dam (Himaghal
Pradesh)

1141 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INDUSTRY be pleased to state:

{a) whether there was a mroposal
to s¢t up a newsprint factory at
Nei'la near Bhakra Dam in Himachal
Prndesh;

(b) if so, whether any licence was
issueq for this purpose;

{c) if so, the date along with the
name of the firm to which this licence
was issued;

(d) whether so far no factory has
been get up; and

(e) if so, the reasong therefor and
the action taken by (3overnment
against the firm?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (e).
M/s. Ballarpur Paper & Straw Boards
Limited (Shree Gopal Division) was
granted Industrial Licence No. 1L./24(2)
(2)/NU/Chem(I)/61 dated 31.1.61 for
establishing a new undertaking for the
manufacture of 60,000 tonnes of news-
print at Neilla Terrace, Bhakra-Nangal
Area. Himachal Pradesh. The party
could not implement the project and
therefore the Industrial Licence gran-
ted to them was revoked on 27-4-77.
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Rotation of Officers of C.8.S, Clasg I
in the Ministry of Health

1142. SHRI S. M. KRISHNA: Wil
the Minister of HOME AFFAIRS be
pieased to refer the reply given to
parts (a) and (b) of unstarreq Ques-
tion No. 1062 on the 19th March, 1980
regarding rotation of officers of Central
Secretariat Serivces and state:

(a) whether it is a fact that in the
Ministry of Health and its attached
and subordinate Offices there are
some Officers of Central Secretariat
Service Class I who have been there
for the last more than 24 years (all
inclusive of their service there) and
are working on administrative posts;
and )

(b) if so, the reasons for not rotat-
ing them to ensure cleaner adminis-
tration?

THE MINISTER OF STATE IN TIIE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir.

(b) The questicn regarding rotation
of such CSS officers is under considera-
tion.

Transfer of C.S.S. Officerg of Selection
Grade and Directers

1143. SHRI S. M. KRISHNA: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 1062 on 19th
March, 1980 regarding rotation of offi-
cers of Central Secretariat Service and
state the action Government propose
to take in the interest of clearner ad-
ministration to transfer such of the
CS.S. Officers Selection Grade and
Directors who have been these Minis-
tries for the last more than 5 years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): The

matter is under coneideratian
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Issue of Letetr of Intents to Companies

1144. SHRI JANARDHANA POO-
JARY: Will the Minister of INDUSTRY

be pleased to state:

(a) the total number of letters of
intent issued to the companieg during
the first four months of 1980; and

(b) the number of applications
pending for issue of letters of intents
and the nameg of these companies?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) 145
Letters of Intent were issued under the
Industries (Development & Regula-
tion) —Act, 1951 during the period
January—April, 1980

(b) 386 Industrial Licence applica~
tions were pending beyond the prescri-
bed time-limits, as on 1-5-1980.
Detailg of applications, pending before
Government for consideration are not
published until after Government hag
taken a view thereon.

20 §E7 FEKH & AW AGT

1145, =t wuate FJa: FAT  AHAT
HAY Og FATT FT FAr FI (%

(%) ®rSte Fd & AWA 20-FgEAY
FAFT F Fratayd & f§0 Tsg-ar Few
fraffa #< kg ™ §

() afz &1, @ wr agn wrfa &1 feic
FE & (@7 F gy frrad sw marfrg
frar @ar &

() afz gt =Y 331 WM wsH gra
qry weay ¥ sy & ; Wk

(a) afx Iudma Wl &1 Fa L THTUTE
g fﬁ T AEIT &7 o7 9HTT #F sgaedy
w7 1 fqg=re & °

dwwr  wat (s areww qw firaret)
(%) ' 1980-81 & arfew drorar &are

FW ¥ 20 AT wrtéww i swR SN
SrenT vt AT & ) wo srier ¥ orfow
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fafam 2 oy oy 7t #fag, ogt v
dwx Y, T asw fraffa feg o §
oy feqor o g1

(@) v =timwy = fxobagy & gd
wufa &7 wwTw w7 § §dfaa w0 warel
sftrrogt g g@g fgar om w@r &

{7) 1980-81 wWreafg & faearaq =
TEUTFT 48 THE GIT AT

(w) ®af7 wavgy nrw wrfea 7 7
IV %g wAeqT § Iqfega Ay grar o

¥ &1 W

1140, st wwgm ¥ : FAT g A
g Fard &1 g7 w14 fE

(%) I7@<r 1980 § =9 gw faadAy
dhic wrarg &Y 7€ & arfe qrg a8 # AA
FTRTT F1 Oy 2 foadt #Y< atar wara
®H F faw1 &

(@) #ar dqz wrdw ¥ Iaifza  w@mar
T fadmi & wratg Fr o @ oAtar ¥ 2w
F AT A F drde &7 AT g Y oy ?

L EaMa ¥ Tvn Wl (s W@
ar) ¢ (F) ST 1980 & WE 1980
#r'gafa § 11. 73 1w #Yo g7 HYAT FT o117
foqr mar | =y fasfra 3d & Aua 20
qrg HYe TA WAT & HIATT FW N
dwraar g

() Tw & drde AN Iqasgar 7T §

= W A N gfs $ AT F HaT w}Y
FA F@ D ol aarg fFosw RE

Clasheg in Election Campaigns

1147, S&KRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a), the mumbsr of clashes that oc-
curred. in repent election campaigns
throughout the country;

JUNE 18, 1980
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(b) the total number of persons
killed &nd injured in these clushes;

and

(c) the action taken by Gevern.
ment? )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
According to information available
with the Central Government there
were 1096 incidents of violence during

the recent Assembly Elections in nine
States.

(b) 84 persons were killed and 1674
persons were injured in these clashes.

(¢) Action has been taken by the
state Gevernments in accordance with
the provisions of law.

Persong in varioug Jalls facing
Death Penalty

1148. SHRI K. MALLANNA.:
SHRI K. PRADHANTI:
SHRI N. E. HORO.

Will the Minister of HOME AP-
FAIRS be pleaseq to state:

(a) the number of persons in diffe-
rent jails, State-wise which are in the
list of death penalty;

(b) the number of persons who
have applied for mercy; and

(¢) the number of such death
penalty cases which are pending be-
fore the dxﬂerent courts in the country
i.e. High Courts and Supreme Court?

FHE MINISTER OF STATE IN THERE
MINISTRY OF HOME AFFAIRS
(SHRL YOGENDRA MAKWANA): (a)
to (c). A statement gontaining the in-
farmation, is- attached
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Statement

8. No. Name of the State/Union

| The number of The number of The number of

Territ persons in persons who  such de:th penal
eritory different jails, have applied cases whic arety
State-wise which® for mercy ing before
are In the list different courts
of death penalty in the country
ie. g—li h Courts
and Supreme
Court.
I 2 3 4 5
1 Assam . . . . — — —
2 Gujarat . . . . . - — —
3 Kerala o . . . . 2 2 —
+ Andaman and Nicobar Islands 2 — 2 {High Court)

5 Arunachal Pradesh . .
6 Lakshadweep . .
7 Pondicherry .

8 Chandigarb . . . .

[1frrmatizn ") n rther State Givernments and Union territory Administrations is awaited,

Police Officers on Deputation in LB.

1149. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it ig a fact that all the
top fifty people in Intelligence Bureau
are deputationists;

(b) whether the police officers who
are continuously on deputation jn In-
telligence Bureau for more than fif-
toem, yoauy chidk draw uniform allow-
ance for uniforms which they have
not SW at Qm:

(©) whethér Goverament are aware
that the departmental officerg in In-
telligence Buregu axe still ndmed as
nom-deputationist officers; ;ma

(d) if so, the reaction of Governs
ment?

d

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir. The top posts are filled by
senior Indian Police Service Officers
and others taken con deputation from
the various States, after examining
their ability and suitability.

(b) Senior Police Officers serving in
the Intelligence Bureau draw Kit Main-
tenance Allowance as per rules.

(c) and (d). The direetly recruited
officers of the Bureau aré generally
called departmental officors and not
named as ncw-deputationist officers.
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Turning down of the Recommendation

by Nationa] Instruments Ltd.

“'1150. SHRI SATYA  SADIIAN
CHAKRABORTY: Will the Minister
of INDUSTRY be pleased to state:

(a) whether the recommendations
made by the Labour Department,
Government of West Bengal dated the
“1st April, 1971 in respect of the vic-
timised canteen employees Were
turneq down by the National Instru-
mentg Ltd. management;

(b) whether Office Memo No.
Pr. C.9(32)/63 dated the 4 December,
1963 from the Ministry of Industry,
Government of India, addressed to
the ChairmanManaging Director|
General Manager of the Public Sec-
tor Undertakings of the Ministry of
Industry op the subject of expendi-
ture on the provisions of canteen is
applicable in National Instruments
Ltd, Calcutta; and

(c) if so, why the canteen employees
were thrown out of employment?

"THE MINISTER OF STATE 1IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANAI.
(a) No. Sir,

(b) &(c). The circular letter dated
4th December 1963 was addressed to
al] Public Sector Undertukings of
the Ministry of Industry, including
the National Instruments Limited.
This matter was, however, examined
by the Company and as it was found
that the cantecn of the Company is
run by the Cantesn Managing Com-
mittee and not departmentally, no
action to change the status of canteen
workerg was taken, As the Canleen
workers were not the employees of
CHAXKRABORTY: Will the Minister
question of their being thrown out
of employment by the company does
not arise,

JUNE 18, 1880
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Re-instalment of Canteen Employees

1151, SHRI SATYA  SADHAN
the National nInstruments Limited, the

of INDUSTRY pe pleaseq to state:

(a) whether the West Bengal Gov-
ernment could not give effect to the
recommendation of its Labour De-
partment dated the 1lst April, 1971
and settle the dispute due to lack of
positive indication from the Ministry
of Industry, Government of India;

(b) whether the Ministry of Indus-
try now propose to take initiative
immediately to reinstate in services
the viciimised canteen employees
when four workmen out of 52 of Na-
tional Instrumentg Ltd.,, have expired
due to starvation and lack of medical
treatment and when the Hon ble Sup-
ereme Court by a judgement delivered
on April 2, 1980 held that the canteen
employees employed in Railways are
directly Railway workers; and

(¢) the details in this regard?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No. Sir, .

(b) and (c). Since the ex-canteen
workers were not the employees of
the National Instruments Limited, the
question of their victimisation by
the Company of their re-instatement
in the service of the Company does
not arise. However, on humanitarian
grounds, the management of the com-
pany has already expressed their
willingness to consider appointment
of some of these workers against
future vacancies in a phased manner
as fresh recruits, subject to their nor-
mal recruitment procedure,

Reguiarisation of Canteen Employees

1152, SHRI SATYA SADHAN
CHAKRABORTY: Wiil the Minister
of INDUSTRY be pleased to state:

(a) whether the canteen emplo-
yees now in service in National Ins~
truments Ltd., have also not been
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regularised in service in terms of
directive under memo No, Pr. C, ¢
(32)/63 dated the 4 December, 1963
of the Ministry of Industry, Govern-
ment of India; and

(b) if so, what steps the Ministry of
Industry, Government of India intends
to take to regularise their services as
the direct employee of the Company;
if so. when?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The status of the canteen work-
ers was examined by the Company
in the light of the advice contained
in the circular letter of 4th Decem-
ber, 1963 and it was found that the
Canteen is run by the Canteen Man-
aging Committee and not depart-
mentally. In view of this. no action
lo change the status of the Canteen
workers wag found necessary.

(b) Does not arise.

Conference pf Chief Secretaries of
States

1153, SHRI CIIHITUBIIAI GAMIT:
Will the Minister of HOME AF-
FAIRS bo plex ¢! to state:

(a) the decisiong of conference of
Chief Secretaries of S‘ates called at
New Delhi in April, 1980;

(b) the rollow-up action taken ‘o
implement those decisions; and

(¢) whether opening of Central
control room to monitor prices of
nine essential commodities was one
of the decisions; if so, the steps taken
to implement the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The main conclusions
arrived at in the Conference of
Chief Secretaries/I.G.P. of States
and generally approved in the Con-
ference of Governors and Chief Mi-
nisters heid in April, 1980 are given
in the attached statement.

(b) The minutes of the conference

have been sent to all State Govern-
ments and UT admtinistrations and
other concerned authorities for ne-
cessary follow-up action, Follow-
up action, both at the Centre and in
the States, is reviewed at high level
official monthly meetings in the
MHA with a view to ensure that the
decisions are implemented expediti-
ously.

(c) Yes, Sir, A  Central Control
Room is functioning from the end
of April, 1980. The Central Control
Room coliects data on the availability
and price trends of select commodi-
ties, to begin with. wheat, rice,
sugar, edible oils, kerosene, diesel,
salt and soft coke, and helps consoli-
date the data for monitoring. It also
liaises with the States Governments
and the concerned administrative
Ministries responsible for taking ap-
propriate action regarding availabi-
lity and rrices.

Statement

Main Conclusions arrived at the con-
ference of convernorgs and Chief Mi-
nisters held mm April, 1980.

A. Law and Order:

1. Augmenting the strength of
police force with a view to ensur-
ing more effective control on the
law and order situation;

2. Well planned combing opera-
tions by States to unearth illicit
fire-arms, ammunition and explo-
sives;

3. Setting up of special teams of
CID to conduct prompt investiga-
tion of all cases of major commu-
nal riois|atrocities on jHarijans.

4, Setling up of high powered
group to examine in depth all ad-
ministrative and jegal aspects
which have an adverse effect on
the maintenance of Jaw angq order
and on the prompt handling of
crimes and criminals;

5. Appointment of more Judges
in order to ensure early liquida-
tion of arrears in the Courts;
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6. Vesting of powers under sec-
tiong 108-118 Cr.PC. in Executive
Magistrates;

7. Vesting of Swnmary powers
on Magistrates for prompt dispo-
sal of cases relating to matters con
nected with law and order;

8. Holding of administrative in-
quiries in al] serious communal
riots to assess the adequacy of ad-
ministrative measures taken to
prevent recurrence of such inci-
dents as well as to deal more ef-
fectively with them in ‘future;

9. Adequate representation of
minorities in police forces. includ~-
ing the intelligence set up;

10. Thorough review of the Intel-
iigence  and administrative  ar-
rangements at the district level
to enable adequate notice being
taken of all the indications of trou-
ble;

11, Setting up of special cells at
State Hqrs. for watching and moni-
toring all aspects of communal situa-
tion;

12, The provisions of the Distur-
bed Areas (Special Courts) Act,
1976 should be used for setting up
Special Courts, whenever widespread
and serious communal disturbances
take places.

13. Speedy rehabilitation of vic-
tims of communal violence;

14 Closer watch on the commu-
nal press ang prompt ang effective
action against inflamatory writings
under the provisions of the IPC;

15. Cases relating to communal
riots should not be withdrawn;

16, Media should be utilised for
propagation of ideas of secularism
and to promote communal and re-
‘giongl amity;

17. History books should be re-
viewed s0 ag to remove from them
any biss ageingé national integra-
tion;
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18, Efforts should be made to
ensure that members of all come
munities are encourage to parti-
cipate in major religioug festivals
of community;

19. A special striking forrce
which should be highly mobile and
well equipped, should be stationed
in sensitive areag to protect Sche-
duled Castes;

20. Cases of atrocities should be
investigated expeditiously and
charge-sheeted within a specified
time limit;

21. Police pickets should be sta-
tioned in atrocities prone areas or
where atrocities had taken place;
and

22 Imposition of punitive and
collective fines should be consider-
ed.

B. Police and Jails:

1. Staff at a police station should
have a heipful attitude, should be
polite and gentle and should be
willing to take immediate action
on complaints, speciallv from the
poor and wcaker sections of ro-
ciety;

2, Policemen must develop atti-
tudes in conformity with the con-
cepts of social justice and liberty
of individual with particular refer-
ence to the weaker sections, the
poor, the minorities and SC|ST;

3. There should be proper train-
ing at the time of entry into ser-
vice and refresher courses for all
ranks at suitable intervals to deve-
lop an attitude of service towards
the commounity, A time bound
crash programme for imparting re-
fresher training to all ranks, parti-
cularly  below the level of sub-
inspectors. be undertaken;

4. Training of police officers and
men in the sphere of dispersal of
un-lawful assemblies and crowds,
needs to be re-oriented;
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5, Measures should be taken to
improve the working conditions of
police personnel;

6. There should be an effective
machivery for refressal ‘of gri-
vinees of policemen;

7. Systematic deveiopment of
work programme for prisoners in-
cluding under-trials, the program-
me also needs diversification, keep-
ing in view the present day con-
ditions so that the prisoners can
ge! gainful employment after their
release;

8. Initial training and inservice
training  should be  arranged to
bring about reorientation in the
outiook of the jail staff at all
levels;

9, Facility for provision of legal
aid to indigent prisoners should
e extended.

C. Economic Upliftment of Scheduled
Castes and Scheduled Tribes

1, Organisation of credit-cum-
marketing facililies to look after
credit needs of the tribals, special-
lv during the lean periods;

2. More efforts in organising
large multi-purpode daopyrative
societies (LAMPS) in tribai areas
and toning up their working:

3. Organisation of an integrated
administrative structure and fol-
lowing of right personnel policies;

4, Effective participation of na-
tionalised Bankg in development
programmes for SC and ST,

5. Identification of outlays ear-
marked for Scheduled Castes by ail
Centra] Ministries and Departments
in their programmes;

6. Substantial allocation of Spe-
cial Central Assistance for the
Scheduled Castes,

D. Civil Supplieg

1, Effective implementation of
price display orders {o create con-
fidence in the minds of consumers;

2. To sustain the tempo of en-
forecement as well as supply mana-
gement for maintaining price stabi-
lity and availability of essential
commodities,

Testing of ICBM China

1154. SHRI s, M. KRISHNA:
SHRI CHITTA MAHATA:

SHRI JANARDHANA
POOJARY:

Will the Minister of DEFENCE be
pleased to state:

(a) whether China first launched
carrier rockets into the South Pacific
Ocean between May 18 and 21 and
these were described by the Chinese
as completely successful;

(b) whether it subsequently fired
and testeq a second intercontinental
ballistic missile (ICBM) into the South

Pacific Ocean with complete success
and

(c) if so, Governmenti’s rection to
these tests?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI C. P, N. SINGH): (a) and (b).
China launched two carrier rockets
into the South Pacific Ocean, the
1st on 18th May and the second on
21st May, 1980, The Chinegse me-
dia claimeq the tests to be success-
ful.

(¢) Government are aware c¢f the
on going Chinese ICBM programme.
The recent Chinese ICBM tests do not
pose any fresh threat to India.
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Expansion of Steel Foundries

1155. SHRI K, RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) the steps taken by Government
to expand the indigenous capacity of
steel foundrieg for producing cast steel
railway bogies and centre-buffer-
couplers in the interest of overall de-
velopment of transport infrastructure;
and

(b) the number of foundries cnga-
-ed in the production of these items?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (3)
and (b). There are three established
manufacturers/supplierg of cast steel
bogies for wagons and centre-buffer-
couplers, namely, M|s. Burn Standarg
Company Ltd., Howrah, M|s. Bhartia
Electric Steel Company Ltd., Calcutta
and Mls. Mukand Iron and Steel
Works Ltd., Bombay who have been
supplying cast steel bogies and centre-
buffer-couplers to the Indian  Rail-
ways for a number of years. In
addition to these units, Chittaranjan
Locomotive Works Steel Foundry also
produces some Cast Steel Bogies.
Certain orders for centre-buffer
couplers have been also placed on Mis.
Texmaco, Calcutta,

No orders have been placed during
the last five years by the Ratlways for
Cast Steel Bogies. In Wagons huilt
with Cast Steel Bogies during this
period, Cast Steel Bogies available
against the earlier ordery were mude
use of. At present, Railways are
congidering a tender for tho p ocure-
ment of Cast Steel Bogies v their

Tequiremenis for the year 1020-81
and 1931-82.
As regardg centre-buffer-couplers,

all the three companies have complet-
ed the orders placed on them by the
Railways during the years 1975, 1976,
1977 and 1978. Since there are no
gustaineg orderg from the Railways
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presently, the manufacturers are
making attempt to book this capacity
against export orders.

The existing capacity for these iwo
items is more than adequate to meet
the requirement of Indian Railways
as also to meet export needs,
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10-Year Plan for Fishing 1Qrawler

Building Industry

1157. SHRI K. T, KOTALRAM:
Will the Minister of INDUSTRY he
pleased to state:

(a) the salient features of 10-year
perspective plan for expanding fishing
trawler building industry; and

(b) the rate of subsidy which Gov-
ernment have decided to give to im-
prove the supply position of fishing
trawlers? .
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) ang (b). A copy of the Notifica-
tion dated the 25th February, 1980
issueq in this regard is laid on the
Table of the House. [Placed in
Library. See No. LT-—925/80.]

Project to Step up Generation of
Atomic Power

1158. SHRI CHITTA BASU: Will
the PRIME MINISTER be pleased to
state:

{a) whether Government »nropose to
embark on a comprehensive prcject
to step up generation of atomic po-
wer tp supplement the thermal and
hydel plants to meet the growing
power needs; and

(b) if so, the details i1hereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Yes. 8Sir, In addition to the
present installed capacity of €40 MIWe
alrcady commissioned, the secong unit
of Rajasthan Atomic Power Station
of 220 MWe capacity and two units
each of 235 MWe at Kalpakkam and
at Narora are under construction. The
setting up of additional atomic po-
wer stations is under consideratinn.
A Fast Breeder Test Reactor is 2lso
being constructed at Kalpakkam to
study the feasibility of nuclear po-
wer generation on the basis of fast
breeder technology,

Printing of Designg on  Skins by
Novel Methogd

1160. SHR]I K. T. KOSALRAM:
Will the PRIME MINISTER be pleas-
ed ta state:

(a) whether a novel rrnethod of
printing various designs like leopard
skins, snake skins and patterns of
various kinds on leather has been de-
veloped; and

(b) if so, the steps taken for com-
mercial explojtation, particularly for
boosting leather goods exports?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a). Yes,
Sir. A process has been developed
by the Central Leather Research In-
stitute, Madras for the printing of
various grain and fur patterns on
different leather.

(b) The process has been widely
publicised through practical demon-
stration, through articles in news-
papers and leather journals, rews re-
lease on Radio, T. V. etc. A num-
ber of parties have evinced interest.
Leather goods itemg have also been
fabricated in the Institute and dis-
played. These measures, it ig ex-
pected, will lead to commercial ex-
ploitation particularly for boosting
leather goods exports.

Recruitment of SC/ST in Police
Force

1161. SHRI ARJUN SETHI:
SHRI G, Y. KRISHNAN:

Will the Minister of HOME AF-
FAIRS be pleaseq to state:

(a) whether it is a fact that the
Centre has decided on a crash pro-
gramme of recruitment of members
of the Scheduled Castes and Sche-
duled Tribes to the police force;

(b) whether some funds have also
been sanctioned in this regard:; and

(c) whether Government have also
given some directions to the police to
re-orient thejr attitude and behaviour
towards the public to adopt better
methogd for crowd control and in their
approach and behaviour towards the
weaker sections of the society?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) State Governments have been
requested to see whether the Schedu-
leq Castes are adequately represent-
ed in the police force at all levels.
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where representation is not adequate,
it is necessary to have a immediate
special recruitment to bring it to the
required level. State Governments
have not been addressed in respect
of Scheduled Tribes,

(b) No, Sir.

(c) The matter was revieweg at the
Conference of Chief Secretaries, Home
Secretaries, and Inspectors General of
Police of States and Union Territories
held on 3rd April, 1980 and glso the
Conference of Governors and Chief
Ministers held on 8th April, 1980 and
they have been requested to take a
necessary action on the suggestions
made in this regard.

Setting up of Industry in Orissa

1162, SHRI ARJUN SETHI: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government propose
to establish some industries in the
State of Orissa in the Central Sector
during 1977—82 with their financial
assistance; and

(b) if so, the details thereof and
the details regarding their progress?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)

feaTor

and (b). The information is being col-
lected and will be laid on the Table
of the House.
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Identification of Plan Priorities

1165. SHRI GHULAM RASOOL
KOCHACK:

SHRI P. M. SAYEED:

Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commis-
sion has identified the Plan priorities;

(b) if so, whether

crease the
regard;

the Planning
Commission has also decided to in-
allocation in this

(c) when fhe Adnual Plan for 1980-
81 is likely to be ready; and

(d) what are its main features?

THE MINISTER OF PLANNING
(SHRI N. D, TEWARI): (a) and (b).
The Government have decided that
the new Five Year Plan covering the
period 1980-81 to 1984-85 ang reflect-
ing the priorities of the new Govern-
ment will be prepared by the end of
the current year. Tentatively, the
Planning Commission has fixed a §
per cent annual rate of growth of
national income as the target for the
new Plan. At the same time, the pos-
sibilities of achieving a higher giowth
will also be explored while formulat-
ing the Plan. Exercises are under
way to work out details of the new
Plan. It is too early to indicate the
sector-wise priorities and allocations.

(c) and (d). The Annual Plan for
1980-81 will be presented to the House
later in this session, The Annual
Plan will lay greater emphasis on the
minimum needs programme, including
drinking water supply in rural arsas.
The Annual Plan would also envisage
special attention for ameliorating the
lot of Scheduleq Castes/Tribes and
other backward classes. The 20 Point
Programme will also taken up vigo-
rously during the year.

Curbing of Communa; Violence and
Atrocities on Harijans

1165. SHRI GHULAM RASOOL
KOCHAK:

SHR] P. M. SAYEED:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment are evolving a two-fgld
strategy to curb communal violence
and atrocities on Harijans and conso-
lidate the forces of natiomal integra-
tion;
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(b) if so, the details of the
posals under consideration;

pro-

(c) whether communal
atrocities on  Harijans in
States were on the increase
the last two months;

riots and
various
during

(d) if so, the total number of cases
of communal violence in Assam; and

(e) the loss suffered by the minori.
ties in all the incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a and (b). Yes, Sir. Government
are evolving a many fold strategy to
curb communal violence and atroci-
ties on Harijans. Government have
taken a number of steps to curb com-
munal violence. A conference of
Chief Secretaries, Home Secretaries
and Inspectors General of Police of
States and Union Territories was held
on the 3rd April, 1980. This was fol-
lowed by the Conference of Gover-
nors and Chief Ministers on the 8th
April, 1980, Some of the Iimportant
decisions taken/conclusions arrived at
the first Conference and generally ap-
proved by the second Conference are
mentioned in the attached Statement.

As regards atrocities against mem-
bers of the Scheduled Casiles, the
Union Home Minister recently addres-
sed a letter to the State Cnief Minis-
ters/Governors outlining the important
steps to be taken to deal with and elu-
minate the menace of atrocities or
Scheduled Castes, Some of the im-
portant steps mentioneq therein are

given in the second statement attach-
ed.

In addition, Government alsp pro-
pose to revitalize the National Inte-
gration Council.

(c) No, Sir.
(d) Does not arise.
(e) Information for the months of

April and May is being collected and
will pe laid on the Table of the House.
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Statement

Some of the important conclusions
arrived at the Conference of Chief”
Secretaries, Home Secretaries and
Inspectors General of Police of Sta-
tes/Union Territories held on 3rd April
1980 and generally approved at the
Conference of Governors and Chief
Ministers held on 8th April, 1880,

1. Provisions of the  Disturbed
Areas (Special Courts) Act, 1976
should be used for setting up Spe-
cial Courts.

2. Controversy over routes of
religious processions should be an-
ticipated and decided in time by
local authorities,

3. Prompt decisions of courts
should be obtained in disputes
over ownership of and properties
belonging to religioug institutions.

4. There is need to take frequent
resources to the use of laws relating
to punitive fines where provision
for ‘imposition of such fines exists.
if not, States may legislate on the
subject; quartering of additional
police force under section 15 of the
police Act should be undertaken,

5. Minorities should be adequate-
ly represented in police force, in-
cluding intelligence set-up.

6. Some units of the armed po-
iice in the State be constituted with
a much larger composition of mi-
nority communities, SC and ST for

dealing with serious communal and -

caste situations.

7. A Special Cell should be es-
tablished in the Special Branch at
each State headquarters for watch-
ing and minitoring g1l aspects of
communal situation.

8. Peace Promotion Committees
should e activised and should

meet frequently and not only after

a riot,

9. Speedy rehabilitation of vic-
tims of communal violence should
be ensured.

a
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10, A close waich on communal
press be kept and prompt and effec-
tive action taken against inflama.
tory writings under section 153-A-
Indian Penal Code.

11. There should be withdrawal
of cases relating to communal riots.

12. Tripartite Committees should
be constituted at the district level
for industrial areas which are
prone to or which have a poten-
tiona} for inter-community trouble,
These committees should comprise
of representatives of the Govern-
ment, employees and the labour
and have adequate representation
of local minority communities.

13. Places of worship should not
be used to hold meetings which
tend to create communal disharmo-
ny or iil-will

14 Efforts should be made to
promote religious and communal
amity at grass-root i.e, village and
mohalla levels by encouraging so-
cia} mixing between different com-
munities specially between Hindus
and Muslims and promoting religi-
ous tolerance for each other among
them.

15, A Code of Conduct should be
evolved for political parties and
it shouid be ensured by the leader-
ship of the parties that their fol-
lowers do nothing to  aggravate
existing differences or create mu-
tual hatred between castes and
communities.

Statement

Some of the imyportant steps sug-
gested in the Union Home Minister’s
letter dated 10th March 1980 to State
Chief  Ministers|Governors to deal
with and eliminate the mence of
atrocities on Scheduled Castes.

(i) Administrative measures
should be taken up to tone up the
Police Administration and especial-
ly the agencies dealing with col-
lection of intelligence;

(ii) Preventive measures should
be taken well in time on the basis

of the intelligence received, inclu-
ding posting of Police and Armed
Police pickets.

(iii) In such crime prone areas.
gun licences would be suspended,
and even cancelied, belonging 1o
persons who are likely to indulge
in such crimes,

(iv) A sustained drive should be
launched for unearthing ilMcit arms
and ammunition in such areas.

(v) The crimes should be speedi-
iy investigated and the offenders
brought to book without delay.

(vi) Special Judges may be ap-
pointed to speed up trials of such
offenders so as to have g deterrent
effect on them;

(vii) Relief should be rendered
to the victimg immediately and
their rehabilitation expedited.

(viii) Peace Committees should
be formed in such areas consisting
of respectable persons from vari-
Ous castes and groups so as to bring
a permanent re-conciliation,

(ix) The Minimum Wages Act
for Agricultural labourers should
be enforced vigorously.

(x) Communijcation facilities,
specially the roads, should be im-
proved in the interior areas.

(xi) Government has also ema-
phasised the importance of econo-
mic development of the Scheduled
Castes and have initiated necessary
measures particularly through the
mechanism of Special Component
Plan ang Development Corporations
for the Scheduled Castes. or,

Association for I.P.S. Officers

1167. SHRI A. NEELALOHITHA-
DASAN: Wili the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the IPS Officers are
having an Association and whether it
is recognised by Government;
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(b) whether the LB. is a civillan
organisation; if not why the Palice
Officers surrender their sanad when
they go on deputation to IB.; and

(¢) whether the 1.B. have special
status and if not, whether Govern-
ment propose to detach it from Home
Ministry and give it a special status
as a National Security Organisation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME  AF-
FAIRS (SHRI YOGENDRA MAK-
WANA: (a) Central and State 1PS
Associations have been in existence
since long. These are not recog-
nised by the Government.

(b) The Intelligence Bureau is a
civilian organisation with  consider-
able security over-tones and respon-
sibilities. A sanad is given to an
officer who exercises executive police
powers in the State. In the IB, such
sanad is not necessary as its officers
do not exercise executive police po-
wers.

(c) There is no proposal to detach
it from Home Ministry nor ta give
it any special status different from
other Government offices.

Transnitters with Advance Communi-
cation Training Centre of 1.B.

1168, SHHRI A. NEELALOHITHA.
DASAN: Wili the Minister of
HOME AFFAIRS be pleased to state
whether Government are aware that
the advance communication training
centre of I. B, does not have the
same type of transmitters which the
trainees are expected to maintain
after they complete their training?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): No, Sir. The training cen-
tre is provided with adequate equip-
ment of necessary types and facili-
ties for the courses.

JUNE 18, 1980
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Stagnation in Communication Wing
of L. B,

1169. SHRI A, NEELALOHITHAD-
SAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that there is severe stagnation in alt
ranks in the communication wing
of the Intelligence Bureau especial-
ly among the Assistant Central Intel-
ligence  Officers Grade II among
whom 70 per cent wil’ be reaching
their maximum in 1981; and

(b) when Lower Division Clerks
belonging to Ministerial cadre are
still being recruited into the com-
munication wing of the I, B. in inter-
mediary categories thus intensifying
the already existing stagnations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS (71R1 YOGENDRA MAK-
WANA): (a) Promot.on prospects in
the communication wing of I. B are
not bad, The position in case of
ACIO 11 is relatively tight; but it is
not correct that 70 per cent of these

ACIO II (W/T) would be reaching
their maximum in 1981,

(k) It is true that a few LDCs
have been inducted on the communi-
cation cadre; but this has not affect-

ed the promotion prospects of serv.
ing incumbents.

Consultation with States before Fina-
lisation ¢f Economic Polices

1170, SHRI NIREN GHOSH: Will
the Minister of PLANNING be
pPleased to state what stands on the
way to consider the need for consul-
tations between the State Govern-
ments and the Centre prior to the
finalisation of the major economic po-
licies by the Union Government?

- THE MINISTER OF PLANNING
(SHRI N. D, TIWARI): The Panning
Commission lays down only the broad
frame work of economic police
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considered necessary for effective im-
plementation of the Five Year and
Annual Plans, Therg are frequent
discussions with the States at the
official as well as Ministeriai level
in the process of formulating the
Plans. The States are also consulted
through the meetings of the Nation-
al Development Council, which in.
ludes, inter alia, State Chief Minis-
ters as its Members, Specific econo-
mic policies are, however, finalised
by the Central Ministries concerned
and the States are consulted by them
wherever considered necessary,

Grant of Industrial Licences

1171, SHRI NIREN GHOSH: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) the number of industrial li-
cences granted to the States and
Un.on Territories of India during
1978-79 and 1979-80 (State-wise);

(b) the number of applications for
licences from different States during
the above two years; and

(¢) rejectiong
therefor?

and the reasons

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) A Statement 1s enclosed. (An-
nexure—]),

142

(b) A Statement is enclosed, (An-
nexure—II),

(c) The number of applications re~
jected during the years 1978 and 1978
are as follows:—

Year No.
1978 346
1979 423

These applications were, in generat
rejected for one or more of the fol-
lowing reasons:—

(i) Adequate capacity in the pro-
posed line of manufacture exists or
has already been approved|licensed;

(ii) The Schemeg were not in ac-
cordance with current industrial po-
icy (including policies relating  to
MRTP/FERA units, or reservation for
small units).

(ui) The location of the unit was
not mn accordance with the locational
policy.

(iv) The schemes were not (a)
properly worked out (b) technically
sound;

(v) in respect of Industrial li-
cence(s) granted to the applicants,
earlier, actual production was much
below their licenced capacity.

Staterren X

State/Union Territory-wise break up of number of Industri.l T icerces Issued duing 1978 & 1979

State/Union Territory

1 Andhra Pradesh
2 Andaman & Nicobar

3. Assam

4. Bihar

Industrial Licences Issued

1978 1979

12
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8. No Srate/Unjon Territory Industrial Licences Issued

5. Chandigarh . . . . . . . . . 1

6. Dadra & Nagar Haveli

7. Delhi . . . . . . . . . . 6 6
8. Goa, Daman & Diu . . . . . . . 2 —_
9. Gujarat . . . . . . . . . 46 48
10. Haryana . . . . . . . . . 13 16
11. Himachal Pradesh . . . . . . . . 4 1
12, Jermu & Kashmir . . . . . . . 2 2
13. Karnataka . . . . . . . . . 26 04
14. Kerala 7 11
15. Madhya Pradesh . 8 7
16. Maharashtra . 101 11
17. Manipur — —_
18. Meghalaya . —_ -—
19. Nagaland . . . . -_— —
20. Orissa . . . . . . . . . 2 6
21. Pondicherry . — —
22. Punjab . 9 13
23. Rajasthan . . . 10 8
24. Tamil Nadu . . . . . . . . . 28 26
25. Tripura —_— —
26. Uttar Pradesh . . . . . . . . 26 33
27. West Bengal 23 29
28. State not indicate . . . . 3 2
TorAL . . . .

. . . . . 348 365

—
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Stats/Union Territory-wise Total number of Industrial Licence Applications received during

1978 and 1979

Sl. N). Nams of the State/Union Territories

1978 1979

1. Andhra Pradesh . . 100 117
2. Assam . . . . . . . . . 17 6
8. Bihar . . . . . . . 34 25
4. Gujarat . . 156 253
5. Haryana 57 86
6. Himachal Pradesh 22 22
7. Jaram1 & Kashmir 13 15
8. Kerala 29 28
9. Kainatika . . . 67 103
10. Madhya Pradesh 73 75
11. Maharashtra 316 304
12. Meghalava —_ 2
13. Nagilanl . . . . . —_ I
14. Orissa 32 25
15. Punjab . . . . . . . 62 49
16. Rajisthan . . . . . . . . . 62 go
17. Tamil Nadu 83 99
18. Tiipura . . . . . . — 1
19. Uttar Pradesh . . . . . . . . 93 112
20. West Bengal 109 87
21. Chandigarh ., . . . . . . . . 3 1
22. Andaman & Nicobar I -
23. Dadra & Nagar Haveli . . . . . . 4 3
24. Delhi | . . . . . . . . . 29 12
25. Goa, Diman & Diu . . . . . 7 14
26. Pondicherry . . . . . . . . I 2
ToraL . . . . . . . . . . 1370 1402
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Setting up of District Industries
Centres in Gujarat

1172. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleased top state:

(a) What js the number of district
industries centres set up in Gujarat
State so far alongwith the names of
districts in which these have been
set up; and

(b) by when the district indus-
tries centres are likely to be set up
in the remaining districts of the
States?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). 17 District Industries
Centres covering all the 19 Districts
of Gujarat have already been set
up as given below:

JUNE 18, 1980

Date of
Sanction

Name of the DIC

1. Amreli

2. Binskantha
3. Bharoach
4 Bhavnagar
5. Junagarh y 10-4-1978
6. Kutch

7. Mechsana

8. Panchmahal

9. Sabarkantha
10. Surenderanagar

-

11. Ahmrelabad (covers Gandhi )
Nigar district also)

12. Rajkot
13. Jamnagar
14. Kheda
15. Vadodara

\ 30-3-1979

16. Surat

1y. Valsad (Covers Dang district
also)
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Setting up of special strike force for
protection to Scheduled Castes and
Scheduleg Tribes

1173. SHRI G. Y, KRISHNAN: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Cen-
tre has suggested the States for set-
ting up of a special strike force to
give protection to Scheduled Castes
and Scheduled Tribes in trouble-prone
areas; and

(b) if so. the details regarding the
policy of Government in regard to
give confidence to Harijans and other
weaker sections of the society?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b), The Home
Minister has written on 10-3-1980 to
the Chief Ministers/Governors/Lt.-
Governors of States and Union Terri-
tories where crimes against members
of Scheduled Castes have been oc-
curring, conveying to the State Gov-
ernments and Union Territories guide
lines of precautionary and prevei-
tive, punitive and rehabilitative mea-
sures to be taken for effectively
dealing with crimes against them_ In
the D. O, it has been suggested,
inter-alia, that a few units of special
striking force, highly mobile and
well-equipped may be located in
strategic areas, composed and offi-
cered in a manner which will give
confidence to the Scheduled Castes
and other weaker sections and deter
perpetrators and potentia] perpetra-
tors of atrocities, A copy of the
Home Minister’s D.O. has already
been laid on the Table of the House
in reply to an Unstarred Question No.
1077 on the 19th March, 1980. In
addition. as the basis for a perma-
nent solution to the atrocities against
Scheduled Castes, the Government of
India are giving high priority to
their economic development.

Steps to be taken to prevent and
deal effectively with atrocities on
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Scheduled Castes and for their eco-
nomic development Were discussed
in detail in the conference of Chief
Ministers/Governors held on 8-4-1980.

The Government of India are in
constant and continuous touch with
the State Governments with regard
to atrocities on Scheduled Castes as
well as their economic development,

The Government of India is deter.

mined to put an end to atrocities on
Scheduled Castes.

Import of Waiting and Printing
Paper from USSR

1174. SHRI JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government  have
asked Soviet Union to consider the
possibility of exporting writing and
printing paper to this contry; and

(b) if so, the reaction of that
country to our proposal?

THE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). A programme of co-
operation in the field of pulp and
Faper industry has been drawn up

ketween India and USSR, The prog-
ramme  provides that both sides
would consider the possibilities of
rautual exchange of certain types of
pulp and paper projects on a mutual
ly agreed basis, Details of items of
pulp and paper products that are to
ke imported from USSR are yet to
be drawn up.

Target ang allocation for Border
Boards in Rajasthan during 1980-81

1175. SHRI MOOL. CHAND DAGA:

Will the Minister of DEFENCE be
pleased ‘o state:

(a) the target fixed for the cons-
truction of Border roads in Rajas-
than during 1280-81 and funds allot-
ted for the same period;

(b) the mileage of roads complet-
ed during 1979; and

(¢) whether the development of
border roads is proceeding according
to the schedule, ang if not, the rea-
sons therefor?

TEIE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P, N, SINGH): (a) The fol-
lowing targets have been laid down
for construction of roads in Rajas-
than by the Border Roads Organisa-
tion during 1980-81:——

i) Fcrmat'on/Improvement
{equivalent to Class IX)

ii) Surfacing.
iii) Resurfacihg.

iv) Permanent Wcrks,
Accomodation etc.

10 KMs, #*
204 KMs,
203 KMs.

Rs. 29.75 I akhs

The budget allocation for the year 1980-81 is Rs. 629.76 lakhs,

(b) The length of roads completed during 1979-80 is as follows:—

i) Formation/improvement

(Equivalent to Class IX)
i1} Surfacing
iii) Resurfacing,
iv) Permanent works,
Accommodation etc.

43 KMs, *
102 Kms, ¥
13 Kms,

Rs. 14.27 Lakhs

* NB The figures represent the ag- gregate
common denominator, of componentitems of work whosa
differ from Scheme to Scheme on the ground.

achievement, based on s
dimensions
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(¢c) The development of Border
Roads in Rajasthan has been by and
large proceeding according to sche-
dule, though it was some what re-
tarded during 1979-80 mainly for the
following reasons:

(i) acute shortage of diesel and
coal which hindered the supply of
road construction materials; and

(ii) delayed handing over of five
roads by the State Government to
the Border Roads Organisation.
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Setting up of Industrial Units .in
Backward Districts of Gujarat

1178. SHR1 CHHITUBHAI GAMIT:
Will the Minister of INDUSTRY be
pleased to state:

(a) number of industrial units set
up in backward districts of Gujarat—
district-wise and concessions given

under area orientedq programme
therein;

(b) number of new proposals for
opening new units under considera-
tion;

(c) number of already trained and
under-training rural youthg for self-
employment (TRYSEM) programme
in Gujarat district-wise; and

(d) number of Harijans ang Adi-
vasis so far in Gujarat who Wwere
given benefit under institution-sector
oriented programme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). 10 districts namely, Amreli,
Banaskantha, Bhavnagar, Broach,
Junagadh, Kutch, Mehsana, Pan-
chmahals, Sabarkanthg and Suren-
dernagar have been identified as indus-
trially backward areas in the Gujarat
State In these districts, under the DIC
progl:am.me for the periods 1978-79 and
1979-80, 9502 industrial ynits have come
up.

During the period 1975—79, 59 Indus-
trial Licences and 134 Letters of Intent
were issued for setting up Industries.
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Under the area-oriented programmes
following incentives are given in the
backward areas:—

(1) Concessional finance from fin-
ancial institutions in industri-
ally backwarg districts,

(2) Central Investment Subsidy
available to qualifying indus-
trially backward districts.

(3) Integrated Rural Development
Programme (against the gene-
ral rate of subsidy of 33 wer
cent, subject to a maximum of
Rs. 3000 applicable to bene-
ficiaries, the rate of subsidy
for Adivasis beneficiaries is
50 per cent under this scheme),

(c) About 6500 youths are currently
undergoing training and it is expected
that 4000 would complete the training
shortly.

(d) In the industrially backward
districts of Gujarat State 2786 sche-
duleg castes and 788 scheduled tribes
were given financial assistance under
the institution-sector oriented pro-
grammes.

Improvement of Condition of Back-
ward Classes

1179. SHRI CHHITUBHA] GAMIT:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Central Government
have recently discussed with State
Governments the matter regarding
improvement of the lot of backward
castes—Harijans, Adivasis and other
backward classes of the Society; and

(b) it so, the details of the Policy
laid down in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR; YOGENDRA MAKWANA): (a)
and (b). Twp Conferences, one of
Chief Secretaries/Home Secretaries/
Inspectors ‘General of Police and the
other of Chief Ministers/Governors
were held on 3-4-1980 and 8-4-1980 res-
pective'y, the problems of Scheduled

JUNE 18, 1930
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Castes and Scheduled Tribes were spe-
cifically discussed with a view to ensure
their quick agnd rapid development.
Further, on 19-4-1980 the Planning
Commission called a meeting with re-
presentatives of State Governments,
Central Ministries etc. to discuss the
strategy for the development of the
Scheduled Castes.

Since there is 5 clear nexus btween
the economic condition of the Scheduled
Castes and the atrocities and social
disabilities of which they are the vic-
tims, the approach to their development
has to provide for a firm economic
base It has been impressed upon the
States to prepare an optimal Special
Component Plan for the dev>lopment
of the Scheduled Castes, based upon
their needs in different occupational
groups; it has been further emphasised
that these programmes for Scheduled
Castes should be of sufficiently large
magnitudes to have g significant im-
pact,

For the Scheduled Tribes the develop-
ment of their economic ang social con-
ditions will continue to be ensured
through the mechanism of Tribal Sub
Plans which cover the Integrated Tribal
Development Projects pockets of dis-
persed Tribes and premitive Tribes.
The States have been asked to formu-
late Tribal Sub Plans having regard to
the needs and potential of the area,
covering all sectors of development,

Scheme to bring Harijans abeve
.. poverty lime

1180. SHRI CHHITUBHAI GAMIT:
SHRI LAKSHMAN MALLICK:

Will the Minister of PLANNING be
pleaseq to lay a statement showing:

(a) whether Government have
initiated any scheme of special Cen-
tral assistance with a view to bring-
ing at least half the Harijan
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population above the poverty line
duvring the current Plan period; and

(b) if so0, the details regarding
financjal assistance provided to each
State for this purpose?

THE MINISTER OF PLANNING
(SHR] N. D, TEWARI): (a) Yes, Sir.
The Government of India have approv-
ed a Special Central Assistance of
Rs. 10¢ crores during Annual Plan
1980-81 for the development of sche-
duled castes gas an additive to the
States’ resources for formulation of
Special Component Plans, The State
Governments have already been asked
to prepare Special Component Plans
for the Scheduled Castes.

(b) Details of distribution of the
Special Central Assistance to each
State are being worked out.

Contingency Plan to withstand
Calamities

1182. SHRI K. MALILANNA. Will the
Minister of PLANNING be pleased to
state:

(a) whether Government are gware
that calamitieg like flodd or drought
and the cost of oil and other energy
sources both of which hag been un-
predictable, have often upset planning
requiring frequent revisions;

(b) if so, whether Government have
prepared any*® contingency Tplan that
can withstand the vagarieg of nature
and the escalating energy bill; and

(c) if so, the details regarding this
plan?

THE MINISTER OF PLANNING
(SHRI N, DL TEWARI): (a). Yes, Sir.

(b) ang (c) A statement is laid on
the Table of the House,

Statement

Contingency Plan for Natural Calami-
ties like Flood or Drought.

Considerable emphasis has been
given in the various plan documents

on schemes having a bearing on the
development of drought prone aress
as also dry land agriculture. Likewise
floog control projectg and soil conser-
vation measures from an important
part of the strategy of the flood con-
trol,

The Government of India have ac-
cepted the proposition that natural
calamities cannot be totally prevent-
ed and are likely to occur from time
to time. As such, likely expenditure
on relief has to be taken into account
in drawing up the estimates of finan-
cia] resourceg available for plan in-
vestments. The Government have 2lso
evolved a plan callegq the ‘Conting-
ency Plan’ for disaster preparedness
and for mitigating their effects. Be-
low are indicateq briefly the features
of this Plan:

1. State Governments have been
advised to revise and update relief/
scarcity manuals and to give priority
to programmeg of disaster prepared
ness and contingency plans against
floods, droughts or cyclones.

2, A model action plar. yn the sub-
ject has been drawn up and circulated
to all the States which are prone to
recurrent floods, The Plan lays em-
phasis on varioug action points im-
plied in it. The States of Andhra
Pradesh, Timal Nadu, Orissa and
West Bengal which are more frequen-
tly affecteq by cyclonic storms, aclion
points have been drawn by Cyclone
Distress Mitigation Committees ap-
pointeq by these States.

3 Drawing upon the lessons of the
current drought, a ‘Model Manual’
for draught management has been
prepared and commended {o the Stateg
for drawing up suitable contingency
plans after adaptation to local con-
ditions.

4. It has been proposed to establish
Crop Weather Watch Groups at the
Centre, State ang District levels with
agricultural experts ang meteorolo-
gists to monitor the behaviour of
changing weather conditions and sug-
gest appropiate cropping pattern,
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5. Special emphasig will be land on
water management to make maximum
use of the available mositure in the
soil to provide seeds, fertilisers and
pesticideg especially to the small and
marginal farmers, to make maximum
utilisation of the rigs for drinking
water supply etc.

6. It is proposed to provide relief
to the cattle population through for-
tification of fodder, use of un-con-
ventional roughages, supply of con-
centrate feeds, establishment of cattle
camps etc.

7. The Prime Minister’'s 12-Point
Programme for drought management
has also been recommended to the
States recently. It provides 3 basic
framework and a line of action for
conducting relief operations on war
footing,

ENERGY SUPPLY

Uncertainty in energy supply arises
from:

(a) failure of rains leading to low
hydro-Power regeneration; and

(b) unforeseen developments in
international oil supplies.

Hydro power reservoirs are design-
ed for 90 per cent dependability
which meang that loss of some gene-
vation in 10 per cent of the years in
the hydro-logical cycles is to be ex-
pected. This shortfall is bridged to
the extent possible, through an effort
to achieve a proper mix between hydro
and thermal power generation over
a period of time and through integrat-
ed operation of power systems. Gui-
delines are also issued from time to
time regarding prioritieg to be observ-
ed among the different consumption
sectors in situations of continueg po-
wer shortage.

As regards oil products, demand
projections are carried out systemati-
cally at regular intervals, The produc-
tion is also continuously monitored,
The actual trends are reviewed month-
ly and the programme for oil imports
is drawn up so as to achieve a balance
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between supply ang demand. It has
to be recognised that frequent up-
ward revisions in oil prices by the
oil producing countries can give rise
to serious balance of payment diffi-
culties and effective measures by way
of economy in the use of imported
oil, accelerated development of dom-
estic production of oil, coal and elec-
tricity and more vigorous export pro-
motion efforts will have to be built
inty the new Sixth Five. Year Plan
which is under preparation.

Decision to acquire modern Aircraft
for use of V.V.IDPs.

1183. SHRI K. MALLANNA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that De-
fence Ministry has decided to acquire
modern aircraft for the use of very
very important persons; and

(b) if so, the details regarding the
policy of Government in thig regard
ag well ag the names of the countries
which have been asked to assist
Indiap, Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C, P, N. SINGH) (a) and (b).
TU-124 aircraft with the IAF for the
travel of VVIPs are due to be with-
drawn from service in®1981 at the
end of their total technical life. A
need to induct a moderp aircraft so
that the facilities continue to be
available to the VVIPg has been re-
cognised. No aircraft has yet been
selecteg ang no countries have been
asked to assist the Indian Govern-
ment.

Self-Relilance in production of Defence
Aircraft

1184. SHRI K, MALLANNA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether our country is self-
reliant in production of defence air-
craft; and
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(k) if noY, how long our dependence

on foreign degigns, equipment and
know-how will last?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRJ, C.P. N. SINGH): (a) and (b).
Government have accorded the high-
est priority for indigenous design and
development of aircraft and its sys-
tems to achieve self-reliance, Hindus-
tan Aeronautics Limited (HAL) have
successfully developeq and produced
various types of defence aircraft. Con-
tinuous efforts are being made to deve-
lop suitable designs for future air-
craft. However, with a view to meet-
ing the immediate requirements of
the Services, as also to keep abreast
of the latest state of art in this sopnis-
ticated field, it is necessary to have a
judicious mix of indigenous design and
foreign know-how,

Steps to solve problemg of Tribal
People

1185. SHRI LAKSHMAN MAL-
LICK: Will the Minister of HOME
AFFAIRS be plecased to <tate the sieps
taken or propose to be taken by Gov-
ernment to solve the problems of the
tribal people in the country Jduring
the current financia] year?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI, YOGENDRA MAKWANA):
The Ministry ¢f Home Affairs are
administecing the following develop-
ment programmeg for solving the pr»
blems of scheduleq tribes in the coun-
try:

I. Tribal sub-Plan,

II. Programme for the po-kets of
tribal concentration outside sub-
Plans.

III. Programme for primitive tribes.

IV, Centrally Sponsored Schemes,
(i) Girls’ Hostel.

(ii) Research and Training.
586 L.S.—6.

(i) Aid te Voluntary Organisa-
tions. B s by
(iv) Post-mairic scholarship.

(v) Overseas scholarships  for
Scheduled Tribes.

(vi) Coaching and Allied schemes,
(vii) Book banks.

"Selwtion of Tankg for Armoury

1186. SHRI K. P, SINGH DEO: Wil]
the Min'stey of DEFENCE be pleased
to state:

(a) whether it ig a fact that wath
a2 vi?w to keeping the armoury upto-
date Government are contemplating to
renlace the Vijayanta tanks;

(b) if so, whether g final selection
in this regard has been made; and

(¢) if :0, the tank that has been
choscn and in what way it ig an im-
provement over the present one?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) We are
designing and developing an indigen-
ous main battle tank with g view to
replacing the Vijayanta tank, Other
modern tankg currently available in
the world are also being evaluated.

(b) INo, Sir.

(¢) Dozs not aiise.

Declin~ in Atrocities on Harijans

1187, SHR1 K. P. SINGH DEO:
Will the Miniiter of HOME AFFAIRS
be pleased to state:

. (a) whether it is a fact that during

the last four months atrocities on
Harijans in the country have come
down;

(b) whether Government propose
to keep up the pressure against such
sections of the population who are
generally bijased against the harijans;
and

(c) the areas and States where
the problem still persists?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENRA MAKWANA): (a)
From the information furnished by
the State Governments/Union Terri-
tory Administrations for the months
of January, February and March,
1980 it can be inferred that the atro-
cities on the Harijans have shown a
down-ward trend compared to tihe
figures for the months of January,
February and March 1979,

{(b) Yes, Sir.

(c) The problem ig still wide-spreag
in the States of U.P., Madhya Pradesh,
Rajasthan and Bihar.

Shortage of Coal, Steel and power
Affecting Eastern Region’s economy

1188, SHRIMATI GEETA MUK-
HERJEE: Will the M nister of PLAN-
NING be pleased to state:

(a) whether Government are aware
that the shortage of coal steel and
power are affecting the KEastern Re-
gion’s economy adversely; and

(b) if so, what special steps are
being taken to supply the above men-
tioned vita]l inputs on g priority basis
to the Eastern Region’s Engineering
units? ; L 8’

THE MINISTER OF PLANNING
(SHRI N. D. TEWARI): (a) It is true
that shortages of coal, steel ang power
have had an adverse impact on the
economy of the country, including the
Eastern Region.

(b) A number of steps have been
taken to improve the availability of
these inputs to the Eastern Region as
well gs other parts of the country.
Thesge include (a) ensuring adequate
supplies to coal to the power stations
resulting in the build-up of satisfac-
tory stocks of coal. (b) visits of ex-
perts of power stations for identifying
the problems and adopting remedial
measures; (c¢) supplementation of
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power supplies from the Northern and
Southern Region depending on avai-
lability; (d) approval of new genera-
tion capacities in the different Staies
and sanction of Farakka Super Thor-
mal Project to augment generation
capacity in the coming years. (e) sup-
ply of power on priority basis to coal
mines; (f) examination of the possi-
bility for installing captive power
generation units at selecteq locations
in coal mines and coal washeries; (g)
priority in supply of power to voal
washeries and in the movement of
coal to steel plants; and (h) supple-
mentation of coal supplieg to the steel
plants by import of coking coal.

BHEL, Siemens Collaboration

1189 | SHRIMATI GEETA MU-
KHERJEE: Will the Minister of IN-
DUSTRY be pleased to state:

(@) whether Government have ap-
proved a foreign collaboration for sur-
face condensors between BHEL and
K.W.U. a Siemens subsidiary;

(b) if so whether it is a fact that
BHEL’s run research and develop-
ment division has completed designs
for condensors which are of K.W.U.
design; and

(cy if o, the delails and the reasons
for entering into a new deal with a
foreign companies?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Early this month Government
have received an aoplication from
BHEL in this bhehalt and are yet to
examine if.

(b) Corporate R&D has not yet de-
veloped complete designs for conden-
sorg of proven and commercial ac-
ceptability.

(c¢) Does not arise
and (b) above,

in view of (a)
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News Item ‘Deag women’s gister to
take up investigation”

1190, SHRIMATI GEETA MU-
KHERJEE. Will the  Minister of
HOME AFFAIRS be pleased to state:

{a) whether
t i1 has becn drawn to the news-item
appeared jn ‘Statesman’ Delhi Edition
dated the 24th April, 1980 under the
caption “Dead women's sister to take
up investigation’;

(b) if so, ‘whether Government have
received a registered letler from Raj
Ranj in this regard; and

(c) if so, the details thereof and
the action taken by Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
{a) Yes Madam.

(b) and (c). Shrimati Raj Rani has
sent a registered letter about the
conspiracy and murder of her sister
at the hands of the latter’s husband
and in-laws, A case FIR No. 966,
dated 5th October, 1979 under section
302 IPC was registered initially at
Police Station, Hauz Khas. However,
since there was not sufficient evidence
of murder, the Section of law had
been changed to 306 IPC on 23rd
April 1980, and the husband of the
deceased arrested u/s 306 TPC on

Scatement I

Government’'s atten-

23rd April 1980, before the publica-
tion of the news-item. His bail appli-
cation was rejected by the Sessions
Court but. later. on, he was released
on bail by the Delhi High Court. The
complainant has now handed over to
the Delhj Police, the original letters
alleged to have been written by the
deccased to her parents, The inves-
tigation of the case is in progress.

Expansion of capacity for cement
manufacturing units .

1191. SHRI S. M. KRISHNA: Will
the Minister of INDUSTRY be pleased

o gtale:

(a) the cement manufacturing units
which have been granted permission
to expand their capacity; and

(b) the new units proposed to be

set up?

THE MINISTER OF STATE 1™
THE MINISTRY OF INDUSTF
(SHRI CHARANJIT CHANANA,
(a) A list of the cement manufactur-
ing units which have been granted
permission to expand their capacity
is attached at Statement-I.

(b A list of the new units who
have been granted Industrial Licen-
ces/Letters of Intent is attached at
Statement-II. A list of the new units
who have been registered by Direc-
torate General of Technical Develop-
ment is also attached at Statement-

II1.

St Name of the party Location Annual
No. Caracity
(in Takh

3 tornes)

1 2 3 4
1 C~ment Corporation of India Ltd. . . Delhi (outside stancard 400
urban area)

2 Do. Hissar (Har.) 2° 00
Do. Bhatinda (Pun.) 4 0o

4 Ind. Dev. Corpn. of Orissa Ltd. Bargarh (Orissa) 1-30
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5 J. K. Syathetics . . . . . . Nimbabera o' 50
6 Birla Jate Mfg. Co. Led. . . . . Satna 8-00
7 A.C.C. L. . . . . Jamul 5° 00
8 C-:ntury Cement . . . . . . .Baikunth 2° 00
9 AGC. Lid. . . . . . . Kymore 0- 25
10 A.C C. L. . . . . . . Chanda 160
11 Soae Valley Portland Cement Co. . . Japla 3 30
12 A.C.C. Ltd. . . . . . . Wadi 10° 0O
13 Dilmia C:ments . . . . . Dalmiapuram o yo
14 K-ram C:zments . . . . . Paddapalli 2 00
15 K.C.P. Ltd. . . . . . . Macherla 096
IS@H ndussan Sugar Ltd. . . . . . Udaipur 2°00

g
17 Kalyanpur Lime & Cement Works Ltd. . Bapjari 1'34
Statement XI
Sl Item Location Capacity/Yr.
No. (Inlakh Ts,)
1 2 3 4
1 Cemeat Corpn. of India Ltd., 59, Nehru Place, Yerraguntle Dt. Cuddzpzh 4'CO
New D:lhi. (A.P)
2 Do. Bisalwas éNcemuch) 4' 00
Dt. Mandsaur (M.P.)
3 Do. Akiltara Dt. Bilaspur 4° 00
(M.P.)
4 J. & K. Ceme=nt Ltd., Srinagar. . . . Khrew Dt. Anantnag 2' 00
(J. &K)
8 Kerala State Indl. Dev. Corpn. Ltd., Tech. & Distt. Palghat 4 20
Trivandrum. (Kerala)
6 Meghalaya Indl. Development Corpn. Shillong, Gzro Hills (Mcgbaluya) 4 0p
(Clinkery
7 U. P. State Cement Corpn., Churk (U.P.). Dalla/Chvnar (U.P.) 16 84
8 Naihar Cement, 159, Churchgate Reclamation, Maihar (M.P.) 8- 04
Bombay.
g Panyam Cement & Mineral Inds. Ltd. (A.P.). Anantpur Tadpatri Taluq 400

(A.P)
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1 2 3 4
10 Talikot Cement & Chemicals Ltd. Almati Dt. Bijapur 00

(M. Bisavarajappi) (Karnstaliay 4
¢t Tadpatri Cement 20/152, H. Nagar Teh. Tadpatri, Dt. Anantpur 4'00
Guntakul (A.P)) ’ ' (A.P.) P
12 Mysore Cement Led. . . . . Narsingarh Dt. Damon 400
(M.P.)
«3 Mangalam Cement Ltd. . . . Morak Dit. Kota (Rajasthan) 4 00
14 Numaida Cement Co. Ltd., Nariman Point,  Jaffrabad/Mag-Distt. Dalla 1000
Boubay. Amreli/Dt. Surat.
¢5 Damodar C=ment & Slag Ltd. I\(d‘;avdl];u)kunda Dt. Pusulia 2+ 60
16 Rassi Cement Ltd. . . . . Vadapally, Teh. Mriyalguda, 3-00
Dt. Nalgonda (A.P.)
17 C:n=1it Cr-po-ation of India Ltd., 59, Nehru J Tandur 10- 00
Place, New Declhi.
18 Do. Adilabad (A.P.) 400
19 J. & K. Minerals Ltd. . . . Basholi (J & K) 2:00
2> RSI & M.DZ, Tiipar 109, Jiwrharlal Jaitaran Dt. Pali o 66
Ns=hru Marg, Jaipur. (Rajasthan)
21 Do. Bilara Dt. Jodhpur o 66
(Rajasthan)
22 Do. Kotputli Jaipur (Rajasthan) o 66
23 Do. Abrod Akhra Dt. Sirohi o 66
{Rajasthan)
24 Do, Nim-ka-Thana Dt. Sikar o- 66
(Rajasthan)
25 M:ghalaya I.D.C Lid., Shillong . . . L imshnong Dt. Jaintia 2
> B Hills (Meghalaya) o0
26 H.S.L., Rourkela . . . . Chilhati Dt. Bilaspur (M.P.) 1155
Split Location Rourkela,
Dt. Sundergarh (Orissa).
27 A.C.C. L1, Brmbyy Gagal Dt. Bilaspur (H.P.) 5 60
23 Riymsad Wollon M:lls, Bombay . . Arasmeta, Dt. B.laspur (M.P,) 4°00
29 Shri D gvijay Csment Ltd. Beawar Dt. Ajmer (Raj.) 12 00
35 Orisnt Paper Mills Ltd., Calcutta . . Asifabad, Dt. Adilabad (A.P.) 9 oo
g1  Straw Proiucts Ltd., Baihadur Shah Zafar Banas Dt. Sirohi (Raj.) 418
Marg, New Delhi .
32 Texmico, Calcutta. . . . . Yerranguntla D.. Cuddapah (AP) 450
33 Lariza & Toubro Ltd. RAajura Dt. Chandrapur 11 09

(Maharashtra)

e —
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1 2 3 4
g4 Century Spg. & Mfg. Co. Ltd. Rajura Dt. Chardrapur 10°Co
(Maharashtra)
35 Coromandal Fertilizers Ltd., 126, Sarojini Kalamalla Dt. Cuddapzh 9 00
Devi Road, Secunderabad (A.P.). (A.P.).
36 Kesoram Industries & Cotton Mills Ltd. Anki-eddipally Dt. Kurnool 4'Cl»
(A.P.)
37 Bhagwan Das. H. Mehta ‘Perisbrzem’ Nezr Garer, Tch. Post jna/ 5 0
Vimal House, Near Saidar Patel Stadium Kl edbrahma, Dt.
Petrol Pump, Ahmedabad-14. Sabarkanta (Gujarat)
38 B. Venkataswzmy C/g J. C. Negippa, Tch. & Distt. Kurnool o 6en
Bastion Road, Kurnoto (A.P.)
39 Andhra Cement Ltd., 111, Sarojini Devi Nadikudi Dt. Guntur (A.P.) 2- 50
Road, P.B. 1706, Secunderabad.
40 Deccan Cement Ltd., Nagaijuna Hills, Miryalguda Dt. Nalgorda o' 66
Panjagutta, Hyderabad-4. (A.P)
41 Karnataka State Indl. Investmert Dev. Chit: ;i1 Dt. Gulbriga 4 <G
Corpn. Ltd., Harinivas, 36, Gunningham (Karnataka)
Road, Bangalore-560052.
42 KL Viysager 1-2-412/6 Gagon Mahal Vikarabad Dt. K. V. Reddy 066
Coop-Colony, Hyderabad. (A P.)
43 P. Venkatewsarlu 1-10-140/1, Guru Krupa Jagayyapet Dt. Krishna o 66
Asnok Nagar, Hyderabad. AP
41 Nagarjuna Cements Ltd., 29-107, Moula Ali,  Huzurnagar Dt. Nalgonda o- 60
Hyderabad. (A.P.)
45 Deccan Alkali Ltd., Moray House, 2nd Floosr, Chitapur Dt. Gulbarga 0 66
226, S. V. Road, Bandara, Bombay. (Karrat: ka)
46 Modi Rubber Ltd., Modinagar (U.P.) (Bhuzppara Dt. Ra,pur 9 60
M.P.)
47 K. Harshavardhan Reddy 4/179, Koti Reddy Krishnapur:m R S. Teh. & Dt. o 6o
Street, Cuddapah (A.P.). Cucddap:h (A P.)
48 Shri Ranvir Morarji Xhotan, 15-A, Jamnzdas Teh. Dan'a  Distt. o 66
Mehta Road, Malabar Hill, Bombay. Banaskantha (Gujarat)
1
49 M/s. Rewa Coalficlds Ltd., Calcutta. Teh. Xharsia Dist. Raigarhf 066
(M.P))
50 M/s, Harigang Cements Ltd., Old Motor Teh. Rajura Dstt. o 66
Stand Itwari, Nagpur. Chandrapur Maharashtra
51 M/s. The Industrial Dev. Corpn. of Orissa Xutra-Xiringrara Teh. 0 66
L4, P.B.No. 78, Bhubaneswar. Rajagangapur Distt.
Sundergarh, Orissa.
52 M/s. Agrima Project Eng. & Consultancy Teh. Dharmkot Distt. o 66
Services Ltd., N. X. Mchta Internatioral X-rg'a, H.P.
House, 178, Backbay Reclamation Bombay-
410020.
53 M/s. Darjeeling Dooars Planatation Ltd., 576, Teh./Distt. TRaipur (M.P.) o 666
Fancy Lane, Calcutta.
51 D- Suryakant Nana Lal Gandhi H. 16, Teh. Danta Distt. Banas- 066

Frerest, oth Floor, Tardeo Road, Bombay

kantha, Gujarat.
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Statemen
-5, No, . Name of the Unit : ‘Lecation® © 0 Cipreny:
(In tonnes)
¢ 2 3 4
1  Amirgadh Cements Lid., Bombay . . Dt. Banaskanta 33,cCo
Gujarat
2 Ram Aggarwal, N:w Delhi . . . Chandrapur 9,0co
{Maharashtra)
3 Kesar Cement (Mahesh Bhardwaj) Dt. Udaipur 20,(C0
Udaipur,
4 Em Em Jay Iron & Steel Mills Pvt, Dharamkot 9,cco0
Jullundur.
5 L okapur Cements (P) L'd. Dt Birui, Lokapur Teh, 9,(C0
Mudhal (Koarn)
6 Veda Cement Industries, Brip:'orc <, Mallapura 9,cC0
7 Dhar Cement Ltd., Indore (M.P.) . ) Teh. Dhar (M.P.) ac,(Co
1]
% L.D.C. of Orissa Ltd,, Orissa . . Kiringrera, Dist 23,cce,
Sundcrgett, Orissa
9 R. V.Shroff (Betco Cements Pvt 1./d ), Telaja, Dt. Bhavnagar, 10,5¢C
Bombay-6. . Gujarat
10 V. K. Agarwal (Lucky Mirment Pvt 3 Dalpatpurz 16,5c0
Dust. Sikar (Rajasthan). ! l‘f'lirﬁ?kg-']"h;na 5
h . . ;
r MN(;':VI%US;?: (Bajirangbel; Cemer t+) Kotputli, Rajasthan 30,0CO
ot
12 Sandip Cement (P) Ltd., Mahuva ., . Teh. Mahuvz, Dt. 80,cco
Bhavnagar, (Gujarat)
13 B. Ramaswamy, Bangalore . . Mallapur, Teh. 9,CCo
Hosadurga, Dt.
Chitradurga (Kcr.)
14 Deepak Cement Industries I; dore-arcccy Jirabad, Dist. Dhar, 50,Ccon
(M.P.)
15 Rosk C=ment (1) Pvt, Ltd., Dehradun Teh. Kalsi, 35,000
(U.P,). Dehradun (U.P.)
16 Shri Appa Rao Kapila (Tirumalagiri
C>m-nt Industries), Hyder: bad.g' ' Jl'zgigs;zip?il}.))t 31,500
17 New Bharat Refractories (Durga Cerrent Ar
h gada, Tch. 6,0c0
Co. Ltd,), Delhi. Ramgarh, Bihar 3
18 Vinod Bhai M. Buch. Rajkot , Bamenbor, Dt. 30,cc0
Surendranagar, Gujarat
19 P.H.P. Cement Industries, Dt. Bhavnagar Nesvad Dt. Bhavreg:er 27 0o
20 Ongole Cement Ltd. Secunderabad Pidu
; guralla, D¢,
(A.P.). Guntur (A.P,) 30,0C o~




1 2 S 4
1  Cim:Nia Industries (P) Ltd., Jabalpur Banipather ,Dt. 50,000
* (%) Led.J Raigach (M.P.) ’
22 S-ivari Cements Lid.,, Madras VemYa!Ii.Dt. 83,600
Adilabad (A.P.)
23 {1 ailiga Ceneats Ltd,, Porbandar Dharampirr, Dt, 40,500
” ' Junagadh (Gujarat)
24 Roverts Mclean Services (P) Ltd. Raghtinathpéra, Dt. 40,000
Calcutta. ’ Purulia (W.B.) ’
25 Shri Ambica Cement (l") Ltd., Ghorvad Junagadh (Cujarat) 9,000
{Gujsrat).
a6 S.G. Hivannavas (Bashcshwar Cements) Dt. Bijapur, 15,000
Ba1galore-10. Karnataka.
27 Yozssh Solanki, Bombay Jirabad, Dt. Dhar, 60,000
(M.P)
28 Nayak C->ments Ltd., Bombay-80 Datta, Dt. iihavnagar 66,cco
{Gujarat)
29 Bhogeshwara Cements & Minerals, Kalvan, Dt. Kurnool 60,000
Hyderabad. (A.P.)
.30 R. N. Jain, Meerut, U.P. Bharli, Dt. Sirmur 50,CCO
(H.P.)
31  Nuardum Cement, Banswara . Khodan, Dt. Banswara 9,000
92 Shri V. 8. Kaujalgi (Vrishbha Cement Aralimatti, Teh. 30,000
Pvt. Ltd.), Karnataka, Gokak, Dt. Belgaum
(Karnataka)
.33 Nataraj Cements Ltd., Bangalore Kallamanaikens, Teh. 15,0€0
Sathur, Dt. Ramana-
thapuram, (T.N.)
‘34 Shri Rao Hari Singh, Distt. Chittorgarh Parsoli Teh. Begu, €6,cc0
(Rajasthan) Chittorgarh (Rajasth: n)
‘35 Shri Gopal Saran Singh, Satna, (M.P.) Baijnath, Huzur, Dt. €6,cco
Rewa (M.P.).
36 Godavari Cement Ltd., i-lydérabad Narella, Teh. €oco
Jagatyal, Dt. .
Karimnagar (A.P.)
37 Mohan Cements Ltd., Bangalore-560cc8 . Vil, Bukbasageel, 18,cco
Teh, Hosadurga,
Dt. Chitradurga,
Karnataka.
38 Prem Heavy Engg. Works (P) Ltd., Rarmrasliya, Teh, £C,CCO
;s‘{cerut, U.P. Damoh, (M.P.)
89 The Krishna Cement Ltd., Hyderabad- V@; Yederi, Tq. o0
500873. phet, Dt.

Kishrna (A.P.).
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1 2 3 4
40 Himashal Pnﬂfh hﬁ . & fndl. Dev. Samloti, Téh. 60,000
Carporation Ltd., Simla. Kangra, Dt
Kangna (H.P.)
a1 Db, Paonta, Dt. Sirmur 60,000
(H.P.)
42 Samta C=meat Industry, Bombay . Mhuva, Teh. Dt. 30,000
Bhavnagar (Gujarat)
43 Shri D. V. Saxena, Indore . . . Badwaha, Indl. 30,000
Estate, Dt,
Khargone (M.P.)
g4 Shri Amin Mayur Manubhai, Tarapur, Toki, Dohad, Dt. 60,000
Gujarat. Pa 1
33 D Saryakant Niwnilal Gindhi (Banas Vil. Rampur, Teh. ‘39,000
Censnt C1.), Bombay. Danta, Distt. Banaskantha
(Gujarat).
435 M:lur G:m=nts (P) Ltd., Maturai Dt. Vil. Tiruyadur, Tq. 15,000
(T.N.) Melur, Dt. Madurai
(T.N.).
4+ Gulcar Products (P) Ltd , Calcutta-700071. Mayza Hansipathar, 36,000
Th. Taghundthpur, Dt.
Purulia (W.B.).
48 Girnar C=m=nts, Rajkot . . . Khadiya, Dt. 30,000
Junagadh (Gujarat)
49 Zenith Steel Pipes & Inds. Ltd. . . Khajuria, Th. Kotra, 66,c00
Dt. Udaipur (Rajasthan)
g0 Puras C:m>nt & Chemical Inds., Palaswa, Th. & Dt, 9,000
Junazadh. Junagarh (Gujarat)
a1 Shstruajiy Cen-nt (P) Ltd, Bombay. Vil. Zanmer, Teh. 66,000
Talaja, Dt. Bhavnagar
(Gujarat)
g2 Shri Raavir M. Khatau, Bombay. Moti Rampur, & 50,000
Nani, Ranapur,
Th. Dohad, Dt,
Panchmahal
(Guj, .
53  L3LD. 2 Ltl, Cunliza . . . Sherla, Teh. 66,000
Naraingarh, Dt.
Ambala (Haryana)
54 Swastic Gements, Jamnagar . . . Gujarat 36,000
55 M/’s. Usha Limeo & C:msnt(P) Ltd., Teh. Udaipur 66,000
Churchgate, Bombay. (Rajasthan)
56 Dr. M, Zih=erauddni (M/s. Rayhan Teh. Hasadyrga, 39,000
M:in. & Chemicals Pvt. Ltd., Mysore, Dt. Chitruga
(Karnataka,)
57 Mo/s. Behar State Indl. Dev. Corpn. Bandar  Teh. P. S. Mandu, 13,000
Bagicha, Patna, Dt. Hegiiribagh, Bihar,
58 ‘M/s. Saledi Owrership Flats Scheme (P) 'i‘h. Kilarria, Dt. 33,000

Litd., Caleuttd.

Raigarh M.P.)




1192. SHRI CHITTA BASU.

Governors

will

the Minister of HOME AFFAIRS be
pleased to state

(a)
Chief

‘whether

a conference of the
Ministers and Governors of the

States was held at New Delhi on
April 8 ang 9 1980,
(b) if so, the decisions arrived at

the Conference;

(c) whether the question of Centre-

State relation as obtaining now was
discussed;
(d if g0 the outcome thereof;

(e) ‘whether Government considers

it desirable to

continue the discus-

sions on the said subject: and

(f) if not the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI

YOGENDRA MAKWANA):

(a) Yes, Sir.

s <. Written ‘Answers " - JUNE 18, 1980 - - Written Answers 8o
1 2 3 4
T e ST =
. R. L. Kalthia & Co. {Gujarat). Teh. Talaja, Dist. 8C,((0
59 Mps. R. L “ (G Bhavnagar (,Guja.rat)'
lity Cement (P) Ltd., Poona Teh. Mudhol, Dist. 38,C( 0
6o Shree Quality Ce ¢ Bijapur (Kar.a
61 M)/s. International Engg. Consultancy Sarcnta}a, Tek, €c,cce
‘ Services, New Delhi. Malanjkhand, M.P.
62 Shri Bhikubhi N. Patel (Ridha Krishan Teh. Danta, Dt. 33,0C0
Czments (P) Ltd, Anand, Gujarat. Banaskanth:, (Gujiiz1)
63 MjJs. Inter Ocean Projects (P) Ltd., New Teb Villiznure, Dt. FELCCO
Delhi. Pondicherry
64 M/s. Chakkapan Cement P. Ltd., Madras Th. Villianpur, Dt. 29,€co
Pondicherry,
65 Shri Priyakint Shantilal Shah Pithanpur, Talaya 49,5C0
Bhavnagar, (Gujarat)
65 Kuilch Czment Pvt. Ltd., Bhuj Kutch- Nrtra Bh j Kutck, 3C.(CO
370001. Gujarat
Comference of Chief Ministers and (b) The main conclusions arrived

at the conference are given in the
allached gtatement
(Y to (f). There was no specific

iten on the agenda of the conference
regarding Centre-State relations. The
matter was raised by some Chief
Ministers in the course of the deli-
berationg of the conference. The ex-
isting provisiong in the Constitution
governing Centre-State relations are
sound and do not need any change.

Statement

Main conclusiong arrived at the Con-
ference of Governors and Chief Min-

isters held ip April 1980
A. Law and Order : —

1. Augmenting the strength of po-
lice force with a view to ensuring
more effective control on the law and
order situation;

2. Well planned combing operations
b7 States to unearth illicit fire-arms,
ammunition znd explosives;
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3, Setting up of special teams of
CID to conduct prompt investigation
of all cases of major communal riots/
atrocities on Harijans;

4. Setting up of high powered group
to examine in depth all administra-
tive and lega] aspects which have an
adverse eflect on the maintenance of
law and order and on the prompt
handling of crimes and criminals;

5. Appointment of more Judges in
order to ensure early ligquidation of
arrears in the Courts;

6. Vesting of powers under sections
108—110 Cr. PC in Executive Magis-

trates;

7. Vesting of summary powers on
Magistrates for prompt disposal of
cases relating to mattlers connected
with law and order;

8. Holding of administrative in-
quirieg in all serious communal riots
to assess the adequacy of adminis-
trative measures taken to prevent re-
currence of such incidents as well as
to deal more effectively by with them
in future;

9. Adequate representation of mi-
norities in police forces, including the
intelligence set up;

10. Thorough review of the Intelli-
gence and administrative arransge-
ments at the district level to enable
adequate notice being taken of all
the indicationg of trouble;

11, Setting up of special cells at
State Hars. for watching and moni-
toring all aspects of communal situa-
tion;

12. The provisions of the Disturbed
Areas (Specia] Courts) Act, 1976
should be used for setting up Svecial
Courts, wherever widespread and se-
rious communal disturbances take
place;

13. Speedy rehabilitation of victims
of communal violence;
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14, Closer watch on the communal
press and prompt and effective aetion
against inflamatory writings under
the provisions of the IPC;

15. Cases relating to communal
riotg should not be withdrawn;

186. Media should be utilised for
propagation of ideas of secularism and
to promote communal and regional
amity;

17. History books should be review-
ed so as to remove from them any
bias against national integration;

18, Efforts should be made to ensure
that members of all communities are
encouraged to participate in major
religious festivals of a community;

19. A gpec:ia] striking force which
should be highly mobile and well
equipped, should be stationed in sen-

sitive areas to protect Scheduled
Castes;
20 Cases of atrocities should be

investigated expeditiously and charge-
sheeted within a specified time limit;

21. Police pickets should be sta-
tioned in atrocities prone areas ar
where atrocities had taken place; and

22, Imposition of punitive ang col-
lective fineg should be considered.

B. Police and Jails:—

1. Staff at a police station should
have a helpful attitude, should be po-
lite and gentle and should be willing
to take immediate action on com-
plaints  specially from the poor and
weaker gections of society;

2, Policemen must develop attitudes
in conformity with the concepts of
social justice and liberty of individual
with particular reference to the weak-
or sections, the poor, the minorities
and SC/ST;

3. There should be vroper tiraining
at the time of entry iInto service and

¢
4
)
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retregher cou for all ranks at
uﬁ%able intérvals to d@vh‘lOp dn atti-
{ude of sgﬁﬁié fewarts the' cothmu-
nity. A boufid cridsh programme
for impar refresher  train-
ing to all ranks, particularly be-
low Qxe level of sub-inspectors, be
mundertaken;

4. Training of police officers and
men in the spbere of dispersal of un-
lawful assemblies and crowds, needs
to be re-oriented;

5. Measures should be taken to im-
prove the working conditions of police
personnel;

6. There should be an effective ma-
-chinery for redressal of grievances of
volicemen;

7. Systematic development of work
programme for prisoners including
under-trials: the programme  also
needs diversification, keeping in view
the present day conditions so that the
prisoners can get gainful e¢mvloyment
after their release;

8. Initial training and in-service
training should be arranged to bring
about re-grientation in the outlook of
the jail staft at all levels;

9 Facility for provision of legal aid
to indigent prisoners should be ex-
tended.

C. Ecrnomic unliftment of Scheduled
Castes; and Scheduled Tribes: —

1. Organisation of credit-cum-mar-
ket.ng facilities to look after credit
meeds of the tribals, specially during
the lean periods;

2. More efforts in organising large
multi-purpose  cooperative societies
(LAMPS) in tribal areas and toning
up their working;

3. Otganisdtion of an intégrafed ad-
ministrative structure and foliowing
of right personfiél policies;

4 Effective particination of nationa-
lised Banks in development pro-
gramnss for .8C & £T:

JUNE 18, 1980
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5. dentiﬁcatan of outlays ear-
piif¥léd foi ScHeduled Castes by all
Centéal Ministties anid Departments in
thel¥ progriimivies;

6. Substantial allocation of Special
Central Assistance for the Schéduled
Calites.

D. Civi] Supplig¢s:—

1. Effective implementation of price
diSplay orders to create confidence in
the minds of consumers;

9. To sustain the tempo of enforce-
men{ us well as supply management
for maintaining price stability and
availab:lity of essential commodities.

Closure of HAL at BarrackpOre

1193. SHRI CHITTA BASU:
SIIRI INDRAJIT GUPTA.

\7:1 the Minister of DEFENCE be
pleased to state:

(a) whether it js a fact that the
Government propose to wind up the
Eindustan Aeronautics Limited, Bar-
rackpore, West Bengal;

(b) if so, the reasons thereof;

(c) the tota] number of employees
in 1964-65 and 1979-80;

(d) the turn over in 1964-65 and
1979-80;

(e) whethoy Government propose to
make it a szparate unit and recons-
trust it; and

(f) if not, the reasons therefor?

THE MIMISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) No, Sir.

(b) Does 1ot arise.

(c) The total number of employees
during 1979-80 was 7.55. Record is
not available to indicate the precise
figure for 1964-65.
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(d) The dumndver in 1884-65 was
worth Rs. 47.57 lakhs; in 1978-80 it
was worth Ros. -130.49 lakhs,

(e) No, Sir.

(f) The available skills ang faci-
lities are suitable for overhaul of
aircraft only. Having regard to S$he
existing workload ang the workload
to be available in the future, it would
not be economically viable to convert
Barrackpore Unit into a separate unit
or re-construct it,

C.RP, Jawans fired at by MNF on
on Aizwal-Silchar Roagq

1194, SHRI M. RAMGOPAL RED-
DY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a truck carrying CRP
Jawans was fired at by MNF at
Thingdwal on the Aaizwal-Silchar
road on the 22nd May, 1980; anq

(b) if so, the number of persons
killed by MNF ang the steps taken by
Government to nab these outlays?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir, but the incident took
place ncar Moalfunglho on Aizwal-
Sialsuk Roac, and not at Thindwal.

(by One person was killed and
twelve injured in the incident, Super-
intendent of Police, Aizwal with Police
force rushed to the spot. 6 MNF
hostileg are reported to be responsible
for this ambush.
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Sale of Arms to Pak. by Britain

}196. SHRI K. M. MADHUKAR:
Will the Minister of DEFENCE be
pleased to slate:

(a) whether Government’'s aiten-
tion has been drawn to the fact that
Britain has taken a fresh decision to
sell arms to Pakistan;

(b) if so, the action taken by Gov-
ernment 1n this behalf; and

(¢) if not, the reasons therefor?

THE MIMNISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P N, SINGH): (a) to (cr
Government have seen Press reports
to the effect that Britain ‘was prepared
to sell arms to Pakistan. We have no
confirmation of this report, Britain
has been a traditional supplier of arms
and defence equipment to several
countries including Pakjstan, Govern-
ment review from time to time deve-
lopments in our neighbourhood, in-
cluding military build up, and such
timely measure as are considered
appropriate are taken for safeguard-
ing the territorial integrity of India.
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Select list for 1978 re: promotion of
Assistants to Section Officers

1197. KUNMAR] KAMLA KUMARI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the select list for pro-
motion of Assistants of Central Sec-
retariat Services to the grade of Sec-
tion Officers on seniority basis for the
year 1978 has not been issued;

(b) if so, the reasong therefor;

(c) whether the delay in the issuance
of list has resulted in ad hoc promo-
tions of much junior Assistants of
some Ministries and whereas senior
Assistants in other Ministries are on
waiting lists for promotions; and

(d) if so, the steps taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(ay Yes, Sir.

(b) The Select List has been pre-
pared but its jssuance has been with-
held till 16th June, 1980 at the speci-
fic request of the Staff Side of the De-
partmental Council (JCM) of the De-
partment of Personnel and Adminis-
trative Reforms made in the meeting
of the Council held on 29th May, 1980.

(c) and (d). The temporary, ad hoc
promotiong of Assistants to Section
Officers’ posts made by the various
cadre authorities on the basis of their
inter-gse seniority in their respective
cadres. However, with the issuance
-of the Select List, the disparities, if
any, will be eliminated.

JUNE 18, 1980
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Anti Defection Bill

1198. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleaseq to refer to the reply given
to Starred Question No. 47 on the
30th January, 1980. re, introduction of
Anti-defection Bill and state:

(a) whether Government have since
decided to introduce the Anti-Defec-
tion Bill in Parliament during the
Current fR-srign: and

(b) if not, the reasons therefor?

THE MIUISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YCGENDRA MAKWANA):
(a) and (b). The matter is still under
consideration of the Government as
anti-defeclion legislation forms a part
of the larger perspective of the elec-
tora] reforms,

Target of Cement production for
1980-81

1199. SHRI BHEEKHABHAI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether target regarding pro-
duction of cement has been fixed for
the year 1980-81; and

(b) if so, the details thereof and
steps taken to achieve this target?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). A production of 22 million tonnes
of cement is envisaged for the year
1980-81. This target is proposed to be
achieved by fuller utilisation of exist-
ing capacity and by setting up addi-
tional capacity.

Delay in executiop of ship building
contracts

1200. SHR1 INDRAJIT GUPTA: will
the Minister of DEFENCE be pleased
to state:

(a) whether his attention has been
drawn to the concern expressed on
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16th May, 1980 by Chief of the Naval
Staff to the delays in execution of
I¥aval snip building contracts;

(b) whether he has suggested a
scheme of incentive bonuses as well
as penalties for contractors in order
to cut down delays; and

(¢) if so, what action ig proposed to
be taken in the matter?

THE MINISTER OF STATE IN THRE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir,

(by and (c). Penaity clause in the
form of “liquidated, damages” is al-
ways incorporated in ship-builling
contracts. The question of including
the incentive clause in future con-
tracts will be examined by the Minis-
try.

Heavy Water imported from USSR jn
1977

1201. SHR; NAVIN RAVANT:

SHRI NAND KISHORE
SHARMA:

SHRI TARIQ ANWAR:

Wilj the PRIME MINISTER be pleas-
ed to state:

(a) when and how much quantity
of heavy water was imported from
USSR in 1977;

(b) whether USSR had made India
agree to condition of full-scope nu-
clear safeguard’ if India useg this
heavy water;

(c) if so, whether India has agreed
to this condition while using heavy
water in our atomic power plants; and

(d) when the actual use was start-
ed?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) In
March 1980, we signed an Addendum
to the September, 1976 Contract with
the USSR for the supply of 256 fonues
of heavy water, in addition to the 200

tonnes which had already been sup-
plied under this Contract between
Qctcber 1976 and March 1979.

(by No. Sir,
(c¢) Does not arise.

(d) The heavy water received from
the USSR under the September, 76
Contraci has yet to be used.

Draft Rules for Kendriaya Sachivalaya
Rajbhasha Sewa

1202. SHIR T. S. NEGI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the various Ministries
and atfached offices had commented omn
the draft rules for Kendriya Sachi-
valaya Rajbhasha Sewa (Group ‘A’
&B’ posts) that the minimum edu-
cational qualificationg for the posts
of Hindi officerg should be gradua-
ticn;

(b) whether the UPSC had given ils
approval sometime in 19689 that the
minimum educational qualifications for
the posts of Hindi officers should be
B.A. (with Hindi) plus flve years’ ex-
perience of translation and on the bsasls
of that approval an examination of
Hindi officer wag conducted in 1969;
and

(c) if so, whefher Government pro-
pose to provide in the Rules that the
educational qualification for the depart-
mental candidategs (who are working
at present) would be same as
announced in 19697

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
No Sir. The reply received from the
Ministries hag not made any com-
ments 01 the minimum quaiification for
direct recruitment of these officers.

(b) In 1969, the Union Public Ser-
vice Commission initiateq selection for
the posts of Hindi officers in the vari-
ous Departments, Thig gelection was
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for the individual posts in the various
Departments/Ministries and the recru-
itment was to be made from the tran-
lators and other Hindi staff already

working in wnese Depacimenis. ine
idea of constituting a Kendriya Sachi-
valya Rajbhasha Sewa had not iaken
shape at that time and each Depart-
ment was expected to have its own
Hindi Officer for which this selection
was initiatec.

The qualifications for the selection
were laid down in a Model Rules pro-
posed with the concurrence of the
Union Public Service Commission and
the qualification of B. A. (Hindi) plus
five years experience of translation
work was prescribeqg in it. The period
of experience was limited to ihree
years in the case of those who had
post-graduate qualjfication in Hindi.

(¢) The rules of Kendriya Sachi-
valya Rajbhasha Sewa are yet under
formulation and have not keen fin-
aliced.

Capital Punishmet

1203. SHRIMATI PRAMILA
DANDAVATE:

SHRI K, PRADHANT:
SHR; N. E. HORO:

Will the M nister ¢l :.OME AFFAIUS
be pleased to state:

(a) whether there is fresh thinking
on the capital punishment;

(b) whether the recent judgment
of the Supreme Court will be imple-
mented; and

(c) the reaction of Government on
this issue?

THE MINISTER OF STATE IN THE
MI_@HSTRY OF MHOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (¢), The Law Commission in its
33tk Report and 42nd Report did not
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recommeng the abolition of death pea~
alty. The Supreme Court in its recent
judgment dated Sth May, 1980, on a
Writ Petition No, 564 of 1979, etc etc.
(Ma} Singh vs. The Union of India)
has rejected the challenge to the con-
stitutionality of the provision of sec-
tion 302 IPC whereby death is pro-
vided as one of the punishments for
murder, The Joint Committee of both
the Houseg of Parliament on the Indian
Penal Code (Amendment) Bill, 1972
invited public opinion on the various
provisions of the Bill which included
provisions about retention of death
penalty in section 302 for certain ag-
gravated forms of murder. Thne Bill
as reperted by Joint Committee, was
passed with certain amendments by the
House in November, 1978. The Bill,
however, lapsed on the dissolution of
the Sixth Lok Sabha. It sought to
amend section 302 (punishment {or
murder) so as to provide that the nor-
mal punishment for murder wculd be
imprisonment for life and that only in
certain aggravating circumstances
would the Court have tho discretion to
award death sentence. The provisions
of the lapsed Bill are now under the
consideratior of Governmeat. There
is. however, nc pronosal to abolish
canil 1 rnunizhment altogether.

“SULA” Organisation

1204. SYRIMATI PRAMILA DAND-
AVATE: Will the Minister of HOME
AFFAIRS te pleased to state:

(a) whether Government have tak-
en notice of an organisation “SULA"
(Seven Sisters TUnited Liberation
Army) for the liberation of the seven
North-Eastern States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Government have seen
some reporis on this subject. Con-
cerned authorities have been alerted
to keep a watch.
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Sale of Difeate socredy

¢ .
1205. SHRIMATI PRAMILA DANDA-
WATE: Will the Minister of HOME AF-
FAIRS be pleased to state:

{a) whether Government have taken
mote of an article which appeared in
‘e Bembay Weekly ‘On Looker’ in May
T1—15, 1980 issue alleging sale of de-
fence secrets;

- ¢b) whether Government have taken
amy steps to investigate into these al-

Begations; and

{¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
{a) to (c). The article is based on the
espionage cases detected by the Delhi
Pelice. Three cases under the Official
Secrets Act against seven persons are
sub-judice; in one case, the accused
person was sentenced to 10 years R.IL

‘Demand of Indian know-how in
Multinationals

1206. SHRIMATI PRAMILA DAND-
AVATE: Will the Minister of INDUS-
"TRY be pleased to state:

{a) whether over 90 companies some
of them multinationals, have sought
Indian know-how for a number of
peoducts;

(b) if so, whether Government have
mpermitted these companies; and

{e) if nct, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
€HMARANJIT CHANANA): (a) No

specific proposal has ceme to the notice
»f Government.

¢b) and (¢). Do not arise.
886 LS8,

Mot water springs af Ralgir, Patua

1207. SHRI JYOTIRMOY BOSU: will
thet PRIME MINISTER be pleased to
state:

(a) whether the hot water springs
of Rajgir in Patna District, Bihar have
been found to be radioactive by the
Atemic Energy Commission; and

(b) if so, the facts thereof and action
taken thereon?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No, Sir.

(b) Does not arise.

ProJduction
organised and

of match poxeg in
unorganised Sector

1208, SHRI JYOTIRMOY BOSU:
Will the Minister o INDUSTRY be
pleased to state:

(a) Total production of match boxes
in the organised and unorganised
sectors in the country; Years-wise,
during the last 3 years;

(b) share of WIMCO in the total
production in the organised sector,
year-wise, during the same period;

(c) whether WIMCO has been
allowed in Andaman and Nicobar
islands to freely procure gny amount
of soft wood irom Goveranmcat at
a nominal royalty to feed its splint
making factory at Port Blair;

(d) it so, what are the
thereof;

details

(e) whether the unfts in the unor-
ganised sector have similar facilities;
and

(f) it not, the reasons therefor?
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‘5 THE MINISTER OF STATE IN THE MINISTRY OF INDUSTRY
(a) Total porduction of match box luring the last

'CHARNJIT CHANANA)
8 years is given below:—

JUNE 18, 1980

Writien Answers 196

(SMRY

———— — ———

1977-78 1978-79 1979-80
(Production in thousand and gross
boxes)
(i) Organised sector (power-operated) 27538 20769 27626
(ii) Non-mechanised Sector (other than cottage
sectcr) . . . 61001 56156 57222
(iii) Cottage sector (KVIC and cooperative units) 9721 19581 3180g

(b) WIMCO is the only manufac-
turer of matches in the organised

sector.

(¢) & (d): For their Port Blawr
unit, M|s, WIMCO are supplied soft
wood by the Government for a capa-
city of 90,000 million splinis at a
royalty rate for standing match timber
and at FOB rate for felled t{imber,
as revised by Government from time

to time.

(e) & (f): There is only other unit
in the wunorganised sector manufac-
turing splints in Little Andamans
angd the timber requirement of this
unit is met by the Andaman and
Nicobar Forest and Plantation Deve-
lopment Corporation,

P.M.s statement re functioning of
democracy

1209, SHRI JYOTIRMOY BOSU:
PROF, MADHU DANDA-
VATE:

Will the PRIME MINISTER be
pleased to state: (a) whether some-
time in April, 1980, she told the
correspondent of a Tamil Paper that
if democracy does not help progress
of the country then people will kick
out democracy and establish some
other system; and

(b) if 6o, the details thereof?

THE PRIME MINISTER SHRIMATI
INDIRA GANDHI): (a) & (b): I
remain firmly commiited to demo-
cracy. I tried to convey to the corr-
espondent that patterns of democracy
are different in various countries,
In order to survive and flourish, any
system must meet the needs and
demands of the people, otherwise they
will reject it. The emphasis in my
remark was on the urgent necessity
of implementing programmes for
the welfare of the people so that their
faith in democracy would be sus-
tained,

Cases uynder CBI investigations

1210, SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) particulars of cases filled on the
basis of the reports of various Commi-
ssion namely, Shah Commission,
Gupta Commission, Jaganmohan Red-
diy Commission and Grover Commis-
sion;

(b) the particulars of charges whick
were under CBI investigation;

(c) the particulars of cases already
dismissed or withdrawn; and

(d) in how many cases the CBI or
any other Central Investigation
:_gency has stopped further investiga-
ona?
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THE MINISTER OF STATE IN
THE MINISTRY OF (HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) & (b): A statement of cases filed
by the CBI is enclosed.

(c) andg (d). The present position
of these cases is a8 under (Serial
numbers refer to the ones in the state-

ment) :—

(i) Cases discharged by courts —2
(Sr. No, 1 & 5)

(ii) Closure reports sent ujs 173 Cr,
P. C. and accepted by competent
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courts: 12 (S, Nos: 2, 6, 9, 11. 12, 13,
15, to 18, 21 & 23)

(iii) Closure reporis ujs 173 Cr.
P C. sent to court: 2 (Sr. Nos, 14

and 19)

(iv) Closure report being sent—1
(Sr. No, 7)

E-""
(v) Under Investigation—7 (Sr,

Nos. 3, 8, 10, 20, 22. 24, & 25)

(vi) Action to be taken as per law
for withdrawal ¢f the case; 1 (Case

No, 4)

Sta‘ement

Particulars of cases Filed on the Basis of the reports of Commissions of Inquiry

5.No. Case No. and Date Allegations in Bricf

I. SHAH COMMISSION OF INQUIRY

1 RC.1/78-SIU(SIB.I) Alleged Institution of crimingl proceedirgs against four

dated 10-7-78 officers of the Ministry of Industry for collecting
information relating to a Parliament Question
regarding supply of imported machinery to M/fs
Maruti Ltd.

Alleged unlawful detention of Shri Bhimsen Sachar and

2 RC.2/98-SIU(SIB.I)
seven others under MISA on 25-7-75.

dated 10-7-78

Alleged wrongful arrest and confinemr ent of Shri Prabir

8 RC.3/78-81U(SIB.I)
Purkayastha, a student of J.N.U. on 25-9-75.

dated ro-7-78

Alleged misuse of official machinery in the matter of
preparation ofdesign of Election Poster« fer Flect ¢n
campaign on the eve of General Election in 1977.

4 RC.1/78-SIU(SIB.II)
dated 10-7-48
(DAVP CASE)

Alleged illegal demalitions of seversl houvres Steps, erd
a few factoriesin Village Kapashera on Delhi Gur-

gaon Road.

5 RC.2/78-SIU(SIB.II)
dated 10-7-78
(D:molitions at Kapashera)

Alleged subvesion of lawful processes, atuse of autho-

rity and misuse of power and pormulgation of Interna}

Emergency and Arrests/Detentions of 67 perscns
including prominent leaders.

6 RC.A-78/STU(SIB.III) -
datel r0-7-98

Seizure of decuments from M/s Baroda Mayon Cor-
oration and alleged unauthorized retecntion of the

ocuments.,

7 RC.3/78-SIU(SIB. II)
dated 22-7-78

8 RQG, 4/78-SIU(SIB.II) Alleged fraudulent import of Mablre Aircraft in viola-
dated 1-8-78 tion of Imgort Trade and Foreipr Exchange Regu~
lation by Swami Dhirendra Br: hmrachari.,
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9 RC. 4/78-SIU(SIB.I) _Alleged unlawful detention cf Textile/customs emplo-
dated 21-12-78 yees under MISA and institution of CBI cases
against four of them.
10 RC.5/78-SIU(SIB. II) Alleged illegal demolitions in Gaffar Market, Karol
dated 22-12-78 Bagh, New Delhi.
11 RC. 6/48-SIU(SIB. II) Alleged abuse of official position by Shri T.R. Tuli,
dated 22-12-78 Chiirman & Managing Director Punjab National
B nk by granting clean overdraft of Rs. 8,5 lakhs
to M/s. Associated Journals,
12 RC. 1/79-SIU(SIB. I) Alleged illegal dctention of Shri Mam Chand.and
dated 15-2-79 registraiion of case under DISIR against him,
13 RGC. x/7g-SIU(SiB. I1) Alleged abusce of authority and official position for
dated 15-2-79 utilising the services of translaters of DAVP for
translation of Congress Election Manifesto.
14 RC. 2/79-SIU(SIB.II) Alleged illegal demolition of properties and fabrication
dated 17-2-79 of documents.
15 RQC.3/79-SIU(SIB. II) Alleged illegal demolition in BhagatSingh Market.
dated 17-2-79
16 RC.2/79-SIU(SIB. ) Alleged illegal detention of a journalist, Shri Virendre
dated 19-2-79 Kapoor, « reporter of the Financial Express on
[1-11-75.
t7 RC.3/70-STU(SIB. ) Alleged illegal de tention of Dr. Karunesh Shukla,under
dated 20-2-79 MISA in September, 1976.
18 RC. 4/79-SIU(SIB. II) Alleged illegal demolition of Arya Samaj Templein
dated 20-2-79 Green Park and fabrication of records , etc.
19 RC. 5/79-SIU(SIB. 1T) Alleged illegal demolitiors at Arjun Nagzr ard
dated 20-2-79 allotmment of 1g fl: ts in DT A Colories to €hi Arjun
Dasin lieu of two rented houscs demolished in Arjan
Nagar.
II. JAGANMOHAN REDDY COMMISSION OF INQUIRY
20 RO. 2/78-SIU(SIB. III) Illegal abusc of authority and oflicial position as
dated 10-11-79 Defence Minister and cauding undue pecuniary
advantages to M/s MAN in the matter of contiast
for perchase of 50 Heavy Recovery Vehicles.
III, GUPTA COMMISSION OF INQUIRY (MARUTI AFFAIRS)
21 RC. 1/79-SIU(SIB, III) Alleged criminal conspiracy and thereby showing
dited 12-10-%9 favour to Shri Sanjay Gandhi in causing pecuniary
benefit to him in matters connected with grant of
Industrial Licence and Letter of Intent for Maruti
Project.
22 RG. 2/79-SIU(SIB. III) Alleged abuse of authority for causing pecuniary bene-
dated 12-10-79 fit to M/s. Maruti Ltd.
23 RC. 7/79-STU(SEB. IT) Acquisition of iron and steel by Mfs Maruti Ltd. and

dated 17-12-79

alleged disposal/utilisation of iron and steel for pur<
poses other tham mentioned in the application.
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Alleged criminal consyirac‘y ‘and thereby committing
extortion, cheating znd
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IV. IN GROVER COMMISSION OF INQUIRY

25 RQ- 1 f’}ﬁ-mu. II
dated 23-3-78

Alleged allotment of #o #eses of land seserved for gra;-
ing of catthe' 'in Bawitign Halli Vaﬂasst Dﬁﬂsbre
Distt. 0 Dy, M B i hri Devraj
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Appointment of 8C/ST IPS Officers to
the Post of Joint Secretaries

1211. SHRI CHANDRA PAL
SHAILANTI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether 5 panel of suitable
1.P.S. Officers is prepared by Govern-
ment every year for appointment to
the post of Joint Secretaries to the
Government of India.

(b) if so, the total number of IPS
officers appointed ty the post of Joint
Secretaries to the Government of India
during the last three years, year-
wise;

(c) the number of Scheduled Cas-
tes/Scheduled Tribes I.P.S. officers
out of them year-wise;

(d) if the reply to part (c) above
be in the mnegative the reasons for
ignoring the IPS Officers belonging to
Scheduled Caste/Scheduled Tribes
Communities; and

(e) the action taken or being taken
to remove this discrimination be-
ing done to scheduled castes/scheduled
tribes IPS officers and to fill up the gap?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) the LP.S. Officers with a mini-
mum of 17 years Class I service and
promoted To the rank of DIG in their

parent cadees. ov approved for ap-
pointmant .in pesis of DIG or equi-
valent at the Oentrg are normally to
be assessed anmuplly for their suit-
ability for holding Joint Secretaries
level pests undey the Central Gov-
ernnent. | .

{(b) to (e). oPwts of Joint Secreta-
ry and equivalent at the Centre are
filled qn.. Tenurse deputation basis
from amongst available officeys of All
India Services and other organised
Central. Group ‘A’ Services on the basis
of suitability keeping in viey the spe-
cific requiremests of each post and
the qualifications and experience of
officers on offer for Central Deputa-
tion, The requisite information re-
garding IPS Officers appointed tg posts
of J.8. angd equivalent during the pre-
ceding 3 years is given below:—

—

Year No. of IPS Officers
app inted

1977 3

1978 6

1979-80 - 5

—— e

None of these officers belongs to Sche-
duled Castes/Scheduled Tribes,

Setting wp of Cellulose Pulp Factory
in Bastar pistrict
1212. SHRI ARVIND NETAM:
Will the Minister of INDUSTRY
be pleased 1o state: o
. (a) whether 5 private sector unit
is prepared to establish a 30,000 ton-
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nes capacity cellulose pulp factory in
Bastar District of Madhya Pradesh;

(b) if s0, the details of the scheme;
and S

(c) the reaction of the Government
of lndia thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI <CHARANJIT CHANANA):
(a) to (c). At present only the M.P.
State Industries Corporation (A State
Government Undertaking) is holding
a valig letter of intent for setting up
a new undertaking in the Bastar dis-
trict of M.P. for the manufacture of
30,000 tonnes of Rayon Grade pulp.

Setting up of Integrated - paper plant
by Hindustan Paper Corporation in
Bastar

1213. SHRI ARVIND NETAM: Wwill
the Minister of INDUSTRY be pleased
to state:

(a) whether the Hindustan Paper
Corporation has shown interest in set-
ting up an integrated paper plant in

"JUNE 18, 1980
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the Bastar District of Madhya Pradesh
and

(b) if so, what are the details there-
of and Government reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) & (b).
At present Hindustan Paper Cerpora-
tion have no proposal to set up an in-
tegrated paper plant in the Bastar
District of Madhya Pradesh.

District Industiry Centres in States

1214. SHRI R. K. MHALGI: Wil
the Minister of INDUSTRY be pleased
to state the number of District Indus-
try Centres functioning now in the
country, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) So far
382 District Industries Centres have
been set up covering 392 districts of
the country. Their State-wise break
up is given in the enclesed statement.

Statement

sl- ND Of
No. Name of the state U.T. DICs.

Date of

Name of the DIC Sanction

—

1 Andhra Pradesh . N 22

1. Ananthapur
2, Cuddapah
3. Chittoor
4. Guntur 11-5-78
5. Hyderabad [
6. Karimnagar
7. Khamam r
8. Medak
9. Nalgonda |
10. Srikakulam |
11. Visakhapatnam ]

t2. Prakasam )
13. Kurnool

14. Adilabad J 28-3-79
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233
1 2 3 4 [
15, Rast Godawari District )
Ig. West Godawari District
17. Krishna
18, Nellore
1g. Warrangal r 13-7-78
20. Mechboob Nagar
21. Nizamabad
22, Vijaya Nagram J
2 Auam , . . . " 10 1, Cachar |
2. Dibrugarh 24-7-78
3, Goalpara 2’
4. Namrup J
5. Nowgong
6. Darrang
7. Lakhimpur 30-8-1979
8. ]S<ib Sagar . ?’
9. Karbi Anglon
10. North Cachar Hills J
8 Bihar . . . . 31 1. Aurangabad 3
2. Bhagalpur
3. Bbojpur (Arrah)
4. Champaran (East l
Motihari)
5. Champaran (West F o 22-4-78
Betiah)
6. Darbhanga
7. Gaya
8. Katihar
9, Madhubani ]
10. Muzaffarpur 1
11. Nalanda
12. Nawadah
13 Palamau (Daltonganj)

114,. 1lzatna S
. Purnea -
lg. Ranchi ¥

17. Samastipur
18, Santhal Pargana
{Dumka) J
19. Rohtas 9
20, Saran
21, Siwan
22, Gopalganj
23. Vaisah
24. ﬁtam;rhi
25. onghyr 15-3-
26. Be uSSarai - 13T
27, Saharsa
28, Hazaribag
29. Giridih 'l
30. Dhanbad
31. Singhbhum
o
< Gujarat . . . . . 17 1, Amreli ~
2, Banaskantha
3. Bharoach
;e ;
. u ar I10~4~
8. Kutch S
7. Mehsana
8. Panchmahal
9. Sabarkantha J
10, Surindernagar]
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1 2 3 4 5

11. Ahmedabad (Gandhi
Nagar District also)
12, ‘llhjkot
13. Jamnagar
14¢. Kheda 0-3- 1979
15. Vadodara ? 3 e

16. Surat
17. Valsad (Covers Dang
District also)

Himachal Pradesh . . 12 Bilaspur
3 Chamba
Hamirpur
Kangra
Kitlmzur
Kulu ! 22-4-78:
Lahaul & Spiti f
Mandi
Simla
Sirmur
Solan 3
Una.

Ambala 1
Bhiwani

Gurgaon

Hissar >
Jind 26-6-98°
Karnal B
K rukashtra
Mohindergarh
Rohtak

Sirsa

Sonepat
Faridabad

S© o Puhw P -

- e
N ™~

6 Haryana . . . . 12

Ty
So gy ORGP -

]
N v

16-11-99:

ey~

7 Jammu & Kashmir . . 14 Anantnag '1
Baramula

Doda " 13-4-T9
Jammu
Kathua

Ladakh )
Poonch 7.6.78
Rajauri 7-11-78
Srinagar 7-6-718&
10. Udhampur > 13-4-78
11, Badgam 13-¢-78
12, IK{up‘.ylara
I3. XAargi I1-J0-

14, Pulwama _J ™

1. Belgaum )
2, Bidar

3. Bijapur
4. Dharwar > 6-6-78
5. Hassan
6. Shimoga
7.

8

9

ORI VW R~

8 Karnataka . . . . 13

Tumkur

S

Mysore
. Raichur
10, Uttar Kannada > 0-3-T0
11, Dakshina Kannada 80379
12, Gulbarga
13. Kolar
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9 Kerala n 1. Alleppy B

2, Cannanore
3. Ernakulam
4. Idukki
5. Kottayam
6. Kozhikode > 12-5-7
%. Palghat
. appuram
9. Quilon
1o, Trichur
11, Trivandrum' J
10 Madhya Pradesh 45 1. Bhind b
2. Bilaspury
3. Chhatarpur
4. Durg
5. Guna |
6. Khandwa (East Nimar)
7. Khargaon (West Nimar)
8. Mandla
9. Mandsaur
10. Morena
11. Narsimbapur L
12, Raigarh I 29-4-78
13. Raipur
14. Rajanandgarh |
15. Rewa l
16 Rajgarh I
17. Satna l
18. Sehore l
19. Sarguja J
20. Seoni !
11, Sagar {
22. Ujjain |
J
23. Indore
24. Dhar }
25, Dewas
26, Jhabua
27. Shajapur
28. Ratlam
2g. Il;hopaﬂ
3n. Raisen 5-1-7
31. Vidisha s
32, Bitul
33, Gwalio
34, Shivpuri .
35. Datia
g6. Sidhi
37. Tikamgarh
38. Shadol
39. Panna
40. Jabbalpur
41. Damoh
42. Chindwara
43. Belaghat
44 Bastar
45. Hoshengabad J
11 Maharashtra 25 1. Ahmednagar ]
2, Aurangabad
3. Bhandara
4. Bhir
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1 3 4 5
5. Buldhana
6. Chandarpur (Ghanda)
7. Colaba
8. Dhulia
q. ‘g?lgaoré
10. Nande 14-4-78
1. Osma abad 47
12. Parbhani
13. Ratnagiri ]
14. Wardha i
15. Yeotmal J
16. Thana 3
17. Nasik )
18. Pune
19. Satara
2n, Sangli 24-2-
21, Kecelrapur '} 279
22. Sholapur
23. Nagpur ’
24. Akola
25, Amravati J
12 Manipur , , 6 1, East District
2, Central »
3. North s 10-5-78
4. West "
5. South »
6. Tenganappal
13  Meghalaya 5 1. Garo Hills 2-5-78
2. East Khasi Hills 3 .-
3. West Khasi Hills 30-3-79
4. East Garo Hills
5. Jaitia Hills }
14 Nagaland . 7 1. Kohima
2. Mokokenchung } 6-6-78
3. Phek
4. Tuensang
5. Mon
6. Zunhdota ‘L 13-8-79
7. Wokha J
15 Orissa . 13 1. Bolangir 11-4-78
2, Balasore 11-4-98
3. Cuttack 11-4-78
4. Dhenkanal 11-4-78
5. Ganjam 2-5-78
6. Kalahandi 11-4-78
7. Koraputt 11-4-78
8. Keonjhar 11~4-78
9. Mayurbhanj 11-4-78
10. Phulbani 11-4-78
11, Puri 2a 5.78
12, Sambalpur 11-4-78
13. Sundergarh} 2-5-78
16 Pumel , ™ 7 1. Hoshiarpur
2. Sangrur }
e
4. ur ur 23-9-78
5. Jullundur 397
6. Amritsar
7. Ludhiana
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L]
' 2 3 4 5
8. Patiala
9. Ropur
10 Ferozepure 11-10-79
11, Kapurthala )
12 Faridkot
17 Rajasthan 26 1, Alwar 1
2. Banswarta
3. Bhilwara
4. Churu | 10-4-78
5. Jhalwar -
6. Jodhpur
7. Nagaur
8. Tonk
9. Udiapur J
10. Jaipur 3
1. Ajmer
12, Kotah
13. Bikaner r 20 2-79
14. Baharatpur
15. Pali
16. Sriganganagar J
17. Chittorgarh h
18. Sikar
19. Dungarpur
20. Baruerj
21, Jaisalmer
22, galorc - 26-2-80
2g. Sirohi
24. Bundi
25. Jhunjhunu
26. Sewsi Modhopur J
18 Sikkim . . . 1 1. West District! 23-5-78
19 Tamil Nadu . .14 1. Chingleput
2. Dharmapuri 7
3. Kanyakumari
4. Ramanathapuram =20-6-78
5. Pudhkottai
6. Salem
7. South Arcot
8. Tirunelveli
9. Coimbatore
(Covers Nilgiri also 19-3-78
10. Periyar
11. Madurai
12. North Arcot l 10-3-79
13. Tiruchirapalli
14. Thanjavur J
20 Tripura 3 1. Tripura North
2. Tripura South 26-7-78
3. Tripura West
21 Uttar Pradesh 56 1. Allahabad
2, Almora
3. Ballia '
4. Deoria 15-4-78
5. Fatchpur
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21 Uttar Pradesh (Contd.) 6. Ghazipur
7.
8. Lucknow
9. Mathura
10, Moradabad
11, Rai Bareilly
12. Saharanpur
13. Unnao.
14. Dehradun
15. Basti
16. Faizabad
17. Lalitpur
1B. _kmnpur N
19. Aramgar
20. Behraich
21, Sultanpur
- 22. Shjabanpur
23. Badaun
24. Buland Shahar
25. Etah
26. Pauri Garwal
27. Chamoli
28. Gonda.
29. Nainital
go. Tehri Garwal
31. Uttar Kashi
32. Pithoragarh
33. Jalaun,
34. Banda
35. Hamirpur
36. Gorakhpur e 29-3-79
37. Paratapgarh
38. Mirzapur
39. Varanasi
40. ::ligarh
41. Agra
42. Etawah °
43. Pilibhit
44. Farrukhabad
45. Bareilly
46. Bijnore
47. Muzaffar Nagar
48. Meerut
49. Mainpuri
50. Rampur
51. Ghaziabad
52. Kanpur
53. Barabanki
54. Lakhimpur Kheri
55. Sitapur
56, Hardoi

15-4-78

R

Bankura
Birbhum
Burdwan
Coach Bihar
Darjeeling
Hooghly

22  West Bengal 15

13-4-78

\————Y‘———, —

Pk -

7. Howrah ' 8-5-78
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23 Arunachal Tradesh

24 Mizoram

25 Pondicherry

8. Jalpaiguri b
9. Malda
10. Midnapur
11. Murshidabad S
12. Nadia
13. Purulia
14. West Dinajpur
15. 24-Parganas

13-4-78

- —

1. Kameng
2 gohit

3. Subansiri 12-5-78
4. Siang j

5. Tirap

1. Aizawal (Covers dist,

Satna) 22-4-78
2. Lunglai

1. Pondicherry
(Govers Karaikal,

Maha and Yanam 15-4-78
Distt. also)

26 Goa, Daman & Diu 1. Entire UT (Covers 16-8-78
Daman & Diu Dist,
also)

27 Dadra Nagar Haveli , . 1, Silvasa 25-5-78

28 Andaman & Nicobar Islands 1 A&N Islands (Covers 7-6-98
Nicobar also)

29. Chandigarh . 1. Chandigarh 22-3-78

Total : . . . . 382

Crisis in Heavy Engineering Corpora-
tion due to lack of Orders

1215. SHRI R, K. MHALGI: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether the Heavy Engineering
Corporation—Ranchi (Blhar) is euf-
fering because of lack of continuous
orders;

(b) whether the corporation failed
to get any substantia] orders from
SAIL, as the corporstion could not
successfully compete with Metallurgi-
eal gend Engineering Consultante
¢(MECON), a design wing of SAJL;

(¢) whether it is true that MECON
has tie or agreement with American
firm;

(d) whether Corporation submitted
a proposal to set up g consultancy ser-
vice of its own, if so, when the same
would pe approved by Government;
and

(e) whether the corporation is
attempting to set up projects in third
world countries jointly with U.S.8.R.
and if so, whether it ig true that the
U.S.S.R. Government is paying leis
than, the international rates for HEC
equipment? .
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a). HEC
had orders worth about Rs. 206 crores
at the beginning of April, 1980 against
its saleable production of about Rs., 50
creres during 1979-80. Substantial
orders against Visakhapatnam Steel
Plant and export to USSR or USSR
aided third country projects are in
sight. Lack of orders is thus not the
major constraint in the way of HEC
being able to import its performance.

(b). HEC submitteq quotations for
supply of eguipment tor various pro-
jects under SAIL such as CRGO Pro-
ject of Rourkela Steel Plant, Salem
Steel Plant, etc. HEC had to compete
not only with MECON but suppliers
also. HEC succeeded in securing an
order for Salem Steel Plant.

(c) MECON entereq into a collabo-
ration agreement with Wean United of
USA in 1969 for design and supply of
Rolling Mills anq Auxiliary Equip-
ment, The duration of agreement was
for a period of 10 years with effect
from 1st April, 1969 and it expired on
31-3-79. MECON’s application for its
extension fer a further period of 10
years is under consideration of the
Government.

(d). No, Sir.

(e). Orders have been received by
HEC from USSR for supply of steel
plant equipment for Soviet aided pro-
jects in third countries. The prices
received are generally competitive and
are finalised through negotiaticns be-
tween the parties.

Opening of UPSC Examination centre
at Chhatisgarh, Madhya Pradesh

1216. SHRI ARVIND NETAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose to
reconsider the long awaited demand
of Chhatisgarh people of Madhya Pra-
desh for opening a examination centre
of the Union Public Service Commis-
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sion, as Nagpur is too far off a place
for the candidates appearing from
Chhatisgarh area;

(b) if so, the time by which the
decision will be finalised; and

(c¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI P, VENKATSUB-
BAIAH): (a) to (¢). The Union Pub-
lic Service Commission is g statutory
body enjoying ful]l autonomy in re-
gard ty the manner in which its exa-
minations are to be conducted, The
Commission opens examination cen-
tres on the basis of various consider-
ations, such ag availability of venues,
necessary supervisory personnel,
communication facilities and other
arrangements necessary for the safe
and smooth conduct of examinations.
The question of opening a centre in
the Chhatisgarh region will be con-
sidered by the Commission when it
decides to enlarge the existing list of
examination centres. In view of the
various factors involveq it is not pos-
sible for the Commission to indicate
the time by which 5 decision in this
regard wll be taken.

Transfer of Land for Termina] Build-
ing and Car Parking Complex of
Cochin Aerodromes

1217, SHRI G. M. BANATWALLA:
Will the Minister of DEFENCE
be pleased to refer to the reply given
to Starred Question No. 130 on the
18th March, 1980 regarding transfer
of lang for terminal building and car
parking of Cochin, ~ Aerodrome and
state:

(a) whether in pursuance of orders
issued, the land required from the
Naval authorities for the development
of Cochin Aerodrome has been hand-
ed over to the Civi] Aviation Authori-
ties; and
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(¢) it not, steps taken for expedi-
tious transfer of the required land and
the time by which the said transfer
will be actuslly effected?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) and
(b). 2.65 acres of land was handed
over to the Civil Aviation on 2-4-1380.

Nationa] Employment Programme for
Rura] Sectors

1218. DR, VASANT KUMAR PAN-
DIT: Will the Minister of PLANNING
be pleased to state:

(a) whether Government  have
formulated a National Employment
Programme for creating Employment
opportunitieg in the rural sector;

(b) if so, the details of such scheme
covering job-oriented employment in
rura] area;

(¢) whether the Government has
identified the areas for specia] alloca-
tion of resources particularly in the
backward districts; and

(d) what are the target fixed for
rural] employment and provisions for
minimum needs programme in the
rural areas?

THE MINISTER OF PLANNING
(SHRI N. D. TEWARI): (a) A Na-
tional Rura]l Employment Programme
is currently under formulation for im-
Plementation in the Sixth Five Year
Plan 1980—85;

(b) While details of the Program-
me are still being worked out as part
of the Sixth Plan framework, the
Programme will be focussed wholly
on the amelioration of the economic
conditions of the rural poor, It will
aim on the one hand, on creating in-
creased income generating and sell-
employment opportunities, backed by
appropriate schemes of training and
assured credit, for the target groups,
and on the other, will be supplement-
ed by 5 systematically planned rural
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works programme with foodgrains as
wages, to provide additional employ-
ment opportunities to the rural poor
during lean employment seasons.

(c) 12 districts in the hilly areas of
the country, the Western Ghat region
lying in 4 States and one Union Ter-
ritory, 114 districts in the tribal areas,
74 drought prone districts and 20 dis-
tricts, in the desert areas
have been identifieq for special
allocation of resources. Furthermore,
a Committee set up by the Planning
Commission, viz, The National Com-
mittee on Development of Backward
Areas, is currently going into the
question of prescribing criteria for
identification of the backward areas
and strategies for their development;

(d) Framework and targets for the
Sixth Five Year Plan period 1980—85
are currently under formulation. How-
ever, targets of families ty be assist~
ed during 1980-81 under the two on-
going anti-poverty programmes of
SFDA and Integrated Rural Develop-
ment are 2.70 lakh and 10 lakh fami-
lies respectively. Existing provisions
for minimum needs programme in the
rura] areas for 1980-81 are indicated
in the enclosed statement.

Statement

Minimum needs Programme—19bo-it1—
Approved Outlays—All India.

(Rupees
in lakhs)
t. Rural Electrification 47%7°0
2, Rural Roads . 14834.0
3. Elementary Education . 101114.2
4. Adult Education . . 11943
5. Rural Health 6266°9
8. Rural Water Supply 19443° 0
7. Housing for Rural Land'ess . 49575
8, Nutrition . . . 2456- 7
AR (SR
Total . .

. 640036
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Mieling of Scicalists to gtudy Secle-
m&“&hm‘:&m«mm
1
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1219. DR. VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER Le
pleased to state:

(a) whether a meeting of Scientists
from developing countries to work out
a genera] development Pprogramme
suited to the socio-economic condi-
tions of the developing world wag held
in New Delhi in the recent past;

(b) if so, which countries participa-
ted.

(¢) the details of the recommenda-
tions/conclusions arrived at the mee}-
ing and the steps being taken for their
implementation; and

(d) the extent to which India will
be a beneficiary?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C.P.N. SINGH): (a) A project develop-
ment meeting on ‘“Altemative Strate-
gies for Development” was held at
Nerw Delhi during 25—28 February,
1980 under the auspices of the Associa-
tion of Development Research and
Training Institutes of  Asia and the
Pacific (ADIPA) with CSIR as the
Lead Institute. The objective of this
meeting was to discuss research oro-
posals of the participating institutions
from developing countries and to work
cut a general frame-work of develop-
ment, relevant to the countries of this
region.

(b) Besides India and the officials
of the ADIPA Secretariat, representa-
tives o! the following countries parti-
cipated:—

Indonesia
Bangladesh and

Nepa\
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(o) After discussing and reviewing
research proposgls sumbitted by vari-
ous collaborating institutions, the
participateg unanimously felt it would
be desirable to evolve an overall pro-
ject with a common point of view and
understanding, It was recommended
that there shou]d be a comman fram-
work of development within which the
proposals cculd be  integrated. The
participating institutions have been
asked to revise their project proposals.
CSIR has fermulated a project entitled
‘Appropriate, Technology its odigin,
movement and impact on the develoop-
ing countries.”” which will be carried
out by its Centre for the Study of
Science Technology and Development.

(d) The exient to which Indiag will
be a beneficiary will be as follows:—

1. It would enhance the prestige
of India in the area of develop-
ment strategies as major in-
puts would he provided by the
country.

2 Cocperation among the develop-
1ng countries will be promoted.

3. It would be possible to assess
and compare development
stralegies of countries in this
region with those followed in
other parts of the werld so
that own techniques could he
further improved.

Meeting of Inde-US Sub-Commission
on Science andl Technology

1220, DR. VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER be
pleased to state:

(a) whether it ig g fact that a meet-
ing of Indo-U.S. Sub-Commission on
Science and Technology was held in
New Delhi recently;

(b) if so, the details thereof together
with the names of representatives on
both the sides and the decisions takesu
there with particular reference to soldx
projects; and
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(c) the time by which the remain-
ing projects pending before the Sub-
Commission will be taken up for im-
plementation?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N, SINGH): (a) Yes, Sir. Fifth
meeting of the Indo-US Sub-Commis-
sion on Science and Technology took
place in New Delhi on February 28--29,
1980.

(b) The details are given in State-
ment I. The names of the representa-
tives of the two sides are given in
Statement II.

(c) Does not apply since the Sub-
Commission indentifies areas/priori-
ties of mutual interest; the projects are
formulated often on the basis of work-
shops organised on specific topics and
processed separately according to well-
laid procedures.

Statement

Apart from a genera] review of the
existing areas of cooperation progress
made in the holding of workshops and
formulation of projects, and considera-
tion of procedural aspects relating to
financing of Cooperative Programmes,
the Sub Commission recommended
possible areas of fruitful cooperation,
holding of workshop to identify speci-
fic projects, exchange of information,
and visits of scientists from one coun-
try to the other in the following fields:

—Medical and Health Sciences

Areas like fertility regulation com-
municable diseases, epidemiology,
nutrition, occupational health etc.

—Energy

The following three proposals re-
levant to Indian conditions were
formulated:

(i) Development and Applica-
tion of Decentralised Energy System

586 LS—8

Utilizing Non conventional Eunergy
Sources

(ii) Solar Drying
Agricultural Produce

Systems for

(iii) Medium temperature, high
efficiency Tracking and Non-track-
ing Solar Energy  Collectors for
Rural and Industrial Application.

The proposal (i) has been cleared
from the Indian side and is awaiting
the corresponding approval from the
US side. The other two proposals
are in the final stages of processing
Other areas recommended in the
field of energy for further considera-
tion and formulation of projects in-
clude energy forestry, bio-mass con-
version, testing and standardization
of solar thermal and photovoltaic
devices  etc.

—Modern Optics, Materials, Metrology
and Electronics.

High resolution spectroscopy, scan-
ning election misroscope applications
to semiconductor devices, etc.

(a) Earth and Atmospheric Scien-
ces.

Chemical metallurgy and mineral
processing, blobal ozone problems,
lineament tactonics, etc.

(h) Environment and Ecolegy

Effects of toxicants on wildlife (fau-
na)and effects of pollutants on plant
systems, development of air quality
medels and critical zones etc.

—Jliformation Science and Technology

Design and development of metho-
dologies and packages for sample
surveys using minicomputers and
Microprocessors, studies in computer
communication net work, etc.

—Marine Science

Fisheries studies in relation to
satellite imagery and monsoon and
ocean circulation, etc.



227

%.

3.

4-.

Be

6.

T

8.

10,

Written Answers JUNE 18, 1980 Writien Answers 228
Statement II

MEMBERS OF INDIAN DELEGATION

Prof. M. G. K. Menon
Secretary,
Department of Science & Technology and

Director-General, Council of Scientific & Industrial

Research, New Delhi,

Dr. O. P. Gautam,

Director General,

Indian Council of Agriculiural Research,
Krishi Bhawan,

New Delhi,

Dr. V. Ramalingaswami,

Director«General,

Indian Council of Medical Research and™
President, Indian Nationa Science Academy,
Ansari Nagar,

New Delhi.

Shri Maheshwar Dayal,

Adviser,

Department of Science & Technology,
New Delhi.

Prof. E. C. Subba Rao
Department of Metallurgy
Indjan Institute of Technology,
I.1.T., Post Office,
Kanpur-208016.

Prof. Jai Krishna,
61, Civil Lines,
Roorkee-247 667.

Dr. K. C. Seal,

Director,

Central Statistical Organisation,
Sardar Patel Bhavan,

New Delhi.

Prof. D. Lal,

Director,

Physical Research Laboratory,
Ahmedabad.

Dr. B. Sankaran,
Director-General, Health Services,
Ministry of Health,

Nirman Bhavan .

New Delhi.

Shri T. R. Satishchandran,
Adviser (Energy),

Planning Commission,
Yojana Bhavan,

New Delhi.

Prof. C. S. Jha,

Educational Adviser,

Ministry of Education and Social Welfare,
Shastri Bhavan,

New Delhi,

Leader

Convener WG 1 (Med cal
Health Sciences)

Convener WG II (Energy)

Convener WG II1  (Modern
Optics, Materials, Metiologv
and Electionics)

Convener WG IV (Earth
Sciences, Environment and
Ecology)

Convener WG V  (Informatjon
Sciences)

Convener WG V1 (Marire
Sciences)
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Shri 8- V. S. Juneja,
{2im Secretary,

inistry of Finance,
{Department of Economic Affairs)
New Delhi.

Shri P. P. D’Souza,

Joint Secretary,

Ministry of External Affairs,
South Block,

New Delhi.

Prof. B. Ramachandra Rao,
Vice-Chairman,

University Grants Commission,
Bahadurshah Zafar Marg,
New Delhi-110002.

Shri K. N. Johry,

Head, International Science Collaboration,
Council of Scientific & Industrial Research,
Rafi Marg,

New Delhi-110001.

Dr. P. J. Lavakare,

Project Coordinator,

Department of Science & Technology,
New Delhi.

Dr. R. D. Deshpande,
Science Counsellor, Embassy of India,
Washingtoa, D.C.

MEMBERS OF U.S. DELEGATION

Ambassador Thomas R. Pickering, Leader
Assistant Secretary,

Bureau of Oceans and

International Environmental

and Scientific Affairs (QES),

Department of State.

Mr. Craig Bexter, OES.

Mr. John Westley,
Deputy Chief,
Program Office
USAID/New Delhi.

Dr. Robert Casady,

Acting Director,

Far Eastern Regionz] Research Office, (FERRO),
US D-partment of Agriculture,

New Delhi.

Dr. David McHaffey,
Agssistant Director,
FERRO.

Dr. Peter Heydemann,
Program Analyst,

National Bureau of Standards,
US Department of Commerce.

Dr. Gerard Bertrand,

Chijef,

International Affairs,

US Fish and Wildlife Service,
US Department of Interior.
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Ad-hocHindl Officers in Ministers

1221. SHRI T. S. NEGI: Will the
Minister o# HOME AFFAIRS be
pleased to state:

(a) whether it ig a fact that the

Written Answers JUNE 18, 1980 Written Answers

Mr. David Ferguson,
Member,
International Staff, FWS

Dr. David Trauger,
Wildlife Research Staff, FWS.

Dr. Henry Foley,

Administrator,

Health Resources Administration,

Public Health Services,

Department of Health, Education and Welfare (DHEW)

Dr. Darl Stephens,
Director,
Office of International Affairs, HRA.

Mr. Linda Vogel,

Special Assistant,

Office of International Health,

Public Health Services,

Dszpartment of Health, Education and Welfare (DHEW)

Dr .Karl Western,
National Institute of Allergy and Infectious Diseases,
Department of Health, Education and Welfare (DHEW).

Dr. William J. Ash,

Program Associate,

Duvision of International Progress,
National Science Foundation, NSF.

Dr. Osmin A Shnaishin,

Program Manager,

Africa and Asia Section,

Duision of International Programs, NSF,

Dr. Martin Movnihan,
Smithsonian Institution.

Mr. Thomas J. LePine,

Chief,

Scientific Activities Overseas Program,
US Environmental Protection Agency

Prof. Rogen Revelle,
Professor of Science and Public Policy
University of California, San Diego.

Dr. Thomas Vrebalovich,
Counsellor for Scientific and Technological Affairs,

American Embassyy,
New Delhi.

Dr, D:nis O. Johnsen,

Scientific and Technological Attache,
Am-rican Embassy,

N-w Delhi.

M: G-~ Kadlan.
US Department of Energy.

the end of June, 1980;

Ad hoc Hindi Officers working in take more time; and

232

various Ministries and their attached
offices were allowed to continue upto

(b) whether it is also a fact that
the formation of cadre ig likely to
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(c) whether Government propose
to issue 5 directive in consultation
with the UPSC to extend the term of
the present ad-hoc Hindi Officers for
a year more or till the formation of
the cadre, whichever is earlier?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). Yes, Sir.

(c) Orders are being issued that
such persons who are  working
against posts likely to be included in
the proposed Kendriya Sachivalaya
Raj Bhasha Sewa and whose servi-
ces are foung satisfactory, may be
allowed, in consultation with the
Ministry of Finance and, where ne-
cessary, with the concurrence of the
UPSC, {o be retained in their res-
pective posts till the formation of
the Kendriya Sachivalaya Raj Bha-
sha Sewa or 31st December, 1980,
whichever is earlier,

Fixation of staffing pattern for Hindi
posts in Ministries

1222. SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it ig a fact that Gov-
ernment was considering a suggestion
to fix a staffing pattern for the Hindi
Posts in Ministrieg of the Government
of India and its attached offices on the
basis of the number of employees/
officers ia each office; and

(b) ¢ so, the details thereof and
when the orders in question are likely
to issuo¥

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA- (a) and (b). Yes, Sir. Gov-
ernmen?, have had under considera-
tion a proposal for fixing suitabie
normg jor the creation of Hindi posts
in the various Ministries|Departments

and their attached and subordinate
offices. The deliverations on this sub-
ject have not yet been finalised.

Foreigners on Indo-Tibetan border

1223. SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that some
foreigners were seen on the Indo-
Tibetan border recently; and

(b) the steps being taken by Gov-
ernment to prevent the entry of
foreign nationals from that border?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes Sir.

(b) Three such cases came to no-
tice during the last 3 months. Check=-
posts have been set up along the
Indo-Tibetan border to maintain vigil
and to appropriately dea] with fore-
ign nationa] who may iry
to cross the border.

Number of projects of Rail, Transport
and Energy Development pending with
Planming Commission

1224, SHRI R. P. YADAYV: Will the
Minister of PLANNING be pleased
to state:

(a) number of projects of rail,
transport and energy development
pending with the Planning Commis-
sion; and for how long they are pend-
ing; and :

(b) reasons for such a long delay
in each case? '

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) and (b).
The desired information ag available
upto 12-8-80 is given in the enclosed
statement,
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Statement
Sl. Subject Dates of receipt Remarks
No. of proposal
1 2 38 4 B
L Railways
1. Gauge conversionbetween Delhi- September, Under Examination,

Ahmedabad from metre gauge 1979
to broad gauge.

2. Rail Yink between Karur- May, 1980 Under Examination.
Tuticorin.

3. Rail Link between Daitari- March, 1980 Under Examination.
Bansapani-Phase IT.

4. Rayadurg-Chitradurg BG line.  May, 1980 Under Examinaticn,

5 BG Rail Link from Telapur to  12th June, 1980  Under Examination.
Patancheru

6 Extension of Apta-Rohanew BG June, 1980 Under Examination,

line now under construction
upto Dasgaon

II. Transport (other than Railways)

1, Construction of General-cum-

Bulk CargoBerth & Construc-

tion of warehouses—Vishakha-
patnam Port 6-6-1980 Under Examination.

2. Construction of Permanent Qil
Jetty—Sanction of RCE for

Rs. 125 lakhs—Tuticorin. 7-6-1980 Under Examination.
8. Purchage of tug from off the 10-6-80 Under Examination.
shelf—New Mangalore port
III, Energy
¢. Thien Dam Multipurpose Pro- April, 1979 Clarification has been sought from
ject with UBDC—St. IT Hydel. department of Power one
(¢ x 120+ 3% 15 MW)—Punjab. (i) Organisation, management and

funding of the project;
(ii) Rational allocation of cost
between irrigation and power;
(iii) Inter-State issues.

Nagarjunasagar Pumped Stor- February, 1980 The State has proposals to make starts
ge Scheme—St. II (4yxi00 in 1980-81 on a number of schemes
1{W)—Andhra Pradesh. such as Nagarjunasagar Pumped
Storage Scheme —St. II, Srisailam
Extn. Pochampad Hydel, Bhadra-
chalam Thermal etc, lhe Siate
Government has been addressed
regarding priority among these
schemes contemplated by them for
making a startin 1g8o0-81within the
funds available during the year for
such starts,

bagaie o T e SR S = s
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—

3. Smill Hydel stations at Annop- May, 1980 Funds availability for the scheme is

arh branch of Rajasthan under examination.
nal (6 x 1.5 MW)—=Rajasthan,

3. Dal-Hasti Hydro  Electric 12-6-1380 Under Examination,
Project in Jammu & Kashmir.

5. Investigation and studies for 12-6-1980 Under Appraisal.
Tidal Power Project.

6. Captive Gas Turbines for coal 2-6-1980 Under Finalisation.
India Ltd. mines.

7. R:vision of Satpura Mine I & 12-6-1980 Under Firalisation.
II, Western Coals Ltd.

3. North Amlabad, Bharat Conaking 12-6-1980 Under Finalisation,
Coal Ltd.

3. FR for Re-orgainisation of 25-2-1980 Issues on technology, mines safety and
Kimardihi Cblliery of Eas- capital cost to be discussed in Inter-
tern Coal Ltd, Ministerial Group (IMG) meeting.

io. FR for Ray-Bachra (re-organi- 5-5-1980 Do.
sition) underground project
of Central Coal Ltd.

11, D1ri West Open Cast Project 23-1-1980 An Inter-Ministerial Group met
of the CCL. on 21-5-1g80 to discuss various
issues. The appraisal note is under
sinalization.
12. Selected Dhori Opea Cast, 27-10-1979 Do.
CCL.

13 Feasibility R-port for Laiyo 15-5-1980 Modular tests have to be carried out by

Colliery (UG) of CCL Coal Mines Research Station as

suggested by Bureau of Public Enter-
prises in order to determine the
method of mining.

15-4-1980" An Inter-Ministerial Group meeting

14. Alvince action proposa Jon ( .
t is to be held for clarification of issues.

N:gihi (Singrauli) CCL.

. ; 15-5-1980 The project was appraised by  Project
+ Ramgurh OfC CCL 575719 A};))prjaisal Division and approved by
Public Investment Board in 1977 for
capital cost of Rs. 41 crores. No
major work on project has been
done and again the feasibility report
at estimated capital cost around Rs.
8o crores has been referred. An
Inter Ministerial Group meetin
will be held in July 1980 to thras
out the issues.

- t Singrauli 27-10-1979 A Committee, consisting of the re-
5. G;;f;:}. \é’é;}‘fho}) Toms 7 presentatives of Director-General of
Technical Development, Heavy
Engineering Corporation,Bur eau of
Public Enterprises, Coal India
Ltd., & Diesel Loco Works has been
sct up to examine various options,




239 Written Answery JUNE 18, 1980 Written Answers 240
3 2 3 4
17. Churi U/C, CCL 22-9-1979 The issues of Rail line and the infra-
structure facilitics are being sorted out.
18. Bine Coal Preparation Plant 3-4-1980 The issue of selling price of the cod
is to be sorted out.
19. Reorganisation of associated 27-10-16%9 Issues on technical paremeters zrd
Karanpura Colliery, CCL. mining safety are to be zorted out.
20. FR for Shirampur No. 2A 15-5-1g80 Under Examination.
Incline SCCL.
21, FR for Mechanical Longwall 2-6-1980 Under Excminaticn.
Power support for Godavari
Khani No. 7 Incline, SCCL.
22. FR for Coleti No. 2 Incline 15-5-1980 Under Examination.
SCCL.
23. Dhanpuri Underground, WCL  16-4-1g80
Clarificaton of certain issues is to be
24. Govinda Colliery, WCL 16-4-1980 soughtin an Inter-Ministerial Group
meeting to be held on 19-6-1g8o.
23. Shivpuri O.C. Exp., WCL 16-4-1980 )
23. Chhinda Colliery, WCL 3-4-1980 Information was recived or 24-5-1¢€o.
Appraisal Note is under finalisaticn.
27. Silewara Exp., WCL 9-3-1979 The Silewara project was origm:lly
sanctioned in 1973 at cost of Rs. 8.19
crores for an output of 0.85 mt.
In 1978, the Western Coal Ltd.,
submitted a revised project report for
Silewara Exp. at a cost of Rs. 17.23
crores with an intermedizte phase
of 0.45 m.t. annual production at a
cost of Rs. 1224 crores. The Inter-
Ministerial Group constituted an ex-
pert group on 4-5-1979, to study the
hydregeological and other problems of
mine workings and suggest measures
for solving them. The group «.b-
mitted its report in September, 1g79.
This was discussed in Inter-Minis-
terial Group meeting on 21-4-1680.
The information has been received
on 24-5-1980. The note is under
finalisation.
a23. Introduction of Powered sup- 10-8-1979 Various issues were discussed at the
port face at Patherkhera Inter-Ministerial Group mecting
Mine, I, WCL. held on 19-10-1979 and 21-4-19€c.
The tests for ascertaining the caking
properties of Bagdore seem coal are
under progress. The appraisal rcte
will be circulated only after the
results of caking property test beceme
available.
29. Rajgamar, WCL 2-6-1980 Under Examination.
30. Lajkura O.C., WCL 2-6-1g80 Under Examination.

el
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1 2 3 4
g1, Nandan Washery, WCL 22-2-1978 Issue of single zig/double zig is to te
decided on the basis of ash content
in fresh samples of coal as ditci« ed
at the Inter-Ministerial Group
meeting held on 21-5-1980.
g32. Advance action proposal for 2-12-19%8 The information on updated cost of the
Bhalgora, BCCL. project has been received on 6-6~
1980. The note is under finalisation.
33. Expansion of Korba Super 26-5-1980 Under Appraisal.
Thermal Power Station.

34. Development of R-12 Field in 3-4-1980 Clarifications ‘needed for appraisal
Bombay High Area. were received on 12-6-1980.

35. Puarchase of two jack-up rigs 29-5-198» Under Appraisal,

for development drilling by
ONGC.

36. Marketing of LPG-BPCL 4-6-1980 Under Appraisal.
(Phase II).

37. Installation of 2.5 MW Gas g9-10-1979 The proposal was discussed in the Inter
Turbine set at Barauni Ministerial meeting held on 1g-3-
Fertilizer Plant. 1980. Additional clarifications were

rcceived on 5-5-1980. Comrments
are under finalisation.

38. Captive Power station at 11-3-1980 Issues relevant to the project are to be
Haldia Fertilizer Plant. discussed at the Inter-Ministerial

mecting to be held on 18-6-1980.

39. Captive Power Plant for the 29-5-1980 Under Appraisal.

proposed Orissa Aluminium
Project.

Shortage of Cement in Orissa

1225. SHRI CHINTAMAN] PANI-

GRAHI:
INDUSTRY be pleased to state:

Will  the

Minister

of

(a) whether Government are aware

that Orissa is faced with an acute
shortage of cement;

(b) if go, what
made in January,

February,

is the allotment

April, May and June, 1980 respective-
ly to Orissa; and

(¢) how much wag lifted reached
and distributed respectively?

THE MINISTER OF STATE IN
T)HE  MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) There is a general shortage of
cement in the country including the
State of Orissa.

() and (c). The quantity of
cement aliocated and despatched 1o

Quarter

—

ist quarter
(Ja~uvary—March, 1980)

IInd Quarter

(April—J ire, 1980)

March, the State of Orissa during the 1sf
and IIng Quarters 1980 ig indicated
below:

Allocation made Supplies effected

(Tonres) {Tonnes) ‘

133400 113781

94202 81560

(April-May, 19€0)
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Crimeg in Temples in Kerala

1226. SHRI B, K. NAIR: Will the
Minister of HOME AFFAIRS be

pieased to state:

(a) whether there has been a large
number of crimes in temples in Kerala
during the last four months involving
thefts of idols, gold ornaments and
other valuables ag well ag idol-break-

ing;
(b) if go, the detailg thereof;

(c) whether any steps are  being
taken by the Centra]l] Government to
prevent such vandalism and to assu-
age the feelings of the devotees; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTER OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): (a) Only nine cases involv-
ing thefts of idols, gold chains and
other valuables have been reported
by the Government of Kerala during
February 1980 to May 1980.

(b) In these nine cases of thefts 13
idols, 2 gold chains, 2 silver ear rings
and 2 silver gopi were stolen,

(¢) and (d). A statement indicating
the steps taken by the Government
is enclosed,

Statement

Steps taken by the Government of
Kerala to prevent theft of antiques
and valuables from the temples eto.

1. A comprehensive law called “The
Antiquities and Art Treasures Act’
1972 has been enacted replacing the
Antiquitieg (Export Control) Act,
1947 with the aim of regulating the
export trade in antiquities and art
treasures, to provide for the preven-
tion of smuggling of, and fraudulent
dealings in antiquities, to provide for
the compulsory acquisition of antiquij-
ties and art treasureg for preserva-
tion at public places end to provide
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for certain other matters connected
therewith or incidenta; or ancilliary
thereto. This has a solitary effect on
the criminals,

2. A Special Cell (Unit) has been
created in the CBI with 1 SP, 1 DSP,
1 Inspr. and 2 SIs to take up the
investigation of difficult and impor-
tant cases referred to the CBI by the
States or entrusted to it by the Cen-
tral Government.

3. A data bank of cases of theft
and recoveries of cultural property
containing information gbout crimes,
criminals and property has been de-
veloped in the CBI. The records are
computerised to assist in the investi-
gation of cases and for collection of
information.

4. Besides the State Police/CID
who have been requested to report
all such cases to CBI promptly, the
Circle Officers of the Archaeoiogical
Survey of India have also been re-
quested to inform CBI telegraphically
of all such cases,

5. All information about the occur-
rence of such cases alongwith details
of property stolen/recovered and cri-
minals wanted/arrested/convicted, etc.
are promptly and regularly dissemin-
ated by the CBI through periodical
and special Look-Out Notices to all
State Police|CID, Customs Check
Posts etc. in the country to maintain
a watch and to prevent smuggling of
idols,

6. The CBI maintains Central re-
cords of crimes, criminals and pro-
perty in cases of idol thefts.

7. The assistance of the Secretary
General ICPO (Interpol) has been
sought to compile a list of all foreign
dealers and collectorsg of art objects
for use by Customs authorities and
allied services,

8 Whenever necessary, assistance
is rendered by the CBI to the States
with the help of foreign police and
interpol in the investigation and en~
quiries in such cases of thefts.

- i

p———



245  Written Answers JYAISTHA 28, 1002 (SAKA) Written Answers 246

fewelt wore fer grar ok e & geaie
¥ fad wmmix

1227, st war are Yool war g
FAT gg WX & O w@ fo

(w) feeedlt A< Fomr grer e wraTe
aT d@efer w¢ &7 gEa frar arar §;

(o) mar svaew AR ¥ g #
®C A oqe ¥ ofy a4 wF & ary & o
dwmr frar §;

() afx &, & o wrabaga & oY
I I ®qr wrdaArdy & o @

(7) w=r gmw “Fad  ofar”’  aw
werl & ¥ wanwaw X P9 g §Y
wwar §; X

(%) mmwuﬁrﬁﬁmﬁ%f‘mﬁw;
ofcomrwereT T A §E 380 -%TX
FFHT 1080 -¥x fwar 1 awar § 7

8 WAIAG § I WA (i QX REIN)
() & (7). aF-—

faseht e o & qfwa fear § f5
fom gro feslt T arfesr  sifafaas,
1957 &F HTU 116 & 9GgF & WIERR
frerer M9 FT AR 4@ F waR 9 g6fa
X #1 weaiwa fear smar @, forad ag
fagifa fear wr 8 & ofa w3 & feg
wiFa arvg fe@r qf wgar waT #T 53
3rm ¥ ag afas feaam g, fae o
Ot qfy waar wIAl &' AOHa wWifk &
fag 100, werwe ad T ¥ agfeq fead
qy fad o4 & grer & ST owar g0
IR FqIETER T g & Uwm from § 9g
fraifa frar & fe ey aufer a1 awifaa
feran qea fewlt fear fageor wfafaaw

ferelt wowrmy & admar g@r & ugfu
wif wygfen armfs & wdafeat sam
wmfwa fear wiw

(w) dvmar & myae Thaar g #
% N mfaw s & 97w wrdardy

qrae fear smar & g9 @wE s
a1y T faaal & & T § waiq wf@E-
e §fag ® @€ F wqEe fFEr dw
& ofgwmfal 1 adwar fraifa s@ &
faect wsw ¥ar  (adaar) faaw, 1954
o fesft swmew ¥ar  (F0@ar)  faaw,
1965 faad wzm aF maar fawmia Srafa
afafa gra I4®1 (7 @ TR F wIQIL
ufgerfal & adgm fanifa s@ *
sgaegt g1 fe@y fawig a4 ¥ WA & @
& gmm mwaglea srfeal ok o7 -
il & fag fefwai & wrom & safa
qeEady wydw ox Sfew =m faar smar
g O @F T WYT T QT G
s gygfas srfagi oo sqgfsa sorfaal
AT IEEATO 1 FOgar g § g
qreeafes U F kW ¥ w@r omar § o

(@) @ar (w)i s aff s&v

Representations from SC|ST Stemo-
graphers/Head Clerks im Delhi Ad-
ministration

1229. SHRI CHANDRA PAL SHAI-
LANI. Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether some SC/ST gtenvgra-
phers/Head Clerks working in Delhi
Administration have been representing
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since 1973 against supersession in
matters of promotion to the posts of
Grade-II (M), regularisation and fix-~
ation of their seniority;

(b) if so, the number of such cases
and the action so far taken to redress
these grievances; and

(c) if no action has been taken so
far, the reasons for such an apathy
in giving justice to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR]I YOGENDRA MAKWANA): (a)
& (b). According, to the report fur-
nished by Delhi Administration only
one Stenographer has represented
since 1973 against supersession in
matter of promotion to the post of
Grade II (Ministerial) and regularisa-
tion and fixation of seniority., This
Stenographer has since been promoted
to a Gr. IT (M) post from 1974. Delhi
Administration ig inquiring as to why
the relevant D.P.C. could not consider
the names of eligible Scheduled Caste
candidates for promotion to Gr. II(M)
in 1973.

(¢) Does not arise.

Police as a Planned Subject

1230. SHRI NARAYAN CHOU-
BEY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the subject “Police” is
included as a “Planned subjects”;

(b) if not, the reasons therefor; and

(¢) whether, in view of gradual
increase of production, planned de-
veopment of industries agriculture,
urban and rural areas, Government
have any proposal to include “Police”
as a planned subject to face crime and
other activities which are growing
gradually?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). Police in States,

JUNE 18, 1980

Written Answers 248

excepting the Police Housing Scheme,
jail buildings and other Police build-
ings, is not treated ag a planned sub-
ject ag “Police” is an administrative
subject and not of development na-
ture, However, all the State Gov-
ernments have been addressed to in-
dicate their views. The matter will
be reviewed after their views are
known.

Military Training to Secessionist Ele-
ment in Neighbouring Country

1231. SHRI P. J. KURIEN:

SHRI S. R. A, S. APPALA
NAIDU.:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether it i5 a fact that Tripura
Government has appraised the Cen-
tral Government of the military train-
ing being given to secessionist elements
in a neighbouring country; ang

(b) if so, the name of that country
and the action taken by Government
to counter such activities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) ang (b). In a report received
from Government of Tripura in 1979
it was inter alia mentioned that some
tribal boys from the State were
known to have been sent to Bangla-
desh in batches for training by Mizo
National Front.

This matter hag been raiseq with
Bangladesh Government on several
occasions,

Maharashtra-Karnataka Border
Dispute

1232. PROF. MADHU DANDA-
VATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Union Home Minister had talks with
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the representatives of the Maharash-
tra Ekikaran Samiti on 14th April,
1880 regarding the long pending Maha-
rashtra-Xarnataka border dispute; and

(b) if so, the outcome of these talks?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Yes, Sir, the President
of the Maharashtra Ekikaran Samiti
had met thg Home Minister on the
16th April, 1980 regarding the boun-
dary dispute between the State of
Maharashtra and the State of Karna-
taka, During this meeting the Home
Minister had expressed the hope that
the dispute would be solved amicably
with the cooperation of the concerned
state governments and that the Cent-
ral Government would make efforts
to resolve the dispute at an opportune
time.

Statement correcting Answer to Un-
starred Question No, 1087 dated
19-3-80 re. Application for Licence to
Produce Arc¢ Flux by M5s. Indian
Oxygen Ltd.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
The reply given in Lok Sabha on 19th
March‘ 1980 to parts (a) to (e) of
the Unstarred Question No. 1087 asked
by Shri R. K. Mhalgi relating to the
application for licence submitted by
M/s. Indian Oxygen Ltd., for manu-
facture of ARC fluxes may please be
substituted by the reply given in the
enclosed statement.

Subsequent to the reply to the
Question it came to the notice of this
Ministry that MRTP Commission had
submitted its report on 15th March,
1980. This Information was received
at the fag end of the last Session of
Lok Sabha, it is regretted that the
statement giving the correct informa-
tion could not be laid on the Table
of Lok Sabha during Second Session
of Seventh Lok Sabha.
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Statement

(a) Yes, Sir. The application of
M/s, Indian Oxygen Ltd., was refer-
red to the MRTP Commission for
a report. The report in question has
since been received.

(b) Yes, Sir, v

(c) The Small scale units have
represented that thejr interests would
be adversely affected if M/s. Indian
Oxygen Ltd., is allowed to enter this
field.

(d) and (e). The final decision of
the Government on the application
of M/s, Indian Oxygen Ltd., will be
taken after consideration of thg Com-
mission’s report.

+

12 hrs.

ANNOUNCENMENT RE. REPRE-
SENTATION OF THE GENERAL
BUDGET

MR. SPEAKER: I would like to in-
form the House that as is customary,
the House would adjourn for half-an-
hour at 4.30 P.M. today to re-assemble
at 5 P.M, for the presentation of the
General Budget.

R

12,01 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL COM-~
MODITIES ACT, HINDUSTAN TRACTORS
LTD., (ACQUISITION AND TRANSFER OF
UNDERTAKINGS) ACT AND REVIEW AND
ANNUAL REPORT OF NATIONAL INSTRU=
MENTS LTD. FOR 1878-79 AND A STATE-
MENT

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): I
beg to lay on the Table: —

(1) A copy of the Imported Ce-
ment Control (First Amendment)
Order, 1980 (Hindi and English
versmns) published in Notification
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No. 8.0. 236(E) in Gazette of India
dated the 31st March, 1980, under

. sub-section (8) ‘of section 3 of the
Essential Commodities Act, 1885.
[Placed in Library. See No. LT—
903/80].

(2) A copy of Notification No.
SO, 281(E) (Hindi and English
versions) published in Gazette of
India dated the 26th April, 1980
containing Corrigendum to Notifi«
cation No. S.0. 13(E) dated the 3rd
January, 1979, under sub-section
(3) of section 834 of the Hindustan
Tractors Limited (Acquisition and
Transfer of Undertakings) Act,
1978. [Placed in Library. See No.
L T—904/80],

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) Review by Government on
the working of National Instru-
ments Limited Calcutta, for the
year 1978-79,

(ii) Annual Report of the Na-
tional Instruments Limited Calcutta’
for the year 1978-79 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(4) A statement (Hindi and Eng-
lish versions) showing reasons for de-
lay in laying the papers mentioned at
(3) above. [Placed in Library. See
No. LT—905/80].

NOTIFICATION TUNDER INTER-STATE COR-
PORATIONS ACT, DRAFT OF THE MINIS-
TERS’ (ALLOWANCE, MEDICAL TREATMENT
AND OTHER PRIVILEGES) AMENDMENT
RULES, NOTIFICATION UNDER CENTRAL
INDUSTRIAL  SECURITY FORCE  ACT,
ASSAM PREVENTIVE DETENTION ORDIN-
ANCE, NOTIFICATION UNDER ESSENTIAL
SERVICES MAINTENANCE (ASSAM)
ORDINANCE, 1980 AND A STATEMENT

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): I
beg to lay on the Table:—

(1) A copy of the Treasurer of

Charitable Endowments, Punjab
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(Reconstitution and Reorganisa-
tion) Order, 1980, (Hindij and Eng-
lish versions) published in Notifi«
cation No. S.0. 286(E) in Gazette
of India dated the 5th June, 1980,
under sub-section (5) of section 4
of the Inter-State Corporations Act,
1957. [Placed in Library. See No.
LT-—906/80].

(2) A copy of the Draft of the
Ministers’ (Allowances, Medical
Treatment and other Privileges)
Amendment Rules, 1980 (Hindj and
English versions) under sub-sec-
tion (2) of section 11 of the salaries
and Allowances of Ministers Act,
1952, [Placed in Library. See No.
LT—9(07/80].

(3) A copy of Notification No.
G.S.R. 776 published in Gazette of
Indig dateq the 9th J une, 1980 con-
taining corrigendum to Notifica-
tion No. G.S.R. 564 dated the 21st
April, 1979, under sub-section (3)
of section 22 of the Central Indus-
trial Security Force, Act 1868
[Placed in Library. See No. LT—
908/80].

(4) A copy of the Assam Pre-
ventive Detention Ordinance, 1980
(No. III of 1980) (Hindi and Eng-
lish versions) promulgated by the
Governor of Assam on the 18th
April, 1980, under article 213(2) (a)
of the Constitution read with clause
(¢) (iii) of the Proclamation dated
the 12th December. 1979, issued by
the President in relation to the
State of Assam. [Placed in Library.
See No. LT—909/80].

(5) (i) A copy of Notification No.
PLA 334/80/7 (Hindi and English
versions) published in Assam Ga-
zette dated 7th April, 1980 pro-
hibiting strike in certain essen-
tial services, under sub-section (2)
of section 2 of the Essentia] Ser-
vices Maintenance (Assam) Ordi-
nance, 1980 read with clause (c¢)
(iii) of the Proclamation dated the
12th December, 1979 issued by the
President in relation to the State of
Assam,
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(1) A statement (Hindi and
‘(English versions) explaining rea-
sons for not laying the notifleation
mentioned at (i) on the first day of
the current session,

[Placed in Library. See No. LT—
910/80].

NOTIFICATION UNDER NAVY ACT, ANNUAL
REPORT OF NATIONAL REMOTE SENSING
AGENCY, SECUNDERABAD AND STATEMENT
RE. REVIEW ON THE WORKING THEREOF
FOR 1978-79.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N, SINGH): I beg to lay on the
Table: —

(1) A copy of the Naval Cere-
monial Conditions of Service and
Miscellaneous (Amendment) Regu-
lations 1980 (Hindi ang English
versions) published in Notification
No. S R.O, 175 in Gazette of India
dated the 17th May, 1980, under
section 185 of the Navy Act, 1957.
[Placed in Library, See No. LT—
911/80].

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

(i) Annual Report of the Na-
tional Remote Sensing Agency,
Secunderabad_ for the year 1978-
79 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon,

(ii) A statement (Hindi and
English versions) regarding Re-
view on the working of the Na-
tional Remote Sensing Agency,
Secunderabad, for the year 1978«
79 and reasons for delay in laying
the Report.

[Placed in Library. See No. LT—
912/80].

NOTIFICATIONS UNDER ALL-INDIA SER-
VICES ACT »

SHRI YOGENDRA MAKWANA:
On behalf of Shri Venkatasubbaiah, I
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beg to’ lay on the Table a copy each
of the following Notifications (Hindi
and English versions) under sub-sec-
tion (2) of the section 3 of the All
Indip Services Act, 1851:—

(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Ninth Amendment Regu-
lations, 1980, published in Notifica=
tion No, G.S.R. 287(E) in Gazette
of India dated the 25th June, 1980.

(ii) The Indian Administrative
Service (Pay) Sixth Amendment
Rules, 1980, published in Notifica-
tion No. G.S.R. 288(E) in Gazette
of India dated the 5th June, 1980.

(iii) The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment Re-
gulations, 1980, published in Notifi-
gation No. G.S.R. 289(E) in Ga-
zette of India dated the 5th June,
1980.

(iv) The Indian Administrative
Service (Pay) Tenth Amendment
Rules, 1980, published in Notifica~
tion No, G.S.R. 290(E) in Gazette
of India dated the 5th June, 1980.

[Pladed in Library. See No. LT—
913/80.]

DR, SUBRAMANIAM SWAMY
(Bombay North-East) : Sir, T have a
point of order, under rule 372, Yes-
terday, the Minister made a state-
ment; and under rule 372, I could not
ask a question at that time. But I can,
with due notice ask a question on the
statement. I have given a number of
notices on the Afghanistan matter;
but the House has still not discussed
the Afghanistan question. On the
basis of the Minister’s statement, we
would like the House to discuss the
matter, I have given notices earlier.

MR. SPEAKER: We have admitted
one, Not yours; but on the same ques~
tion. The samy subject has beerr
covered.
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CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

REPORTED TOKEN STRIKE BY RESIDENT
‘POCTORS IN MAJOR HOSPITALS IN DELHI

SHRI CHIRANJI LAL SHARMA:
(Karnal): I call the attention of the
Minister of Health to the following
matter of urgent public importance
and request that he may make a state-
ment thereon:

“The reported token strike by
resident doctors in major hospitals
in Delhi on 16 June, 1980.”

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL: WEL-
FARE (SHRI B. SHANKARANAND):
Sir, the Resident Doctors of the All
India Institute of Medical Sciences
Hospital J. P. Hospital Complex and
Dr, Ram Manohar Lohia Hospital
observed a token stirikd for a day
commencing on the morning of the
16th June, 1980. The Resident doc-
tors of the Smt, Suchetz Kriplani
Hospital and Kalavati Saran Child-
ren’s Hospital did not go on this token
strike. The Resident doctors of the
Safdarjang Hospital jobserved strike
from the afternoon of 16th June to
the morning of 17th June, 1980.

It was reported in the daily press
on 15th June 1980 that the Junior
doctors of all the major hospitals in
Delhi would observe a token strike,
commencing on 16th June, 1980 morn-
ing to “express their solidarity with
the striking Resident doctors of the
A.LIM.S.”, In this connection it is {o
be mentioned that the Resident doc-
tors of the AILLM.S. had called off
their strike on the evening of Sun-
day, the 15th June, 1980, after they
were satisfied onthe issue of setting
their demands. As the declared inten-
tion of Junior doctors working in all
the major hospitals was specifically
to expresg their solidarity and sym-
pathy In support of the AILILM.S.
striking Rosident doctors it is not at
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all understandable why the Resident
doctors working in the major Hospi-
tals of Delhi had to go on a token
strike on the morning of 16th June,
1980.

SHRI CHIRANJI LAL SHARMA: I
would like to know whether the de-
mands of the doctors of the AILILM.S,
were duly met.

SHRI B. SHANKARANAND: The
very fact that they have withdrawn
the strike shows that they are satis-
fled with the settlement of their
demands,

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Speaker, Sir, the state-
ment made by the Government is
very surprising and shocking. I am
constrained to remark that this state-
ment is an eloquent testimony to the
criminal indifference that the govern-
ment has displayed by pleading ig-
norance of the very existence of the
demands of thesa resident doctors of
the major hospitals. Some section of
the Press reported that the resident
doctors wanted to go on strike in or-
der to express their solidarity with
the striking resident doctors of the
All India Institute of Medical Scien-
ces. I do not know whether the Gov-
ernment’s sources of information are
limited to only certain convenient
sections of the Press. I need not go
on quoting paper after paper. I will
give you gne instance. The Hindustan
Times dated 15th June gave a news
that the doctors of All India Institute
of Medical Sciences were calling off
the strike. Just below that, there wasg
another news that the doctors of other
major hospitals were going on strike
in order to better their working con-
ditions and emoluments. They have
demanded the appointment of a high-
powered committee with the represen-
tation of the Federation of the Resi-
dent Doctors in Delhi to look into their
grievances. I am sorry to say that the
government chose to see some report
in somg newspaper which was conve-
nient to them and thus tried to avert
the whole issue,
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1 woulg like to put certain specific
questioriz to this government regard-
ing the indifference that has been
shown to the very existence of the
demands of these doctors. If the in-
formation of the government was
that the resident doctors of these
major hospitals wanted to go on strike
in order to express their solidarity
with the doctors of the All India
Institute of Medical Sciences, then in
order to avert such strike in order to
save people from their inconvenien-
ces resulting from such strike, did the
government not get into touch with
these resident doctors informing
them that there was no need for them
to go on strike for expressing their
solidarity with the doctors of the
All India Institute of Medical Scien-
ces when the matter had been settl-
ed already with them? Did the gov-
ernment not move in that direction
and try to avert the strike and also
try to see that no inconveniences
should be caused to the people? Whe-
ther the government directly tried 1o
know from these doctors, who had
cxpressed their intention to go on
strike and their federation, their
genuine grievances and their de-
mands? When a settlement was being
reached with the resident doctors of
tie All India Institute of Medical
Sciences, did the government keep
in view the totality of the problem
and the need to better the working
conditions and the emoluments of all
the doctors in general? Did they try
to assess the impact of the settlement
with the resident doctors of AIIMS,
{1 impact which will be there on the
doctors in other major hospitals?

The Hindustan Times of the 17th
reporting the strike of the resident
doctors, has further reported that the
doctors of the major hospitals had
said that they intended to intensify
their agitation on anq from 19th June,
that is, tomorrow_ if no high-power
committee is appointed in order to
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look into their grievances, and if a
representative of the federation is also
not taken on that particular commit-
tee. I would, therefore, request the
government to give categorical rep-
lies to all those querries raiseq and
also to give the House an assurance
as to the steps the government is
taking in order to see that the resi-
dent doctors of those hospitals do not
go on to intensify their agitation, as
has been reported in certain sections
of the Press, The statement is also
so lopsided; it tells us where the strike
has not been complete, But
there were several hospitals where

the strikeg was complete. Government
says that the resident doctors of other
major hospitals wanted to go on strike
in order to express their solidarity
with the resident doctors of AIIMS
and those doctors had withdrawn
their strike, May I know from the
government? Even the resident doc-
tors of AIIMS went on strike in sup-
port of the resident doctors of other
major hospitals. Therefore, this is a
ridiculous type of statement that has
been placed before us.

SHRI B. SHANKARANAND: I do
not venture to comment on the ques-
tion of the hon. Member the way he
put it. I am sorry to note that the
hon. Member has not grasped the
question himself though it seems he
has put the question; he doeg not
know what the question is, what he
is talking about.... (An Hon. Mem-
ber: You explain to us.) Is it the in-
tention of the hon. Member that the
resident doctors federation, of which
he is speaking, that they should have
a dialogue with the government or
hospital authorities only through the
Press? None of these people have
given any representation, any notice
to the government or the hospital
authorities.... (Interruptions) I am
saying that the resident doctors,
those who had gone on strike, had
not given any of their demands to
tae government or the hospital autho-
rities, L
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oy wew  fagrdy woddy (@ faelt)
oy WERT, WA WEEY ¥ AWy 9%
g B o amaarer w d o gf AR
off FAAATAY A FA 9T HAY wWFRA WY
g gl gt Eewiiv ATRAT T g

wow wERw: AR 3T ugd f§ wrowd
W & W o owr Wy !

st wrw  fagrd awddt: q@ Sane
FIFT O T GE gUr 1 16 wiA
w2 7Y gy fawlt ¥ oftaw wiwA
¥ @ fer A aidfaw gEgare & 9 o
IJgN a8 wWiw # 4 f& 1979 W
W & q9 ITAT A gAWET gwr g,
39 TR ® ar] fear @y AW @
Ty o -

Improved working conditions,
better patient care, reasonable
working hours, accommodation for
doctors, and safety during duty
hours. T

W AP W AFT 1979 ¥ FT @wear
gur a1, 99 9T gAw Ad fFar wgr, wefad
2 WA Tgy TRA A 2 fow A qtdfaw
3 Y 4t | 7@ 16 W wY oY
T AT & 16 7 #1 fRT & ggarA
ff Sy AT QT W wrdardr gy &Y
| # ST wrgar § v @dY wgRg A
Fae gUTMLYEl Fr O F  mra o<
W qidfas @A &1 srar sfear dfewer
wEiege & §rg 3y S faar ? gl
wﬁm%maﬁrﬁm CCANE-
# simar wgar § f5 wiw dofede waET
feeeft & oF woae ¥ @ ¥ wR 9w
* ¥ ST wer fa g #Y
g ar & Sraar qr, AfFa
g orAar a--&  9gq

2221

:

‘But they could be so shockingly bad.
I could never think of human indif-
ference and casualness, could not have
assumed worst form.’

22 wiw ¥ ooy & dfyedz madc W@ ¥
IR Fraar fem ar fe gfvac e
& & I WA W wrdn, '

w9 WA wE W FORA A€ gd
¥ft agaw qg W ARy §

fo fasly & ez wydz faeslt & wmoar
TR 99T @ & WX ¥ & w@reey
Hataqd ¥ Iuer w§ dog T g

Tt ag aw afl & fr = ww wAwRY
sifggr AT ¥ wq W (ader ®
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gr-fealda, daerhm, frasr ardw dfve-
dz maqe & wegarsr & wfgerfa 9T @
e, wr ag Ay wEw & fawrer T ATy

i g 7
swege wgRE, foet & wewnma Q@
frare &, ag fAwmd w7 o o\ e !
¥ qudy ara A wEAT wrEAw, wa @
af g ur wE-wade & aed, o
qEX N w9 FT & feaely § 1 &
ST W g fF owmw efewr dfewd
ey § 59 fav o ggarw wwdy W,
I FTEATT & THIY & & fAyr IO
aTe 7 war fear ? sy fedy werarer ®
TR A AT A AR wew & oW
gray &7 sy A0 & wfe sreeT WOt
OHT I WgHe

) .

X
3
2

ry

fe 1
|
:
%
E

TR ¥ fraar T w9 W,
wHT gAY Lx
X gg Y qard fF o T T d v
e vT ® & #TC Qg ¥ I @
N wag AL ¢, A I T ¥ wF WG ?
feeett &Y gl ax swwr gfam A &,
FH ARG A TECU &1 SR # wmr
W dvq A &1 q@ R ITTRA WY =m-
gfs  sferreat & wic cafad s ww
FT @ ¥ (% W aa FY wiw & {oF g5 w32y a1
S | A ag WA Avear g Ry Ry
AT ¥ aER S @Y | ¢ ox am
we § fe oA @ ardy merara WY
T g g =rfEw | WX MR /TR
7g 4% FT gEdr ¢ a1 Ag T T[|AT OW
% fr ag Q@Y g &, o7 Aw W S

SHR] B. SHANKARANAND: I am
really surprised to hear Shri Atal
Bihari Vajpayee, I do not know what
he was doing from 1977 to 1980. He
wag part of the Government. This
sort of thing started during the Janata
regime. It hag not started now, He
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himself admitted it. I do not know st on farrs qrewm (greligR) | wsAw
why the previous Government kept agRE, wHr qdr W { wRr f!f we
quiet. It does not lie in the mouth of ¥ afa el v e orwerd w o
Shri Vajpayee to ask now what this q qawar g fe A wEHaw 1 QEpET 6

Government is doing, We are willing WIAETY W iff_l‘, ¥fire TR oY Wlﬁh
o take up the responsibility; we do W wrwrdr Aff §—faegm srAerdr Wl
not avoid responsibility. The hon. ¥ afx o Sl wA--8 W R A

member should know that there ‘was W ag W AT W AAER JfTa
a token strike on 14th and 15th April, Tl Rt ww g ¥ o5 9w W faar
in support of their demands. Then ¢ s g Wl e W A fer & @

Faawrdar § 1 If@T sRd S W%
g wr R, var oY, WA WERA W 9
] ¥ g TTRU

they went on an independent strike in
the hospital of the AIIMS, The hon.
member and the House will be pleased arew g AraEy g AW s
to know that the demands of these
resident doctors were settled even on a
13th May jtself. The Director of the ?
Hospital hHad ‘written to them that , - Y&
these demands were agreeable and the T HAY "i'“ W oF Sz AW T
House will be surprised to know that

on this very settlemeni, they with- fre®r zw gra ¥ faosly & aowre wrerd
drew the strike after one month. Who Tar gifeqewr A gaw § 1 AOST &) der
is at fault? These demands were met avel &w 9gw a¢ §, &fem gfaesy Ia¥
on 13th May, 1980 and on this very O § Iy drgar & o wrow
settlement they withdrew the strike. d fw 7g aror wraer gy Y @ § )

A little lesser than that they sccepted
and withdrew the strike, Is it not the
fault of the resident doctors that they
unnecessarily continued the strike for T X
more than one month? I do not know . .
whether Shr!} Vajpayee was speaking wifsd, Eﬁ.aw AT REAT O ATAT 1
on behalf of the doctors or on behalf 3@ anﬁW 3 16ar09 %! g¥AT q‘t?@‘ !
of the suffering public. ikl m A & are orara fear § i femre
o dewie YT WEI @Egw A g
arY & mvg X ag wfar g Aifew

yfe Tl & SR ¥ we wEew
%Y 5 ard@ %Y U ANrEw faar | oW
I wgr fw ¢ wifsgz  faare

SHRI ATAL BIHARI VAJPAYEE: > it T ET
I was speaking on behalf of both. i;m q:* 2?@3 lfm;% ? | f?r;vﬁq't wfa-
fre arel wd & €7 ¥ 1 g W A
SHRI B. SHANKARANAND: He Mm@tk | W% % 3 w7 %eh wgve .
did not, He spoke only on behalf of e ‘«tl i ‘Tg m :3 7 e
the resident doctors. He forgot the !T'E:: é‘g;rﬂmm’fm .,»,-Qfmm tmql
suffering public. The Government do X w7 F W19 WY a@ar B oreti
not want to continue this sort of thing, X fE 'qqﬁ wg+fr fewiv §h ar g
namely, strikes in these hospitals. It QT:'(E' wAEy Frrgr Y e | & 7g & wed
will tak‘e hecessary gsteps to prevent § 06 3oy wx fewim oo & av | A
such things, araw & ? TR @d Adl w9ey fr wW-
SHRI ATAL BIHARI VAJPAYEE: T e wf:; ? HT:? & fw m:‘tm;\\;
I put a specific question. Have the : Y
qrER HRE AT QY A S " w3 fp sy

Government considered the proposal

made by the junior doctors that a W. A
high-powered committee should be g‘:n f 7 W q! W
appointed to look into their problems? '

SHRI B. SHANKARANAND: We fanie wre W T Gy F }
are not considering the appointment Tray Efr maWadz ol ¥ w

of a high-powered committee. 7 i awy & wivnw AT ¥ § W
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Ay cafawe qraam]

T TR wq waadz ¥ quETaE
HFoarx § At wed svy vy 1 A
IF q¥ W ¥ AR ACAA a7 5E N
afad 1 uw @ warifewws &7 owreser
Ry e, oA & 31 qF CF qQ &, TT
o Yu¥z TR F & T 0T F@TE A
9% ¥q IAET Y, oF W IEE @A &,
HEHTA, o4 9 w9 SEET g W T
qg FEO WA AAT ATAT § AV A B W
;rmgr sar &1 oF fewiv gad  daw
|

frad fewiv s dey ¥ 1| 3 T
g£fF gd 80 42 FW FAT AT & SEfF  fw7
T & qafas 48 €2 W FW F § gAA]
gt Fagadi et E% gmww ah F&
F w2 § w48 6T ¥ sqrEr ®ry fAqr wirw A
I AT zrew faar s

foe wrare & §90 & Ia*r (wwraa g
Fogy §fr = gifewesm & S8 ¥ @
gAY & arva ¥ fedr adw F7 grag gOA
AT g A mrA SirA F frawg iy & w3
&% Fz7 {& I wraT g9 q9r fay &, e
ATET T T T § IAF FTOT W o A
WIEHIE | JARTHEH g v Faw 30 qC@e
TR §foqd &1 ura X foqg F gy fzy
g @ W jouEe 3w fey o
a9E® W AFIA FT HWIeqr  K(qg |

for g afag wrammer | 59T 74 &
TET 78 7 i o v (dizgE wiw
afersr argdw HDfrw ger & 4 1 =€
# wiq FT qreE-dvqueE ST &, agt difaw
WY gz dfed wTE ) T afd W
afts et § 3 B TR FT oA w9
& gar sz g fF amr Afaw Y e
2, wra @At e HfET 1w IvEfEr
g @ war =rfEd, A sogfnar @ @ @w
Fifsd | 70T F T FTEW I FE )

fer & Tard Al a9 FT GArH | AT F
gt St Wi #T Fwz wfawg § 3w o W
2 | wrEi w e ¥ wds @ oy FAfws
k- e w9 & w9 H %ﬁait fwad gear
) ATy ard awerd ¥ oW A feTomm
Furag w80 (F 5T w9 amar W A e
¥ wa wrd | amqfagds  wad § 0 FaT
%Y Aglar T G479 &, WeAwW W kA, ¥ T
Tl ¥ AN AR AreAN A ArAwTy gfas
wIAT AT § | wAfEd ¥ S owrz Awii §
(sraen=) & mia ¥ @ q99 93 @ § f ww
WY X 5 IA FT IT AW A 8 YRR
far ar Ad ? wuc fear wr ar g Wi
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qT wray Wy vy o Ft ared wgr e ored
dfeadiz fom &, 90 X IFA grTE ATIN
A drww X wr dfeedz frm g, m W
TFH OF FT & qqATYT 7 597 FL |

SHRI B. SHANKARANAND: On
the appointment of a high power com-
mitiiee 1 have already informed the
House that I am not going to appoint
that.

The hon. Member hag deall upon
many demands of the Resident Doc-
tors. All these demands—I need not
repeat them—were discussed with the
Resident Doctors of the AIIMS, When
they were fully satisfiedq with these
demands_ they withdrew the strike.
But 1 do not know what the Member
wants.

it o fraw  qramw  wwEW WG,
u¥ WM g Tt $1fwY | ag WET W
fewiga &1 A 1 frown 81 Frwg f&
s Mbw &1 &9 A F A W A ARE
faar war & ar A WYX w9 F ¥y Afewde
foqr & ?  w& 3AHT TANTEC & AT ZIIA W
Taa ¥y urafa & 7 owiE drie sagde
At g ad s wrg Iwa F g § 9E Faar
gFd | 9 FAqTET |

WeaS REAT  OF &1 3T wAw  f'ar v
awar ¢ (& 5 arig & qqTEw fgu war g
Tr AEY | gAT A qAAMAT % BAST WAl |

wft R fadArs owetR o wAT, gHOO®W
stradr wrget & O s e gwr 0 W
fzwiie  fwar &, (3w ey w@w fF
s dfewdz fwar g 7

weaa WAAW : HwUArg S, aaen iy
5 @ & 9% WRIiEw & A ¥ |

SHRI B. SHANKARANAND: Whos2

memorandum?

Wt wafgmr a2 5 AO® &0
G wrE AT TEeE FEE A AT
¥ miq &1 ¥RITew fear nar ur Ad 7

migwy faer & ar ad ?

SHRI B. SHANKARANAND: I
have not received it,

st M feaa o . oy fzade

wr fear & 7
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SHR1 B. SHANKARANAND: The
settlement is with the resident doc-
tors of the All India Institute of Me-
dical Sciences.

MR, SPEAKER: It is not an official
document.

SHR] INDRAJIT GUPTA (Basir-
hat): The House must have definite
information regarding the terms and
conditions of the settlement. That is
not a secret document.

MR, SPEAKER.;
thing.

That is not the

SHRI INDRAJIT GUPTA: That is
the questicn asked by Mr. Paswan.

(Interruptions)

MR, SPEAKER: The Minister has
not denied the information. Let him
explain. (Interruptions).

WEIT{= A, UrT FATIT |

SHR] B. SHANKARANAND: Sir,
the House knows them. He has quoted
all the demands of the resident doc-
tors Should I repeat all the demands
again?

(Interruptions)

Sy A (IR ¢ Hi 44t T2 AL IAFYT A
¥ afws afeawz wwrgar &7

seTR AYFT - W fAA AT TLIEF
a7 7z fagst &t 7% oW uEr S F wrgwr
garar ¥ faar f& &t fewren @t ag wiww
oft | w1 3 femrew & F Jar o0F ?
(swaata)

Please explain what you want to say.
(Interruptions). Let him explain.

(Interruptions)

SHRI INDRAJIT GUPTA:. What are
the termg of the settlemont? Can’t he
tell us?

SHRI B, SHANKARANAND: Sir,
the Federation of Resident Doctors
have never given any notice or de-
mands. So the question of settlement
on that does not arise here. But the
settlement of the demandg of the All

hospitats (CA)

India Institute of Medical Sciences
resident doctors, of course, js there.
So, let them not be confused. Since
there was no demand from the Fede-
ration of Resident Doctors, the ques-

tion of gettlement does not arise at
all.

st o= famre qregew . wrer gfear
fewsr (RREqE ¥ wad ;@ ¥few fpar ?

SHRI B. SHANKARANAND: You
have not asked that. Did you ask
that? You did not ask. You asked
only the demands of the Federation
of Resident Doctors.

st v fasre wemT ;¥R T R A
sam & 7

MR. SPEAKER:. I gver-rule that.

st Ow fasre areate 3R S weET wAT
W 2| W7 5 ATO™ &7 AFIEW  WITHT
faer ar 7gy A% wrew sy Afewde fwar o

MR. SPEAKER: Out of this Call
Attentjon motion your question is
regarding the All India Institute of
Medical Sciences. That question does
not garise.

ot oW fasg qrewin 2 9T & w7 @

g | & 73x & wiw glewr swdiegr & @A
TaTaTR & fIar &

WMETN WEAT ¢ NI §T A4S GG @
g
regarding the resident doctors in
major hospitals.

st N famre qigara - I & anda ¥
geary  xr & o
MR. SPEAKER: I over-rule it.
SHRI ATAL BIHAR] VAJPAYEE:
“Major hospitals” include the All
India Institute of Medical Sciences.

If a settlement hag been arrived at,
the House is entitled to know.

MR. SPEAKER: You can put a
separate question on {hat,

ot 1w famra qrewe : 7y o gAY qOT |
MR. SPEAKER: No. I don't think.



267 Strike by resident
m-@: .’,i;:.-.. 4 |

SHRI ATAL BIHAR] VAJPAYEE:
Have you gone through the statement
of the Minister? He hag claimed that
a gettlement has been arrived at ‘with
the resident doctorz of the All-India
Institute of Medical Sciences, The
House is entitled to know as to what
are the terms of the settlement.

MR. SPEAKER: I have gone
through the statement and it clearly
says that those doctors decided to go
on strike in sympathy with the doc-
torg or to prove solidarity with them.
Is it not? That is all, Nothing more
than that.

SHRI ATAL BIHAR]I VAJPAYEE:
He has also mentioned that a settle-
ment had heen arrived at with the
resident doctors of the All India
Institute of Medical Sciences.

MR. SPEAKER : That sirike has been
called off,

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
We are entitled to know.. ...

MR. SPEAKER:. That does not
arise out of this. (Interruptions). In
the gtatement it is mentioned: “The
resident doctors of the AIIMS had
called off their strike on the evening
of Sunday, the 15th June, 1980, after
they were satisfieq on the issue of
settling their demands.”

This question ig not regarding that
demand. I am not going to agree
with you.

SHR] INDRAJIT GUPTA: May I
seek your guidance for the future?
While the strike was going on and a
prolonged strike, several notices of
calling attention were given and you,
in your wisdom did not admit any of
them ‘while the strike was on. Now
the strike is over, and it has been
settled. He says the strike was over
on the 15th. Today is the 18th. Then
some token strike of solidarity has
taken place.

JUNE 18, 1080
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PROF, N. G. RANGA (Guntur):
Which wag wrong?

SHR] INDRAJIT GUPTA: Wrong
or right. You have admitted a calling
attention. Does it mean that the
questiong arising out of the notice are
to be confined to the subsequent token
strike which had sometlhing to do with
the earlier strike?

MR. SPEAKER: If you want to
cover that you can give another
notice, 1 '

SHRI INDRAJIT GUPTA: Should
he not tell the House on what terms
and conditions the settlement has
been arrived at?

MR. SPEAKER: You can give me a
fresh notice.

SHRI INDRAJIT GUPTA: Then
why did you admit thig notice, if you
want to restrict it?

MR. SPEAKER: Has the
anything more to say?

SHRI B, SHANKARANAND: Un-
fortunately, they have not in their no-
tice referred to the strike of the resi-
dent doctors of the All India Medical
Institute, but only to the Federation
of Resident Doctors.

MR. SPEAKER: Do you want to
say anything more?

Minister

SHRI B. SHANKARANAND: The
Resident Doctors of the AIIMS went
on an indefinite strike from 21st April,
1980, The demands of the resident
doctors coulg be grouped undey the
following three categories:

(a) Demands relating {0 service
conditions, i.e. working hours, leave;
pay, non-practising allowance and
other termg and conditions of contract
based on the agreement signed by the
Resident Doctors and the Government
of India in 1974.

(b) Demands relating to academic
requirement of post-graduate educa-
tion and training, viz, writing of a



269 Strike by resident JYAISTHA 28, 1902 (SAKA) doctors in Delhi 270

thesis and carrying on laboratory in-
vestigations.

(c) Demands relating to working
conditions and housing. These de-
mands were considered by various
commiittees of the Institute including
a special committee appointed for this
under th¢ Chairmanship of Dr. H. D.
Tandon, Professor & Head of the De-
partmerit of Pathology, the Staff Coun-
cil the Faculty the Academic Com-
mittee and the Institute Body. Conti-
nuous dlalogue and meetings ‘were
held at various levels with the resi-
dent dortors. A meeting was held on
10th May, 1980 under the Chairman-
ship of the President of the Institute
where the Director, the representa-
tions of the RDA (Besident Doctors’
Associaticn), loca] memberg of the
Institute and senior officials of the
Ministry of Health were present. On
the basis of discussions, certain agree-
ments were arrived at and they were
communicated by the Director on 13th
May, 1980 to the General Secretary,
RDA. The agreements are ag fol-
lows.

In spite of this the resident doctors
unnecessarily continued their strike.

DR, SUBRAMANIAM SWAMY
(Bombay North-East): I came to you
also. They only wanted the document
to be signed. You did not sign the
document,

SHRI B. SHANKARANAND: The
hon. Meniber should know that the
Director of the Institute had signed
the letter on the 13th May, saying
that we are agreeing to this. What
doesg it mean?

MR. SPEAKER: That means agree-
ment,

SHRY B, SHANKARANAND: The
agreements are gs follows:

(1) 1t was agreed that the Institute
wil] forward to the Ministry of Health
the question of 20 days’ earned leave,
12 days casusl leave and provision of
sick leave to the Junior Residents for

hospitals (CA)

their sympathetic and favourable con-
sideration.

(2) It is agreed that the Residents
shall not be required to do any labo~
ratory investigations of routine na-
ture but they will carry out such in-
vestigationg which the Consultants
and Residents consider it necessary
for patient-care and training.

(3) It is agreed that the Residents
will be allowed 24 hourg off after 24
hours of continuous duty. However,
the duties will be so arranged that it
can be managed within the existing
strength of the Residents,

(4) It is agreed that the Institute
will forward to the Government for
sympathetic and favourable considera-
tion your request for permitting you
to avail of the gazetted holidays also
in addition to one ‘weekly off subject
to the exigencies of work and also
the question of cumulative leave in
lieu of the duties performed on such
holidays.

(5) 1t ig confirmed that 80 quarters
from amongst those under construc-
tion will be made available to the
married Residents for allotment by
31st July, 1980. It ig also agreed that
the 32 ‘F’ type quariers presently
occupied as hostel accommodation by
the Residents will be permitted to be
retained for further allocation tg the
Residents on seniority basis. An equl-
valent number of quarters in lieu of
these ‘F’ type quarters will be put in
general pool from among the 84 quar-
ters which are likely to be constructed
next year,

(6) The various clauses of contract
to which a reference has been made
in your letter at sub-para 5, would be
sympathetically examined by the
Institute and referred to the Govern-
ment for necessary action.

(7 Your demand for increase 1In
the scales of pay will also be duly
considered by the authorities concern-
ed.
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(8) The laboratory investigation re-
ports shall be delivered jn the wards
and their delivery would be stream-
lined.

(9) The meeting of the Institute
Body to be held op 1st June, 1980—it
wags held afterwards—shall discuss the
issue of the Thesis in all its relevant
aspects and also the points of view
contained in your letter under reply.

(10) The question of gcademic con-
donation of the strike periog shall be
dealt with in the same manner as
wag done in the case of undergradu-
ates in February, 1980, i.e., classes
that are necessary for adequately
preparing you for examination would
be rescheduled in consultation ‘with
Headg of the Departments.

(11) The question of pay for the
period of gtrike shall be referred to
the Government for decision.”

This is all that were agreed to.

SHRI RAVINDRA VARMA (Bom-
bay North): You could bave stated
these things earlier.

SHRI B. SHANKARANAND: The
question wag in regargd to the Al
India Medical Institute. You were
talking about the token strike.

MR. SPEAKER: Because the ques-
tion was very important for the health
of the people, I have allowed this
thing.

Eeemg e

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SECOND REPORT

SHRI] MALIK M, M. A. KHAN
(Etah): Sir, I beg to present the Se-
cond Report of the Committee on
Private Members’ Bills and Resolu-
tions.

JUNE

18, 1880 Matters under 72

Rule 377
ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR
NatioNnaL CapeEr CORPS

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N, SINGH): I beg to
move :

“That in pursuance of Section
12(1) of the National Cadet{ Corps
Act, 1948 the members of this
House do proceed to elect in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Central Advisory Committee for
the National Cadet Corps for a
term of one year from the date of
election subject to the other provi-
siong of the said Act and the Rules
made thereunder.”

MR, SPEAKER:. The question is:

‘That in pursuance of Section
12(1) of the National Cadet Corps
Act, 1948 the members of this
House do proceed to elect in such
manner as the Speaker may direct,
two members from among them-
selves to gerve as members of the
Central Advisory Committee for
the National Cadet Corps for a
term of one year from the date of
election, subject to the other provi-
sions of the said Aect and the Rules
made thereunder.”

The motion was adopted.

12 43 hrs.

MATTERS UNDER RULE 377

(1) NEEp TO MODERNISE SMALL SCALE
SECTOR OF PAPER INDUSTRY

SHRI S, A. DORAI SEBASTIAN
(Karur): There is a shortfall of 20
per cent in production of paper and
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paper board necessitating imports. Big
paper mills are making use of all
available resources of hard and soft
woods and bamboo in the country at
very cheap prices. The hand-made
paper industry, has not been able to
make any dent, as its contribution is
not evep one per cent to the total
paper production in the country.

Faced with a formidable literacy
Programme on the one hand and the
demand for higher grammage paper
and paper boards from other quarters
on the other the only solution seems
to lie in the small-scale sector, Cer-
tain technological improvements have
been recorded in the Paper Industry
in the gmall-scale sector, and it has
been found that their application can
increase productivity and help bridge
the gap between existing production
and demand of paper and paper
boards.

The small-scale sector cannot afford
these improved models of small-scale
paper units (tiny units) unless there
are certain positive incentives provid-
ed for the creation and growth of such
units The matter cannot brook any
delay. I would request the Govern-
ment to look into it immediately and
order (1) exemption of small-scale
paper units from payment of excise
duty in full upto a production of 300
tonneg of paper snd papzrboard; cf
any grammage or kind in a year, (2)
reservation of manufacture of thicker
and coarser varieties like craft paper,
Manila paper, Wrapping paper and
pulp-board and all other higher gram-
mage varieties, for the small-scale
sector, and (3) supply of waste gene-
rated in Government offices-waste
paper and old records in Government
offices textile wastes, cloth cuttings,
etc, in Ordnance Clothing Factories
and mills under the National Textile
Corporation direct to the small-scale
paper units instead of through middle-
men. DUnless and until these conces-
siong are glven, there is no scope for
creation of a new sector for producing
paper to meet the oncoming crisis.
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[Shm SHIVRASF V, PATIL in the Chair]

(if) NEED TO SUPPLY FERTILISERS TO
FARMERS ON SUBSIDISED PRICES

SHRI P. RAJAGOPAL NAIDU:
(Chittoor): Sir, I want to raise the
following matter of urgent public im-
portance under rule 377.

The prices of the inputs of agricul-
ture are increasing day by day. The
labour charges jron, wood, cement
and other commodities are becoming
~arce and their price is gumng pe,-
ond the limit. Due to this rise and
price of either commodities, the agri-
culturists are not able to produce the
agricultura] products without losg and

the prices are becoming unremunera-
tive.

To add to this difficulty, recently,
the Government has increased the
price of urea from Rs, 1450/- to Rs.
2000/~ per tonne. The increase is
about 40 per cent of the existing price
of urea. It is stated in the press that
the cost of the nitrogenous fertilisers
would also be increased on parity with
urea. This rise in the price of chemi-
cal fertiliser is most shocking to the
agriculturists and they will not be
able to take to agriculture without
loss, Unless the prices are reduced,
there will be much agitation among
the agriculturists. Therefore, the Gov-
ernment should not enhance the prices
of fertilisers. Some people think that
the rise will affect only big farmers
who use fertilisers, but it is not so.
About 80 per cent of farmers who use
fertilisers are small and marginal
farmers and they are affected by this
rise in price of fertiliser,

The merchants who have purchgsed
fertiliser at a low cost will be bene-
fited by earning lakhs of rupees due
to this price rise at the cost of the
peasants. The Government should
order that the stocks now with them
should be sold at the previous level
of prices.
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Even the UX. Government which is
under pressure through inflation is ob-
liged to agree to higher prices £qr
foodgrains, to be supplied by conti-
nental countries through the EE.C.
agreement, just because the European
farmerg have to be assured of just the
remunerative prices. Why should our
Government be unwilling to continue
the earlier policy of subsidising ferti-
liserg or at least abstain from increas-
ing the prices of fertilisers borne out
of petrol products, thus allowing the
difference to be treated as subsidy for
agriculture? Otherwise, the farmers
would be justified to complain that
apart from abandoing the earlier sub-
sidy they are being burdened to the
tune of Rs. 100/- per hectare through
these high prices, a burden which is
much bigger than land revenue,

(ili) REPORTEp SHORT SUPPLY OF ESSEN-
TIAL COMMODITIE: TO ORISSA
AGAINST ALLOTMENTIS

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, I want to raise
the following matter of urgent public
importance under rule 377.

Essential commodities like salt, con-
trolled cloth sugar, kerosene oil goft
coke and cement are in short supply
in Orissa ag against their allotments.
Against Orissa’s requirement of 2 lakh
tonneg of salt, it is getting less amount
because of non-availability of wagons
and because of restrictions for import
of salt from Tuticorin. Controlled
cloth is not being supplied to the State
according to its requirements, Against
the reguirement of 2000 bales per
month  the State got only 892 bales
from the Textile Commissioner, Bom-
bay.

Against the allotment of 57,582
M.T, sugar from 17th December, 1979
to the end of May, 1980, only 48,775
M. T. have been received, So, there is
an acute scarcity of sugar in Orissa.

There §g also shortfall of kersonese
allocatiop to the State, So far as the
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soft coke is concerned, as against the
State's requirement of 250 wagons a
month, only 22 wagons per month is
being supplied,

The Orissa Government have not been
given allotmient of cement against
their full requirement of 2 lakh tonnes
per quarter, Only 77,400 tonnes were
allotted during April, 1980 to June
1980. The Central Government should
look ing this and should take urgent
and effective steps for ensuring speedy
delivery of the allotted quantities of
the above mentioned essentia]l commo-
dities to Orissa.

(iv) REPORTED LOCKOUT IN PREMIER
AUTOMOBILEg LIMITED BOMBAY

DR, SUBRAMANIAM SWAMY
(Bombay North-East); Sir, under Rule
377, 1 wish to raise the following mat-
ter.

The Premier Automobiles Ltd,, in
Bombay, and makers of the Fiat pro-
totype Padmini car is once again on a
lockout. Due to the lockout the ‘wor-
kers of the factory, and the buyers of
this car, primarily the taxi drivers,
are suffering. After every lockout, the
price of the Padmini car is raised.

This fact creates an apprehension
that the lockout of the company is
due to a sinister collusion between
the management and some trade union
leaders, The Central Government sho-
uld intervene immediately and ensure
that the factory is reopened.

(v) REPORTED ACUTE SHORTAGE or
DRINKING WATER IN CERTAIN
VILLAGEg§ OF RAJASTHAN BODERING
PAKISTAN
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12.54 hrs.

RAILWAY BUDGET, 1980-81--GEN-
ERAL DISCUSSION-Contd,

MR. CHAIRMAN: We now take up
discussion on the Railway Budget, I
cal] upon the Hon, Member Shri Bhag-
wat Jha Azad to start his speech.

SHRI BHAGWAT JHA AZAD
(Bhagelpur): Mr. Chairman, Sir, I
must, gt the outset, with a full heart
of appreciation, refer to the unique
teature of this Railway Budget. Thro-
ughout the length and breadth of this
country, one can feel there jg some-
thing new or old going on in each part
of the country, relating to Railways.
It we go through the Railway Budget
we fing that in gome places there are
new railway lines being laid, in some
parts, ‘going-on’ works are to be ex-
pedited and in some parts doubling of
lines is there, Therefore, I have seen
from this budget—and one can feel
the sensation—that in all parts of the
country, right from Kashmir to Kanya
kumral and Kamrup there is some
work, on behalf of the Railways, go-
ing. on. In some parts there are new
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engineers coming with their helpers
and giving a silent sensation to the
people in that area who have never
seen a line. New persons are coming
for the new lines. We find that there
are six new lines to be taken up in
the north-eastern part. There are
some sanctioned lines like Rampur-
New Haldwani the bi-weekljeg and tri-
weeklies. The tri-weekly ex-
press like Neelanchal is giving up
new comfort; we can seen {hat,
But in this whole lot, we find that,
still, there is something lacking in
some parts, though not in the major
parts of the country.

We find that, {0 the backward areas,
new emphasis has been given. I
must immediately come to this—it
may not be taken as my taking credit
for myself—that, after decades of de-
mand in this House—] have been par-
ticipating in the railway budget since
1952, from the First Lok Sabha to this
Lok Sabha—for the first time, the
Railway Ministry ang the Railway
Board, the white elephant, have agre-
ed to double the line between kiul
and Bhagalpur for which Rs. 680 lakhs
are to be spent. They have mercifully
granted this and given Rs, 20 lakhs
for this year. I only hope and pray
that the work will start immediately.
Today you travel by Tinsukhia; we
have got the super-fast Vikramsheela;
we have got the bi-weekly Bombay-
Bhagalpur; but none of these super-
fast trains can be of any benefit to
this area because in that loop line, in
the single track, trains run late hours
after hours and we cannot take ad-
vantage. Even friends from north Ben
gal or Bongaigaon cannot take advan-
tage because this smal] track hag not
been doubled, Can you imagine the
unimaginativeness of the ailway
Board and the Railway Ministry? I
had to go on and on sometimes threa-
tening, but this time I am not the same
Azad; so, I have been only cajoling
and requesting Mr, Sharief half a
dozen times and also Shri Kamalapati
Tripathi. I am npot now my olq self
fighting and taking the things by
might. Anyway, I am happy they Have
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done it. All that I request them now
iz that they should not think of it as
just a patch for doubling but think
of it ag an area, a loop-line area,
where trains do not run in time. I do
not know whether the Railway Board
rules or their writg run in that part
of the country because from Patna
beyond to Kiul and from Kiul to Bha-
galpur and Sealdah, no rules are
there, The Railway Board and their
officers perhaps do not know. The
small hirelings there can, at any time,
‘without notice, cancel any train. The
Minister has said, ‘I am taking spe-
cial care and personal care about the
timings’. It might be true in other
parts of the country but not in that
part of the country because timings
are never maintained in that part,
Rather, late running of trains and that
too late by a few hours, is the regu-
lar rule in that loop-line, I want to
know from the Minister and the offi-
cers whether they have got any con-
trol over their staff and whether they
know what is happening in the coun-
try. No lines, no trains no waiting
rooms, The only thing that the Janata
Government did in the name of eco-
nomy was, they abolished the ladies’
First Class Waiting Room at Bhagalpur
junction. What a wonderful improve-
ment they did! For six months, I had
been writing, For every thing they
say, ‘Yes; we are looking into the
matter’, What do they look? For
every small matter you write to them,
they say the same thing. You write to
them for a station; they say ‘I am look-
ing’. You ask them for a double line;
they say ‘I am looking’. What are you
looking? Have special glasses or colou-
red glassas or drooksand find out the
small ones and the big ones, So, what
I am saying is this, I congratulate
the Minister of State in the absence
of the Minister, Shri Kamalapati Tri-
pathi, for whom I wanted to say
something more, but since he is not
there, why should I say anything?
So, I omit that part of the compli-
ments. I say that it is necessary that
you must do this. . I think, Mr. Chair-
man, You want to close for lunch.. .
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13 hrs.

MR. CHAIRMAN., We may rise for
lunch and come again at 2 O’ Clock,
The hon, Member may resume his
speech at that time.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

e —

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock,

[MRr. DEPUTY SPEAKER in the Chair]

RAILWAY BUDGET, 1980-81—GEN-
ERAL DISCUSSION—Contd,

MR. DEPUTY-SPEAKER: Mr.
Bhagwat Jha Azad.

SHRI BHAGWAT JHA AZAD: Mr,
Deputy-Speaker, Sir, I just started
when the House adjourned for lunch,
For a couple of minutes I had spoken.
Sir, in thig particular case, there
shoulg be no opposition.

Mr. Deputy-Speaker, Sir, 1 was
saying that the umique feature cf this
budget is that in any part of this
country, one can feel this sensation
of having something or something be-
ing done by the Railways—either a
new line or an old line or on-going
works or something like that, The
second feature is this, The attention
of the hon. Minister, Shri Tripathi,
and his collegue, Shri Sharjef is given
to the backward areas. But for this
how could we have dreamt of having
a double-line in the Loopline between
Kiul and Bhagalpur which I have
been demanding for the last fifteen
years? Tinsukia train which is guppos-
ed to be g fast train and this Vikram
Shila Super-Fast Bombay-Bhagalpur
by-weekly train cannot run in time.
Mr. Deputy-Speaker, we wanted a
small stretch of about sixty miles
single line between Delhi and Burd-
wan and Bongaigaon. But that has
not been done go far, The imagina-
tion did not come to the Railway
Board. Luckily this time it is so. What
I gay is this. There is another feature
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in the budget. That is the backward
areas have been taken care of, But
taking care of should be a prolonged
one, For Rs. 680 lakhs expenditure
Rs. 20 lakhg in a year would not su-
fice. In this way, it will require 34
years to complete this sixty-mile
stretch, I hope it is not 3¢ years but
the Mathematicg should be 3 or 4.

Mr. Deputy-Speaker, Sir, I would
say that there are large number of
mentions of new lines and for some
new investigations will be taken up.
But, surprisingly, neither in the old
which is already under investigation
nor in the new to be under investiga-
tion I fing the name of Bounsi-Mandar
Hill line which the late Shri Lalit
Narain Mishra had gromised. He pro-
mised to extend the Bounsi-Mandar
Hill line to Deogarh-Dumka, the only
capital in the State which has not
been linked by a railway-line as also
Daltongunj. Of course, the Hon. Minis-
ter of Parliamentary Affairs, will take
care of that, this being his headquar-
ters, (He is a very strong man and so
he will get a train. But he is not hear-
ing me, Of course, I would say that
the Railway Board are taking note of
that. What happened to that order
of the late Lalit Narain Mishra for
the investigation of the Bounsi-
Mandar Hill line? I would like to
know what happened to that. Was it
a false promise? Do the promises of
the Government change from Minis-
ter to Minister—I want to know that

I would like to say that the Minis-
ter Shri Sharief has promised to the
State of Bihar an overnight train from
Patna to Delhi. I would like to know
when are we getting that? Till we
get one new one....(Interruptions).
It is no jugglery, In Shri Madhu Dan-
davate’s days it was announced in the
Press that 136 new trains would be
started all over the country. It may
be three, four or five trains but not
138. Nowhere it will be found. What
was this jugglery? How could he
produce this? India could produce
babies because that is the only high-
est target which we had proken in
the whole world, But how can you
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produce overnight 136 trains? In two
months, what did the Janata Govern-
ment do? took off the bogies
from different trains—four or five bo-
gies—for being attached to the new
trains. People travelled on the roof
of the trains. Thig is a jugglery.
I do not want Mr. Sharief to follow
the footsteps of Shri Dandavate.
Can yau give me a hew train from
Patna, the capital of Bihar State, to
Delhi, the capital of India? If you
cannot do that, I am giving you a
way out,

Ms. DEPUTY-SPEAKER- Mr.
Azad, how do you expect him to
follow the footsteps of Shri Danda-
vate. He belongs to a different party
and a different Government is in
power to-day.

SHRI BHAGWAT JHA AZAD: But,
he is a friend of mine. He can do that,
He is a clever man though he looks
very simple but he is clever.

Mr, Deputy Speaker, Sir, then I giv¢
a solution. There is a super-fast traisn,
Vikramshila, from Bhagalpur to Dehl,
Let him make it an over-nmight train
from Patna to Delhi. This train stops
at Kanpur, Lucknow and then at Delhi.
There will be no problem It could be
made a daily train and an over-night
train till you give me another train.
That will help a large number ol peo-
ple on this side of the countty.

Sir, two significant mentions have
been made in the Budget. They are
very impertant. I would like to em-
phasise them. The Minister has claim-
ed that the railways have moved coal
in the last few months since they have
taken gver so that the stee] plants are
now in good possession of the stock. I
wish it to be coniinued but not at the
cost of movement of other articles. The
second important thing is that impor-
lant essential commodities have reach-
ed their destinations in different, parts
of the country so as to maintain the
price line. The Janata Goverament
had created difficulty in respect of die-
sel, petrol, etc. Somehow all these
things did reach the consumer. If
they had not reached the people then
whit would have happendsd to ug in
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the last Assembly elections? We did
for the people ang we got the votes,

Mr, Deputy Speaker, Sir, I also con-
gratulate the Minister for giving due
emphasis on research and development.
Our country abounding in populatjon
will alwayg require largey number of
trains and larger number of bogies
and coaches. These bogies and coaches
cannot be produced over-night and then
there are financial constraints. So, it
is only by giving emphasis on research
and development that we could get
new and better designs of bogies and
coaches sc as to meet our over-growing
demands. Thig emphasis on research
and development is in the right direc-
tion and 1 congratulate the Minister
for the same.

Sir, I have taken note of the place of
prestige that has been given to the
staff welfare. True. Now, productivity-
linked bonus is given to the railway
employees. It is welcome. Others
should also follow this. But I would
immediately rush to add that with the
increase in the welfare activity and
giving of productivity-linked bonus
there should also be improvemeunt in
the performance of the railways em-
ployees. We have seen how when the
railway workers put their shoulders to
the wheels they can produce encourag-
ing results and when they withdraw
they can create chacs, So, the welfare
activity be extended and productivity-
linked bonus given but zlong with this
they must also be asked to give ketter
performance.

Sir, for all this we need money and,
as such, the hike. We have been de-
manding new lines  on-going lines; we
have been demanding new facilities.
Therefore, they also need money. Mr.
Madhu Dandavate has claimed that
possibly this surplus budget is due
to him. Why ‘due to him'? In their
three years of misrule has there been
any timely arrival of trains worth
mentioning? Has there been any dis-
cipline? Has there been any produc-
tion? Has there been any timely run-
ning of trains, as I mentioned earlier?
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There is the same driver, the same
railway track but the trains could not
run in time. At least they had given
them full licence. In Patna station you
will be surprised to see the Public
Address system saying this:

TEAT AR, FO KA, Wiq TE & ™Y
T wry ey &,

And the driver saheb is absent! No-
body cares. You see the public ad-
dress system in Patna junction mak-
ing announcement in this way! That is
why I said this once in the Question
Heur. It is a question of the S. P,
being subordinate to the D.S.P. The
D.S.P. is subordinate to the constable.
Similarly in the Railway Board, the
Railway Board is subordinate lo the
division; the division is subordirate to
the sub-division and they are subordi-
nate to the drivers. What is this norm
of discipline? The Minister said ‘¢ am
taking special care about the timely
running of trains’. Sir we are giving
here constructive criticisms, Let Mem-
bers stand up and say honest]ly how
many of them have found. I am nct
talking about the passengers, forget
about them passengers don’t exist! Sir,
I had said sometime back in my bud-
get speech: There should be 1ihree
kindg of trains; loot trains, late trains
and trust trains. This is what T s:id.
But now I don’'t want to repeat that.
It will be difficult to convince new
members; unless they see things for
themselves they wil] not be able to
understand; but they will know in some
months, What about timing? Take
the Nilanchal express, the new fast
train; yesterday or day before yester-
day it was 3 hours late. Tinsukia ex-
press was 4 hours late. Why? I think
the impact should be felt in another
six weeks and trains should run in
time. I am talking not only from the
point of view of our convenience. Ima-
gine the number of hours that are lost
for mihions of people in the country
waiting at the platforms, waiting at the
railway stations and so on. Imagine
what is the loss to the country in
terms of crores. Timely running of

trains should be properly taken care
of.
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

JAFFER SHERIEF) : There is the
general law and order situation.

SHRI BHAGWAT JHA AZAD. The
Minister has got a point when he says,
there is a general law and order situa-
tion. He can immediately name
Bihar and I can immediately ccnsider
certain problemg in this context. But
what about other places? What about
Karnataka? What about other parts
of the country where still trains are
not running in {ime? Can you say this
is the manifestation, special feature,
in only one part of the couniry? If
that is so, I say, yes, there i3 a point in
that. But, Sir, what we find is by and
large, trains are not running in time.
Please monitor it. That is the word
which was repeatedly emphasised this
morning by the Industry Minister.
You monitor and tel] us what is the
result of your monitoring. Therefore
what I say is this: This hike was
necessary because the Railway had to
give productivity bonus. Fuel bill had
iacreased Depreciation fund had to
be increased; you have to take care of
deferred payments. All these are
conceded. Mr, Madhu Dandavate
claims, it would have been a surplus.
But what is it that you have done in
your time? You please realise what
You have done. You said: ‘You have
come, all right, take a few crores; To
another you said: “You have come,
take a few crores”. That is what you
did. That is why the Railway liability
has increased. Therefore the Minister
has to go in for a hike in the fares
and freights. But I will say, let not
this increase in freights and fares be
unscientific; let there not be greedy
chase of a Minister to put a flat 15
per cent rate of hike Sir, the Traffic
Enquiry Committee report is there. The
Minister referred to that. I could not
go through that fully. We saw gerer-
ally what they said. They want trans-
port policy to be cost-based, Yes in
brinciple I agree. But let that c’ost,
while being evaluated be scientific. It
the inherent dynamism aad the cost-
conscious efficiency are there, things
would be all right. But during the lost
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decade unfortunately on these two
counts we have not got any encourag-
ing trend. And, therefore, this cost
basis is true, but let there be a willing
cooperation for efficiency. The Traffic
Enquiry Committee has said that there
is scope for economy and efficiency. I
would say that the Railway Ministry
while putting this hike must take into
consideration this also.

While participating in the discussion
on the last interim Railway budget, 1
had made an impertant point about
the captive power plants by the rail-
ways. We know the existing cnndi-
tions in the country and the demand
for power in the country. The Rail-
ways are capable of having their own
captive power plants and they have
said that they are considering it. They
should consider it seriously and do the

needful.

Unless they have efficiency, they can-
not remove the stigma of adding only
7000 kilometres which is very meagre
compared to other countries in the
world, not the advanced counfries, but
countries in Africa etc, This is very
important and should be kept in mind.

To effect economy I would suggest
another thing. They should completely
scrap the Railway ‘Pilferage’ Force.
You call it Railway Protection Force;
this is absolutely wrong: this is Rail-
way ‘Pilferage’ Force. Do you know
how much loss is there in the rail-

ways?

In the end, I would say that while
sitting in Delhi, you should keep in
mind that there are parts cof the country
where on loop lines between Bhagal-
pur, Sealdah, Howrah and Bongai
gaon, where Jots of things do not exist.
For a small thing in the waiting room,
we have to fight and write you letters
and the reply comes; “I will look into
the matier.” We do not get a small
thing, a generator at Bhagalpur. Of
course, with the single line obstruc~
tion being removed very soon with
your, efforts—I hope you will put a
special task force to start construction
on this line—much of our problems
will be over, but it is very essential
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that you should immediately atiend to
the problems of the loop-line, where
your officers cancel the trains without
notice. You have no right to do tnat.
If you do that please keep in mind
this kind of thing will give rise to a
joint determination and deflance which
will say: Rail ka chaka jam rahega.
And then you will have problems. In
view of this, in such backward sreas,
special attention needs to be paid,

In the end, I congratulate the Minis-
ter for giving a good budget, but I
expect him to have econcmy and effi-
ciency so that we may have more traffic
we may have more revenue and rore
development. And in that develop-
ment I also get my due share for
Bhagalpur and other parts, in loop-
line, which have remained neglected
for long.

MR. DEPUTY-SPEAKER: There are
many Members to speak from the
ruling party. I want te give a chance
to all the members. I would therefore,
request them to take only five minutes.
They should keep the watch before
them and stop exactly after five
minues.

SHRI P. A, SANGMA  (Tura): 1
congratulate the Minister of Railways
for having presented a Budget which,
in his own words  will put the nation’s
economy back on the rails. I am
particular]y thankful to the Mrnister
for having provided more funds for
the work on 6 new lines in the noith-
easfern region.

The House is aware that there are
5 States and 2 Union Territories in
the north-eastern region out of which,
strictly speaking, except for the State
of Assam no State has any rulway
connection so far, Nagaland, of
course, has a few kilometres of rail-
way line at Dimapur. But except for
that, none of the States in the north-
eastern region has any railway con-
nection. I am happy that this Govern-
ment is seriously thinking rf laying
new railway lines in the north-eastern
region.
«
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Railways are essentially an infra-
structure for the economic develop-
ment of the country. So, from the point
of view of the economic development
cf the region it is very essential to
connect these States hy railways.
Though 6 new railway lines have been
given for the north-eastern region, I
would say that they are not at =all
sufficient. About the railway connec-
tions to be given in my own State,
just a station is located in the State
of Meghalaya. The entire railway line
is in the State of Assam. There are
many important places where railway
lines could have been provided. There
are surveys already conducted. I do
not know why during last year the
Janata Government had chosen less
important lines leaving aside the more
important ones,

The north-eastern region has alwavs
been termed as a very sensitive area.
All the 5 States and 2 Union Terri-
tories have a very long stretch of in-
ternational berder. So, not only from
the point of view of economic develop-
ment, but also from that of defence,
railway lines are required in the north-
eastern region. The House will re-
member that the 2 wars which India
had to face—once in 1962 and again
in 1971—took place in the north-eastern
region. Since that entire region is a
vulnerable part, having a long stretch
of international border 1 feel that
more railway lines should have bkeen
given there.

From the economic point of view, the
House and the whole ccuntry know
that the area 1s very backward. So, I
would urge upon the Goverument to
take up more new railway lines there.
New surveys have been conducted in
my district; e.g. there is a line possible
from Goalpara to Moheshkola in Garo
Hills. I had demianded this last year
also. I wculd again request the Gov-
ernment to look into it.

Y fread wmw da (sF) - fad
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MR. DEPUTY-SPEAKER: Let the
first round be over. You are talking
about the second rcund. The CPI and
BJP have not had even their frst
round.

Shri Shejwalkar, you have fiftcen
minutes and there are four names in
the list. This is for your information.

SHRI N. K. SHEJWALKAR
{Gwalior): It is my privilege now to
have the opportunity of making some
cbservations on the Railway Budget,
I heard with attention the speech of
Shri Azad today. He was pleading hike
an advocate in a court; when the judge
told him that he was angry with what
he said, the advocate pleaded the same
point. He says that there is a feeling
ali over that something has been given
to every part of the country; he could
not find any other support for the
budget. Anyway, in my humble sub-
mission it has affected the price rise
in a great way. It is a matter to be
considered, though the Chairman ot
the Railway Board "has stated tnat it
1s not going to affect prices much.

But the main point is: what should
be main consideration while framing
the budget? Should it be a just, roulivne
budzet? If there is some shortfall of,
fay, some Rs. 2 crores  you flatly in-
crease the percentage of rates for
freight and passenger and make ktoth
ends meet. Can it be Llhe objective?
Cne has to look for the next 20 years.
What should be the plan? Should
the:e be nc  consolidated transport
policy for the nation? Shouid the
railways be considered separately or
aiong with other transport faciliues,
particularly road transpoit? Uitimately
after say, 20 years what do we want
to achieve and in what way we are
going to achieve that? We do not have
a clear picture before us. I am afraid
that way, we are not doing justice
to the nation or the office we hold. The
Tariff enquiry committee refers to the
anticipated traffic to be carried by
Indian Railways in 2000 AD and it 8ays
that “adding requirements for replace-
ments the total outlay for development
of railways upto 2000 A.D would be
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about Rs. 36,000 crores at 1677-78
prices. It Tnay be assumed that the
outlay in the first year of the revised
Plan would have to be Rs. 1,000 crores
in order that an outlay of Rs. 36,000
is compieted in 20 years.”

How to achieve all these things will
be a problem, which is a great pro-
plem? 1 am afraid, in this connection
proper care has not been taken as to
how the passenger traffic is increas-
ing, what is the proportion of pas-
senger traffic, is there any ratio bet-
ween increase of population as we]l
as increase in the national income?
That has not been considered. Accord-
ing tc the information which I Fave
there is an increase in traffic, which
varies proportionately to the popula-
tion as well as to the national income.
Just for consideralion we can take a
mean of that, half of that. But that
has not been taken into account anag I
am afraid hew can it work properly?

Regarding road transport also, for
example, there are some stations
where the cost of laying railway line
these days, according to my informa-
tion comes to about Rs. 1 million per
kilometre, With such g high capital
expenditure, will it be proper to lay
lines all over the country in distant
places when it is not economic? Will
it he possible to lay so many railway
lines? 1Is it not necessary in these
circumstances to consider whether an
alternative can be provided—roaJd
transport along with the Railways? My
humble suggestion at this stage will
be to have a Ministry of Transpo:t
consolidated which may donsider Rail-
way as we]l as Road transport to-
gether, I think the consolidated or
integrated policy can be formulated
for the coming next twenty years.

A very important factor is what we
cal] efficiency. A very important fac-
tor which we are missing is that we
are living in old old days which exist-
ed 30 years before. For example, we
see that we are having Integral Coach
Factory and other wagon factories.
But still the number of coaches is not
€nough, The coaches which gre run-
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ning are not in order. They are in a
bad shape. We are very much short
of ail these things. What is the reason?
The reason is that the workshops which
we are having to maintain all these
vehicles, they are out moded—thirty
vehicles, they are outmoded—thirty
read. They say 80 per cent of the
machine tools have become gbsolete.
In that case you can very well imagine
what can the workshops do? Actually
there has been gn arrangement with
the World Bank to improve these work-
shops. In 1978 they provided a jcam
of $ 95 million for the modernisation of
these workshops. But the Budget does
not mention about that. World Bank
offered $ 95 million. Even than 15
million will have 1o be provided by
the Indian Government. It does not
seen that any consideration of that

fact has been done.

I do not want to go into the details
regarding modernisation but I will
mention a few points about the mod-
ern technology. Then, ultrasonic clean-
ing of roller bearings as against pre-
sent brush cleaning with kerosene,
vapour degreasing of axle boxes,
automatic cambering of laminated
bearing spring leaves etc.—unless all
these things are introduced, the efli-
ciency of the workshops cannot be
increased and naturally we will be

lagging behind.

Modernisation is not limited to
workshops only. I want modernisatign
to be taken into acccunt in other as-
pects also. For example. it is well-
known that the efficiency of railway
engines is greatest in the case of elec-
triciocos. It is a little less in diesel
locos and it is just half in steam
engines. So, the attempt should be to
have as much electrification as possi=-
ble, To avecid accidents and for pro-
per running of trains so many things
arc necessary like signaliing, telecom-
munication, safety works, automatic
block signalling, route relay interlock-
ing, panel interlocking, track-circuit-
ing, automatic train contro], microwave
link train and yard radio net work and
safety devices at road crossings. Pro-
vision for all these things has to be
made. In ali the magazines published
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[Shri N. K. Shejwalhar]

by the Railway Board mention is
made about these things, They have
mentioned that there is a research
laboratory in Lucknow which is look-
ing after this, but you have not made
clear what provision you have made
for that.

Coming to passenger faciuties, it is
‘high time that we introduced com-
puterisation for reservation. It should
be done as early as possible, because
you can well imagine the plight of
the passengers who line up for reser-
vation. I am just mentioning the
points withcut going into details, for
lack of time, In big cities, we al-
ways find that the railway engquiry
telephones are always busy. It means
the number of telephones connected
with enquiry is inadequate. So, suffi.
cient number of such telephones should
be provided.

It is very good of you to have pro-
vided leng distance trains like Jhelu:n
Express and Chattisgarh Express but
you do not even have a pantry car in
them. I do not want a dining car, but
there is the problem of drinking water.
The train starts from Delhi and stops
only at Gwalior; it goes from Gwalior
to Jhansi and from Jhansi to Bhopal,
In between there must be a pantry car
50 that passengers can thave drinking
water, tea or some snacks. The ar-
rangement for g pantry car should be
there in all such long distance trains

I am happy and I congratulate the
Government for providing cushions i
the new sleeper coaches that are con-
ing but why not provide the cushions
in the older sleeper coaches also? If

that is done, it wiil pe a great relief
to the passengers.

I do not know what is the principle
for starting new trains. The senjor
Minister is not here. & comes from
Varanasi and wants that every train
should go to Varanasi. That is very
gcod. Let there be ag many trains as
possible to Varanasi. But why not
have more trains to Delhi which is
the centre? On the Central Railway,
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there are only two trains between
Delhi and Bombay for the last fifty
years. One is 57 Down angd 58 Up ang
another is Punjab Mail. There is no
third fast train on this route. I have
been asking for this train, But every
time, they say that because there is
no terminal capacity available either
in Kalyan or Bembay, they cannot do
it. Their latest reply is that there is
no line capacity. If there is no termu-
nal capacity, how can a new train start
from Bombay to Varanasi? Anyway,
I am not against any train which is
proposed from Varanasi. But I want
that one fast train must alsg be intro-
duced between Delhi and Bombay.
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MR. DEPUTY-SPEAKER: Let
this be the last railway line which
you are asking for. .
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SHRI BRAJAMOHAN MW{ANTY
(Puri): Mr. Deputy-Speaker, 8ir,
my name was listed for yesterday
itself. So, my submission is that I
should have been the first Speaker
of the day, I crave your indulgence
that I should be given more time be-
cause my State has a number of
problems with the railways, which
are to be placed before the House.

MR: DEPUTY-SPEAKER: How
much time would you require?

SHRI BRAJAMOHAN MOHANTY:
Ten minutes,

Orissa is the only State in Eastern
India where the separatist movement
hag not raised its ugiy head. At
the outset, I congratulate the Rail-
way Minister for this Budget as well
ag for the introduction of Nilachal
Express, which is a super fast train
and which connects Orissa with Delhi
the captial of India. We are gra-
ful to Mr. Tripathi for his initia-
tive and prompt action. Although
my friends in the Opposition say
that it was decided previously, my
submission is that they are making
wrong statements.

First let me come to certain de-
mands of Orissa and then fo the ge-
neral policy. I would have been hap-
py if the Railway Minister had con-
ceded the demand for construction
of railway line from Daitari to Bans-
pani. That is an g!d scheme which
was approved by the Planning Com-
mission, much earlier and the cost
of the project at that time wag Rs. 43
crores. A part of the job viz, work
covering  33kms.hasbeendone, but.
146 kms remains to be done. I am
told that the ma'ter is under the
examination of the Planning Commis-
sion. The Plannine Commission pre-
viously geared it up. The Railway
Minister has said that it is umder
consideration. It should have been
categorically stated that the Railway
undertakes to implement that prog-
romme. This line will open up the
mineral belts of Orissa.
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My next submission is about a
démand, which is almost a sentimen-
tal and emotional demand of the
people of Orissa. Orissa hag been neg-
lected. In the South Eastern Rail-
way, a major part lies in Orissa
but there is no headguarter there.
For the last one decade, there have
been agitationg Iin various forms,
but still, nothihg has been done. I
would request the Minister to consi-
der this demand ot the peoplie of
Otissh. There should be a headquar-
ter within the geographical limits of
Orissa. It is an emotional demand.
Our people are having a feeling that
we had been exploited by the British
Raj and that we had been coMnialis-
ed. (Interruptions) We do not say
that there should be no headquarter
in Calcutta. Let there be a head-
quarter in Calcutta, The peuple of
Oriss1 demang with all emphasis at
theiy command that there should bz2a
headquarter in Orissa.

Th: Government of India have
dcoided to have an a'aminium comp-
lex in the district of Koraput. From
thet decision itself, a railway line
is necesary from Ravagaria ‘¢ Kora-
.ut. I expected o few roilwer
for Grisa in the Raitwoy Minister's
Budg:t Spe-ch. But nothiag ig {here.
1 request that this ratlv. v Lo J m
Rayagarha to Koraput mey b2 ouotic -
ly coasidered as it 11 very nccessary
for the alnminium co~p'es

Similarly, another railway tine
that I suggest is Bangirpasi-Rupsa
which should also be taken up. That
will open up the forest wealth of
Orissa. T!.'; line iy a single-gauge
line. it shouly be g double-gauge line.
That has been the demand of the
peopie of Orissa for the last o
many years, It is a very small thing.
Only a small investment is involved,
But it has not yet been taken up.
I request that it should be done af
the earliest,
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Another railway line is Ambajiida
to Langigarh which is very necessary
for the Indravati project. I do not
sdy that we want new lines. I
only say that on account of certain
projects which the Government of
Tridia Have undeéttaken, these rail-
way lineg are nezessary. There was
a swrvey, an investigation done | §7
is a project costing Rs. 10 crores.
There has been a 10t of correspond-
ence about it but we do not Rnow
wha is the fate ef it. My submission
is that the Railway Minister in his
reply mav categorically sav how fer
it has gone. Our demand is that this
project  should be taken up  this
year,

Th~1, there is the Talche--Samhal-
pur railway line, It is a line which
wijl integrate Orissa. Eastern Orissa
has been emotionally geparaled from
Western Orissa. That is a problem
which must be solved by having this
railway line. That will bring ahout
emotional integration of Orissa.

About the Talcher Puri railway line
it is in a bad conditicn, If the Gene-
ral Manager of the South Eastern
Railway moves up, he can cobserve
that there is no light, there is no-
water, ete. Time is absolutely o
tactor. Siace years, since decadrs, it
is going on tha: way. There mu~t
be some impravement mads jn the
ranning of thi; ranlwav line. I draw
tire il ntion of the walwoy Minjs-
ter ‘o that.

About cevtain itoppages, wo
thought that that would bhe 'lone at
‘he General] Ma-agers level. But

all the sane it has 1ot be-r deone.
We want certain stoppages of the
Jagannath Frupces: at Satyawadi o
the East Coast Express ¢t Ka'purs-
ghat and of the Mai] at Bolupa. 1
request the hon. Minister tc consider
these stoppagzoes.

Now, about the policy aspect, my
submission is that so far as fare and
freight policy of the Government is
concerned, I invite the attention of
the {House to the Tariff Enquiry Com-
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mittee Report, It has submitted three
important recommendations. One of
the important recommendations, 80
far as fare and freight is concerned,
is that it must be balanced with the
operationa] cost with the expenses
incurred by the Raiiways. This
should be very carefully examined.
The railways i not a hundred per
cent commercial undertaking, It has
social obligations also. 1 do not say
that it shouly have hundred per
cent gocial obligations. But at the
same time, it should not be hundred
per cent commercial. If the opera-
tional efficiency is increased, much
of the problem will be solved and
there would be no need for enhanc-
ing fare and freight. It has been
considered that operational efficiency
has not increased and, since the ias*
two years it ig decreasing. I may be
permitted, if time is allowed, to place
before you the relevant portions
wherein it has been considered that
operational efficiency has not in-
creased. The Tariff Enquiry Commit-
tee have stated categorically on p. 3
of the Report:

“The reason for unsatisfactory
financial performance of the rail-
ways may be either that the fares
and freight rates have not increas-
ed in the past in line with the in-
crease in the operating expenses
of the Railways, or that the costs
have increased disproportionately.
or both”.

At the same time, the same Tarift
Enquiry Committee has said  that
there has been improvement in ope-
rationa)] efficiency on p. 47.

Another important thing I would
submit is that the increase in fares
and freights should not be there so
far as second-class passengers are
concerned.

Another aspect on which the Tariff
Commission has made a recommen-
dation—I will quote only one para-
graph from the Tariff Enquiry Com-
mittee’s Report—is on p. 51 wherein
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they have said that whatever in-
crease there may be, it must be gpent
for developmentsl projects. Now, Rs.
203 crores ig the increase but the
Railway Ministry hag not shown
that it is going to be spent towards
developmental expenses., 1 am plac-
ing only one paragraph...,

MR. DEPUTY-SPEAKER: You can
speak on that, instead,

SHR1 BRAJAMOHAN MOHANTY:
With all respect I would submit that
the alio‘ment of time should be ra-
tionalised. There are speakers who
have spoken for half-an-hour.

They have said:

“When implementing our propo-
sals for allaying the misgivings of
the railway-users, it is necessary
that Government should make it
clear that the additional earnings
should be used for the better ope-
ration and further development of
the Railways, and not for any
other purposes.”

My submission would be tha: when
Rs. 203 crores is the increase, the
Railways must indicate for what it
will be used. It should not be for
‘vast’ development; it should be for
‘further’ development. What is the
‘further’ development the Railwavs
are going to do with this Rs. 203
crores? That mu<t bz placed before
us.

Now, I would submit. let there
be no increase; let the second-class
passengers not be touched. And for
some ticket-hoiders it ghould be
reduced.

The last thing I would submit is
regarding the goods. In the Year
Book certain exemptions have been
given, T would submit that two or
three more exemptions should be
given. My submission would be
that baby food should be exempt-
ed.

MR. DEPUTY-SPEAKER: You op-
pose the increase in rates, do wyou
not? Come out openly.
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SHRI "BRAJAMOHAN MOHANTY:
I am talking about statutory exemp-
tions. 1 want some more articles to
be added to the list. These are
baby food, text books, medicines and
agricultural implements for the poor-
er classes like tractorg etc, These
should be exempted.

SHRI SANTOSH MOHAN DEV
(Silchar): Mr, Deputy-Speaker,
Sir, at the outset I would congratu-
late the Raiiway Minister who has,
in his budget, tried to bring six
States and Union Territories of the
north-eastern region intg the Indian
railway map; specially, in my region,
that is, in Cachar sector, Silchar-Jiri-
bam, Lalaghat-Bhairabi and Dharma
nagar-Kumarghat are proposed to be
inciuaded in the new lines. But I
would most earnestly make  this
appeal to the Railway Minister that
the Assam agitation has been  dis-
cussed on the floor of Parliament on
various accasions and we have heard
Members both from the Treasury
Benches as well as from the Opposi-
tion sharing the views of the people
of Assam that Assam is very much
neglected and that the neglect is
mainily due to the transport bottle-
neck. Unfortunately, though we
have been pressing hard for the last
32 years that the broad gauge line
should be extended upto Dibrugarh,
In 32 years we have been able to
reach only upto Bongaigaon. Now,
1 see, there js a plan in the budget
to go upto Gauhati. The Finance Mi-
nister, in his speech, has said that
the plan outlay for Assam has been
increased by about Rs. 12 crores. I
do not know under what head they
are going to spend it. I would request
the Railway as well as Finance Mi-
nistries to see that this amount is
spent for extending the broad gauge
line upto Dibrugarh which is a must
not only for Assam but also for Aru-
nachal Pradesh, Tripura, Mizoram
and Cachar because if the broad
gauge line goeg upto Dibrugarh Lum-
ding Junction will be covered and
that will cater to the needs of Tri-
pura, Cachar and Mizorem; more
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goods can be carried to those States
and they will also be benefited.

About increasing the number of
passenger trains, whenever we give
any representation to the Central
Ministry or to the General Manager
of the N. F. Railway, we have been
toid that the hill section from Lum-
ding to Badarpur cannot take the
pressure of more than twlve pairs
of passenger goods trains, But, for
the proposed new lines, namely, Sil-
char-Jiribam, Lalaghat-Bhairabi and
Dharmanagar-Kumanghat, the same
track will have to be used for pas-
senger as well ag goodg trains, When
Prof. Madhu Dandavate wag the Rail-
way Minister, I understand, a Com-
mittee was to be set up to submit a
report as to what steps could be
taken to strengthen the railway line
from Lumding {o Badarpur, which is
about 75 years old and where there
are as many as 29 to 30 tunnels. I
would request the Railway Minister
to explore the possibility of at least
sanctioning money for investigating
that particular part of the problem.
It strengthening of this railway line,
Lumding-Badarpur, is not taken up
immediately, with the coming of the
proposed new lines, there will be
more chaos in that gection,

While I appreciate the other deve-
lopment works being taken up. I
would request for one more thing.
In this proposed line from Silchar to
Jiribam, there will be a raiiway
bridge from  Mazumdar Bazaar to
Dhutpatli. I have already requested
the Railway Minister to explore the
possibility of making it a road-cum-
rail bridge. The State Government,
it seems is involved in it because the
Railway Minister has written to me
that, if the State Government is
agreeable to share the expenses, the
Railways will be willing to share its
responsibility as regards finance and
construction, Now that the State is
under President’s rule, the matter
should be coordinated at the Centre.

There js another bridge which is
coming befween Sidighat and Tez-
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pur, and that bridge is being cons-
trucied by the Railway Construction
Board, but rail communication has
not been provided on that bridge.
So 1 request that factor should also
be taken into consideration.

As regards freight rates and other
things as you have given me less
time, I do not want to go into it.
The enly thing I would request is
that in the past there were different
committees set up by Railways who
recommended that the north-eastern
sector being g very remote and back-
ward place where the transport com-
munication by road is very costly,
the consideration of giving subsidy
by the railways to essential commo-
dities should be considered by the
Railway Board and the Governmenti
of India.

With these words I thank you for
giving me a chance to speak. I have
finished within my time. Sir. No bell
from your side, Sir,

SHRI NARAYAN CHOUBEY (Mid-
napore): Su' such is the importance of
the Rallway Budget that you kindly
see that neither the Rauniway Minister
nor the State Minister for Railways is
there. ...

AN HON MEMBER: Here is the
Deputy Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): He does not re-
cognise me, Sir. The other day also
he asked, ‘Who are you?.’

SHRI NARAYAN CHOUBEY: Only
one Junior Minister in the Kurushe-
tra. That is the whole trouble.

Sir, I have got very high esteem f{or
our Panditji. I do not have any gru-
dge against the Members of the Rail-
way Board and the officers of the
Railway Board. There are many hon-
est and efficiency officerg in the Board,
Still 1 weuld beg to submit that this
Budget is nothing short of a stereotyp-
ed, anti-people and anti-working class
budget,
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At the very firs{ instance I would
like to submit that the time hag come
that the Railwidy Board should go:

W AW W F
R A & i om g

The time has come for that. Sir,
the Railway Board was formed in 1903
when there were steam engines. Now
we a.c in diesel and  eiectric locos.
1205 +.cs the great British days. Now
I would suggest that the Railway
Board should be replaced by an autono-
mous body to run the railways as it
is being done in other sectors also.

At the outset, I would submit that
we oppose this hike in the fares of
Secong Class—both second class mail
and second class ordinary fares and
also the suburban train fares. This
should be considered because in these
days of high prices, whatever the
Railway Board Chairman may say and
whatever Kamlapali  Tripathiji may
say, this rise in fares and freights will
cause hardsHip to the people and dir-
ectly and indirectly it is going to cause
inflation. I submit, i{ you require an
increase in the fares, don’t increase
the fares on the second class and also
cn the subrban trains and monthly
tickets.

Regarding 15 per cent flat increase
in [rcight except on certain items, it
is also very cruel tome. If you are to
increase the freight, you do it in a
selective manner and you exempt in a
selective, manner. Certain exemptions
must be given ang in this matter as
many hon. Mcmbers have said, I suh-
mit vegetable growers, fruit growers.
flower growers and betel leaf growerg
should be exempted and you do not
flatly increase the freight rate. Please
stop it.

15.28 hrs.
[SHRI 8HIVRAT V. PATIL in the Chair.]

You know it and everybody knows
it that our railways are in a crisis. We
have no funds. Our people are de-
manding that railway lines sHould be
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18id here, there and everywhere. Even
with very good intentions they will say,
‘We have no funds.’ Exactly, the rail-
ways are really in a deep distress and
deep crisis. Why this crisis in 1-.2
Railways? One of the reasons and if
not the only reason, is that our-rail-
ways have so long been used for 1ill
these 33 years since Independence as
the Sovadasi of the multi-millionaries
and big business houses. You know
there nre certain milkmen who milk
the cows by giving an injection into
the body of the cow, There if g cow is
supposed to give milk for ten years, it
will give milk only for 3 or 4 yegrs
and then it is taken to the Kasai Khana.
Similar is the case here. We give con-
cessions in freights to these big houses.
That is how this so-called social bur-
den is still continuing. We :arry
materialg for the Tatas, for the Birlas
for the Goenkas and for the Dalmias
at a price lower than the cost price. We
do not take any demurrage from them.
There are many officers who are in
league with them. But they do charge
demuriage to the Bokaro plant, They
do charge demurrage to the Bhilai
rlant Lut for the Tatas and Birlas ‘hey
do not charge demurrage and even if
any demurrage is charged, it is waiv-
ed. I have these figures from the Rail-
waymen. In 1971-72 and 1972-73 a
demurrage of Rs. 16 41 crores charged
frem the big business houses has veen
walved. This is the function of the
Railway Board officials. One other
reason [or ‘which we are suffering is
this. Many people have already said
that we have no integrateg transport
policy, I submit that the time is mature
now when we should come out with
an integrated rail rcad and inland
water transport policy. All these
shoul! be taken into consideration.

The railways to-day are also suffer-
ing because though there are many
young and old, honest and efficient
officers, there are some corrupt of
officials, too. That is one of the rea-
sons why the railways suffer. As you
yourself have stated in the year 1977-
78, you paid a clatm of Rs. 908 lakhs
#nd in 1978-79 you paid Rs. 805 as
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claims, The reason stated is that this
is because of theft and pilferage, Al-
most everyone of us knows that this
pilferage and theft in the railways go
on in connivance with some railway-
men. This hag to be stopped. 1 have
experience of the big marshalling
yards. You go to Mughalsaral Mar-
shalling Yard; you go to Kharagpur
Marshalling ¥Yard or you go to Delhi
Marshalling yard. You will find that
wagpns have been broken; sugar is
coming out, rive is coming cut and dal
is coming out and everything is -om-
i1g out from there.

When sugar was selling at Rs. 7 a
kilo in Kharagpur, in the Kharagpur
marshalling yard, you could get sugar
at Re. 1 a kilb. But, anybody coull
buy it. Thjs also must be stopped in
the railways. 1 submit that RPF
personnel take the duty in the marshal-
ling yard by paying a huge mcney,
Otherwise they cannot get duty in the
Marshalling yard. Another thing is this.
We have a very good railway press at
Kharagpur. But, you will see that
some of the officers are in league witn
the privale company. In Kharagpur,
though we have a very big railway
press, but still for the last two consec-
utive year, our time table are being
printed from the Press in Calcutta mot
from the Kharagpur Press. This is a
very efficient press. Because some
officers are in league with the private
houses who are also running press "ut-
side, they get the time-ltables printed
from their press. There are two, threc
or four rules and standards, I dgo not
know why in the railways so much
corruption js prevalent in the top.
According to their policy, no railway
man can work beyohd 58 years of age.
But in Delhi Junction, one Shri
Chaman Lal Khanna S. S. who has
crosseq this age 1is still working.
How is he working? What amount
he would have paid to some important
Congress (I) friend? There should
be a proper enquiry into the
whole thing. I do not want to
name the man. But I know
and you people know how Shri Cha-
manlal Khanna jis stil] warking though
he had crossed 58 years of age. (In-
terruptions)
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MR. CHAIRMAN: Just a minute. 1
want to draw the hon. Member’s atten-
tion to one thing. You cannot name
the person who is not in a position to
defend himeelf in the House. '

SHILI HARIKESH BAHADUR (Go-

rakhpur). He is not making any charge
agingt any body by name.

SHEJ NARAYAN CHOUBEY: I am
not cliarging. I am only saying that
S. 8. is still working though he has
sur-passed the age of 58. I won't name,

MR. CHAIRMAN: Now you g0
ahead.

SHHI NARAYAN CHOUBEY: Til
to-day large number of causal ]abour-
ers are forced to work in the houses
and bungalows of the railway officials
as their demestic servants. You &now
if you go to any D.EN. LW.O.P.W.I,
bungalows, you will find this. You
will find 10, 12 or 15 of them—gang-
men-carrying on their shoulders the
childern of these officials to the
schools. These things should be siop-
ped. Why sheculd these things go on

even affer thirty years of our Indepen-
dence?

In the colonies of the railways, there
are large numberg of wagon breaker
criminals. Why are they not being
challenged? Take the case of one Shri
Suresh Karmakar occupying railway
lands, In Kharagpur he is doing busi-
ness ‘with siolen railway materials. He
also takes the railway materials and
he is keeping these materials with him
for disposal in the railway land for-
cibly captured by him, He is earning
money. R.PF. and police are com-
ing and going. Everything is still
going on. I do not want to name the
officer., It was claimed that emer-
gency was a bright period and that
everything was O.K. in the emer-
gency period. I say that a senjor
D.EN. Kharagpur earned lakhs of
rupees only in the emergency period
in land deal.

Now, Sir, I beg to submit certain
demandg “which should be consider-
ed,
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Bir, the expension on the railways
is very meagre. We have got 61,000
km lines out of which 6,000 km lines
have been built in the post-Indepen-
dence period. Take the example of
Orissa. Ten district headquarters are
not rail linked. So, railways must be
expanded both in Orissa and back-
ward areas of Madhya Pradesh. On
Kharagpur-Panskura section there
should be a third line, Digha must be
linked with the railways. Metre-
gauge of South, West and North East
region should be turned into broad-
gauge, The narrow-gauge gections,
namely, Purulia-Kotsila, Baripada
Rupsa and BDR should be turned into
broad-gauge. This is very important
os new coal-fields are coming in Ban-
kura which should have railway link.
The suburban section of Calcutta 1s
neglected. If you visit Calcutta and
travel in second class wpmpartment
either you will lose your hand or
will break your nose. Further they
never run in time. At least they
should be brought at par with Bom-
bay where vou have 9 coaches and
12 motors whereas in Calcutta you
have 8 coaches and 5 motors, Fur-
ther, we want more electrification.
The Kharagpur-Midnapore section
should be electrified. The GM, South
Eastern rajlways will also agree to
this. The Adra-Kharagpur section -is
thoroughly neglected. A {fast train
should be run so as to improve this
section.

Sir, now I come to cannibalisation
on the railways. You go to any loco
shed or workshop will find there are
no spare parts, Everybody complains
that the trains are not running in
time but will the trains run by

g dav, wHy wER A
A v 9% /7

You go to any loco-shed, you will not
find the spare-parts. If an engine gets
derailed then DME is happy because
he will get some gpare-parts.

Then I come to the question of ame-
nities on the railways. Please have
more ordinary coaches in Express and
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Mail trains. In Kalka-Delhi train there
is only one ordinary coach. So also in
Punjab Maill Then we find in the
ordinary traing either there is no fan,
water or light. The number of ordi-
nary bogeys and ordinary trains ghould
be increased and along with that faci-
lity of water, light and fan ghould be
arranged.

Lastly, I come to the question of
railwaymen. Railwaymen are the best
assets of the railways. No doubt, there
are some dishonest men in the rail-
ways but they gre not the only peo-
ple. You find such people in every
walk of life. But the point to be con-
sidered is who runs the trains in this
dilapidated condition even in bad wea-
ther conditions, in scorching summer,
in torrential rain, i shivering cold.
Who does the shunting work? It is
the railwaymen and railwaymen alone.
Now what is their condition today?
Their pay-structure is much lower
than the pay structure of other em-
ployees in the public undertakings.
Please bring them at par. You visit
any workshop on a pay day. You will
find railwaymen taking their pay
packet not openly because they are
followed by hundreds of money-lend-
ers who snatch the money from them.
The railwaymen are sunk in debts.
They have ng railway quarters. They
are starving. They borrow from one
man to pay to another man. How can
the biggesi transport of the country
be run properly with such type of
people? I urge upon the Government
to consider the case of the railway-
men properly.

What should be done? You say you
have done something. What have you
done? I have no grudge against the
officers. But what about the number
of officers? In 1965-66 the number
of officers was 6.6 thousand, The
number of semi-skilled and unskilled
people were 795.1 thousand. In 1977-
78 the officers number came to 9.5
thousand, an increase of 44 per cent.
In regard to semi-skilled and un-
skilled people, the number came to
822.8 thousand,—an increase of only
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8 per cent. Trains are increased;
platforms are being lengthened; num-
ber of gpecial trains get increased; the
minister was very kind enough to
say that 1400 summer special trains
had been run and so on. But may I
ask you this: Did you employ a sin-
gle new man? No. If you do not em-
ploy such personnel, how can they
give you water? How can they give
you light? How can they make the
system work? There is a ban on re-
cruitment.

Wﬁt\aﬂ’ﬁ Wqz T |
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Kindly look into it. There is a ban
on recruitment which, I demand,
should be completely done away
with. Thousands of casual labour are
working for a long time. They have
been working for 15 years, for 18
years and so on. They have not been
confirmed. Even at the time of re-
tirement they have not been con-
firmed. The Minister says: ‘casual
labour cannot be confirmed.’ I requ-
est him: ‘Please see that they are,
confirmed. There are other catego-
ries of casual labour who work on
daily-rated basis. You should give
them authorised scale of pay. Why
do you divide that by 30 and give
them that pay on daily rate?. You
say you will give that scale too when
they complete 6 months of service.
Why? Why, it is given only after
six months? Why don’t you give it at
the time of their appointment itself?
About the Open Line Causal labour
alsp why do you remain silent for
three months? Therefore, please end
this casual labour system.

You go to any railway colony and
see things for yourself. There is the
biggest railway colony at Kharag-
pur. Houses are broken; roads are
neglected; drains are not clean. When
we meet D.RM., G.M. and Railway
Board Chairman  they say, there is
no money. These are good things
which were done by your predeces-
sors. But you are eating your own
capital and fixed assets. Kindly look
into it.
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Then I wish to submit that the em-
ployment of eohs éng dependents of
the railwaymen must be looked into.
A railwaymen’s son goes to Maha-
dev and hig only prayer is this: ‘Let
my father die while on duty; be-
cautse, there is no olher chance for
the railwaymen's son to get a job.
He can get a job only when his
father dies while on duty. So kind-
ly see that the railwaymen's de-
pendents get employment,

Regarding promotion to the sche-
duled caste and scheduled tribes 1
welcome what has been done. But
there is a problem with regard to
promotion of others. In promotion,
kindly see that some time-bound
promotion policy is introduced so that
nobody stagnates. I am sorry that
the Railway Minister has been com-
pelled to state certain things which
are not correct. He has said this in
his speech that if a man retires he
gets his gratuity ang pension within3
days and in some cases in 10 days.
This ig utterly incorrect. I have my-
self got a case with me. The man
retired in 1969. Till now he has not
got his gratuity and his pesion,
Regarding bonus, you should give
bonug tp railwaymen without linking
it with productivity.

MR. CHAIRMAN: Will you please
resume your seat? Your time is over,

SHRI NARAYAN CHOUBEY: Only
one minute, Sir. RPF personnel should
be given bonug just like other rail-
waymen. The medical facilities given
to railwaymen should also be im-
proved. There are two types of
medical facilities, one for the officers
and the other for the other  staff.
I demand that there should be only
one type of medical facilities for all
of them.

I would also suggest that you
should provide for more schools for
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the children of the railway employees.

Lastly, I woulq like t{p pojnt ouf
that in 1974 there was a strike by
the railwaymen because they  were
seething with discontent.  Today
again the railwaymen are in hopeless
condition, They feel helpless. If you
do not take steps to remove that im-
mediately, they will be seething with
anger and they will again rise and
protest. In 1974, you broke their
strike, and in 1877 you yourself got
broken. Though during the last elec-
tions, you have won with a thumping
majority, if you see the voting in the
railway colonies, you will finq that
you have got less votes from them.
I would, therefore, request you to
think of the railwaymen, concede
their demands, do justice to them,
save the Indian railways, save the
railwaymen and save the mnation.

Nl ®WT UK WT . AN AREE,
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MR. CHAIRMAN: It is wrong....
it is wrong. If you continue doing
like this, I will be compelled to ask
the marsha} to take you out.

st ®eWl a¥ wWig ;o HY gy (93w
ywe FT fgar &

MR. CHAIRMAN: This way we
cannot mock the Parliament.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): Mr, Chairman, sir,
the discussions today and yesterday
have been quite interesting and in
the interest of the nation. A num-
ber of suggestions have been made
by the hon. Members; also a number



317  Rly. Budget, JYAISTHA 28, 1902 (SAKA)

of worthy and unworthy observa-
tions have been made, I am extreme-
ly thankful to you for giving me an
opportunity for intervening on this
occasion.

SHRI HARIKESH BAHADUR: Sir,
make him realise that now he is a
Minister. He should not say—worthy
and unworthy observations..  (In-
terruptions).

SHRI MALLIKARJUN: Our este-
emed and senior colleague, Prof. Dan-
davate, while initiating the debate,
very categorically mentioned that
the efficiency of 1976-77 is no com-
parison to the efficiency achieved dur-
ing the periog 1977-78. This is a
vital point because the entire opera-
tional system of the railways depends
on its efficiency. Consequently, it
necessitates me to bring to the no-
tice of this august House certain
vital points relating to the years
1976-77 and 1977-78. There has
been a change in the Government of
this country and the people must
also know the real facts.

My hon. friend, Prof. Danda-
vate, by simply taking the net ton-
ne kilometres has concluded that
railways have been operating more
efficiently in 1977-1978. No, Sir.
It is actually least relevant to  the
aspect of efficiency. There are vari-
ous other factors also which one has
to take into congsideration while cal-
culating the efficiency of the rail-
ways, ang particularly, in any or-
ganisation, the efficiency depends on
certain vital pointg such as the ex-
tent to which the assets and invest-
ments have been utilised. We all
agree that net tonne kilometre of 1976
to 1977 is much better in comparison
to 1977 to 1978.

Apart from that he made certain
other observationg about the perform-
ance of the Railways, e.g. about the
deterioration in the speed of the goods
trains, etc. In this context, I would
like fo reveal to this House that there
was no doubt deterforation in the utili-
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zation of diesel and electric locomo-
tives; but let me give some figures
also. The engine—kilometre per day
per engine wag 402 in 1976-77; and in
1977-78 it '‘was reduced to 398. Simi-
larly, the utilization of electric loco-
motives went down from 500 Kms. in
1976-77 to 484 in 1977-78,

Now about punctuality. Every one
is worried about punctuality. Without
punctuality, it becomes very difficult
for every one of us to Iimagine any-
thing about the performance of the
Rairways. A number of things depend
on punctuality; e.g. transportation of
essential commodities, of petro-che-
mical vroducts, coal and other mate-
rials for thermal power stations etc.
So, every one of us is really concerned
about nunctuality. But punctuality
during 1976-77 was better than during
periods like 1977-78. Here also, I have
got figures, Anyway, let us agree in
general that in the matter of punc-
tuality  1976-77 was more ‘worthy of
consideration, because of guperior per-
forarrce, than 1977-78.

Lot me tell you gometHing about
compensation for loss and damage etc.
In 1976-77, Government had to pay
compensation to the tune of Rs. 13.56
crores, but in 1977-78, Government
had to pay Rs. 14.24 crores. Here alsa,
you can understand that because of
these things. the performance in rela-
tion to efficiency was more superior in
1976-77 than in 1977-78.

Let me now come to some other
points made by Prof. Dandavate who
wag the Minister of Railways during
the Janala regime. It becomes neces-
sary for me, at this odd hour, to urge
upon him tg see his own back. He
spoke about regional imbalances; and
he said that more lines should be
given to backward areas. In his bud-
get speech, our hon, Minister himself
hag said that provisions have been
made for the construction of various
lines, for surveys of new lines and also
for the construction of some of the
lines which have already been sur-
veyed. Budgetary provisions have been
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made for their speedy construction.
In thig connection I may also mention
some more things. The two new line
projects, viz, Bonakalu to Jaggayya-
peta, and Kota to Neemuch via Chittor-
garh are in under-developed areas.
Besides these, as many as 14 new sur-
veys have also been included, mostly
covering under-developed and back-
ward areas. Provision has also been
made for the updating of the previ-
ously conducted surveys for new links
from Nangal to Talwara, Ranchi to
Giridih viag Hazaribagh Town, Gondia
to Jabalpur via Balaghat, and Budge
Budge to Nam Khana—all of which
are in backward areas.

I assure the House with all the em-
phasis at my command that the need
for opening up of backward and
under-developed areag is fully recog-
nized by this Government; and ‘within
the constraintg of funds becoming
available from year to year, due con-
sideration will be given to this need.

Another hon. Member, Shri Samar
Mukherjee also made many points.
Let me deal with one of his points,
viz,, about coal shortage, But let me
reveal to this House that in all the
thermal power gtationg in Bihar, there
is stock of coal for 10 to 20 days. Even
in a plant like Durgapur, 30 days
stock of coal is there. In this connec-
tion all that we have to do is this. It
ig the collective responsibility of every
one of us to see how best Lo utilise the
railway organisation on which so
many other factorg in our country are
dependent.

Shri Ram Bilas Paswan commented
that the staff gand the administration
do not have cordial relationship and
so on and so forth. It is all wrong.
They do have cordial relationship.
Otherwise, it becomes very difficult to
run the administration. He also men-
tioned about the loco running staff’s
strike. But here also the administra-
tion was in touch with the loco runn-
ing staff. There wag not an inch of

JUNE 18, 1980

'80-'81—Genl. Dis. 320

thinking in the mind of the adminis-
tration to create any problem for any
employee, What I would like to reveal
in thig connection is this. The role to
be played by the railways hag got its
own significance in reconstructing our
nation and everyone of us will feel
and try to adhere to it. In this con-
nection he mentioned a lot of facts
and so on and so forth. May I reveal
to this House that if we take the statis-
tics of the accidents also, we will find
that jn 1963-64, there were about 1859
accidentg and in the previous year, we
had reduced them to 900 accidents? It
showg that definitely science and tech-
nology ‘which has been advanced is
being applied for day-to-day safety of
the people and that is how we are pro-
ceeding further. The railway, at the
moment, js not only depending merely
on the humap element—it is not satis-
factory—but they are taking absolute
advantage of the science and techno-
logy which ig being advanced. Actual-
ly, the safety organisatlion of the rail-
way now depends upon various tech-
nological instrumentg also like
ultrasonic flaw detectors for wheel,
axle and other parts so that when
the locomotive is in operation one
can whether the train is running
properly or not. Sometimes the sig-
nals are not being seen by the
drivers with the result that there is
every possibility of one train going
and colliding with the other train.
Controlling devices and automatic
warning apparatus are being intro-
duced and they are useful to a great
extent. and that is who we are trying
to avoid the accidents.

Shri S. B. Chavan also made some
points. He said that the recommen-
dationg of the Administrative Reforms
Commission have not been taken into
consideration by the railwavs by
delegating the power. It is not right,
Mavy I establish the fact that defini-
tely the recommendations of the
Administrative Reformg Commission
have been taken into consideration
and the powers were also delegated.
I will give you a simple example.
Two days back the loco running staff
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power that the Divisionsi Manager
sould desl with them directiy; and
ihat i how the powers dre deiegated

ample importemce to deal with the
situation; and that is how in the resl
wey, becauge it is a vast organisation
as you all know, due importance is
given to it beeause it is a vital organ
of the government.

16 hrs,

Some of our friends spoke today
also, Shri Bhagwat Jha Azad men-
tioned about his area which has been
now taken up. There are certain
other observations which have been
made by a number of hon. members.
They will be taken into consideration
One hon, member, N. Yelliah fiom
Andhra Pradesh mentioned that his
area being a backward area new lines
have to be taken up:; mere survey 1is
not enough. Al those ‘things will be
definitely taken into consideration by
the railways One of our friends
Shri Jal Decern Singh yesterdas mon-
tioned about the Viram-
gham-Porbunder conversion. I should
request him {o refer {o para 32
of the Railway Minister's speech
from which he would oubserve that
the first phase of the Viramgham-
Okha-~Porbandar convers o1 < heme
Virarygham to Hapa i scheduled
for (ommissioning during this month
and the be’ance of conversion will te
continued leter and tlhere will be no
constraints of funds thereof. Mr.
Ram Vilas Paswan mentioned aboul
the need for a second bridge over the
Gangeg at Patna and about’ Arrah-
Sasaram line These are covered bv
the Railway Minister’s speech of 11th
March and 16th June, He also
mentioned about the difficulties of re-
servation office at the Sansad Bhawan,
the difficulties of the reservation
office in getting connection to New
Deihi main booking office that diffi-
culty will be quickly removed.

One of our last speakers, Mr.
Narayan Chaubey--he is not here—
was particular about the abolition of

5868 1.S—11.

the Rafil Mlt passible,
The Rail Board is of the im-

portant organs of the railways. His
constructive points wiil be considered.
The points which have been expres-
sed with motives will be dealt with
in motives only. Prof Dandavate
was telling us yesterday about rene-
wal of tracks. It is the responsibility
of the Railways to gee that tracks are
prioperly maintained. The Planning
Commission has already granted us
Rs. 100 crores for track renewal and
that may take us about 5000 kms or
s0.

I am very thankful to the hon.
Members for making  constructive
suggestions during the debate on the
railway budge.. they will be conside-
red by the government. Members
who have spoken have, some of them,
been speaking with some motive,
with the spirit of doing something
etter than what was done previously
during the last two or three years
and the lapses on the part of Janata
government wiil be remedied. It will
also take time, 1t is a vast programme.
Government intendg to increase new
lins and construct new lines and sec
that passengers are given proper
amenities and essential commodities
are transported, such as coa] and othe»
things. For that necessary provision
will be made by providing sufficient
number of wagons. The last tweo
vears had created some stagnation
With our present conviction and
spirit of hardwork the gpresent gov-
ernmeni under the dynamic leader-
ship of Shrimati Indira Gandhi who
has the absoiute confidence of the
people of this country, all the hurdles
created by the Janata Government
will be overcome with all conscious-
ness when we perform our duties.

W qFE Twe Iy (FEYT) ;e
off & aw ¥ qgW wrowy g AW E fr oweA
g N & fav aww foar | W uwR ot
#r uE & o & AWy o ¥ owmor & R
* ¥ g¥ Wt faar wa, wafed & orowr o
T EQTE |
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SHRI HARIKESH BAHADUR: Sir,
this debate is going to end at 4.30.
It 1 am aliowed to speak only for
two minutes I will be grateful.

MR. CHAIRMAN: All right,

SHRI HARIKESH BAHADUR: Sir,
when the hon. Railway Minister, Shri
Kamlapati Tripathi, finished his
Railway budget speech, I felt imme-
diately that I should congratulate
Prof. Madhu Dandavate, who had
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presented sall his three surplus bud-
the second-class passengers. Here,
by increasing this particular fare for
e e s b o Bt
tife budget has become an anti-
budget though this Goverriment
(Interruptions) ... .had given a iio-
gan ‘garibi hatao’. By doing this,
they are not geoing to remove this
poverty, but this ‘garibi hatao’ slogan
is converted into ‘garibi badhao’.
This kind of budget will not only
harm the poor people of this country.
but also it will result in rise in the
prices of all the commodities.

I am certainly thankful to the Rail-
way Minister that he has exempted
essential commiodities ifke sugar,
foodgrains ete. from the surcharge,
but he should have included, steel,
coal, cement, vegetables, eggs, fruits
etc. in that list, as they are used by
the poor peorle and the comnron man.

Lastiy. I would like to say some-
thing for the employees. That
casual labour must be regularised as
soon as possible. At the same time,
for Class IV and Class III employees
there shouid be more promotional

Opportunities created by the Gover:

ment,

The second-class coaches in the
trains must be increased, especially
in the 29 UP and 30 Down which are
running between Lucknow and New
Delhi. (Interruptions). The Con-
version of Barabanki-Gorakhpur rail-
way line from metre gauge to broad
gauge should be carried out ag soon
as possible.
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SHRI K. PRADHANI (Nowrangpur):
Mr. Chairman, Sir, ] rise to support
the Railway budget for the year 1980-
81.

First of all, I would like to congra-
tulate our hon. Railway Minister for
having exempted ali the essential
commodities from the additional sur-
charge on railway freight.

Sir, as I have got limited time, I will
just confine myself to some local
demands of my State,

I come from a very backward State,
namely Orissa. Orissa is full of mine-
ral resources which have yet to be
exploited. The exploitation is lagging
behind only because of want of proper
infrastrueture. I would like to place
before the Minister demands for three
1ajlway lines which are directly link-
ed with these mineral resources,

Firstly, the Jhakpura-Bansupani line
has been approved by the Govern-
ment of India, Work on 33 k.m. has
already been taken up; 147 k.am. re-
main yet to be completed. The Gov-
ernment of Orissa have agreed to
give the land and take up the earth
work if the Government of India pro-
videg the allotment for the remaining
portion of thig line. Bansupani ig a
place in Keonjhar District where one-
third of the iron .ore resources of India
are available. It js connected by rail-
ways with Paradip via Kharagpur in
West Bengal in a roundabout way
covering a distance of 610 k.m,, while
by the proposed line the distance will
be reduced to 340 km. Therefore, as
this s gn, jmportant factor for the.

bt Tl B
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I would urge upon the Reilway Mipis-
ter to take yp the gonstruction of the
remaining portion of this line quickly.

The secondl line, Waltair-Kerundsa
constructeq by the Government
India far the expurt of iron ore from
Bailadilla to Japan via Vizag harbour,
passes through the Bastar and Kora-
put Districts, which are the most.hack-
warq districts of Orissa and Madhya
Pradesh. Electrification of this line
was taken up by the Gosernment of
India some seven yedrs, ago, but the
progress hags been so slow that it is
not going to be completed in the near
future. A sum of Rs. 52 crores has
been sanctioned, but up till now only
Rs, 36 crores have been spent, and
only Rs. ¢ crores have been allotted
for this year. During the last two
or three years there was very slow
progress. Some of the stores meant
for this project were diverted ¢to
other railway lines, with the resuit
that this work has been unduly de-
layed.

Another thing I would like to men-
tion in this regard is this that there
1s a passenger train running on this:
line serving the people of Bastar and
Koraput districts. Thig is the most
negiected part of our country, and
this train takes 19 to 20 hours for
covering a distance of 400 k.m. while
buses travel the same distance in
six to seven hours, with the result
that people are not interested in go-
ing by this train unless it is electrifi-
ed and its speed is increased. There-~
for, electrification is very urgent, and
I request the hon. Minister to com-
plete it as soon as possible.

Now I come to the third line. In

Koraput District in Orisisa there is a
deposit of bauxite which §g the

largest in India and second largest in
the world, Exploitation of this deposit

is very urgent

MR. CHAIRMAN: The House now
stands adjourned till 5 p.m.

16.30 Hfs.
The Lok Sabha adjourned till Seven-
teen of the Clock.
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The Lok Sabha re-assembled at
Seventeen of the Clock

. [Mn. BPEAKER in the Chair]

GENERAL BUDGET, 1980-81

MR. SPEAKER: The hon, Finance
Minister.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir, I
rise to present the regular Budget for
the year 1980-81.

2. Presenting the interim Budget in
March this year I gave an account of
the poor shape of our nationa) economy
and the magnitude of the task facing
the nation. The Economic Survey pre-
sented to the House last week confirms
the brief review made by me in March,
As it gives a detailed account of the
present condition of the Indian eco-
nomy and its problems and prospects,
I shall content myself with highlight-
ing only a few aspects in order to give
the House an idea of the gravity of the
economic problemg faced by this Gov-
ernment, the action it has taken so far
to solve them and the need for other
measures some of which I ghall outline
in the course of thig speech.

3. The most important and discon-
certing fact about the Indian economy
is that the gross national product de-
clined in 1979-80 by about 3 per cent.
A fall in agricultural production of
about 10 per cent and a reduction of
about one per cent in industrial pro-
duction ‘were responsible for this out-
come, The set-back in agriculture was
partly on account of the severe drought
which affected large parts of the coun-
iry. The decline in industria]l produc-
tion was mainly the result of a gerious
deterioration in the infrastructure.

4. The performance of power, coal
and railway sectors 'was one of the
most serious deficiencies on the eco-
nomic gcene, No doubt the drought was
responsible for a decline of 2.2 per cent
in hydel production but what stands
out is the inability to meet increased
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demand through increased ,tbermal
generation despite a substantial addition
made to generating capacity in the
past ihree years. Inadequate supply
of coal and its poor quality, poor main-
tenance, equipment damage resulting
in increasing planned and unplanned
outages and poor management were
responsible for the decline in the per-
centage of thermal eapacity utilisation
to as low as 45 per cent.

5. In coal again it was the same
story. Despite massive investments
the production of coal and lignite in
1979-80 was just 106 million tonnes,
marginally better than the level reach-
ed four years ago. The poor perfor-
mance of DVC and the failure to main-
tain law and order in the coal mining
areas of Bihar and Bengal contributed
to the set-back in coal production. At
the same time coal could not be trans-
ported to thermal stations in adequate
quantities because of difficulties in
railway movement,

6. In 1979-80 the revenue earning
traffic of the Railways in terms of
tonnes originating declined by 3.3 per
cent from the level reached in 1978-79.
The performance of the Rallways in
terms of tonneg originating of revenue
earning traffic has been declining con-
tinuously since the peak reached in
1976-77. The deficiencieg in the three
sectors, power, coal and railways,
reinforced one another and inflicted
severe damage on the national economy.

7. With the serious deficiencieg in
infrastructure it wag not surprising
that there was a fall in the production
of major commodities like steel,
cement, non-electrical machinery, alu-
minium and other non-ferrous metals
and cotton textiles. Sugar production
algo fel] by 28 per cent. There was a
decline in capacity utilisation in indus-
iry in general.

8. In a situation in which aggregate
supply dropped sharply, there was a
steep rise in prices. In the fiscal year
1979-80 prices rose by 20 per cent. In
some ¢ommodities like sugsr, gur,
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khandsari, oilseeds and edible oils the
rise was particularly sharp. There
was also a persistent upward trend in
a wide range of manufactures and
intermediates owing to the low level of
production. The direct and indirect
effects of the increaseg in the priceg of
crude oil and oil products also contri-
buted to the inflationary pressures in
the economy ag also the long delayed
adjustments in administered prices of
commodities like coal and steel. This
naturally gave rise to speculative ex-
pectationg and the liquidity in the
system due 1o large expansion of
money Supply in the previous years
aggravated the price situation.

9. The other area in which there
wag a deterioration following {rom all
these factors was the bhalance of pay-
ments, It is true that our overall
foreign exchange reserves declined by
only Rs. 56 crores in 1979-80 but the
trend in the various forces operating
on the balance of payments hag been
reverged perceptibly., Export growth in
value terms has only been 8 per cent
or so which meang there was harly any
growth in termgs of volume as world
inflation has proceeded at about 10 per
cent in 1979-80. On the other hand
imports have increased by about 25
per cent principally op account of
increased oil bill because of a steep
rise in the prices of oil and oil pro-
ducts and the consequential impact
on other imports such ag fertilizer.
The result is that the trade gap in
1979-80 was Rs. 2232 crores, double
the size of the trade deficit in 1978
79. This has led to a deficit on the
current account. The rate of growth
of remittances which has in the re-
tent past turned the trade deficit into
a surplus on current account also de-
celerated in 1979.80.

10. Such a dismal economic situa-
tion was to a large extent the result
of the policies— or should I say lack
of policies—of the previous Govern-
ment. For instance, vacillations in su-
gar policy contributed to a fall in
the area under sugarcane, decline in
Sugar production and the frittering
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away of large stocks of sugar carried
over from previous seasons through
releases which could not be sustained
over a period. Had they pursued a
more responsible policy on sugar, we
would not have been in the unenvi-
able position of having to import
sugar for domestic consumption.

11. In infrastructure the lack of
coardinated policy in the three sec-
tors of coal transport and power was
responsible for their unsatisfactory
performance. The large Budget defi-
cit of Rs. 2700 crores in an economy
flush with liquidity and a policy ef
Ssweeping taxation on articles of com-
mon consumption in a situation of de-
cling production were responsible for
the spurt in prices. Finally. the lack
of adequate emphasis on export pre-
motion wag partially responsible for
the reversal of the trend in our ba-
iance of payments.

12. What is important now is to
devise ways and meang to arrest the
deterioration and set the economy on
the path of stability and growth. The
fact that we have a GoOvernment
which enjoys the confidence of the
people and is decigsive should make a
qualitative difference; as also the fact
that there will be much greater co-
operation between the Centre and
the Staes, now that our party  has
been so enthusiasticaily returned in
the State elections. At the end of
May, 1980, we still have food stecks
of about 18 million tonnes owing to
Our earlier foresight. Foreign ex-
change reserves stood gt Rs. 4890
crores as on May 30, 1980. These ele-
ments of strength will be effectively
utilised to improve the situation. But
the House should realise that the
magnitude and complexity of the pro-
blems we have inherited do not ad-
mit of quick and easy golutions.
However, the problems are so urgent
th§t we shall tackle them with deter-
Mmination and with the cooperation
of all secions of our people,

13. Since it cama to power this
Government has taken a number of
to correct the deficlenties in
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the econamic system. Since restora-
tion of jnfrastructure lwooked no
delay Government constituted a Ca-
binet Committee on  infrastructure
under my Chairmanship to monitor
the situstion continuously. As power
shortages have been an impediment
to the growth of production the Com-
inittee has devoted a good deal of
itz attention to rectifying the power
situation. The Committee wanted to
ensure that thermal generation did
0t suffer for lack of coal and, there-
fore, decided to make more wagons
available for loading coal to thermal
stations. As a result the number of
wagons loaded ¢cily with coal for
thermal gtaticns ha; g(ne up from
2000 in January to 3200 in  May,
1980.

14. Coastal shipping has been re-
vived to supplement movement of
coal by rail and is expected o
achieve progressively a target of one
iakh tonnes per month tc meet the
needs of western and soulhern re-
gions.

15. Due to a number of steps taken
coal production increased by 9.4 lakh
tonnes in April, and 10.4 lakh tonnes
in May. 1980 as compared with April
and May, 1979.

16. There has been a dramatic im-
provement in the port situation. The
number of ships waiting for a berth
in Bombay, Calcutta and Madras has
come down sharply by May, 1980. A
gopd_ indicator of the improvement
in port conditions js the removal of
of the congestion surcharge for major
ports including Bombay and Calcutta
from April 1880,

17. As the rainfall during the pe-
riod October, 1979 to May, 1980 was
also deficient causing drought condi-
tions to continue in many States af-
fecting 220 million population, the
present Government, immediately
after assuming office, mounted ralief
operationg on a massive scale. Central
teams were deputed to these and
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othe States and an aliocation of Rs.
150 crores wag spade for drbllm re-
lief. More than 10 lakh  destitutes
were provided free food. In addition,
about 65 lakh persons were employ-
ed daily under the special Food for
Waork Programme. Government has
decided to continue this programme
till the end of Septernber, 1980, The
existing subsidy on agricultural in-
puts, including nitrogenous fertiliz-
ers, to small and marginal farmers in
the mono-cropped drought affec.ed
areas where no rabi crops could be
grown has also been extended till
the end of March, 1981.

18. A 12.point  programme of
drought management which provides
the basic framework and approach
for fighting the drought has been
evolved and recommended to the
States. A large number of rigs have
been deployed for sinking weills and
a significant percentage of wells bor-
ed has proved successful. These steps
are expected to bring abou: perma-
nent improvements in availability of
drinking water in the drought affect-
ed States.

19. The demand for petroleum pro-
ducts, particularly diesel increased
during the last few months owing to a
number of circumstances including the
drought. The problem was com-
rounded by almost total cessation of
supplies from January' onwards from
the four refinerieg dependent on As-
sam crude which between them nor-
mally produce around 350,000 tonnes
of petroleum products per month.
The situation was tackled with the
utmost vigour. Firstly, the maximum
quantities of diesel and kerogene
were imported between January and
April, 1980, 6.2 lakh tonnes of kero-
sene and 1.1 million tonnes of diesel
oil were imported as compared with
4.7 lakh tonnes and 4.8 lakh tonnes
respectively in January-Aprit 1979.
Secondly, the movement of these com-
modities was speeded up by all avail-
able means, The result has been an
increase in the level of supplies
amounting to 10 per cént compared
with the corresponding months ia
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1970 and avoldawoe of a possible ad-
verse effgct on rebi production due
to a diesel phortage.

20. With régard to Govern-
meént hhs takefi a number of import-
ant gteps. coverage of the public
distribution system has been widen-
ed. With regard to edible oils not
only has Government undertaken
adequate imports but it has also
made arrangements to see that a siz-
able portion of these imports go into
direct consumption. It is hoped that
about 3 lakh tonnes of imported oil
w.ll go into direct consumption through
the pubiic distribution system and co-
operatives. In sugar, Government has
activated the disrupted dual pricing
system,

21. In keeping with our develop-
mental thrust towards the poorest,
the banks have been asked to ensure
that a significant proportion of the
enlarged priority sector credit will
flow to the beneficiaries of the 20-
Point Economic Programme, which
is being revitalised. To further
strengthen the linkage between block
level development activities and the
banks' crdit programmes, the banks
have been asked to open by the end
of the year, branches at all unbank-
ed bliock headquarters.

22 Hon’ble Members are aware of
the critical role played by our ex-
ports in our developmental effort
Therefore, the Government had, over
the years, endeavoured to provide all
facilities and ful encouragement to
export promotion efforts, The man-
agement of credit and investment
finance for export promotion in an
increasingly competitive international
market is, however, becoming more
and more complex. There is thus a
need for a  specialised institution
which will become a focal point for
al; aspects of export credit and which
wiill devoie concentrated attention to
the need of the exporting community.
Government has, accordingly, decided
to set up an Export-Import Bank, to
asdist the financing of our interna-
tiona]l trafdle. We hope this specialised
ingtitution will give the desired boost
to our export promttion efforts.
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23. In the light of the problems
currently facmg the economy the
tasks to be accomplished are clear
enough. As there is a great deal of
inflationaty pofentia]l in the economy,
the prime objective of our policy
wil] be to achieve price stability. This
wiil have to be done through an in-
crease in aggregate gupply and a mo-
deration of aggregate demand, There-
fore, we inténd to continue our effort
to improve the working of the infras-
tructure and to augment avallable fa-
cilities with investment wherever
necessary. Secondly, the accent will
be on utilising exisling capacity more
effectively, without slackening efforts
to increase capacity, to augment sup-
plies of vital commodities like steel,
cement, aluminium and fertilizers.
This will simuitaneously increase
production ;and employment, reduce
the need for imports and benefit re-
venue.

24. With regard to demand manage-
ment, we shall have to pursue a po-
licy of linking bank credit expansion
to productive and priority purposes
and check the diversion of funds to
speculative ends. We will also have
to pursue an  interest rate poliqy
which will help in the abatement of
inflationary pressures without hurt-
ing productive activity. At the same
time profiteers and  hoarders intent
on exploiting current shortages for
personal gain wili have to be dealt
with sternly. Smuggling will have
to be countered through Conservation
of Foreign Exchange and Prevention
of Smuggling Activities Act and
other means

25. Since there is a great deal of
iiquidity in the system, there is an
obvious need to minimise the growth
of money supply by keeping the
budget deficit at a much rower level
than in 1979-80. This wili require a
fiscal palicy which will reduce waste-
ful and unnecessary expenditure, in-
vest resources in increasing the eco--
nomy’s production potential and ma-
ximise the revenue potentia] of the
existing tax gystem.
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26. In view of the deterioration in
our balance of payments we will
have to emphasise the promotion of
exporis to a far greater extent than
hag been done in the past three years.
At the same time, it is necessary to
minimise the growth of imports
through a much more energetic poii-
cy for augmenting domestic produc-
tion in area like edible oils, steel,
cement, fertilizers, oll and oil products.

27. Government also intends to
pursue policies which will encourage
savings and investment in the econo-
my. Since 1871, a  convertibility
‘clause is being inserted in agree-
ments governing financial assistance
to industrial units by public financial
institutions. It has been repeatedly
represented by industry that the
rigours of the convertibility clause
are inhibiting investment. Govern-
ment has carefully considered the
matter and hag decided that the po-
licy guidelineg for insertion of the
convertibility clause be modified on
the foliowing lineg:—

(a) The mandatory insertion of
convertibility clause will in future
apply to financial assistance exceed-
ing Rs. 1 crore instead of Rs. 50 lakhs
prescribed at present.

(b) The financial institutions
should hereaafter exercise the con-
conversion option In such & way
that they do not acquire more than
40 per cent of the share capital of
an exlsting comcern. However, in
case of persistent default in re-
payment of loans or mismanage.-
ment of an assisted company or
continuoug closure of an industrial
unit of a company producing goods
and services essential to the com-
munity, jthe financial institutions
might, with the concurrence of
Goverument exercise their conver-
sion option in such a way that
their share-holding can go up to
51 per cent or ahove.

(c) Under the existing soft loan
scheme for modernisation of jute,
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cotton, iextiles, cement, sugar and
certain engineering industries, no
convertibility clause is being in-
serted at present, This exemplion
is being extended to assistance for
modernisation in any industry and
for rehabilitation of sick units.

Government hopes that these poli-
cy changes would remove the present
inhibitions and encourage fresh in-
vestment in and modernisation of in-
dustry.

THE PLAN AND BUDGET ESII-
MATES FOR 1980-81.

28. In our preoccupation with the
immediate problems of economic ma-
nagement we should not lose sight
of the need to build up the growth
potential of the economy over the
medium term. If we do not do 'so, the
short term difficulties will only grow
further. The reconstituted Planning
Commission wil] present the new
programmes and priorities when the
Plan is formulated by the end of
this year. But meanwhile a Plan for
the year 1980-81 has been formula-
ted which will be dovetailed into the
Sixth Plan later. The broad objective
of the Plan would be to achieve a
higher growth rate of 5 per cent
per annum.

29, The annual Plan for 1980-81
seeks t0 revive and restore the health
of the economy and accelerate the
pace of growth and employment gene-
ration. Though the priorities laid
down by the eariier Government are
not acceptable to us, we have recog-
nised that on-going projects should
be fully provided for. Within the
room for manoeuvrability permitted
by this consideration, we have effec-
ted changes in plan provisions or
provided for new programmes so as
to give a reorientation to the Plan
in the desired direction.

30. The new Planning Commission
has made a quick review of Plan
programmes and priorities. I am glad
to announce that in the light of this
review the annual Plan outlay for



1980.81 of the Centre is being rais-
ed to Rs. 7,340 crores, an increase of
Rs, 761 crores over the outlay in
the interim Budget; compared with
last  year’s original outlay it is
higher by 14.5 per cent. It will be
financed by a budgetary provision of
Rs. 5,322 crores and interna] and
o'lher resources of public sector un-
dertakings of Rs. 2,018 crores. A pro-
vision of Rs.3,094 crores has been
made for central assistance to the
outlay on States’ Plans, Union ‘terri-
tories’ Plans and sub-plans of hills
and tribal areas, special component
plans for the scheduled castes, sche-
mes of the North Eastern Council,
Rural Electrification Corporation and
natural calamities. Inclusive of their
own resources their Plan outlay will
be Rs. 7,253 crores as against an
outlay of Rs. 6,099 crores in 1979-80.
Altogether the total Plan cutlay of
the Centre, States, Union terrilories;
schemes of Norh Eastern Council etc.,
would amount to Rs. 14,593 crores
in 1980-81 as compared with Rs.
12,511 crores in 1979-80—a step up
of 16.6 per cent,.

31. It is this Government’s firm be-
lief that economic growth could be
accelerated and its fruits widely
shared only if employment opportu-
nities in rurai areas are significantly
augmented. Development will have
no meaning to the vast majority of
our people if the poor in the rural
areas are not able to secure a liveli-
hood through satisfactory productive
work, As an integra; part of the
new Plan, we have therefore, decid-
ed to launch a massive National Ru-
ral Employment Programme based
on a strategy which will seek to blend
opportunities for seif-help and opti-
mum utilisation of available local
resources. Such a programme  will
go a long way towards revitaiising
the rural economy and developing
the infrastructure facilities sp essen-
tial to the life of the community,

32. The Food for Work Programme
initiated by us in 1977 has an impor-
tant part to play in thig regard. But
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in the last iwo years his programme
hag displayed certain cardinal weak-
nesses. In many cases, ho attempts
have been made to develop an inven-~
tory of projects which will meet not
only the local needs but also fii in
with the overal. national priorities.

There was also no firm indication of
annual allocation of foodgrains. The
pregramme thus in effect continued ot
an ad hoc basis. No arrangemeuts
were also made for financing the cash
component of the works programme
undertaken by the State Government.
with the heip of foodgrains allocated
to them. The result was that lhey
could not undertake works which could
have led to the creation o: durable
assets and the building of productive
potential of the areas concerned.

33. In the new National Rural Em-
ployment Programme, States will re-
ceive assistance not only in the form
of fcodgrains but also cash assistatice
so as to enable them to undertake
truly productive works of lasting pene-
fit. The Budget estimates which
have been preseated to the House pro-
vide Rs. 340 crores in 1980-8] for this
programme, It is estimated thal the
programme, if properiy implemented,
could generate 850 to 900 million man
days of additional employment. Some
part of the provision for this scheme
would be specifically earmarked for
high priority programmes like social
forestry, fuel plantation rural com-
munity housing and water supply
and nutrition. Rs. 10 crores have been
provided for the Food for Nutrition
Programme.

34. The process of economic growth
will be incemplete unless the benefits
of such growth reach the weakest sec-
tions of society. Therefore, the
improvement of the socio-economic
conditions of the scheduled -castes
should be a major element of our
strategy of development. Comprehen-
sive gpecial component plans for the
scheduled castes will have to be drawn
up with the objective of earmarking
outlays in all relevent sectors in pro-
portion to the scheduled caste popula-
tion in each State. Such outlays are ta
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be utilised for helping the scheduled
caste families to acquire income ge-
nerating assets and relevant skills for
the betterment of their living condi-
tions. The Budget breaks new
ground by providing for a special cen-
tra] assistance of Rs. 100 crores to ihe
States to act as a catalyst in the ge-
neration of more funds from other
sources including financial institutions.
This will enable the authorities to pro-
vide as a package ail the inputs need-
.ed in an iniegrated programme of pro-
mation of the sccio-economic condi-
tion of scheduled castes,

35. A prevision for Central assis-
tance of Rs. 70 crores has been made
for the development of fribal people
and areas under the Tribal sub-plan
Additional pockets with a population
of 10,000 and having at least 50 per
cent tribal concentration will be iden-
tified, thus bringing nearly 75 per cent
o1 the tribal population in eighteen
States and Union territeries within
the Tr bal sub-plan. Greater emphasis
will b laid on selected programmes
which :an bLenefit the tribal families.

36. 4/ provision of about Rs. 50 cro-
res hat heen made in the annual Plin
for 19/ 0-81 for providing house sites
for the landless and weaker sections
as par of the 20-Point Economic Fro-
gramme, The Rural Housing-cum-
Hutl Construction Scheme for landless
workers being operated under the 1e-
vised Minimum Needs Programme pro-
vides not only for house sites but also
assistance for the construction of huts.
This provision will be suppiemented
under the National Rural Employment
Programme which will cover commu-
nity housing projects in rural areas.
Nearly 8 lakh landless families ar?
expected to benefit under this scheme,

37. Since India lives in its villages
and nearly 70 per cent of its popula-
tion derives its livelihood from agri-
culture, the presperity of the country
depends upon the modernisation of
agriculture. The year 1979-80 is a
Zrita reminder of the importance of
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the performance of agriculture to che
development of the Indlan economy.
The Plan outlay on agricullure and
rural development in the currvent vear
is being increased to. Rs. 2,247 crores
from Rs. 1811 crores in 1979-80. This
includes the provision in the Central
Plan of Rs. 158 crores for Small Far-
mers Development Agency, Drought
Prone Areas Programme, Integrated
Rural Development etc.; Rs. 32 crpres
ior better exploitation of inland and
marine fish petential; Rs. 54 crores for
Operation Flood II Project; Rs. 59
crores for schemes of agricultural re-
search and education oriented towards
improving  agricultural productivity
through bhetter seeds, better agrono-
mic practices, better water manage-
ment and better use of fertilizers nd
other essential inputs; and a sum of
Rs, 10 crcres to increase the produc-
tion of oilseeds to reach a target of 12
million tonnes.

38. The current levels of interna-
tional prices of oil and dil products
have highlighted the importance of
other fuels. Forests can play an im-
pertant part in providing one such *ue..
As forests in India have suffered fast
destruction by people in their search
ior fuel it is essential that people’s
participation 1n the development of
forests is secured on an urgent basis.
Social forestry in villages will besides
meeting the energy requirements of
the people also provide additional cma-
plecyment. The raising of fuel ar1
fodder is proposed to be made a part
of Minimum Needs Programme and
it will receive high priority in the
National Rura] Employment Program-
me.

39. We have to press on with the
task of increasing the area under irri-
gation to avoid fluctuations in produc-
tion and to increase productivity.
Therefore, the outlay on major and
medium irrigation projects including
flood control for 1980-81 is being stop-
ped up to Rs. 1380 crores from Rs. 1268
crores last year. The minor irriga-
tion programme would continue to re-
ceive special attention ang an outlay



of Rs. 2068 crores has béen made Igr
thig purpose. ' This provision will be
supplemented by large financial sup-
port from the Agricyltural Refinaoce

\(gl?pmgnf co ratiod. The
pari e tion potghtial result-

adﬂﬁkm
ing from all this expendifure is ex-
pected to be 2& m:,uj.on hectares.

40. Clean and safe drinking water is
essential for improvement of the gua-
lity of life in rural areas.  The Cen-
tral Plan for 1980-81 provides and out-
lay of Rs. 100 crores as against Rs.
80 crores in 1979-80. Inclusive o1
the provisions in the States’ Plans, a
total sum of Rs. 294 crores will be
available for this vital programme It
is expected that by the end of the
current year, 35,000 additional villages
identified as problem villages will be
having protected water supply arran-
gements. A part of the outlay has
heen earmarked fer rigs to be supplied
to States for boring wells in drought
aflected areas. An additional sum
of about Rs. 40 crores has been allo-
cated in the current year to the drou-
ght affected States to take up new wa-
ter supply schemes and complete those
already in hand.

41. The khadi village and small
scale industries sector has the highest
employment petential next to agricul-
ture. The outlay on this scetor m
the current year wil] be Rs 150 ciores
and additional production during tae
year 1s estimated at Rs. 146 crores.
The Ilouse will recall that the 20-
Point Economic Programme has parti-
cularly emphasised the development of
the handloem sector in this contexi. In
pursuance of this objective, we pro-
pose to set up a national level Hand-
loom Development Corporation for
providing a package of marketing and
developmental assistance for the hand-
loom industry. Provision has also
been made for establishing an Institu-
te of Handloom Technology in the
North-Eastern region, which is well
known for its exquisite handloom pro-
ducts,

42. The provision for the power
sector has been raised by over 11 per
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cent ie., from Re. 2468 cyores in 1870
80 to Rs. 2745 crores, The work ¢
t.e f>ur Super thermal power Station.
in the different xegions af the country
is being accelerated. Total qutlay
on the rural electrification programme
will be Rs. 285 crores in 1980-81. The
target in 1980-81 is the energisation
of 4 lakh pump sets and the electrifi-
cation of 25,000 villages.

43. Similarly, an outlay of Rs, 473
crereg is being provided In 1980-81 as
against Rs. 364 crores last year for im-
proving the production of coal (includ-
ing lignite). This includes a provi-
sion of Rs. 92 crores for the Neyveli
Lignite Corporation. The bulk of this
allocaticn is for the second mine pro-
ject which will produce 4.5 million
tonnes per annum and the second ther-
ma] power station with a generating
capacity of 630 MW. A production
target of 113.5 million tonnes has been
set for coal for the current year as
avainst the actual production of 106
mallion tonnes in 1979-80.

44 In view of the imract on the
balance of payments of the rising pri-
ces ot 01l there can be no two opinions
ahout the urgency of developing our
cwn oil resources. The Plan outlay
for the petroleum sector for 1980-81
18 Rs._ 837 crores, Rs 215 crores more
than the outiay last year. The Bud-
get provides only Rs. 99 crores out of
this. This outlay 1s for the :om-
pletion cf facilities for Phase III de-
velopment of Bombay High and advan-
ce aclion in regard to Phase IV so 2s
to puidd up a production capacity of
12 million tonnes per year. It also
includes the expenditure required for
the development of the Scuth Bassein
Gas field and the gas pipeline to the
new fertilizer projects. On-shore ex-
ploratory drilling in the eastern region
is to be intensified in view of the re-
gion’s higher potential for hydro car-
bon discoveries.

45. The Central Plan outlay on che-
micals and fertilizers is being raised
to Rs. 319 crores in 1980-81 to provide
adequately for new gas-based feitilizer
plants in Maharashtra and Assam. In
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addition, a provision of Rs. 20 crores
has been made for fertilizer projects
in the cooperative sector.

46, The Central Plan also provides
in the current year an outlay of
Rs. 803 crores for the steel sector as
against Rs. 600 crores last year. The
outlay includes a provision cf Rs. 200
crores for raising the capacity of the
Bokaro Steel Plant to four million
tonnes per annum and an outlay of
Rs. 190 crores for the Bhilai Steel Plant
for a similar expansion. Work on the
Salem Project wil] proceed at the re-
guired pace with an outlay of Rs, 57
crores. A substantial beginning will
be made on the new Vishakhapatnam
Steel Plant with a provision of Rs. 70
crores. The target of saleable steel in
the current year has been fixed at 8.76
million tonnes as against the anticip-
ated production of 7.22 million tonnes
in 1979-80.

47. An outlay of Rs. 130 crores is
being made in 1980-81 for the mines
sector. This includes a provision of
Rs. 10 crores for the new east coast
aluminium project Rs. 28 crores for
the Malanjkhand Ccpper Project and
Rs. 19 crores for the intensification of
the activities of the Geological Survey
of India and the Mineral Exploration
Corporation.

48. A provision of Rs. 64 crores has
been made for BHEL for its continu-
ing schemes and for the production of
large size turbo generators at Hard-
war and the expansion of boiler manu-
faeturing capacity at Tiruchy.

49. Since port congestion also has
figured prominently as a constraint till
recently a provision of Rs. 102 crores
is being made in 1980-81 for (eve-
loping major and minor ports. How-
ever, only a sum of Rs. 60 crores has
been provided in the Budget as the
rest of the expenditure is being met
from internal resources of the Port
Trusts. Bombay, Madras and Cochin
are being equipped to handle the an-
ticipated increase in container traffic.
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A beginning has been made on the n-
tegrated development of Cachin port.

50. The Plan outlay for 1980-81 for
the Posts and Telegraphs Deparitment
is Rs. 415 crores. It is proposed fo
provide additional 1.75 lakh lines
switching capacity and 1.7 lakb direct
exchange lines and other facilities. The
number of post offices in rural back-
ward and hilly areas is also proposed
to be increased. The norms for pro-
viding telegraph and telephone facili-
ties in triba] areas have been further
liberalised to cover areas having a
pcepulation of 2500 In a group of vil-
lages within a radius of 10 kms., Pro-
vision has also been made for the ex-
pansion of manufacturing cavacity for
switching equipment.

51. Family Planning programme
suffered a serious set back in the past
three years. A revitalisation of this
programme must constitute an impor-
tant element of the new Five Year
Plan, if an improvement of the living
condilions of our people is our goal
A provision of Rs. 250 crores is being
made in 1980-81 for health and family
welfare. Of this Rs. 140 crores
will he Jjor family welfare. The em-
phasis in the family welfare program-
me will be on educating the people
about the desirability of a small family
and providing the necessary technical
services on an adequate scale. An
attempt wili also be made to provide
improved health services in rural
arcas, eradicate communicable diseases
and provide health education.

52. The development problems of a
poor scciety of 650 million people are
bound to be stupendous. For a solu-
tion of these, within a reasonable
time, it will be necessary to harness
the forces of science and technology.
India is favourably placefl with regard
to the develepment of science and te-
chnology in that she has a large pool
of scientific and technical man-power
and a vast institutional infrastructure
developed over the last thirty years.
While our scientific institutions can
help to advance the frontiers of
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knowledge, it is science based techno-
logy which can help to raise production
and productivity. Therefore, an
outlay of Rs. 116 crores has been
provided in the Central Plan for 1980-
81 for science and technology,

53. I will now make a briet mention
of a few changes in the non-Plan ex-
penditure, The provision for De-
fence expenditure is Rs. 3600 crores,
Rs. 300 crores more than the provision
made in the interim Budget. The
provision for export subsidy has been
increased from Rs. 330 crores to
Rs. 355 crores, in view of the need for
a larger export effort.

54, Loang to State Governments, as
their share of small savings collec-
tions, are being stepped wup from
Rs. 650 crores in the interim Budget
to Rs. 715 crores, in view of the anti-
cipated improvement in these collec-
tiens. Short term loans to State Gov-
e.nments for agricultural inputs are
also being increased by Rs, 50 crores.
Besides, additional provision has also
hecome necessary to meet unavoildable
commitments like additional dearness
allowance to Central Government em-
ployees, purchase of heavy water for
alomic power plants, etc. However,
‘he above increases in non-Plan ex-
oenditure will be partially offsel by
reduction in fertilizer subsidy.

55. The Constitution envisages pro-
vision of free legal aid by Government
in crder to ensure that an opportunity
tor securing justice is not denied to
<1y citizen because of economic  or
u.her disabilities. The concept of
'»eal awd has also been dealt with by

Committee on Juridicare headed by
! 1stice P. N. Bhagwati, whoge Report
ffated 31st August, 1979 has been laid

efore Parliament. Several States
have been attempting legal aid pro-
Qrammes, It is preposed to coordi-
nate these schemes and also initiate
Suitable schemes at the Centre after
2n examination of the various aspects.
A committee for guiding the legal aid
§chemes and implementing the game
s being constituted with g Supreme
Court Judge as its Chairman, The
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Budget for 1980-81 makes a provision
for this purpose.

56, Taking into account the effect of
the above and some other changes the
total non-Plan expenditure is now es-
mated at Rs. 13,051 crores as against
Rs. 12,822 crores in the interim Budget,

57. As regards receipts in the cur-
rent year, at existing levels of taxation
Corporation tax is estimated fo yield
Rs. 11 crores more than what was re-
flected in the interim Budget; this im-
provement is mainly based on the
actual trends of collection in 1979-80
On the basis of latest available data
on estimated levels of imports and
production during the current
year, Customs duties and Union Excise
duties are also expected to yield
Rs. 40 crores and Rs. 108 crores res-
pectively more than anticipated in the
interim Budget. However, these in~
creases will be more or less offset by
the recent decision of Government to
withdraw customs and excise duties
on fertilizers. Taking into account
States’ share of taxes, net tax revenue
at existing rates of taxation is estimat-
ed at Rs. 8723 crores as against Rs.
2725 crores in the interim Budget,

58. On the basis of fhe latest indi-
cations available, external assistance,
net of repayments in 1980-81 is esti-
mated at Rs. 1252 crores showing an
increase of Rs. 56 crores over the
figures included in the interim Budget.
In addition we expect to avail of a
loan of Rs. 540 crores from the Trust
Fund of the International Monetary
Fund in 1980-81 and the Budget as-
sumes credit for this.

59. There is a welcome increass in
small savings collections. ~ The esti-
moate for 1980-81 is now placted at
Rs. 1100 creres as against Rs. 1000
crores in the interim Budget. Of the
increase of Rs, 100 crores Rs. 65 crores
will accrue to the States as their share.

60. It has been decided that a part
of the investible resources of Life In.
surance Corporation, General Insu-
rance Corporation, and Unit Trust of
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India should be lodged with Govern-
ment in Specisl deposil accounts to
sugment resources for financing the
Pian. Budget fgor 1980-81 takes a
credit of Bs. 100 crores on account of
these deposits.

61. When we are seeking to step up
investment in puEIIc sector, it is ne-
cessary to adopt an innovative ap-
proach to the problem of mobilising
resources for "sustaining such invest-
ment. As Hon'ble Members know,
private sector companies raise resour-
ces in the form of deposits from the
public. Government feels that there
is no reason why public sector com-
panies with competent professional
management should not do so. Ac-
cordingly, we have decided to allow
selected public sector units to raise
public deposits on the same lines as
the companies in the private seclor.
When this scheme makes headway de-
pendence of these public sector enter-
prises on budgetary support will get
reduced. But I have refrained from
taking credit for any such relief at
this stage.

62, Taking into account other varia-
tions and also the efifect of the changes
in the fare and freight rates of Rail-
ways and of changes in Pests and Tele-
graphs tariff, to which I will .2fer a
little later, the total receipls in 1980-
81 are estimated at Rs. 19.827 erores as
against Rs 18,980 crores in the iterim
Budget. Total expenditure is esti-
mated at Rs. 21,467 crores. The de-
ficit at existing rates of taxes will
thus be Rs. 1640 crores.

PART B

63. I now turn to my proposals in
the field of direct taxes. In framing
these proposals, I have borne in mind
certain broad considerations, namely,
that the rates of direct taxes ghould be
such as to promote voluntary compli-
ance; that the farmers, workers and
the middle clasg should be afforded
some relief in pursuance of the com-
mitment of our Party’s manifesto and
some stimulug should be provided for
raising the level of savings and in-
vestment in the national economy. At
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the gaine time a concerted atternpt
should be made to counter certain
widely phevalent devices for tax avold-
ance thro tﬁ“ fragmentation of income
and weal

" $4. The middle class is among the
worst hit by the rise in prices in re-
cent times. As Hon'ble Members are
aware, even skilled workers in the
organised sector are now lable to in-
come-tax at the present level of ex-
emplion, In order to afford a measures
of relief to this class of persons, 1 pro-
pose to raise the exemption limit for
income-tax on personal incomes from
Rs. 10,000 to Rs. 12,000. With a view
to keeping the sacrifice of revenue
within manageable limits, the nil rate
slab of income is being retained at
Rs. 8,000. As a result in cases where
the taxable income exceeds Rs. 12,000,
the incidence of income-tax, excluding
surcharge, will remain at the existing
levels, subject to the grant of marginal
relief in cases where the taxable in-
come exceeds the exemption limit by
a small margin. This proposal will
benefit more than six lakhs of income-
fax pavers.

65 Hon'ble Members will recall that
the rates of income-tax on the personal
incomes were reduced in 1974 on the
basis of a recommendation of ‘the
Direct Tanes Enquiry Commitiee and
thig process ‘was taken one step fur-
ther in 1976 when these rates were
again lowered. The reduction in rates
had largely fulfilled the expectation
that it would lead to better tax com-
pliance. Unfortunately, the movement
in thig direction was reversed under
ihe Janata Government and the rates
of income-lax were increased in stages.
I am of the view that the position in
this regard should be set right. T ac-
cordingly propose to reduce the sur-
charge on personal incomes in the case
of all categories of non-corporate tax-
payers from 20 per cent to 10 per cent.
This will not only bring down the
maximum marginal rate of tax from
72 ver cent t6 68 per cent but will ber
neflt taxpayers in all slabs of income.
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88. In ‘view of the somewhat  steep
rise in priceg of assets, I also propose
to vaise the exemption limit for wealth
tax from Rs. 1 lakh to Re. 1.5 lakhs
with effect from the current assess-
ment year. In cases where the taxable
wealth exceeds thig Umit the tax bur-
den will however, be retained at ex-
isting levels subject to the usual mar-
gina] relief.

87. Government hopes that these
concessions will provide the necessary
inducement to the vast majority of our
taxpayers for correct declaration of
{heir incomes and wealth.

68. I propose to counter some of the
more commonly used devices for tax
avoidance.

69. Ag Hon'ble Memberg are aware,
the geparate treatment gccorddd to
Hindu undivided family in tax laws
has been widely used for avoidance of
proper tax liability. I accordingly pro-
pose to de-recognige partial partitions
of Hindu undivideq familijeg both for
income and wealth taxation. Partial
partitiong made on or after 1st Janu-
ary, 1979 will not be recognised for
tax purposes and taxes will continue
to be levied on the basis that the ex-
isting Hindu undivided family had
continued to remain joint.

70. At present Hindu undivided fa-
milies having one or more members
with independent income exceeding
the exemption limit are charged to in-
come-tax at rates which are somewhat
higher than those applicable in the
case of individuals. In order to fur-
ther restrict the use of Hindu undivi-
ded family for the purposes of tax
avoidance, I propose to raise the rates
of income-tax in the case of such
Hindu undivided families. The maxl-
mum marginal rate of 66 per cent will
now apply on the slab of income over
Rs. 50,000 and the rates on some of
the lower slabs will glso be raised to
somewhat higher levels, With these
two changeg in regard to tax treat-
ment of Hindu undivided families, I
hope that the urge for forming multi-
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ple Hindu undivided familles merely
for fragmentation of income and re-
duction of tax Mability will be weaken-
ed. é

71. Hon'ble Members will recall that
the Government had in 1970 taken ae-
veral measureg to prevent the use of
private discretionary trusts as a device
for tax avoidance, Experience, however
shows that these measures have not
been fully effective and the prolifera-
tion of such trusts has not been curb-
ed to the desired extent. I, therefore,
propose to tighten the provisions
in respect of private trusts. At
present discretionary trusts are tax-
ed at a flat rate of 65 per cent of their
income and 1.5 per cent of their
wealth, or at the rate applicable in
the case of an individual, whichever
is higher. Under my proposal, such
trusts will be chargeq to income-tax
at the maximum marginal rate and
to wealth-tax at the flat rate of 3 per
cent or at the appropriate rate appli-
cable in the case of an individual,
whichever is higher. I also propose
to make several other provisions in
relation to taxation of private trusts
with a view to plugging some of the
loopholes which have dome to the
notice of Government. Al} these pro-
visions will take effect from the cur-
rent gzssessment year.

72. Charitable ang religious trusts
are sometimes used for acquiring or
maintaining control over business or
industry for private ends. In 1975,
we had laid down a pattern for in-
vestment of funds of charitable or re-
ligious trusts if they were to continue
to enjoy the tax exemption. With a
view to enabling such trusts to
change over to the new pattern of in-
vesment in a smooth and gradual
manner, the law provided that the
new pattern may be adopted before
1st April, 1978, This date was sub-
sequently extended to 1st April, 1981.
Such trusts have, therefore, been given
ample time +to adjust to the new
policy, I want to put them on notice
that this time limit will not he ex-
tended.
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43, .Qur tax Jaws  have always
sought to encourage long-term sav-
ings through life insurance, provident

.And other gimilar instruments.
I - " ly,ﬂ}eemcw}’ﬁthepro—
¥igions for encouraging savings was
Jmpaired last year when the incen-
tives for savings were drastically re-
duced. Hon'ble Members should be
to know that I propose to restore
incentives for such savings to the
pre-1879 budget levels. The tax-
peyers will thus be entitled to 100
cent dedyction in regpect of the
.five thoysand rupees of the qua-
savings, 50 per cent in respect
of .the next five thousand rupees and
40_per cent of the balance.

%4.:As a further measure for pro-
neting eavings in the household sec-
-¢or, 1 propose to give an gption to
income-tax payers to retain moneys
in their Campulsory Depoeit Accounts
beyend the due dates on payment of
interest at.the existing rate applicable
4o~seh depogits.. Further, I, propose to
lihpoalise the tax exemption in res-
qpest of imterest on .balances with
.xecegnised providemt funds. At pre-
wgent, «indergst on such.funds is exempt
deam. .income-tax to the extent it does
met exceed enethirgd of the sslary
income of the employee. 1 propose to
remove this ceiling limit,

‘MB. It is essemtin]l to premot, new
investment in industry, At the same
time, the 'fiscal system should not lead
to a bias in favour of capital-inten-
‘give’ techniques. Keeping these twin
ebjectives: in view, 1 propose to con-
timue the tax hoHday in respect of
new industrial wndertakings, ships
-and hotels but in -a modified form.
Under my proposal, tax holidey will
e -available in respect of new indus-
trial undertakings ships or approved
hotels with reference to a specified
percentage of the income derived from
these sources. In the cage of compa-
mes, " 25 per cent of the profits de-
rived #rom these sources will be
exempt for 4 period of seven years.
In the case of non-corporate tax-
payers, the percentage of exempted
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profits will be 20:per cent, In thecase
of co-operstive Bocieties, the tax :moli-
day ‘'wil] be -available for a period of

‘ten years as aghinst sewen years in

the case of other categories of tax-
payers. This concession will be avail-
able in the case of all smali-scale in-
dustrial undertakings which go into
production after 31 March, 1981 ‘but
before 1st April, 1985 that is, till she
end of the new Five-Year Plan
period. For other industridl under-
takings, the concession will apply
only where they do not produce arti-
cles or things listed in the Elesenth
Schedule to the Income-tax Act. The
concession will alsp be available in
the case of approved hotels which
start functioning or new ships which
are acquired during that period.

¥6. It is necessary 10 encourage new
investment particularly in view of
shortages in geveral key sectors of the
economy. As g special stimulus for
new investment I propose to allow,
in the year of installation, an addi-
tional depreciatien in an amount
equal to 50 per cent of the normal
depreciation on new machinery or
plant installed during the new Plan
period. The proposed additional dep-
reciation will not be admissible in
respect of ships, aircraft rdad trams-
port vehicles ,office appliances or
machinery or plant installed in office
premises or residential gccommodation.

77. There is a widespread feeling
of frustration among the scientific
community. This Government is keen-
ly aware of the contribution which
our scientists and technologists can
make to the economic regeneration of
Indja and is determined to promote
research and devélopment activities in
a big way. I, therefore, propose to
allow a weighted deduction in an
amount equal to 125 per cent of the
actua) expenditure incurred on scienti-
fic research in any in-house R&D faci-
lity where such expenditure ig incurred
on a programme approved by the
prescribed authority having regard to
the social, economic and industrial
needs of the country. In addition I
propose to extend the scope ¢f the



of public gector oombam
bers. will weéléome these coritds’

78 AV preséit,. mv-tw ‘payers
afy refjuiféy! to Péy advenve tam
duﬁn& th’ fitdrieil yesy o the Vasie:

t‘hﬁir own statémenty’ or estimates.

‘ the edtimited advdiice tax is:
Lilfel to: 811 shiopt of thy-tax on cur-
rent income b4 Ribre thin 33-1/3 per
cent of the estimate; the taxpayers are
required to' make an upward revision
of the estimates, I propose to reduce
this margin from 88-1/3 per cent to 20
pei cent in the case of companies.
There will be no change for other
taxpayers. This change will enable
us to rdalise a larger share of the tax
due as advance tax and thus have a
favourable impact on Government’s
ways and means position in 1980-81.

79. In order to encourage the em-
ployment of blind and handicapped
persons in business and industry, I
propose to provide for g weighted
deduction of one and one-third times
the salary paid to such persons by
employers where such salary does not
éxceed twenty thousand rupees in a
year. Further, I propose to enhance
the deduction curréntly available in
cofiputing theé taxable income of blind
and Randicapped persons from five
théusand rupees to ten thousand
rupees,

80. At present, standard deduction
in computing the salary income is not

availablé in the chse of pensfoners.

fth a view to affording some relief
to péns;onerst who are among:t the
worst hit by he rise in prices, I pro-
Poss to erbind éﬁeﬂﬁﬂgwsf’m&dﬂ!
dediction in thetr cage as well.

81. In ordver to encburage our

9 compete in intermn-
mm)m:‘!mwa‘lhw&d@-
mwma;zsmmwmum‘

doubt that' thé Hon'Ble’

avaﬂnbleinth@mofmw lay
wrights, artists musicians and actor.
Sportsmen, will thus be entitled to dér
duct con d;ﬂbunom mady to life jpsur-
ance an provident tunds up to. 40 pér
cent of. their professional incomé and’
30 per cent of the remaining w.,
subject to a maximum of Rs. 50000

82 In' 1948, ceftdin mﬂf
werg pliced on ting: deduetibly smount’
of espenditure: on' advertivement;
publicity an® sules' promotion: THese
régtrictions have. iarly hutt
sl and medfum: | ess. T, tireve
fore, propose to: do: away with thess:
restrictions,

83. At present, income from. poul-
try and dairy farming and livestock
breeding is exempt from income~tax
upto 33-1/3 per cent of such income or
ten thousand rupees, whichever is
higher. I feel that time has come
when persong deriving incomg from
these sources should alsy contribute
a little more to the national exche~
quer, I accordingly propose to restrict
the deduction in respect of such in-
come to one-thirg ef such income or
fifteen: thousand rupees, whichever is
less,

84 At present, agricultural prg-
perty i8 included in the taxable
wealth for the purposes of the levy of
wealth-tax, At thu time when api-
cultural property was brought with~
in the tax net, it was hoped that it
would be a potent instrumeint for
mobilising refourves from the afffuent
section of agri¢ultutists. But our ex-
petience dver thy last Sucade hag Beem
most mnappedmting 'l'hb atiount rem-
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failed to achieve its original objec-
tive, I propose to discontinue the levy
of wealth-tax on agricultural property
except in the case of owners of tea,
coftéé, rubiber and cardamom planta-
tions, I am sure that this measure
will be widely welcomed by our
farmers,

83. I also propose to make certain
amendments in the Income-tax Act
to counteract certain court decisions
which have resulted in unintended
benefit to taxpayers. The Finance Bill
further contains certain proposals
for the amendment of direct taxes
which are of minor significance. I
will not take the valuable time of
the Housg in explaining them.

€8. The reduction in rates and other
concessions in respect of direct taxes
should ordinarily involve loss of re-
venue. However, I am of the view
that reduction in rates will lead to
significantly improved compliance
with tax laws. The legislative amend-
ments made for countering tax avoid-
ance devices and the changes in the
provisions in regard to advance tax
shoulq result in a larger accretion of
revenue. On g broad judgement yf
the overall impact of all the proposals
relating to income-tax and wealth-tax
I am not assuming any loss of
revenue, I recognise however, that
there may be need for some adjust-
ment in the in#ler-se shares of Centre
and States under Income-tax. Such
adjustments will be made in the
course of the year in the lLight of the
trends in collections.

87. An upward adjustment of lend-
ing rates should moderate the infla-
tionary pressures in the economy. I
accordingly propose to revive in-
terest-tax in relation to inte-~
rest earmed by scheduled commercial
banks after 30th June, 1980 The
scope of the levy is being extended
to cover also interest reteéived by the
larger all-India industrial finance in-
stitutions namely, IDBI; ICICI;
IFCI and IRCI The tax will be levied
at the rata of 7 per cent on the charge-
able amount of interest as in the past.
This meastre will yield Rs, 217 crores
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in p ftuil year and about Rs. 1088
crores in the year 1980-81.

88, With g view to checking lavish
expenditure incurred on accommoda~
tion and entertainment in luxury
hotels, I propose to introduce a Bill
in the current session to levy a new
tax at 15 per cent on gross receipts of
hotels in which the minimum tariff
for a single room is 78 rupees and
above per day. The new levy is pro-
posed to be made effective from 1st
September, 1980. This will yield
about Rs. 12 crores in a full year and
the revenue during 1980-81 will be of
the order of Rs. § crores.

89. T shall now turn to my propo-
posals on indirect taxes, In framing
my proposals I have kept to view the
following objectives, To the extent
additiona] resource mobilisation is in-
escapable, this should be done in such
a way as not to enhance the burden
on any commodity significantly.
Subject to this consideration, the
small scale segment of our industry
should be encouraged. Indusiries
with significant employment and ex-
port potential should be provided
encouragement through suitable ad-
justment of duty structure. The duty
burden on some articles of common
consumption should be reduced or
totally removed.

90. At the outset I would like to
put the Hon’ble Members at ease by
pointing out that my proposals are
very modest. I have tried to avoid
the usual devise of picking out selec-
ted items for new or inereased levies
at relatively high rates.

91. For this year, I haye sought to
spread the effect of the additional
taxation thinly on a wide range of
products, taking care to leave out
articles of common consumption. I
propose to achieve this objective
through a special excise duty which is
even now leviable on all excisable
goods at 1!20th of the basic excise
duty, but from which a8 number of
commodifiies have been exempbed.
Under my proposal, the special excise
duty will be levied on those items
which are at present, exempt from
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the -levy, at the rate of 1/20th of the
phcable to them. Certain commedi-
ties will, however, continue to be
totally exempt from the levy. Thus
there will be no special duty on motor
spirit including naphtha, kerosene,
high speed diesel oil, light diesel oil
and liguefled petroleum gas or on coal
or electricity. Again, the special ex-
cise duty will not be levied on matches,
or on vanaspati, or on goods falling
under Tariff item 68. Where special
excise is already leviable at 1|2th of
the effective basic duty, I propose to
increase it to 1|10th of the effeclive
basic duty, This increase will not how-
even, apply to furnace oil, asphalt,
bitument and tar, petroleum pro-
ducts not otherwise specified and
calcined petroleume coke. Su-
gar and processeq vegetable non-
essential oils will also not be subject-
ed to the increase levy. Cigareties,
which are at present totally exempt
from special excise duty will be sub-
jected to special excise duty at 110th
of the basic excisz duty rates. These
proposals would yield a revenug of
Rs. 197.71 crores in a full year. The
impact of these proposals relating to
special excise duties will also yield a
sum of Rs. 16.75 crores in the shape
of countervailine d'ities on imported
goods.

92. Soda ash and caustic soda com-
mand a sizable premium in the market
on account of persistent sehortages. I
propose to mop up a part of this pre-
mium by raising the excise duty on
these products from 10 per cent to 15
per cent ad valorem., I also propose
to increase the excise duty duty on
strach from 10 per cent 15 per cent ad
palorem. Thig step ill bring bring
those chemrical products on a par
the gther chemical products which,
in general, bear excise duty at
15 per cent gd valorem. Synthetic
rubber at present bears duty at a very
low level of 5 per cent ad wvalorem.
As a revenue measure, I propose to
raise the excise duty on synthetic
-rubber from 5 per cent to 10 per cent
,ad valorem, Similarly, the rate of
excise duty on specified acids is being
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raised from 10 per cent to 15 per cent
ad valorem. These measuréy wonld
fetch in a full year, additional revenuwe
of Ra. 1893 croves:

83, On revenue considerations, I pro-
pose to subject molasses to a specific
duty of Rs. 30 per metric tonne under
a separate Item in the Central Excise
Tariff instead of 8 per cent under (tem
68 of the Central Excise Tariff us at
present. The le is, however, pro-
posed to be restricted to molasses pro-
duced in vacuum pan sugar facories.
Molasses produced in khandsari sugar
units, which goes inter alia for edible
purposes, is proposed to be exempted.
The revenue yield as a result of this
proposal is estimated to be Rs. 4.24
rcrorres in a year.

894. I now come to proposals which
are designed to provide a higher degree
of protection to certain sectors of indi-
genous industry. The first proposal
relates to audio frequency amplifiers,
an item reserved for the small scale
sector. In view of the adverse effect
of imports of this item, I propose to
increase the customs duty on imports
from 75 per cent to 120 per cent ad
valorem, My other proposal relates
to imopted unexposed colour positive
cinematograph fillms, in respect of
which the basic customs duty is pro-
posed to L2 raised from 50 paise to
Re. 1 per linear metre to enable the
imdigenous public sector unit to with-
stand competition from imports I
also propose to increase the counter-
vailing duty on imported . computers
from 10 per cent to 20 per cent ad
valorem as a measure of affording
protection to the indigenous computer
industry. These measures are design-
ed to yield additional revenue of about
Rs. 1.83 crores in a full year.

95. I have only one more revenue
proposal in the field of indirect taxes.
This relates to passengers’ baggage.
As Hon'ble Members are aware,
baggage allowances were substan-
tially liberalised in 1978 and, for the
generality of Indian passengers gding
abroad for short visits, the allowances
consist of Rs. 1,000 worth of duty-free
goods and Rs. 2,000 worth of goods on
payment of duty. Despite this liberali-
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sation, goods in the nature of baggage
continue to be imported by many pas-
sengers in quantities substantially
higher than the permissible limits.
This js mainly due to the prevailing
eraze for foreign goods and the high
margin of profit on the sale of these
goods in India. Such cases of import
of bagguge items in excess of the per-
missible limits necessitate initiation ot
adjudication proceedings which gen-
erally have the effect of slowing down
the tempo of passenger clearance in
our international airports. I have
given thought to this problem and I
am making two proposals in this re-
gard. The first 1s a pure revenue mea-
sure to increase the effective rate of
duty on baggage articles in excess of
the free allowances from 120 per coent
ad valorem to 190 per cent ad valo-
rem. 'This measure is to come into
force immediately and is expected to
yield an additional Rs. 20 crores in a
full year. The second measure to Le
brought into force shortly, provides
for the levy of duty at a flat rate of
320 per cent on baggage imported in
excess of the permissible limits, that
is, in excess of what can be passed
free or on payment of a duty of 150
per cent. At present, such articles
would be treated as unlicensed im-
ports, resulting in confiscations, fines
and penalties designed to wipe out any
profit on their sale. The increased
rate of duty is intended to replacc
these fines and penalties, without
having to go through the time-consum-
ing process of adjudication. Goods
which are obviously in the nature of
trade goods will however, still attract
penal action.

96: I have a few other proposals
which are essentially in the nature
of rationalisation measures. The
first one relates to aerated waters.
In the interest of simplification, it
is proposed to do away with the
existing distinction between aerated
waters containing caffeine and those
not containing caffeine for the pur-
pose of excise duty. Instead, it is
proposed to levy on all flavoured
astated watérs a uniform duty at 40
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per cent ad valorem. The revenus
effect of the proposal is expected to
be negligible,

97.1 have pgiven considerabie
thought to the problems thrown up
as a result of the changes made in the
1979 Budget in the excise duy struc-
ture applicable to the match industry
While the duty advantage enjoyed by
the cottage sector obviously needs to
be maintained, the non-mechanised
middle sector should not be allowed
to make inroads into the cottage
sector. In order to ensure that the
benefit of the lower rate of duty ac-
crues only to the genuine cottage
sector units, 1 propose to confine the
duty concession to match boxes bear-
ing approved labels and sold to or
marketed through the KVIC, State
Agencies and registered cooperative
societies. At the same time, I do not
finq justification for the continuance
of the existing limits placed on the
clearances of matches by the cottage
sector at the concessional rate of duty.
I, therefore, propose to abolish the
exiting limit on production by the
cottage sector units. I am confident
that thi~ package of measures will
result in acce’erated growth of the
cottage sector of the match indusiry,

98. Th re have been complaints of
malpractices in the bidi industry by
manufacturers who have been taking
advantage of the liberal exemption
limit aprplicabie to the unbranded
sector which is at present 60 lakhs
of biris per manufacturer per year.
With a view to reducing the possibi-
lities of maipractices, I propose to
lower this exemption limit to 30
lakhs of unbranded biris per manu-
facturer per year, which will still
leave out of the excise net the reaRly
smal]l manufacturer and the self em-
vloyed manufacturer, This is not
designed as a revenue measure.

99. Some of the provisions in the
Finance Bill are aimed at rationalisa-
tion or clearer definition of certain
central excise tariff ftems to remove
doubts or  difficulties which have
come to our notice. The details of
these measures may be found in the
Budget papers.
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100 I shall now turn to concessions
in the area of indirect taxes. The
small manufacturer plays a signifi-
cant role in our economy. 1 would
like to improve his competitive posi-
tign vis~e~vis the large manufacturer
4and thus widen the enireprenculial
.hase of gur gconomy. Only in this
way can we check conpentration of
economic power. There is already a
scheme of excise duty concessions
applicable to manufacturers of 70
excisable commodities, under which
clearances up to Rs. 5 lakhs in value
in a year have been exempted from
duty. I now propose to liberalise
this concsession in twoe respects. First
I propose to include two more groups
of commodities under the acheme.
These are chemicals, namely, sodium
bichrmate, bleoching powder, calcium
carbide, arlificial and synthetic resins
and plastic materiais. Besides, the
coverage is being widened in respect
of paper and peper boards, But the
second aud more important conces-
sion which I propose to introduce is
that in respect of all the commodities
covered by the scheme, clearnces
between Rs. 5 lakhs and Rs. 15 lakhs
will bear only three-fourths of the
applicable rate of excise duty as
against the normal duty at present.
This measure would benefit a large
number of smail manufacturers. The
revenue sacrifice will be of the order
of Rs. 6.50 crores in a full year

101. Last year’'s Budget made a
change which affected a substantial
number of small manufacturers of
goods faliing under the residuary
Item 68 of the Central Excise Tariff.
Hon’ble Members will recall that the
quantum of duty-free clearances was
reduced from RBs. 30 lakhs to Rs. 15
lakhs. I had opposed this change
then. As a measure of undoing the
hardship caused to such small scale
manufacturers, I propose to provide
for complete exemption from duty
for clearances upto Rs. 30 lakhs per
annum. In other words, smal} manu-
facturers of goods falling under jtem
68 of the Central Excise Tariff, whose
capital  investment on plant and
Mmachinery does not exceed Rs, 10
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lakhs, wili be eligible for complete
exemption from duty on their first
clearances of goods upto Rs. 30 lakhs
,in a financial year provided their
clearances during the preceding fi-
nanccal year did note exceed Rs. 30
lakhs. For the remaining part of the
current financial year, the quantum
of clearanceg eiigibe for full exemp-
tion from duty will be fixed at a cor-
respondingly lower figure. This con-
cession is expected to cost Rs, 2.4
c¢rores in a full year.

102. Paper and ailied products are
in short supply in the country and
new investment in this sector has not
been readily forthcoming. Much can
be done by smaller units to help in
filling the production gap. To encou-
rage them, I propose to extend a con-
cessional rate of duty at 20 per cemt
ad valorem as against the presem$
rate of 30 per ocent, to paper and
paper board produced by small manu-
facturers whogse clearances in fhe
preceding financial year did npot ex-
ceed 300 tonnes of paper and paper
board. This concession will cost a
little less than crore in a full year,

103. The electronics industry has
considerable employment and export
potential. We have the necessary
skills and expertise and these should
be bharnessed through appropriate
fiscal incentives for development of
the electronics industry in a big way.
This is a field which offers great
scope to small scale manufacturers.
I am, therefore, proposing some duty
concessions in respect of the industry.
There will be a reduction in customs
duty on specified items of capital
goods such as machines and instru-
ments required by the electronics
industry and npt produced within the
country. The customs duty on such
items will be reduced from the
present levels of duty (which in some
cages are @s high as 80 per cent ad
valorem) to a total of 25 per centad
valorenm. Similarly. I also propose to
reduce the customs duty on specified
raw materials and componenty rel-
quired for the electronies industry
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from their present levels (which in
some cases are ag high 200 per cent
ad valorem) to 45 per cent ad valorem
pwus cvuntervauing duty where an
excise duty is leviable under Item
68. These two concessiong will cost
the exchequer Rs, 4.7 crores in a full
year.

104. The experience of other coun-
tries shows that the growth of cone
sumer electronics facilities in due
course the development of other so-
phisticated lines of  production in
electronics. Television is a powerfull
medium of communication and educa-
tion. With a view {o enabling a lar-
ger number of people to get the
benefit of this medium, I propose to
reduce the excise duty on cheaper
priced T.V. sets from 15 per cent to
10 per cent ad valorem, and to effect
a correspunding reduction in the duty
on other T.V. sets from 30 per cent
to 25 per cent ad valorem, ‘These
concessiong would entail a revenue
sacrifice of Rs, 1.5 crores in a year.

105. Radio is an equally powerfull
instrument of education and enter-
tainment and is more widely in use.
Goverment considers that single ond
two band radio setg shoulg be popu-
varfised particularly 1n jrural aceas
The licence fee on such sets has prov-
ed to be irksome and inhibits pur-
chase of radio sets by the rural folk
It is, therefore, proposed to abolish
the fee in respect of single and two
band radio sets including transistor
sels. This measure, which I am sure
will be widely welcomed, will cost
Government about Rs, 4 crores.

106. Our computer industry is still
in ity infancy, compared with those
of other countries. In order to pro-
vide an additional incentive for indi-
genous production and improvement,
I propose to reduce the excise duty
on indigenously produced computers

from 25 per cent to 20 per cent
ad valorem,

10.7. Ship building is a high priori-
ty industry and has an important
part to play in promoting economic
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self reliance. The Indian ship build-
ing industry is finding it increasingly
dificult to face competition from
foreign shipyards. 1. therefore, pro-
pose to extend full exemption Irom
exicgg duty to ocean going vassels
built in Indian shipyards. This re-
lief would cost us about Rs, 5 crores
in the current financial year,

Members would ko
Government has been
following the practice of bringing
down the import duty on selected
machinery items having no indigenous
angle to 25 per cent ad valorem as a
measure of reducing capital costs 1n
industries. Carrying this  process
further, I propose, this year, 10 reduge
the import duty to 25 per cent ad
valorem on twelve more itemg of
capital equipment. These incluac
five items of machinery used in the
printing indusiry, such as High swecd
Letter press rotary and off-set rotary
printing machines, Mono/Lino ‘iype
Casting machines etc. These conces-
sions would entail a revenue sacriice
of Rs. 184 crores in a full year.

108. Hon'ble
aware that

105. The cost of high pressuie ga-
cylinders consti'utes a significant
portion of the total capital outlay re-
quired by the Gas Industry. With
a view to reducing, at least in part,
this capital outlay, I propose to ex-
tend complete exemption from cus-
toms duty on sieel tubes imported
for fabricaion of high pressure gasg
cylinders. I also propose to redice
the excise duty on such cylindeis
from the existing level of per
cent, to 8 per cent ad valorem which
is the duty level applicable under
Item 68. These two measures, taken
together, are estimateq to cost Rs
1.89 crores in a full year,

110. T have a proposal of general
application, which is intended to
facilitate manufacturers of excisavle
goods, using inputs on which excise
duty is leviable. In order to give
relief in such cases {wo procedures
are in vogue. One is what js called
the set-off procedure. The other is
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the pmforma credit proceduse mnger
section §6A .of the Central Excise Rules.
The proforma credit procedure is gen-
erally recognised to be more beneficial
and less irksome to the manufacturers.
1, therefore, propose dto replace the
existing concessions based on the set-
off procedure by similar concesgions
based on the proforma cvedit procedure.
I am gure that this measure will be
welcomed by the industry,

111. It iz a little painful for me to
remind Hon'’ble Members that last
year's budget had increased excise
duty on a number of articles of com-
mon consumption to a significant
extent. I propose to reverse thig trend.
Thus—

— Specified life-saving drugs, 30 in
number, will be fully exempted
from excise duty. The list will
be kept under periodical review
with a view to adding more
itemg as may be warranted;

— Conlrolled cloth is meant for the
weaker gections of gociety and its
cost should be as low as possi-

ble. I therefore, propose to
exempt controlled cloth from
excise duty.

— Cotton and Cotton-viscose blend
hosiery consisting of itemg like
banians are of relatively low
value and these are now subject
to excise duty at 8 per cent. I
propose to exempt them fully
from excise duty,

— Cycleg are the poor man’s con-
veyance. I therefore, propose to
totally exempt cycles and cycle
parts falling under Item 68 from
excige duty.

—- Sewing machines, which are in-
dispensable to the housewife and
also enable the weaker sections
to earn a living, will also be
fully exempted from excise duty.

~— Pressure cookers which take the
drudgery out of the house wife's
daily tasks and save fuel now
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attract duty gt 15 per cemt I
propose to reduce it to 10 per
cent,

112. I also propose to make gub-
stantial reductions in excise quty og
some other items of everyday use.
Accordingly—

— Excise -duty on cheaper varieties
of toilet goap will be reduced
from 10 per cent 1o 5 per cent;

— Excise duty on tooth paste will
be redueed from 20 per cent to .
10 per cent;

—+ Vacuum and gas-filled bulbs not
exceeding 60 watts will have
the duty reduced from 15 per
cent to 10 per cent,

113. I am sure these substantial con-
cessions, which would cost the ex-
chequer approximately Rs. 15 croreg in
a full year, will be welcomed by
Parliament and by the public. I also
hope that industry and trade will play
fair by the consumer and pass on the
benefit of these duty reductions to the
consumer,

114. Our Party’s election manifesto
referred to the need to encourage
dieselisation of taxis. In fulfilment of
thig cemmitment and with a view to
giving an incentive for taxi-owners to
go in for dieselisation I propose to
extend full excise duty exemption to
diesel engines used for conversion of
petrol griven taxis.

115, My second proposal is aimed at
giving relief to the eycle rickshaw
driver. Powered cycle rickshaws are
already exempt from excise duty. To
encourage motorisation of non-powered
cycle rickshaws I propose to extend
full duty exemption for internal com-
bustion engines used for this purpose.
I am sure Hon'ble Members will wel-
come this measure, as a visible sign
of our keenness to reduce physical
strain and at the same time encourage

this relatively cheap means of trans-
port,
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116. Before ] leave the fleld of in-
direct taxes, ] have a major decision
of policy to announce. For the past
couple of decades, there has been a
persistent public demand for the set-
ting up of an independent Appellate
Tribunal for customs and central ex-
cise matters, somewhat similar to the
set-up on the Direct Taxes side. This
demand has recently been endorsed
by the Estimates Committee of Parlia-
ment. Government has in the past,
not been in favour of such a system,
as it wag felt that it would not be ap-
propriate in the case of indirect taxes,
and that the present departmental
machinery wag in fact adopting a very
objective approach. 1 think a time has
come When we should gracefully accept
the common view, which is based on
the dictum that justice should not only
be done but should also seem to be
done. It is in this spirit that provision
has been made in the Finance Bill for
setting up an Appellate Tribunal to
hear appeals in respect of customs.
central excise and gold control matters,
This Tribunal will be independent of
the executive machinery charged with
the responsibility of gay-to-day ad-
ministration of revenue laws. 1 have
no doubt that this measure will meet
with the whole-hearted approval of
Parliament and of irade and industry

117. My taxation proposals will yiela
a sum of Rs, 223.22 crores in g full
year in central excise dutieg and
Rs. 39.58 crores in customg duties.
The reliefs 1 have announced add up
to Rs. 34.75 crores on the central excise
side and Rs. 7.93 crores on the customs
side. The net yield is, therefore,
Rs, 188.47 crores from ceniral excise
duties and Rs. 31.65 crores from
customg duties. The accrual to the
Central exchequer in a full year will
be Rs, 144.85 crores and the share of
the States wil] be Rs. '75.27 crores.

118; Where changeg agre proposed i~
be made by notifications, effective
from the 19th June, 1980 copies of
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such notifications will pe laid on the
Table of the House in due course,

119. I wish to say now a few words
on behalf of my honourable colleague,
the Minister of Communications. Pay-
ment of dearness allowance and sanc-
tion of bonug linked to productivity to
the staff of the Posts and Telegraphs
Department have increased the work-
ing expenses of the Department., It
has therefore, become necessary to
increase the tariffs on a few selected
services. In making tariff revision
proposals, Government has carefully
avoided revision of charges for such
services as are generally used by the
common man. There will be no in-
crease in the price of post cards and
inland letters. The {ariff for letiers
is, however, being jncreased from 3¢
paise to 35 paise at the lowes: slab
The rale for parcels will be stepped
up from Rs. 1.50 {o Rs. 2.00 for every
500 grams. The charges for installa-
tion and shitling of telephone (ot nec-
fiong are alsp being increased. Lo a!
ralls Leyond 5.000 calls in a guarte
will be charged at 50 paise per call s~
against 40 paise al present. A memo-
randum showing the proposed tariffs is
being circulated along with Budget
papers. It will be seen that the charges
for the bulk of postal and tele-com-
munications services have been lef!
untouched, The changes would take
effect from the date of notification.
after the Finance Bill is passed by
Parliament. The proposed tariff rewvi
sions are estimated to bring in ar
additional revenue of Rs. 27.10 crores
per annum, The additional revenue
during the year 1980-81 would be of
the order of Rs. 13 crores and has been
taken intp account in estimailng the
revenues of the 1" .ts and Telegraphs

120. The tax effort net of reliefs pro-
posed in the Budget will on the whole
bring in aboui Rs. 282 crores for the
current year, of which Rs, 223 crores
will acerue 1o the Centre. There will
be a residual deficit of Rs. 1417 crores
which I propose to leave uncovered.
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This deficit is only a little over half
the deficit of last year, It jg my judge-
ment that a deficit of this order will
not have a significantly adverse im-
pact on the economy. If the monsoon
turns out to be normal and if we con-
tinue the sound economic policies al-
ready initiated there is every hope
that there will be an appreciable
improvement in agriculture and indus-
trial production resulting in a signi-
ficant growth of GNP. We ghall also
pursue a responsible monetary policy
so that expansion of bank credit for
unproductive or speculative purposes
is held in check.

121, Sir, within the
imposed by the difficull economic
situalion 1nherited by this Govern-
wwent, 1 have endeavoured my best to

vir'e rel'el to those who deserve it
mosi. Bul since reliefs can only bhe
palliatives and the real need of a poor
socicty is growth I have (ried to
impio a Judicious stimulus to invest-
meni. With the higher levels of invest-
ment in the public seclor as weli as
the private seclor and ilg particular
scctoral distribution, both  productiob
and employmen{ should register a
substantial increase. This Governivent
hay a special responsibility towards
ihe weaker sections of society who
have so enthusiastically supported it.
The Budgel seekg 1o proteci them
through special programmes designed
to promofe their well heing. I is
also our firm resolve thalt pno matter
how difficult the economic situation is,
the minimum basic needs of consump-
lion of the poorer seclions and 1he
middle classeg will be met{ through a
reinvigorated public distribution sys-
tem. With 4 strong and cohesive
Government it should be possible 1o
utilise fully the existing production
notential.

constraints
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122, My Budget represents a modest
contribution to the procesg of restoring
the country’s economy to the path of
skability, growth and social justice.
Its success, however, depends upon the
cooperation of all people who work in
the fields and factories, power stations
or ports railways or coal mines. The
people of this country have high hopes
about the ability of the present Gov-
ernment to achieve these goals and I
am sure will be prepared to give their
whole hearted support in this task.
It should be the common endeavour
of all of us, rising above partisan pre-
judices and passions to harness the
people’s enthusiasm for the tusk of
development.

18.38 hrs.
FINANCE (No. 2, BILL.* 198¢

THE, MINISTER OF FINANUER
(SHRI R VENKATARAMAN): Sir, [
beg to move for leave to introduce a
Bill to give effect to the financial pro-
posaly of the Ceniral Governmeni ior
the fimancial year 1480-81.

MR. SPEAKER_ The qucslior, s

“Thal leave be granted 1o istre-
duce a Bill to give coffeclt t¢ fhe
financial pioposals of the Cential
Government for the financiai vegr
1980-81.”

The motion was adopled.

SHRT R. VENKATARAMAN. ! in-
troducet the Bill.

18.40 hrs.

The Lok Sabha then udjournec nii
Eleven of the Clock on Thursday, Jun
19, 1980 /Jyaistha 29, 1902 (Saka?

*Published jin Gazette of India Extraordinary  Part I

dated 18-8-1980.

Section 2,

iIntroduceg with the recommendation of the President.
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